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The Lok Sobho mel 01 
Eleven of 1M Clork. 

IMR. SPEAKER in 'he Chair 

(EngILrh) 

MR. SPEAKER 
Basavaraju. 

Questions: Shr 

AN HON. MEMBER: Sir. first we must 
congratulate our Deputy Speaker. 

MR. SPEAKER: 1 did it ~rsonallyon behalf 
of all of you but if you still like to do it once more 
you can do it 

SHRI M.THAMBI DURAl: I thank all the 
members and also the Prime Minister and the 
Speaker who had attended my marriage. r thank 
an others also. 

SHRI RAM PYARE PANIKA But 'At-
Home'should be in Delhi. 

SHRJ M.l tlAMBI DURAl' We are havin{!a 
reception. I request all of you to please attend my 
marriage reception in Delhi. 

SHRI SATYAGOPAL MISRA' We wish 
you a happy married life. 

MR. SPEAKER: Are you goin, to provide 
energy. Sir. now? 

THE MINISTER OF ENERGY (SHR 
V ASANT SA TH E) : I can provide ..... . 
(/"t~rrupr;o"s). 

SHRJ SURESH KURUP : Why don't you 
allow him some vacation? 

MR. SPEAKER : I am sending him on 8 
honeymoon trip. 

2 

(TrtllUIIJ, ion) 

Bairagiji. do you want to say somethin{!? 

SHRI BAlKAVI BAIRAGI : I want to say 
that ......... . 

MR. SPEAKER: Say it in poetry tben. 

SHRI BALKAVI BAIRAGI : All tbese goOG 
wishes will not take formal shape unless we are 
served with food cooked by the madam. 

MR. SPEAKER: Yes. it is correct. It appeals 
somewhat. 

SHRI GIRDHARI LAL VYAS: )fit appea1s 
you. then get it fulfilled 

(Englifh) 

SH R' VASANT SATHE: I can only say to 
our Deputy Speaker. in his married life we will 
provide all the enefFY he needs. 

SHRJ M THAMBI DURAl' Thank you 
vf"ry much. 

SHRI MADHV DANDAVATE : It should 
not be misunderstood 

MR SPEAKER: For lightrng the House. he 
means 

SHRI VASAST SATHE' We begin Oftith the 
solar energ) fi~t 

ORAL ANSWERS TO QUESTIONS 
r Encli.tla J 

Solar EMrc Socifly Of India 

*306. SHRI G S. BASAVARAJll : 
SHRI H N. NANJE GOWD" 

Win the Minister of ENERGY be pleased to 
state: 
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<a> whether Solar Energy Society of India bas 
ur,ed the Union Government to come out with 
clear..cut policy on the development and use of 
the non-conventional sources of enet'JY: and 

(b) if so. the SUggestiOns made by the Society 
and the reaction of Union Government thereon? 

THE MINISTER OF ENERGY (SHRJ 
VASANT SAT'_E): (a) and Cb). The National 
Solar Energy Convention 1986 of the Solar 
Energy Society of India was held at tbe Madurai 
Kamraj University from 13-1S September. 1986. 
The Convention appreciated the work done in 
this area by the Department of Non-
conventional Energy Sources and called for a 
clear policy of greater overall support and 
investments for the development and use of non-
conventional energy sourtrS. It also called for 
increased financial allocations for tbis purpose. 
particularly in view of their potential to bring 
substantial benefits to the rural areas. 

The suggestions made at the Cenvention have 
: ust been received from the Societv and are being 
looked into. 

SHRI G.S. BASAVARAJU: )s it a fact that 
four day convention in which several experts on 
solar and other non~onventional sources of 
energy participated and urged the Centre to 
consult the expert group of the Society before 
.oing on in a large scale import of technology on 
the noo-conventional sources of energy to 
prevent import of obsolete and unsuitable 
technologies? If so. whether the Government has 
~Dmined the suggestion and also other various 
luggnt ion~' 

SHRI VASANTSATHE: It is our very c1eaf 
cut policy that whenever any technology is to be 
imported. that technology mu~t be sucb-

Ca) which is not available in this country: 

(b) which is capable of being absorbed in our 
OWII technological system. 

It must be in a sense in national interest and 
tile Society also has recommended that by and 
.. ,. demonstration projects should be taken up 
for indigenously developed technology. In case 
of import of technologies there should be clear 
policy of accelerating their absorption and for 
indiJenous production. 

We are entirely in a,reemen! with this 
lugestion and our po1icy is also in keepina with 
this. 

SHRI G.S. BASAVARAJU: Is it allO a fact' 
hat the suggestions of the Committee have been 

examined by the Govel1llllent and also whether 
rural areas could not be benefited on a large scaJe 
and in a systematic manner for lack of clear cut 
policy and pidelines for use of non-
conventional sources of enetJY? 

SHRI VASANT SATHE: As I said it is a fact 
that up till now non-conftntional sources of 
energy. because of the economic non-viability 
,enerally have been looked at as a sort of )lon-
conventional thing as a fad. But it is my humble 
submission that in keepinl with our needs and 
what we can do and what ~ have already 
demoDlullted and achieved in the last three. four 
years in the field of bio pi. biomass. solar 
energy. particularly solar and wind for which 
there is tremendous scope. India can give a lead 
to the entire world in the non-conventional 
energy sources. We want to give a thrust. You. as 
a greaf scholar. already knew that our entire 
spiritual philosophy is based on worship of the 
God Sun-

Om Shoor bhDM'oh sM'oho 
TOlswilurvo"nyom 

Bhorgod",IlSIlYo dhimom 
Dhi),oyonoh prochod)'flt. 

We pray in the momin, Gaitri Mantra. We 
pray everyday that let us get that enlightenment. 
I believe. Sir. if we get the support from the 
entire House for this enlightenment to ~vc 
tJltust to the soJar and wind energy. 

Sur.I'1I u'1o. SIIUr uf')Q. paM'an ur;. 
PaM'an-pu"o Hilnumllll 

Sir. I think India tan achieve peat miracles In 
this field. We are determiaed to do that. 

SHRI H.N. NANJE GOWDA : Sir. the 
Minister has stated tbat tbe IUgest;Ons mack al 
the Convention have just been rec:eived from the 
society. But the Govemmmt did establish a 
Commission for Additional Sources of Energy 
during 1981 and a'so entnasted the work of 
formulating the policy to ,t.t COIhmission. I 
would like 10 know lhe reeommenda.ions of thai 
Commission and tbe wort dOM by the 
Commission and the reaction of the 
Government. Also. the Government is baving 
the Advisory Board on EDefJY. What is this 
Board and what are ita recommendations in this 
reprcr. There is also one Kapoor Commiuion 
which made recommendations. What are the 
recommendations of the 'apoor CODUlliuion 
and what is the reactioD of 1M Government? 
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SURI VASANT SATHE: The other Board, 
and Commissions to which the hOIl. Member is 
referring d~ with enerBY as a whole and 
generally the concentration is on the 
conventional sources of energy. thermal. bydel 
etc. Non-conventional sources of energy is the 
specific field in which this Society, the high level 
Society in India. is worting. particularly for 
solar and no .... thermal and it bas 500 memben 
fwm various walks of life and this S«iety which 
is a professional body, this Con\IeDtion, which 
meets every year. annually. has made a detailed 
study and made recommendations. If you like, 
some of them I can mention. For example. the 
key things are: Greater support should be given 
for development and increased investment made 
in non-conventional energy programme as in the 
case for large centralised energy development 
and supply .. flexible guidelines for funding and 
subsidies should be evolved to take into account 
both quantitative as well as performance related 
criteria and counes on nOlH:onventioaal energy 
should be run in IITsl Universities. 

These are some of the key su~tions. and we 
are favourably looking at them. 

(TrtllUliltion I 
MR. SPEAKER: You may go ahead. The 

House is with you on this matter. 

SHRf BALKAVI BAIRAGI : Mr. Speaker. 
Sir. through you I want to submit to the hon. 
Minister that by the end of the Seventh Five 
Year Plan, \\Ie will be facing shortage of 10000 
MW of electricity. as has been mentioned here. 
The first part of my question IS as to what 
percentage of this shorta~ win be covered by the 
end of the Stventh Five Year Plan through solar 
energy and win the Government circulate any 
paper on Its potentialities'! 

SHRI VASANT SATHE: Mr. Speaker. Sir. 
as I have repeatedly stated in the House that 
today it costs us at least one aore rupees to 
generate one MW of electricity whereas the 
nuclear energy costs something between Rs. J. 7S 
crores to Rs. 2 crores. The provision made by us 
in theenti~ five year plan is Rs. 3SOOO cro~ and 
it has been made in thescareas. We have already 
staned Idting 3.S lath units of energy from the 
wind mills established in the .. wind farms under 
the Non-Conventional Sources of Ener" 
Schemes. Visability bas been established. The 
question is that of the resources In aU. if Rs. SOO 
crores have been allocated in tbe Five Year Plan 
for nou.conventional sources of energy. you can 
very well imaline as to how much electricity we 
can Fnerate to cOver the shortage of 10000 MW. 

lberetore, the question is that of tbe resources. 
We are thinking that if the Integrated Energy 
Development Programme is formulated as part 
of the Rural Development Programmes like 
IRDP then we can pool the resources available 
to us and J am of the view that if these are 
properly utilised. particularly our villages can 
become self-reliant in the matter of energy. 

[,,11M) 

SHRI N. VENKATA RATNAM: Sir. the 
utilisation of non-conventional energy, the 
in~rumentation part of it. it is stated, has 
become more costly than the utilisation of the 
conventional energy. If it is true, what is the 
research that is being done to take the cost very 
low 

MR. SPEAKER: Is it correct? 

SURI VASANT SATHE: Sir. actually it is 
.ot correct. May I submit that if you take the 

total cost of even non-conventional energy like 
thermal. the infrastructure required is normally 
not taken into consideration-railway, 
transportation. coal. for example, coal mining 
and then setting up thermal power plants. tben 
the recurring cost and then transmission lines to 
be drawn. If all this is taken into consideration, 
even tcday as delivery cost. it will be high. In the 
case of solar energy, if solar energy is set up or if 
wind energy is set up. it is locally available 
straightaway, and other multiplier benefits like 
pollution free and other benefits are many. 
Thertfore. if you tak.e this total cost even toda'j , 
solar energy Of wind eneT~ or \oca\i~ed bio-
mass energy is economically competitive. 

SHRI RAM PYARE PANn~A . Mr. 
Speaker. Sir. just now the bon. Minister has 
thrown light on tbe utility of the non-
con"YeDtional source of energy. Being a member 
of the Energy Committee. I have seen its success 
at several places. The hOD. Minister has also 
stated that the Parliament should sanction mol'( 
funds to meet the shortage of electricity. I would 
lite to know from the hon. Minister whether he 
will take action to adjust the amounts meant for 
the programmes of rural development. with the 
sanction of the cabinet. to avoid shortage of 
funds? 

SHR) VASANT SATHE: Mr. Speaker. Sir. 
the 'fouse is supreme and if it feels that provision 
should be made, the finance Minister and the 
Cabinet will have to ...... (In,nrvpt;ons) 
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MR. SPEAKER: f award you the degree of 
'Vidya Maartanda'today. 

SHR) VASANT SATHE: What else can f 
say? I cannot make this provision by a magic 
wand but if I get the funds. then I am of the 
humble view that we will be able to make 
progress, particularly in the villages. 

SURf V.TULSIRAM : You are evading this 
issue. What will the House do? 

SURf VASANT SATHE: It should support. 
(Int~rrupl;o"S) 

(English] 

·307 SHRI SATYAGOPAL MISRA: 
SHIUMATI GEETA MUK.HERJEE: 

Will the Minister of COMMUNICATIONS 
be pleased to state tbe details of the plan to 
modernise tbe telecommunications ~ "stem of 
Calcutta metropolitan city? 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF COMMUNICA nONS (SHRI 
SONTOSH MOHAN DEY): A statement is 
liven below. 

Statement 

PltmS 10 motkrnize tlw /ell'communiC'ation 
system of Calcutta Metropolitan City 

(1) As on 30.9.1986, the position of Calcutta 
telephones was as follows: 
Telephone Exchange Capacity :241.700 
Working lines :205.213 
Waiting List :33.402 

(2) During 7th Plan It IS planned to add 
45.000 lines of exchange capacitv out of 
which 10,300 lines has already been 
added. 

(3) During the 7th plan it is planned to 
replace 91,800 lines of old I worn out 
exchanges out of which 30.000 lines have 
been replaaced so far. 

(4) It is proposed to construct a total of 100 
Km. of ducts by 1990. out of which S6 
Kms. have so far been completed. 

(5) It is proposed to replace majority of the 

(6) 

(9) 

junction cables by radio relay and opt~i 
fibre systems. 

9 radio Jinks have been installed. 60 
more are likely to be installed durinS the 
7th pian. 

J7 optical fibre cable systems have 
been planned. 

PCM systems are proposed tp be 
instal1ed on various junction cables. 338 
systems have so far been commissioned. 

Another 700 have been planned. 
Electronic Trunk Automatic Exchanges 
(TAX) have been planned. 4000 lines 
SPC electronic TAX has been installed in 
1983. A 4000 lines digital electronic 
exchange has been planned to replace the 
4000 lines Penta TAX. 
Another 8000 lines digital TAX is 
planned. 
A 3000 lines Digital Electronic Telex has 
been installed in 1983. Expansion by 
4600 lines has been planned out of which 
2500 lines will be used to replace the 
existing strowger telex. 
Computerization of Telephone Direc-
tory updating and enquiry service: 
Computer has been installed. Software 
and data work is in progress 

SHRI SATY AGOPAL MISRA: Sir. the 
condition of the Calcutta Telephones is known 
to everybody. We have discussed the matter here 
several times. The Telephone Department has 
taken some routine stt'ps here and there in the 
Calcutta metropolitan town also. But that has 
produced no effective benefits to the consumers. 

The hon. Minister in his statement has stated 
that the capacity of the telephone exchange is 
241,700 and working lines are 205.213. The 
number of waiting list is 33,402. However. the 
hon. Minister has not stated why the waiting list 
consumers were not provided with the lines 
though the capacity was there. In his statement. 
the cost factor was not also me1ltioned. 

In my opinion. a comprehen~ive study about 
the whole matter was necessary before 
undertaking the modernisation programme. 
May I know from the hon. Minister that before 
undertaking modernisation programme whether 
a comprehensive study would be made as to how 
to make the telecommunication system in 
Calcutta Metropolitan City into an effective 
system and the consumers would be luarantred 
wit h a very good service? 

SHRI SONTOSH MOHAN DEV : Sir. the 
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hon. Minister has asked whether a study was 
undertaken before the modernisation 
programme was being imp1ement~d in the 7th 
Five Year Plan. I would say, yes, a thorough 
study was made. The Calcutta Telephone system 
has got a total of 49 exchanges. Out of that. we 
have got 2 manual and 27 strowger. These 29 
exchanges which are old need replacement and 
repair. -8'0, in the 7th Five Year Plan, we have 
decided that by _I 990. 17 of these telephone 
exchanges will be totally replaced. Some ofthem 
which require service will be repawed. Apart 
from that, now we have got three digital 
electronic Exchanges. This will be No. 9/1990. 
We have got one analogue electric exchange. 
This is going to be the second. Apart from that, 
we are taking other methods to see that the 
cables which run in Calcutta, underground 
cables, there have been perennial troubles 
because of excessive rain and theft as well as 
damage to the cable because of all multi-channel 
~work has been done by Metro, by the 
Development Authority of Calcutta 
Corporation. We are also changing the 
underground cables and also taking steps to see 
that there are more micro-wave and UHF inter-
state connections. One plan has been taken into 
consideration. Keeping that in my view in my 
answer, I have already told that within these 
33.402. we have taken a scheme to give 
additional lines of 45,000 whereby all the waiting 
lists will be covered and there win be an addition 
of 10,000 lines which may be coming in future. 

SHRI SATYAGOPAL MISRA: J want to 
put a very small question to the hon. Minister. 
What will be the total cost factor involved in it? 

SHRI SONTOSH MOHAN DEV : The total 
cost will be about Rs. 250 crores and that 
provision has been made. I can tell you that the 
hon. Members were trying for more so that we 
can flush in more money and we are at it and I 
hope more funds will be available but at present 
the allocation for Calcutta Telephones in the 
Seventh Five Year Plan is Rs. 250 crores. 

KUMARI MAMATA BANERJEE' Is it a 
fact that Calcutta Telephones is a physicall} 
handicapped boy of our Ministry who can crawl 
but cannot walk? We are having our nitrogen but 
we need oxygen because Calcutta Telephones is 
not working properly. It is suffering from polio. 
Several times we have met our hon. Ministerand 
have made our demand. But the Department is 
not working at aiL 

So, I would like to know from our hon. 
Minister what steps have been taken by the 
Government in the Seventh Five Year Plan to 

modernise Calcutta felepbones. 

I WOUld also like to request why, in Tripura 
there is no communication system. That is a 
totaJly neglected state. Nobody is asking in 
Parliament to do somet hing about it at least 

I would like to know from the hon. Minister 
what the Government is going to do in Tripura 
to instal the telecommunication system. 

SHRI SONTOSH MOHAN DEV: It will be 
difficult for me to treat polio as well as 
handicapperl. all at a time. But step by step we 
are goin~. 

MR. SPEAKER: You must decide which step 
you have to take up first. 

SHRI SONTOSH MOHAN DEV : Apart 
from what J have already said about the 
installation of new telephone exchange, the main 
trouble in Calcutta is the underground cable We 
have already installed radio system No 9 In the 
course of the Seventh Five Year Pian. another 69 
inter-acting radio systems will be 
introduced ... As regards optical fibre system 
which is now needed in Calcutta .. optical fibre 
system will be introduced whereby the damage 
which is now caused in the underground cables 
will be not to the extent to which it is happening 
now and, thereby J am sure Calcutta which the 
hon Member has said is sJ,lffering from polio or 
handicap will be much better in due course 

SHRI BHOLANATIi SEN: May I say a few 
things? In Calcutta. out of every_five telephone 
calls you get one correct call. Four calls are 
wrong numbers. The question is if Calcutta IS in 
such a great difficulty. wiJJ they be charged for all 
the wrong calls also. that too continuouslv. After 
making five or six calls, they get one call' Even if 
you want a trunk call. you.get cross-connection 
What is going to be done? I can understand that 
the total cost is Rs. 250 crOfes Will the Minister 
kindly say as to what relief is going to be given to 
these people who are really suffering by getting 
one call out of every five caUs or ten calls. What 
IS going to happen to them? 

f Int~rruplionsJ 

The woman who comes to you on the line L4IO 

not the woman whom you want to talk to. 

MR. SPEAKER: WhV women particularlv? 

SHRf SONTOSH MOHAN DEV . 
Anywhere in the couDtry. cross-connections or 
wrong connections are there. It might be more in 



II0000Aatwn NOVEMBER lS, 1986 0rIlI AMWrl 12 

. number in Calcutta. I fully appreaate tbe 
fee,inp of the hOD. Member but with the 
progress of this wort on hand .... 

In..uMtioft) 

SHRI V. TULSIRAM : What is the meaning 
of cross-connection? 

SHRI SONTOSH MOHAN DEV : From the 
\lei')' besinning. he is agitated about tbe cross-
connections. There is somethins wrong witb his 
telephone. 

SHRt V. TULSIRAM : There is a lot of 
difference between wrong and cross-connection. 

SHRt SONTOSH MOHAN DEV : With tbe 
improveme.ts bein~ done. I hope this particular 
diff"lCUlty will be overcome. 

COIItroI on Drua Prices 
+ 

". SHRI RAJ KUMAR RAJ: 
DR. B.L. SHAILESH : 

Will the Minister of INDUSTR Y be pleued 
to stale: 

(a) whether Government have taken note of 
the plipt of poor people. particularly in rural 
areu. who c;an illafford buying medicines as a 
IaJJe number of drug formulations are not yet 
covered under the Drup (Prices Control) Order 
and their prices are excessively high; and 

(b) if so. the remedial steps being 
taken/proposed in tbe matter? 

THE MINISTER OF INDUSTRY (SHRI J 
VENGAL RAO): (a) and (b). Government has 
eaac:ted the Drua (Price Control) Order 1979 to 
sablerve the objective of making available~ in 
abUadellt quantities and at reasonable prices~ 
drup which are essential for tbe health of the 
people. 

I~) 

IRRI RAJ KUMAR RA.: Mr. Speaker: S~r. 
it is the avowed potiq' of our l()C1~blt 
Gowrnmrnt and oar pop.r younS P"me 

Minister has also reiterated time.o4 apin. after 
he was administered the oath of offace .. that the 
benefits of our proarammes. laws and policies 
§hould reach the common man. The 
responsibility of implementation of the policies 
(ails collectively OD all the MiniJten of the 
Government. 

The Dru, Control Order. 1979 wu enacted in 
the interest of the consumer. but it is not 
complied with. If the poor do nOf aet benefi.l, 
they wi)) lose faith in the Jelislation. You are 
aware that the violation of the Drug Price 
Control order is punishable under the Essential 
Commodities Act. In his reply to Unstarred 
Question No. I SS7 dated 2.12.85. the hon. 
Minister had stated in the Rajya Sabha tbat 18' 
dru, companies were selling medicines without 
takin~ permission from the Government in 
respect of the prices. Four drug companies had 
violated it and two companies had made wrong 
categorisation. 

Will the hone Minister tell us as to how many 
cases have been filed under the Essential 
Commodities Ad for violation of the Drug Price 
Control Order and what are the resu1ts tbereo" 

SHRI J. VENGAl RAO : TM Drug Price 
Control Order. will apply only to cate,ory I. II 
and III. It will not apply to category-IV The 
hon. Member mentioned that category-1V drug 
prices have gone up. Some companies violated 
this rule also. We are taking action apinst the 
two companies - (i) Warner Hindustan Ltd. and 
(ii) Richardson Hindustan Ltd Both these 
companin have been served notice Action is on 
to bring down the prices. After receipt of their 
explanation. final action will be taken. 

SHRJ RAJ KUMAR RAJ: There;1 a clear 
provision against the violation of the Oru, 
Control Order in the Essential Commod\ties Act 
bul the hon. Minister is not leDin. anythin, 
about that. 

SHRI GIROHARI LAL VYAS : The fi,. 
supplementary has not been replied to in full. 

SHRf RAJ KUMAR RAI: Mr. Speaker. Sir. 
the first supplemtntary hal not beea replied to. 

My second supplementary it tblllhe prices of 
the drup have been fixed under the Dru. Price 
Contr,,1 Or4tt in the interest of tbtr consumen 
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but tbe l>epartmental officeR and the 
bureaucraCs have not complied with it on the 
pretext of giving chance of hearing and natural 
justice. In this way. several multi-national and 
Indian companies in our country have managed 
to gt1 stay orden in many cases "from tilt 
Bombay and Delhi High Courts. As a result of 
these technical stay orden.' the situation has 
:leteriorated so much that natural justice has not 
been done and chance of hearing has not been 
given. The officen concerned are in league with 
them on these two or three grounds. The prices 
have increased 10- much that the ordinary 
consumer cannot buy these medicines. 

MR. SPEAKER : Put the question. 

SHRI RAJ KUMAR RAI : The hon. 
\finister had himself conceded in the Rajya 
Sabha in reply to Unstaned Question No. 84 
dated 6-5-8.5 that the Government had fixed tbe 
price of Baralgan-a drug for relieving stomach 
ache-at Rs. 1810 per KJ. but the company was 
charging Rs. 24.73.5 per Kg. Similarly, the price 
of Dexamethasone had been fixed at Rs. 55.000 
per kg. by the Government but the company was 
selling it at Rs. 1,9.5,000 per kg. This was 
admitted by the hon. Minister about one and a 
half years .go also. The position of the market is 
_II known to the House. There is manifold 
difference between t he rates. It is so simply 
becauJe the compaqies have got Stay Orders on 
technical grounds and the bureaucrats· absence 
has led tq chance of hearing and natural justia. 
not being given to them. This collusion between 
the two is creating diffICUlties for the country 

I want to know what action was taken by tbe 
Government to get the Stay Orders vacated1 The 
Government bas not done anything for the last 
six years to get the Stay Orders vacated. Should 
it tben be construed that the Government is hand 
in glove with those companies and it is because 
of this that consumen are not Idting medicines 
on cheaper rates? 

MR. SPEAKER: You are going ahead with 
your speech. 

SHRI, RAJ KUMAR RAI You should 
formulate a new drua policy. 

MR. SPEAKER : Leave this controversy. 
Adopt Ayurvedic system. 

SHRI J. VENGAL RAO : As I mentioned in 
my earlier answer, the Drug Control Order will 

Rot apply to Cate,ory IV. Under that. multi-
national companies' procfuct. wi)) come. Very 
soon the Government is JOing to announce the 
new Drug Policy and we will take care of an 
the.e things. 

DR. B.L. SHAllESH: Mr. Speaker. Sir. the 
bon. Minister had stated in the meetin, of the 
Drug Association on November 14 that the 
Government was going to take a decision to 
increase profit in tbe medicines and that several 
medicines were going to be excluded from the 
purview of price control order. 

I would like to know from the bon. Minister 
whet her this proposal regarding pricing policy 
has been studied thoroughly and how much will 
it affect the prices orthe medicines? Will the poor 
be able to buy medicines in this way? 

The hon. Minister had himself stated in this 
House on 17th December I98S in reply to 
Unstarred Question No. 4301 that the prices of 
the medicines which had been excluded from the 
purview oftbe price control order had increased 
by .53 per cent to 17.5 percent. in such a situation. 
will tbr poor be able to purchase these 
medicines? 

(Elwli.rh) 

SHRI J. VENGAl RAO : I entirely a,ree 
with the han. Member. The report is ready. It is 
going before the Cabinet. Very soon we will 
announce the Drug Policy and the medicirs 
will be within the reach of the poor man. 

SHRI SURESH KURUP (Kottayam) : The 
answer ~ven by the hon. Minister is totally 
disappointing. It is a rad that there are many 
medicines and drup which are used by the 
common people and which do not come under 
the purview of the OPeD; for example. Victs 
Vaporub which is extensively used by the 
common people. It does not come under its 
purview. I am astonished to find a statement by 
tbe Minister for Chemicals whiJ~ addressiRJ a 
medin, in Bombay-it is reported in the 
November 16th Economic Times published 
"rom Bombay-tbat Government plans to 
decontrol some drup which are now under the 
purview of DPCO. The obvious thing in that. if 
it is decontrolled. the price will go up. So. I 
woukllike to know from the Minister whdher 
the Government Intends to de-a>ntrol some 
drup which are now under the purview of 
DPCO. 
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SHRI J. VENGAL RAO : It is a POII\'y 
matter. Now it is before the Cabinet. We will 
take a decision in favour of the poor man. notln 
favour of the rich or in favour of any companv. 

SHRI SURESH KURUP: It was a statement 
by the Minister for Chemicals which has been 
reported in the Papers that Government plans to 
decontrol some drugs. Is it the opinion of the 
Government? 

SH R I J. VENGAL RAO : It is not the opinion 
of the Government. 

SHRI SHANTARAM NAIK : People have 
to purchase drugs in pharmacies at exorbitant 
prices. Sometime for weaker section people 
drugs are available in Health Centres: but due to 
non-availability of durgs there they have to 
purchase at exorbitant rates outside. To stop 
this. may I ask whether you are going to evolve 
any scheme whereby you can subsidise these 
drugs for weaker section people'? 

[1'rtlllJlillio" } 

MR. SPEAKER: Then again somebody wi1 
swallow the subsidy 

SHRI V. TUL SIRAM : Mr. Speaker. Sir, in 
whatever field we see. the man from rural area. 
whet her he is a peasant or some one else. i\ 
always lagging behind. The poor in the villages 
have nomoney to buy medicines but just now the 
hon. Miniter has said that we have reduced the 
prices of drugs r want to draw his attention 
towards the fact that the medicines supplied by 
the Government in the villages are procured 
thr~ugh tender system and these medicines are 
of inferior quality. At the same time. it has also 
been observed that .he tenderers buy these 
medicines at very low prices. If the medicines are 
purchased at low prices they are bound \0 be of 
inferior quality and as a result thereof. they are 
not going to produce any healthy effect on the 
patients. Shri Vengal Rao has been the chief 
Minister of Andhra Prade5h. J know he is a 
practical man and as such he will definitely tty to 
provide benefit to the pOOl. I want to know 
whether his Ministry is considerin, any proposal 
under which better quality medicines could be 
supplied in the rural areas'? If so. by what lime 
these medicines will be supplied in the villages? 

{&trill") 

SHRI J. VENGAI RAO:' am also from a 
rural area just like Mr. Tu/siram. I know 'hat 
some substandard drugs art being sold in rhat 

area. We will punish them., A~ I submitted, very 
soon we are announcing thfo the new druJ policy. 

MR. SPEAKER: The trouble is that we are 
forgetting thC" indigenous system. 

(EntILrh] 

Forf'iln coUabontion for .... naf'.cturr of 
Motor Cydes 

·309. PROF. K. V. THOMAS : Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the lerala Electrical and AJheu 
Engineering Company limited. Cochin has 
requested for givin!! sanction for a foreign 
collaboration approval for the manufacture of 
motor cycles: anci 

(b) if so. the deciSion of Government'! 

TH E MINISTER OF INDUSTR Y (SH RI J 
VENGAL RAO): (a) . Yes. Sir. 

# (b) : The proposal has been rejected. The 
representation made by the party against the 
rejection IS being examined. 

PROF K.V THOMAS Sir. KeraJa 
Electrical and Allied ('ompany is a Kerala 
Government undertaking which is making a 
huge profit. There is anofher company Kerala 
Scooters which has been given the licence for the 
manufacture of motor cycles. But this company 
is now sick because it cannot get foreign 
collaboration. Part of the capacity has been 
transferred to Kerala Electrical and Alhed 
Engineering Company Ltd. and then this 
company has negotiated with an Italian 
company Jor getting collaboration. After 
detailed negotiations K EL came to Government 
of India in March for getting the approval. Till 
today the Government of I ndia has not taken a 
final dcci~ion I would like to know on what 
basis their proposal has br-en rejected because 
the application has been given by a public sector 
undertaking 

SHRI J VENGAL RAO : We are not 
approving any foreign collaboration now. 
Already the approved capacity for scooters and 
moped~ in the country is much more. OUf 
necessity upto Seventh Plan is only 181akh and 
by the end of this year we will be producing 13 
'ak h. That is why we art not allowin, any (orei", 
cotlaboration. 
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PROF. K.V. THOMAS: Sir. I seek you I 
protection. The question is that Kerala Scooten 
has been given licence to manufacture the 
motor-cycles. It is only that a part of this 
capacity has been transferred to K El and K El 
has negotiated with an Italian company for 
collaboration. ,In India almost all the motor-

"cycles are maunfactured I by private sector 
industries and tbese p,rivate sector industries 
have got collaboration with Japanese 
companies. It is the only public sector 
underta~ing which is coming up in our country 
to manufacture motor-cycles. -

Sir. tbere is no Question of exceeding the 
capacity because you have already Jiven a 
licence to manufacture these motor-cycles. Sir. 
you have been protecting the interests of the 
farmers. You should also protect the interests of 
the public sector uftdertakin~ which are under 
!ittack. 

SURI J. VENGAL RAO : Sir .. Ketala 
Scooters is a sick unit which was taken over by 
the Ker.la Government. Kerala Government 
has already incurred a loss of Rs. 3 crores. 
Further, Sir, we have now granted licence to 
manufacture upto 2 lakh scooters indigenou~ly 
1K) we are not going to allow any foreign 
collaboration. 

SHRI A. CHARLES: Sir, the Minister has 
said that Kerala Scooters is a sick unit. The 
recent policy of the Government is to give 
direction to the big industries to adopt sick units. 
Here is a case of one public sector coming to the 
rescue of another public sector undertaking. 
Kerala is one of the most backward State in 
industry. Further the total capacity is not 
exceeding and the recent policy of the 
Government is to remove lome of the hurdles in 
the imPOl1 of foreign technology wherever it is 
necessary. May I know from the hon. Minister in 
view of the peculiar situation of KeraJa whether 
the bon. Minister will consider the proposal of 
KEl to come to the rescue of Kerala Scooters 
which will ultimately help the State of Kerala in 
removing its industrial backwardDC!\s~ 

SHRI J. VENGAl RAO : Sir. the Kerala 
Scooters is not working. It is a sick unit. Now 
500 people are unemployed. The \atest policy of 
the Government is not to take over the sick units. 
In Gujarat also we have issued licences for 
Gujarat GOVeFlIIAtftt. They arc manufacturing 
with indigenous technology only. 

I Tr...,ionl 

Settiac ., of PetrocllenUcal 
Co .... ~ .... 011 Natural GM 

Ia Ma4h,. Praclesh 

-31 J. SHR) MAHENDRA SINGH : Win 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether Madhya Pradesh Government 
nu sent any proposaJ for setting up any 
petrochemical complex in the State based on the 
natural gas available from Bombay High: and 

(b) if so, the decision taken by Union 
Government in this regard? 

lElclUh] 

THE t.UI'tJSTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHR) BRAHMA DUTI): 
ta) No. Sir. 

(b) Does not arise. 

SHRI MAHENDRA SINGH: Sir, Hajira 
Vijaypur gas pipeline is passing through Jhabua, 
Diwas, Ujjain. Indore. Shajapur. Guna anc' 
Shivpuri districts of Madhya Pradesh, which 
cuts Madhya Pradesh hori7ontalJy and covers a 
large area. Win the hon. Minister consider 
sanctioning of some petrochemical complex or 
ancillary industries in any part of Madhya 
Pradesh. where the pipeline is passing through? 
Has any survey been done in this connection? 

SHRI BRAHMA Dun: Madhva Pradesh 
~overnment has not applied. But ~ne of the 
biggest fertilizer plant is coming up at Guna and 
four. ~ther com~anies have been given 
permISSion toestabhsh petro-chemical units. We 
are ~lso thi~~ing and exploring the possibility of 
sett,,,[! up Jomt sector enterprises for extraction 
ot ~PG, propane etc. at sUltabJe locations. 

SHRI MAHENDRA SINGH: What was the 
sch~dule ~f the construction of the gas pipe line 
HaJlra-Vljaypur7 Was it delayed~ if delayed, for 
what reasons? ~hen will it reach Vijapur. 
because the fertilizer plant there is being delayed 
because of this gas pipe1ine? 

SHR) BRAHMA DUTI: I think. there is no 
delay. W t are monitoring it. As soon as the plant 
is ready, gas will be supplied to it 
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SHRf MURLI DEORA: Therealsolutionto 
meet the urban fuel gas requirements is through 
pipline as they have done in western countries. 
The Government bas been considering for a long 
time the proposal to supply domestic fuel 
througb pipeline to the Bombay city. I would 
like to know whether this scheme has been 
finalised and whether the required quantity of 
gas has been allocated to the Bombay Gas 
Company. How much time will it take the 
materialise finally? 

SURI BRAHMA DUTT: I rcquuc a separate 
notice for this question. 

Use of Krishna ..... Ga. B, 
Andbn Pnclnh 

·313. SHRI V. SOBHANADREESWARA 
RAO: Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether his Ministry9s attention has been 
drawn to the news item appearing in the 
*Newstime" dated 12 September, 1986 under the 
caption 'Andhra Pradesh reluctant to use 
Krishna basil') gas'; 

(b) if so, whether I.S lakh cubic metres of 
natural gas can be made available per day for 
commercial application; and 

(c) the likely date from which the gas win De 
made available to prospective entrepreneurs? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRf BRAHMA DU1T): 
(a) Yes. Sir. 

(b) and (c) About I.S1akh cubic metres of gas 
peT day is expected to be available by about the 
middle of 1987. 

SURI V .. SOBHANADREESWARA RAO: I 
am happy that at least the hon. Minister has 
come forward with a categorical answer that 
about 1.5 lath cubic metres of gas per day is 
expected to be available by about the middle of 
1987. 1. the previous two sessions I and my other 
colleagues had been asking from the 
Government about the availability of gas for 
commercial purposes, but the G~vernment had 
then told us that they had not yet assessed the 
quantity of gas that would be available fOT 
commercial use and (rom which date it can be 
made available. My question was: 

.. Whether hi, Miniltry\attentior 

has been drawn to the news item 
appearing in the 'Newstimet dated 
12th September, 1986 under the 
caption 'Andhra Pradesh 
reluctant to use Krishna basin 
gasl" 

Unfortunatel). somenow the high ~Iaced 
officials in the ONGC have been giving a wrong 
impression to the people. and I fear that they are 
still not supplying the correct information to the 
Government. WhiJe the Government did not 
give the information in tbeprevious sessions.. the 
ONGC officials have gone on record to say. as 
wa~ reported in the Newstime: 

"About 1.5 lath cubic metres of 
natural gas ca.n be produced evcf) 
day from the four wells we have 
sunk so far in Razole and 
Nanapur. And we have in the last 
eIght months tried to get 
entrepreneurs and the AP 
Government to set up mdustries 
to make use of this valuabJe fuel. 
but the response has not been very 
encouraging. " 

ThiS gives a very wrong 
impression to those who go 
through these press reports. I 
would like to know from the 
Government whether they are 
aware tbat reeently, the APIDC 
Chairman has conducted a jomt 
meeting comprising both the 
ONGC representatives and 
entrepreneurs from the Coastal 
Andhra near the source and 
convinced both sides to agree to 
the suggestion of making both gas 
and coal prices equivalent. In 
spite of the fact that t he State 
Government is giving several 
incentives and concessions to the 
new entrepreneurs by way of 
lower rates of electricity, 
concessions on purchases. etc., 
they are not coming forward 
because of this gas price which i. 
fixed at Rs. 900 per 1000 cubic 
meters. In the present 
circumstances. to avoid transpon 
of coal in wagons and so on. will 
the Ministry direct the ONGC to 
finally agree to fix the price of PI 
that wjJJ be made available. 
equiValent to that of coal prices, 
10 that the ent1'q)reneurs win 
come forward? 
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SHRI BRAHMA DUrr : About the report 
to which attention has been drawn, I would like 
to say that the report is not based on facts. The 
Government of Andhra Pradesh is also trying to 
utilise this gas. We have several meetings with 
them. About the gas plant which the AP State 
Electricity Board has proposed. ONGC is in a 
position to supply gas for 3 megawatt units. The 
price wil) 'be decided by the Government. 
ProvisionaUy. it is Jeept at Rs. 900 to Rs. 1000 per 
1000 cubic meters. but final adjustments are to 
be made a bout this. 

SHRI V. SOBHANADREESWARA RAO: 
Sir. he did not reply to my point. 

MR. SPEAKER: Now, you are not to follow 
the footsteps of Dagaji. 

SHR] V. SOBHANADREESWARA RAO: 
The hon. Minister has not clearly understood the 
need to make the coal price equivalent to that of 
gas. Otherwise the entrepreneurs win find it very 
difficult to utilise the gas. 

Secondly. in Kaikaluru well near Vijayawada 
very good oil was found and the quality of this 
oil is as good as the oil found in the Ankaleshwar 
Wells. Win the ONGe spend more money to 
explore the Kaikaluru area with more speed to 
derive oil which will to some extent ultimately 
reduce our importing oil from other countries'! 

SHRf BRAHMA DUIT: Weare considering 
to reduce the prices of natural gas for power 
plants. As regards oil, our emphasis is more and 
!Dore on exploration and then exploitation. So, 
there is an exception. There is the possibility and 
we are spendinp money in this regard. 

I TrlllUlatio" ] 

DR. CHANDRA SHEKHAR TRIPATHI : 
Mr. Speaker, Sir, the funds demanded by 
ONGC last year for exploration and for 
completing the projects have not been fully 
utilised by it whereas on the other hand, gas 
worth crores of rupees had to be burnt. I want to 
know from the hon. Minister whether he is going 
to take any active step in this direction because 
on tbe one hand the funds made available to the 
Ministry are not being utlised fully and on tbe 
other hand, gas worth crores of rupees is burning 
and loilll waste? Is bis Ministry going to take 
allY stepa aDd if so, the nature thereof? 

Mit SPE~EIl : Let them JWt money to us 
and tbtn see bow moneY is spent quick\J. 

SHR] BRAHMA Dun: Mr. Speater. Sir. 
although this question is not related to the main 
question yet f would submit that gas is, no 
doubt, burning. One third of the gas is going 
waste because we do not have the bottling 
capacity. Phase-III is going to be completed 
within a period of one year and we are now 
moving towards Phase-IV. We are also trying 
that private sector may instaJl bottling plant so 
that maximum gas is made available. But it is not 
true that the funds are not being utilised. 

Collaboration Ap'~mtlltJ for 
apdatinl Tedmolon 

*314. SHRf MOOL CHAND DAGA: Will 
he Minister of INDUSTRY be pleased to state: 

(a) the number of collaboration agreements 
with foreign firms for up-dating technology 
signed by India during the last three vears: and 

(b) the impact of these agreements-on product 
range, quality of product and cost fo 
production~ 

THE MINISTER OF INDUSTRY (SHRf J. 
VENGAL RAO): (a) 2.449 Foreign 
Collaboration proposals were approved during 
the last 3 years (1983-85). 

(b) These agreements are expected to 
improve production speedily through greater 
efficiency and fuller utilisation of existing 
capabilities, and enhance the quality and 
reliability of performance and output. 

r Trtlllll4ltion] 

SHRI MOOL CHAND DAGA : Mr. 
Speaker, Sir, the question has not at a11 been 
replied to the question is totally different from 
the reply. He is a new Minister and therefore, I 
do not want to say much. The question is 
whether any National Technology Development 
Plan has been formulated to update the high 
technology? Secondly. ""hether you have 
requisite manpower or Dot to implement that 
Plan? My third supplementary is whether you 
have any data as to which industries have been 
permitted to enter foreign collaboration and also 
which type of foreisn collaboration has heen 
permitted? In addition to the above, kindly tdl 
us whether indigenous technology was available 
in Jqard to those about which figures have beeD 
given and whether permission was given because 
of fto" ... vailahility of indigenous technology? I 
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want to tell you that duringthc last 20 yean. you 
have given the permissions as follows:-

MIn the last twenty years the 
country has signed 9,966 
collaboration agreements with 
foreign firms for technology 
updates but what we get is 
products with changed brand 
names and no illlprovement either 
in product range or in unit cost," 
says a senior Industry Ministry 
official. 

The industry has largely failed to 
make best use of transferred 
technolgoy .. 

I. therefore. want to know to what extent you 
have marched forward towards achieving self-
reliance after the high technology transfer and in 
wbat sectors you have achieved indigenisation? 

MR. SPEAKER: Did I not stop you? 

I Enr/i.rJr] 

SHRI J. VENGAL RAO : Sir, the sourees Of 
technology are limited and the suppliers are not 
willing to part with their technology. Our 
technology is the latest and the best available on 
the basis of instrumental capacity where feasible. 
In ordinary cases, we are not allowing these 
foreign collaborations. 

SHRI MOOLCHANDDAGA:TbeFinance 
Committee has taken a decision very recently 
under the chairmanship of Shri V. P. Singh. Our 
foreign exchange IS being spent outside the 
country and the position of balance of payments 
is deteriorating. Have you ever thought as to 
how much foreign exchange is drained out to 
foreign countries and how much the position of 
balance of payments has deteriorated as a result 
of giving permission for import of technology? I 
want to know whether you have any data as to 
how much is the demand in the country and for 
which item. and how many licences are heiDI 
issued by you? Kindly give us thi.; information. 

f.&vltlh) 

SHRI J. VENGAI RAO: Sir, without tht 

knowldeF of the Finance Minister, we have no 
power to take the techno)oay. It must 10 to the 
Cabinet Sub-Committee of Economic Affain, 
wbere the Finallcc Minister is tbe Chairman. In 
that Committee only we appro\'e all these thin •. 
Without theknowJedF of the Finance Minister, 
we cannot approve any foreign t«bnolol)" 

WRITTEN ANSWERS TO QUESTIONS 

Joiat COIIIIIIItucy A.peeIaenI witIa 
N08-_"'" Ca. .... , 

-310. DR. A.~. PAl El : 
SHRI C. JANGA REDO\' . 

Wi~ the Minister of INDUSTRY be pleased 
to Wlte: 

ell whether GO'Yemment's attention has been 
drawn to the news item captioned "Fresh 

I conditions for technology imports" appearing in 
the 'Times of India' dated 29 August. 1986 
wherein it is stated that Government have 
specified fresh conditions for technology 
IDlports with a view to accelerating absorption 
and adaptation of the imported know-how; 

(b) if so, what are these conditions; and 

(c) whether these conditions are fulfilled in 
the case of recently reponed Joint Consultancy 
Agreement with a non-resident company? 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGAL RAO): (a) to (c). In order to 
acceleratF meaningful absorption and 
adaptation of imported technologies by Indian 
enterprises and their future improvement on a 
self-reliant basis, it is considered necessary to 
bring the Production and Research and 
Development Secton in the country closer. 
Accordingly it has been decided that wbere 
technology payments are more than RI. 2 crores 
during the period of foreign collaboration. tbe 
following conditions will apply: 

(i) It will be obligatory on the part of Indian 
entrepreneun desirous of bevin, foreip 
collaboration to involve competent RaO 
penonnel (from within the enterprise nr 
from any other competent R.tD 
Institution in tbe reieveant area) in the 
process of technololY acquisition riJllt 
rrom the neJotiatiOIItaF. 

(li) The Indian Party shall submit a tn. 
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(iii) 

(iv) 

Dound programme for technology 
absorption! adaptation! improve~ent 
(T AAI) within six months of the ISSue of 
foreign collaboration approval. Any 
default in this regard shall carry punitive 
measures specified by Government from 
time to time. 

It will compulsory for the technology 
units registered with Department of 
Scientific and Industrial Research to set 
up jn house R&D facilities or to enter 
into long terms consultancy agreement 
with any relevant R4cD institution in the 
country, within a period of two years of 
receiving the foreign collaboration letter. 
Any default in this regard shall carry 
punitive measures specified by 
Government from time to time. 

The foreign collaboration agreement to 
be executed by the Indian party and the 
foreign collaborator shall not deny an 
indigenous R&D Institution. identified 
for the purpose of examinmg the 
technology absorption I adaptation/ 
improvement (T AAI) plans. any access 
to the production unit of the Indian 
enterprise. 

Presumably. the Hon'ble Member is referring 
to the NRI American Company and public 
enterprises Joint Venture proposal. No 
agreement has so far been reached for setting up 
of the Joint Venture Company. 

Fore&in Bnnd Names 

*312. DR. CHINTA MOHAN' Will the 
Minister of INDUSTRY be pleased to State' 

(a) whether Government are aware of the 
widespread use of foreign brand names in the 
domestic market causing loss to domestic 
industries; 

(b) the steps proposed to be taken by 
Government to prevent this: 

(c) the reasons for not allowing foreign brand 
I'Nlmes for internal sales; 

(d) whether Government are contemplating 
any legislation for curbing use of foreign brand 
names~ 

te) if so, by when; and 

(f) whether the existing policy of disallowing 
use of foreign brand names for internal sales is in 
conformity with the international contention? 

THE MINISTER OF INDUSTRY (SARI J. 
VENGAL RAO): (a). The extent to which 
foreign trade marks affect competitiveness in the 
domestic market varies from industry to 
mdustry and manufacturer to manufacturer. 

(b) to Ce). It is the Government's policy not to 
encourge the use of foreign brand names oosalCl. 
in th~ domestic market. New foreign 
collaboration agreements stipulate a condition 
to this effect. The Foreign Exchange Regulation 
Act does not also allow the payment of any 
direct or indirect consideration for the use of 
foreign trade marks in the domestic market. The 
questiQ,n of providing for Government's prior 
approval to the use of registered trade marks 1S 
also engaging the consideration of the 
Government. 

(f) India is not a member of any international 
convention relating to trade marks. 

Take OTer of Sick Unitl 

*315. SHRI INDRAJIT GUPTA: 
SHRI NARAYAN CHOU BEY : 

Win the Minister of INDUSTRY be pleased 
to state: 

(a) whether Government have ciecided not to 
take ever any more sick units; 

l b) if so. the details and the reasons therefore: 

(c) whether Government have made any 
attempt to detect the reasons for sickness in the 
industrial units and to take preventive measures; 
and 

(d) if so, detiaJs thereof? 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGAL RAO): <a) and (b). The general policy 
of the Govt. is not to take over sick units. The 
main reason underlying this approach is that the 
scarce resources of the country could be more 
productively employed in efficient and viable 
ventures. 

(c) and (d). A vanety of causes such as poor 
management, high cost of production. shortage 
of raw materials and other inputs. 
infrastructural constraints. poor industrial 
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relations. obsolescence of - technolOIY and 
equipment, inefficient financial control, 
diversion of resources, and inadequate attentiol) 
to R&D have contributed to industrial.ickness. 
The Reserve Bank of India, the term lending 
institutions and commercial bank) have 
established monitoring mechanism:. lor 
detection and prevention of sickness in 
industrial units. 

The Sick Industrial Compames (Sepcial 
Provisions) Act, 1985 has also been enacted 
which provides. int~r-QIiQ. for establishment of a 
quasi-judicial body. designated as the Board for 
Industrial and Financial Reconstruction. with 
powers to take suitable measures for speedy 
rehabilitation of potentially viable sick 
industrial units. 

Commissionin& of 
Staw Hydel Project 

• 316. SHRJ P. NAMGYAl: Will the Minister 
of ENER GY be pleased to state: 

(a) whether commissioning of the Stakna 
H ydel Power Project in Jammu and Kashmir 
has been delayed and if so, the reasons therefore; 

(b) the action proposed for fixing 
responsitiility for delay in"the construction of the 
project; and 

(c) when the power plant is going to De 
commissioned? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) and (b). The project 
has been delayed mainly due to reasons such as 
revisions in the scope of the project. diffieuh 
climatic conditions at site which restrict the 
working season. and problems of logistics. In 
view of these factors the State Government do 
n9t feel that action for fixing responsibility for 
the delay is necessary at this stage. 

(c) The project is expected to be 
commissioned during the current year. 

.tdultenUon in 
IHneI and p..- 1 

-317. DR. G.S. RAJHANS : Win the 
Minister of PETR.OLEUM AND NATURAL 
GAS be pleased CO state: 

(a) whet ber there has been an increase in the 
cues of adulteration in dieseJ and petroJ: 

(b) the number of cases -of adulteration 
detected during the year 1985 and uptil October 
1986 from Delhi; and 

(c) the action taken against the culprits? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRf BRAHMA DUTI): 

(a) There has been no increase in the proven 
cases of adulteration in diesel and petrol. 

(b) There has been no case of proven 
adulteration during 1985 and 1986 (upto 
October) in Delhi. 

(c) Does not arise . 

Inquims reprdinx 
Unfair Practices by Companies 

·318. SHRI MOHO. MAHFOOZ 
, ALI KHAN: 

SHRI V1SHNU MODI: 

Will the Minister of INDUSTRY be pleased 
to state: 

(a) wuether It IS a ract that sometime back 
Government had initiated investigation apinst 
certain companies to find out whether trade 
practices fonowed by them were prejudical to 
public in~rest or unfair 

(b) if so, the companies against whom 
investigation was initiated by Government 
during the current year; 

(c) the outcome thereof: and 

Cd) further action taken! proposed to be taken 
by Government in the matter'! 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGAL RAO): (8) and (b). During the period 
1.1.1986 to 31.10.1986. 'M.R.T.P. Commission 
ordered investigations in '26 tases of Unfair 
Trade Practices. 

(c) Based on investlption reports. tbe 
Commission issued Notica of Enquiry in 14 
cases ."d paned final orden in.3 ofthese~. 
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(4) The Commission takes appropriate action 
in all such cases as per provisions of M RTP Act, 
1969, relating to unfair trade practices. 

EqNm 01 un produced In India 

·3~ SHRI PRAKASH V. PATIL: WiJI the 
Minister of INDUSTRY be pleased to state· 

(a) whether the cars produced in India have 
attained the requisite standard to compete in the 
world market~ 

(b) if so. whether efforts have been made to 
export cars particularly those manufactured in 
the Public Sector; and 

(c) if so, whether the foreign collaborators of 
Indian car manufacturers are makang any efforts 
In this regard? 

THE MINISTER OF INDUSTRY (SHRI J. 
VENGAL RAO): (a) to (c). Indian car 
manufacturers are undergoing the process of 
modernisation which would. Inler-alta, Improve 
the exportablhty of Indian cars Manufacturers 
like MaruiJ Udyog Ltd ha' e already started 
exporting their vehicles in a hmlted way. The 
foretgn conaborators of Marutl Vdyog Ltd., are 
extendmg necessary cooperation with a view to 
maintalO 'Juahty of the product to achieve 
International competltlvenesl: 

[Trcmsla:ion 1 

Sale of Wbeat ID OpeD Market 
By F.C.I. 

'320 SHRJ TElA SINGH DARDl: 
SHRl BALWANi SINGH 
RAMooWAUA: 

Will the Minister 01 FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a). whether it it a fact that the Food 
Corporation of India bad tried to seU wheat of 
'A t and 'B' II'I~ in the open market; 

(b) if 10, wbetner they lucceeded in their 
efforts; and 

(c) if Dot, the I'IIIODI tberefore? 

THE MINISTER. OF PAIlLIAM£NTAIlY 
AFP AIRS AND THE MINISTER OF FOOD 
~ND CIVIL SUPPLIES (SHill H.~.L. 
BRAGA'l): (a) uct (b). TK. Foad CorporatioD 

of IDdia have IOId 9.53 latb tOJlDel of A & It 
cateaoriea of wbeat, in the open market, from 
July, 1986, to 15.11.1986. 

(c> : Does not arise. 

(Ena'ltrlt ] 

Aehilory PaeI OIl Tedmolou Onelopmeat III 
PetrodIe .... ~ 

'321. DR. O. V1JA Y A RAMA RAO : 

Will the Minister of INDU5,TRY be pleaseri I 

to state : 

<a> whetber a standing advisory panel on 
technology developtneD~ as recommended by 
the National Committee on perspective planning 
of Petrochemical Industry, is beinl set up for 
research and development; 

(b) if so, the broad outlines of tbe proposal; 

( c) the expenditure incurred 50 far JD 
research and development in petrocbem' cab and 
the results of its evaJutation in terms of cost 
benefit; and 

(d) whether use of renewable sources of 
energy such as alcohol from various substrata 
will be important part of research and 
development work in that industry? 

THE MINISTER OF INDUSTRY (SURI 1 
VENGAl RAO): (a) to \d) The Committee for 
Perspective pJanning of Petrochemical Industry 
\\hlCh submitted its Report on 3.9.1986 has 
recommended that a Standing AdVISOry Panel 
on Technology Development may be COnstituted 
compnsrng of semor representat,ves from 
Industry, R&D and DesIgn Organisations. 
DGTD and other Departments concerned. for 
scrutinising and approvmg research and 
development programmes for the petrochemical 
industries. The recommendations of the 
CommIttee are under consideration 

The actual planned expendlture IOCUrred by 
the Public Sector Unit ID the PetrochemiCal 
Industry on R&D schemes was about Rs. 4.2J 
crorts during the 6th Five Year Plan and Its. 
).37 crOleS in 1985-86. The RAD programmes 
for petrocbemlCa\s are planned and reviewed by 
this Department m Review Meetiftp and also in 
the Annual Plan discussions with the Planning 
Commission and other concerned ageocta. The 
~nbflC & Research Advisory Committee for 
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the Department of Chemicals and 
Petrochemicals also examines various Ric D 
programmes for Petrochemical Industry and 
advises this Department on broad areas and 
policies in scientific and technological research. 
The, RAD programmes are meant mainly for 
upgradation and indigenous development of 
technologies and it is not possible to quantify thr 
results in absolute cost~bcnefit terms. 

Use of renewable sources of energy. viz. 
alcohol from various substrates wi1l not be the 
part of research and development of 
petroC'hemical industry. As per the 
recommendation of the Committee for 
Perspective Planning of Petrochemical Industry 
recently submitted to the Govt .. this does not 
come under the purview of the Standin~ 
Advisory Panel on Technology Development to 
be set up for petrochemical industry 
r TrtlllSIQ; ion] 

PaI_ Lipite Thmnal Plant 

.322. SHRI MANPHOOL SINGH 
CHAUDHARY: Wil1 the Minister of ENERGY 
.be pleased to ~tate' 

(a) whether clearance from all angles has been 
given for Palana Ligmte Thermal Plant. 

(b) when the work on thas plant is likely to 
start: 

(c) whether this plant IS being set up 10 

collaboration with some forei{ln company: 

Cd) if so. the details thereof: 

(e) the total estimated cost of this plant: 

(1) the time by which the plant will be 
completed: and 

(g) what will be the capacny of this rlant" 

THE MINISTER Of STATE IN rHE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF IjNERGY (SHRIMATr 
SUS:lIlA ROHT ,(GI): Ca). The Patana 
lignite-based Thermal Power Plant has been 
.approved for irnrlementation. 

(b) The project is in the state sector and work 
is expected to be taken up by the State 
authorities after finalisation of the a{!ency for 
supplv of main "lant and equipment 

(c) and (d). While fo~i,n offers. broAO,y 
evincing interest in the implementation of the 

project. have been received. there are. as yet. no 
detai~d proposals covering the power plant and 
.'ienite mines. 

(e) The intesrated p.roject. including the 
liginte minin, and the power plant. is estimated 
to cost Rs. 297 crores. 

(0 The State authorities plan to commission 
the pro.ieet in 1991-92 

(8) The plant will have a capacity of 120 MW 

[&,11111] 
Raisin~ of Loan by ONGe 

-323. SHRI SHRIHARI RAO: Will the 
Minsiter of PETROLEUM & NATURAL GAS 
be pleased to ~tate 

(a) whether it Isafact that the Oil and Natural 
Gas C'ommis~ion proposes to borrow 500 
million dolla~ from abroad' and 

(b) if so, the terms and condltaons on whIch 
the loans will be raised? 

THE MINISTER 0 .. STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA DUTT) 
(a) and (b) ONGC propose to raise a loan of lJS 
.S 575 million aC\ foll8ws' 

(i) A conventional LIBOR (london Inter 
Bank Offered Rate) tranche of US S 32.5 
million With an IOterest rate of I f 4C1( P a. 
over llBOR for I to 3 years and 3 Ro/r 
P a over llBOR for 4 to 10 years 

(ii) A Japane .. e tax spared tranche of lJS S 
175 m,lIion With an interest rate of 
flHOR nat 

(iii) A U.K I Belgian tax·~pared tranche of US 
S75 milhon with an interest rate ofO.Olqf 
over LIBOR. 

The loan would be guaranteed by the 
Government and would have a maturity 
period of 10 years, with a grace penod of 
S 1/2 yean. 

ClNranee to Ma.Uluru 
Thermal Power Project. 

Andhn Praclesla 

SHRI H.A. DORA: 
SHRI M. RAOHIIMA REDDY: 
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Will the Minister of ENERGY be pleased to 
state : 

(a> whether any proposal has been received 
from the State Government of Andhra Pradesh 
for setting up Manuguru Thermal Power 
Project; 

Provision of STD facilities to Ayodhya, 
Akbarpur, T.nda and Jalalpur, having small 
capacity exchanps of 100 lines, J SO linea, 200 
lines and 100 lines respectively can be taken up 
after meetinl the priority programme. 

Power daaand of States (b) if so, whether the Unio~ Go~mment 
have given final clearance to this project and 
allocated required funds; and 3176. SHRIMAT) BIBHA GOSH 

GOSWAMI: 
(c) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHT AGI): (a) A propoul baa 
been I'f'.Ceived reprdinl the lettinl up of a 
tbmDal ltation at ManuJW1I in tbe central 
leCtOr. 

(b) No, Sir. 

(c) The project can be coDliclered for 
approval after ita teclmo-«onomic viability baa 
been establilbed and all neceuary inputs, 
including tbe availability of funds, have bee1l 
tied up. 

(lrtl1JsiatiDn] 

IJn" .... of AJodhy. wItIa AkbarpIB', Yanda 
and JaIaIp ... by S.T.D. 

-325. SHRI R.P. SUMAN: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) wbether Government propose to lint 
Ayodhya and other biS toWns like Akbarpur, 
Tanda and Jalalpur throup S.T.D. servi~; and 

(b) if so, the time by which action in this 
reprd will be initiated and if DO" the reasons 
therefore? 

THE MINISTER OF COMMUNI-
CAnONS (SHRI AIUUN SINGH): (a) Not in 
the 7th Plan. Sir. 

(b) Due to limitation of resources, durina the 
7th Plan, it is proposed to provide S. T.n. 
facilities only at the district headquarters not yet 
havinl S.T.D. and other stations bavina 
telephone exchaDJeS with a capacity of 1,000 
lines and alove. 

SHRI AMARSINH RA THA WA: 
SHRI MOHANBHAI PATEL: 
SHRI PIYUS TlRAKY: 

Will the Minister of ENERGY be pleased to 
state: 

(8) the details of the power demand of the 
States in the twentyfirst century. State-wise; 

(b) tbedelaits oftbe present power generation 
position (1986-87) in the country. State-wise and 
project -wise: and 

(c) the detials of the plan to meet the power 
generation demand in twenty-first century with 
the names of the projects. State-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUS HILA ROHTAGf): (a) State-wise details 
of the power demand assessed by the 12th Power 
Survey for the year 1999-2000 are given In the 
Statement-I below. 

(b) Details of power generation during the 
period April to October. 1986. are given in the 
statement-11 below. 

(c) The Seventh Plan envisages a capaCIty 
addition of about 22.245 MW. In addition a 
capacity of about 2215 MW from short-
gestation projects is also likely to be 
commissioned during the Seventh PJan period. 
A capacity of about J S, 900 MW would be 
commissioned in the Eighth Plan from the 
present oDIQing schemes. Details of new 
projects which could give benefits in the Eighth 
and Ninth Plan periods would be available only 
after tbe respective Plans are formulated. 
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DmMIItJ ..-d by 1M 12th Power Swvq lor 1M ,." 1999-1O(J(J 

Haryana 
Himachal Pradesh 
Jammu a .Kashmir 
Punjab 
Rajutban 
Uttar Pradesh 
Gujarat 
Madhya Pradesh 
Maharubtra 
Andhra .Pradesh 
Kamataka 
KeraJa 
Tamil Nadu 
DVC 
Bihar (excludina DVC) 
West Benpl (excludina DVC) 
Oriua 
Sitkim 
Allam 
Manipur 
MqbaJaya 
Na~ 
Tripara 

SyRem/ Board. 

1. B.B.M.B. 

2- Delhi 

3. J.t~ 
4. H.P. 

8 ...... ·0 

EnerJY Requircmeat 
Million Units 

23199 
.6700 

11218 
37319 
37545 
77272 
56338 
4S153 
82271 
S6644 
44734 
21577 
48998 
24210 
16136 
25279 
37385 

3]5 
6586 

551 
511 
'1!17 
657 

Peak Load 
MW 

4729 
1366 
IDS 
7100 
7143 

15209 
10049 
7930 

14230 
9948 
7796 
4140 
9022 
3848 
3203 
4681 
6276 

103 
1291 

137 
134 
69 

142 

Generation Names of major Projecta wbieb haw CODtributed 
more tbaD SOO MU 

(MU) 

7726 BbakraNupl 
4_ 

De_ 2476 
poq 961 

2910 .. NTPC BIdarpar 1816 
LP.Statioa 10;'8 

655 
JMO HBPC IIira Sial a 
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Syatem/ Board Generatioa MaIDel of major Projects whidl have contributed 
IDOI'e thaD 500 MU 

(MU) 

5. Haryana 801 
~ RajuthaD II" ~ota 517 

RAPS 767 
7. Punjab 3843 Bbatinda 1064 

Ropar 1606 8. Uttar Pradeah 12223 Obra 1-13 2925 
Panti 712 
Harduapnj 846 
Iliband 764 
Yamuna StJ. 1163 
Chi1a S48 
Siaarauli (NTPC) 3831 

9. Gujarat 7914 Dbuvaran 1746 
Ubi 2182 
Gandhi Nagar 533 
Wanakbori 1901 
Ahmedabad Elecy Co. SOO 
Sabarmati 632 

10. Mabaruhtra lB0S4 Nuik 3036 
Koradi 2489 
Bbuawal 1084 
Parii 1-4 974 
Ckandrapur 170S 
Uran G.T. 1420 
~oyna 1894 
Trombay 2829 
Tarapur 1243 
Tata 746 

11. Madhya Pradella 9263 Satpura 2884 
~orba - 2 57S 
Amartaatat 909 
~orba West 1286 
~orba NTPC 2667 

12- ADdbra Pradesh 10325 ~othqqdem 1786 
Vijaywada 1867 
NlunaMP' 1242 
Srilailam x 1772 
NaprjUDMIp' RIC 
ItamquJMtam NTPC 2262 

13. hmatab 4227 Sharavathi 2377 
laljnadj 999 

14. ~ 2S86 Idutti 1327 
IS. Tamil Nadu ., !aDore 1281 

TuticoJ· I1D 2319 
~1IDda 1-5 751 
Ney¥eIi 2737 
laJpKbm 192 

16 . ... 2103 Patraba 1413 
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Systeml Board ae .... tiOD Hamel of major Projectl whicb haw ooDtri1Mlted 
more thaD 500 NV 

17. Orilla 

18. West leap! 

D.P.L 

19. D.V.C. 

20. Sillim 
21. Allam 
22. Mepalaya 
23. Tripara 
24. Manipur 
Total: (All Iadia) 106, 719 

Production of Vitamin 'A' from 
imported drug intermediate 

(MU) 

2229 

5343 

510 

]341 

20 
546 
271 

40 
220 

3177. PROF MADHU DAltDAVATE: 
Will the Minister of INDUSTR Y be pleased to 
state: 

(a) whether production of Vitamin 'A' by a 
multinational pharmaceutical company from 
imported drug intermediate was prohibited; 

(b) if so, the action taken against the defaulter 
for importing intermediate drug; 

(c) whether MIs. Kerala State Drugs and 
Pharmaceuticals were permitted to produce 
Vitamin 'A' frr'1l the same imported drug 
intermediate: 

(d) jf so, whether both companies got the 
drug intermediate at the same rate; and 

(e) if not the reasons theref ore1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): <a) and (b). No multi-national 
pharmaceutical company has been granted 
industrial approaval for the manufacture of 

TIIebcr 
Hirakud I 
Bandel ' 
SaDtaldib 
Kolqbat 

CESC 
Cbandrapur 
Durppur 
Iowo 

Vitamin 'A' from IOtermediates. However. when 
one case of import of Acitrine by MIs. Roche 
came to the notice of this Ministry, OSllector of 
~ustoms, Bombay was advised to verify the 
heence conditions before releasing the 
consignment. Later. it was reported that this 
consignment was released after levying penalty 
on the party. 

(c) No, Sir. 

(d) and (e). Do not arise. 

AcquWtioB 0' .... for new coal mine projects 

3178. SHRI SAJFUDDIN CHOWDHARY: 
Wlu tbe Mmllter of ENERGY be pleased to 

state: 

(a) the particulars of the villages and towns, 
Where Government/Coal andla Llmlteo 
authority contemplate to acquire land for the 
purpose of new projects; 

(b) the number of people likely to be affected 
due to the proposed opening jf new coal mine 
pr"jects; 

(c) the 'policy Government propose to 

113 
746 

1m 
732 
615 

1555 
1533 
999 
521 
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formulate for the rehabilitation of persons likely 
to be displaced due to Op(Dmg 01 new projeCts; 

(d) whether that policy contemplates to cover 
the payment of adequate compensation for 
'properties lost and to provide employment for 
their survival; and 

(e) whet her that policy would also cover 
opening of new avenues of employment by way 
of S'etting up coal based ancillary. chemical and 
other allied industries for which all 
infrastructure facilities are available there? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a). Firm requirement of 
land for coal projects can be known only when 
they have been finally approved by the 
Government. At this stage it \\i1J not be possible 
to indicate al) villages/towns to be ultimately 
acquired for new coal projects. However, in the 
statement given below information in respect of 

such coal projects ~here notificatIon has already 
issued under Section 7 of the Coal Bearing areas 
(Acquisition and Development) Act. 1957. 
indicating the intention of the Government to 
acquire land in due. course. 

(b) Number of persons affected on account of 
land acquistition is known only at the time of 
actual acquisition. 

(c) to (e). Govt have alreadv issued 
comprehensive guidelines for reha biJitation of 
persons affected by land acquisition for major 
projects. Provision of alternath e house sites 
with necessary civic facilities for equipping land 
ouste~s for employment m the project 
concerned, preference in employment. financial 
assistance for taking u..p alternative u'iefuJ 
avocations like pouhr¥- farming. animal 
husbandry, etc. are the chipf benefits that are 
being a])owed under the said guidelines to the 
persons whose lands are acquired. 
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3179. SHRI RADHAICANTA DIGAL; Will 
I~he Minister of ENERGY be pJased to state; 

(a) whether Government are aware that the 
measures undertaken to achieve the 
conservation of electricity have not so far been 
signifiauw, 

(b> if so. the steps taken to rectify the defects 
in the electric pump sets and layout of the 
pumping systems: 

Cc) whether Government propose to 
formulate any special programmes in this 
regard; and 

(d) jf so, the details thereof! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a) Conservation of 
electricity is being accorded high priority by the 
Government. A number of IT' :asures:have been 
initiated to achieve this. This is a gradual process 
and the impact of the measures being taken will 
be noticed over time. 

(b) The following steps have been taken to 
rectify the defects in the electric pumpsets and 
layout of the pumping syslems: 

(i) A pilot programme for rectification of 
24.000 exi~ting pumpsets had been' 
taken up tbrough Rural Electrification 
Corporation and about 20,000 
pumpsets in Andhra Pradesh. Gujarat. 
Haryana f X.rnataka, Madhya 
Pradesh, and Tamil Nadu have already 
been rectified under this programme; 

(ii) 

(iii) 

Comprehensive lSI standards for 
efficient pumping system have been 
published recently and emphasis is 
beiDa laid on adherence to these 
staDClardl: 

Some State Electricity Boards have 
incorporated stipulations in their 
power supply conditions to ensure 
installation of efficient pumping 
systems and tbe other State £Ject~ty 
Boarda have beeD requested by the for 
Gover8aat to consider impolinl 
similar coDClitioM lor releue of new 
conaectiODl to ;.apsets .. 

(c) and (d). Government p~ t~ tate up 
a one time demonstration projlCt to rectIfy m~re 
inefficient pumpsets subject tf) funds becomlD, 
available in the Scvcnth Plan. 

I.S.D. FadIItJ In ......... war 
3180. SRR' PIVUSH TlRAIY: Will the 

Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether I.S.D. has been introduced at 
Bhubaneshwar since l' October. 1986. 

(b) the name of fomgn cities with wbicb 
linked; and 

(c) whether out of Its. 80 crores allocated to 
Orissa, 20 crores will be earmarked for tribal 
areas and if so. the names of luch areas? 

THE MINISTER OF StATE IN THE 
MINISTRY OF COM MUNICA nONS (SHRI 
SONTOSH MOHAN DEy): Ca) YeJ. Sir. 

(b) ISD is available to 15 cowitries listecJ 
below: I. U.K., 2. Austria, 3. Hong Kon~ 4. 
Singapore, S. Japan, 6. France, 7. Italy. 8. 
Australia, 9. Malays~ 10. Belgium, II. 
Netherlands. 12. Turkey, 13. Weat Germany, 14. 
U.S.A. and 15. USSR. 

(c) Yes Sir. Out of 80 crores allocated to 
Orissa Rs. 20 crores will be earmarked for Tribal 
areas. Out of J 3 Districts 3 Districts namely 
Koraput, Mayurbhanj and Sunderpih are 
entirely Tribal areas. AIsQ parts of 5 other 
Districts namely Phulbanj. Ganjam. Kalahandi, 
Sambalpur and Keonjhar Districts also have 
Tribals. 

IDdiaD delepdoa to FOftip co_hies for 
teIedioa of satellite C ........ tIoa aad 

Microwave C ............ TeduIoIoU 

3J8J. SHRJ LAKSHMAN MALUCK:WiJI 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a> whether a high level Indian delegation 
toured Europe, UK and United States to select 
satellite communication aDd microwave 
communication technoloay; 

(b) if so, whether it bas submitted itt report to 
Government; and 

(c) the detail reprdinl their SUgestioDl and 
recommenciatiOlll in this tqanI? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF COM MuNICA TIONS (SHRI 
SONTOSH MOHAN DEV): (a). A high level 
delegation toured U.K~ and U S.A. to select 
technoiogy for a satellite network for the 
National Informatics Centre only. 

(b) Yes. Sir. 

(c) The delegatiqn selected a technology for 
the network of the National Informatics Centre 
which would include production indigenously 
through transfer of technology. 

N .R.I. Investment of Industrial Sector 

3]82. SHRl MANIK REDDY: Will the 
Minister of INDUSTRY be pleased to state: 

(Ci) the total number of applications received 
from Non-Resident Indians (NRI) for setting up 
industries in various States during 1983-84, 
] 9~85 and 1985-86. State-wise: 

(b) the number of applications approved and 
the expected investment of NRI's; 

(c) the number of rejected applications. if 
any~ and 

(d) if so, the reasons therefore? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a). The informatio~ regarding total number of 
applications, received from NRIs seeking 
industrial licence under the IDdustries 
(Development &. Regulatiqn) Act, 195 I for 
setting up industries in various states~ during 
1984, 1985 and 1986 (upto 30.9.1986), is 
furnished in the statement given below. 

(b) A total number of 152 letters of 
intent I permission I SIA registrations have been 
issued to NRIs during 1984.1985 and 1986 (upto 
30.9.1986), for setting up industries in different 
States. 

The tota) investment by NRIs in the schemes 
covered by these 152 approvals, as also other 
approvals given to them for import of capital 
goods, foreign collaboration approvals, during 
this period is expected to be Rs. 196.81 crores. 

(c) and (d). Out of the applications, 
mentioned in the statement under part (a) above, 
190. proposals have been either rejeCted or 
otherwise disposed of, as on 30.9'.1986. The 
proposals have been generalJy rejected on the 
grounds of adequate capacity having been 
already approved. non-availability of raw 
materials, proposals being not properly 
formulated. lack of firm tie-up with a foreign 
collaborator etc. 

Itatnl-
Total numbn 0/ tlppliclllio1U, recnwd fro", NRlI --Int IndUItrIIIlIIcmct IIIIMr the InduItrla 

[lNwlopmmt IIIUl Rqulationl Act, 19$I/or let",., up Indwlrla In dlJlermt SIlIta. 

State 1 .. 1915 1916 
(upto 30.9.16) 

Andbra Pradesh 20 41 12 
Alum I 
Bihar I 2 
DIdra .t Nap' Haveli J 4 
Delhi 4 5 
Gujarat J5 J2 3 
Haryana II 4 2 
HimaebaJ Pradesh 2 2 4 
Jammu A Kashmir 1 
laraataka I 10 2 
~ 2 1 
Malalruhtra 13 19 9 
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State 

Madhya Pradah 
Oris .. 
Pondicberry 
Punjab 
Rajasthan 
Tamil Hadu 
Uttar Pradesh 
West Bcnpl 
More than ODe Statea 

Sde DOtIte bJ DESU U __ 

3183. SRIMATI PATEL RAMABEN 
RAMJIBHAI MA VANf: 
SHRI JITENDRA PRASADA: 

Wiu the Minister of ENERGY be pleased to 
state: 

(a) whether various unions of Delhi 
Electricity Supply Undertaking (DESU) have 
threatened direct action oftbeirdemands are not 
met; 

(b) whether the strike notice bas also been 
served; 

(c) if so, what are their charter of demands 
and strike notice; and 

(d) the action taken by Government to avoid 
the strike? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHtAGI): (a) to (e). Accordinlto 
DESU, the Union/ Associations had threatened 
direct action if their demands relatinl to . 
payment of HoUle Rent AUowance and City 
Compensatory Allowance as per the Central 
GoVl. pattern consequent upon the detision of 
the Govcmmcat 00 the recoIftmeadations of the ' 
Fourth Pay Commissio~ removal of alleged 
anomaly in paymedt of DA and ADA and 
tOrDlidation of fresh pay scales for DESU 
ellployeel were DOt met. 

1914 1915 1986 
(upto 30.9.16) 

5 5 6 
I I 

I 
I 9 4 
2 3 5 
4 9 3 

16 22 27 
I 1 
3 6 4 

III 156 14 

(d) The Delhi Electric Supply Committee has 
already approved the revised rates of City 
Compensatory Allowance and House Rent 
Allowance as per the recommendations of the 
Fourth Pay commission. A committee would 
examine the issue of payment of DA etc. in terms 
of the pay revision order of 1982 and make 
appropriate recommendations. examine and 
recommend appropriate pay scales for DESU 
employees and make recommendations relating 
to the date of application of revised pay scales. 
staffing etc. 

In view of this. the loint Action Committee of 
DESU Employees has called off the agitation. 

Parallel TeI«ommunication Network 

3184. SURI AMITABH BACHCHAN: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government propose to establish 
a parallel telecommunications network to 
supplement the existing network; 

(b) if so. which cities are proposed to be 
covered by this second network: 

(c) whether tbis second network wi)) provide 
any relief to the primary communication 
channels like the existing telegraph and 
telephone systems: and 

(d) if so. the details tbereo" 
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THE MINISTER OF ST A TE IN THE 
MINISTRY OF COMMUNICATION (SHRI 
SONTOSH MOHAN DEV)l (a) to (d). An 
interdepartmental Working Group was set upto 
examine the feasibility of providing very reliable 
telecommunication network for the business and 
industrial users. The committee has submitted 
its report in October. 86. Detailed planning has 
to be taten up. after decision on feasibility 
report. 

Import of machinery alld equlpmeats bJ PublIc 
and Private Industrial Orpni.UOIII 

318S. SHRI ANANDA PATHAK: Will the 
Minister of ENERGY be pleased to state: 

(ti) the number of Industrial Organisations. 
both in the public and private. given approval 
for entering col1aboration agreement with 
various foreign firms including multi-nationals 
for coal mining machinery and equipments; 

(b) whether those companies are resorting to 
large-scale import of sophisticated machinery 
and equipnaents in finished condition taking 
advantage of the collaboration agreement: 

(e) whether utilisation of those machinery 
and equipments are taperilll off the employment 
aven~ and ultimate likelihood of decJaring 
surplus of coal mine worker'\ in ~neral and 
female workers in particular: ' 

(d) whether this action of import is also 
leading to Don-utilisation of capacity of 
indi,eno~ mining equipment manufacturen 
and influx of foreign capital into Indiao 
economy: 

(e) whether the sophisticated imported 
machinery are being utilised in their optimum 
Itvel~ and 

(0 if not. the reasons thereof and blockade of 
investment a!!8inst the machinery remainin. 
idle/un-utilised and partially utilised? 

THE MINISTER OF ENERGY (SRR' 
VASANT SATHE): (a). Ten industrial 
organisations in the country. both in public and 
private. have collaboration with fore1J1l firms 

- for manufaeture of coat millin, machinery and 
equipment in India. 

(b) No. Sir. These organisations are allowed 
import of component'_ raw material and. other 
capital Joods as per the approved phased 

. manufacturing programme and in accordance 
• with import policy in force from time to time. 

(c) and (d). No, Sir. 

(e) Yes. Sir. 

(f) Does not arise. 

Supply of COlli to RaJcbur 
Thenna. Po". Station 

3186. SHRI SR'KANTA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister 9f ENERGY be pleased to state: 

(a) whether Government of Kamatalea has 
requested to increase the supply of coal to 
Raichur Thermal Power Station; 

(b) if so. the steps taken to supply coal to 
Raichur Thermal Power Station as per its daily 
requirement: and 

(c) the details thereof? 

THE MINISTER OF ENERGY (SHRJ 
VASANT SATHE): (a). Yes, Sir. 

(b) and (e). Raiehur Thermal Power Station 
is linked with SCCL. There have been less 
supplies of coal to Raichur as compared to the 
linkage due to fan in production in SCCL. Ad· 
hor assistance by way of coal supplies (rom 
alternative Cil sources like WCL is being 
arranged. 

Solar Power Plant at Villa. 
SalojlpalH Ia Ad ... Pradesh 

3187. SHRI C. SAMBU: Willtbe Minister of 
ENERGY be pleased to state the details of the 
solar power plant commissioned at village 
SalojJpaJli in Andhra Pradesh and the amount 
spent thereon? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): The Solar Thermal power 
planr commissioned at Viallale Salojipalli In 
Andhra Pradesh for experimental purpose~ 
consists of six numbers of Solar heliodish 
COncentratoR of 9 m diameter each With SO m 1 
effertive refiectin, surface. Steam is fenerated at 
S(n °C and 10 bar pressure through a focally 
mounted sinp pass cavity type receiver and is 
led into a centraRy located reciprocatinl steam 
engine which in tum drives an alternator. The 
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load management and" all other controls 
including double axis track in, is monitored and 
regulated by computer system. The power plant 
has been designed to deliver 22 KWt maximum 

" at 800 W 1m 1 insolation and starts workintt at 
550 WI m 2 insolation with part load output. As 
this is an experimental power plant. the 
approximate capital cost is around Rs. 2lakhs 
per kilowatt of a capacity. However. the capital 
cost of such plants will fan with development 
and will depend on volume of production. The 
recurring expenditure wil1 be minimal as there is 
no recurrin, fuel cost. The cost aspects will be 
assessed after gaining adequate experience in 
this experimental power plant. 

I 

Refineries in Publir Sedor 

3188. SHRI AMARSINH RATHAWA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact that all the refineries 
established in the, country are in public sector; 

(b) whether there is any foreign collaboration 
in any factory; . 

(c) if so. the details thereof, 

(d) whether any private sector industry has 
shown interest in joining the public sector in 
regard to est,blishing refinery in the country: 
and 

(e) the names of those units which have 
shown their interest and the decision taken by 
Government in this respect? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA DU1T): 
(a) to (e), An the oil refineries in India are in the 
Public S.ector. However. in the Cochio 
Refineries and Madras Refineries there are other 
share holders also. with Government of India 
holding the majority of .. hares. Phillips 
Petroleum of USA holds 26.43% sha~ in the 
Cochin Refinery and the National Iranian Oil 
Company of Tran holds 1.7% shares in the 
Madras refinery. 

The following private companies have shown 
interest in participatin~ along with Public Sector 
Companies in setting up joint venture refineries 
at. Karnal and Manplore: 

I. B.D. Steels Castings Ltd. 

2. Sbelllnternational 
3. The Century Spinning &. Mfg. Co. ltd. 
·4. .T M Is. Zurai Agro Chemicals Ltd. 
S. National Engineering Company. Jaipur 
6. MIs. Straw Products Ltd .. New Delhi 
7. MIs. Punj 4 Sons ltd., New Delhi 
8. The Gwalior Rayon Silk Mfg. (Wvg., 

Co. Ltd. 
9. Mr. Srichand P. Hinduja. UK 
10. Golden Tobacco Company 
II. M Is. Bajoria Agency Pvt. Ltd 
12. Gulf Consolidated Company 
13. E558r Investments Ltd. 
14. Larsen &. Tubro 
15. Reliance Industries Ltd. 
16. Indian Rayon Corporation 
17. United Breweries Group 
18. Krishna Steel Industries 
19. Dr. B.K. Sinha (France) 

No decision is yet taken in this reprd. 

Shiftinc of patent offICe from C.kutta 

3189. KUMAR} MAMATA BANERJEE: 
Will the Minister of INDUSTR Y be pJeased to 
state: 

(~ whether it is a fact that the headquarter of 
the Patent Office is being shifted from Calcutta; 
and 

(b) if SQ. the details thereo~ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) 
·(a). No. Sir. 

(b) Does not arise. 

Installation on lS Hoes SAX's, PCOs etc. 
in Himarhal Pradesh. 

3 I 90. PRO F. N A R A"I N C HAN D 
PARASHAR: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether Government have fixed any 
target for the installation of25 line SAX\. PCDs 
(lon~ distance and local). combine office (Morse 
code telegraph). edoptors and junctions 
(telephone links) in Himachal Pradesh in the 
Financial year 1986-87; 

(b) if so. the details thereof including the 
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number in each category installed in the fint six 
months of the year: 

- (c) whetheranyshortageofstaffincludingthe 
recruitment of regular mazdoon is hampering 
the installatioR work; and 

(d) if so, the steps taken to expedite the 

installation wor~s and achieve the talJds? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COM MUNICA nONS (SHRI 
SONTOSH MOHAN DEV): (a). Targets have 
been fixed for the instaDations of PCOS. only 2S 
line SAXs are opened subject to fulfilment of 
conditions stipUlated under liberalised policy for 
opening SAXs. 

(b) Total to be opened cIuriDa the ,... 
i) 25 tiDe SAX. 15 

Opeaed durma the lint six IDOIItbI 
Sat 

ii) PCOIlS 
(18 LDPT. 7 local) 

(c) No Sir. 
(cI) Does Dot arise in view of (c) 

Guidelines to improve quality of ceIMIIt 

319J. SHRI JAGANNATH PAITNAIK: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether it IS a fact that comprehensive 
guidelines for improving the quality of cement 
produced in the country have been drawn up by 
the National Council for Cement and Building 
Materials; and 

(b) if 50, the details in this reganr. 

THE MINISTER OF STATE IN fHE 
DEPARTMENT OF JNDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTltY (SHRI M. ARUNACHALAM): 
(a) Yes. Sir. 

, (b) National Council for Cement and 
Buildin, Materials (an autonomous 
orpnisation under the administrative coatrol of t. Ministry of Industry) has circulated. to 
cement units in the country in October I_ 
*Guidelines for Quality Improvement in Cement 
MDuf_ute". These pide\ines are lntended \0 

I. S1IDd1a 
2. PIdhara 
3. Odcti 
4. Pbaral 
5. Uarol 
4at 
I. u.r 
2. lbumewar 
3. MaqIa 
4. ~otmoror 

1. 
J 

" '. _, 
J 

LDPT. 

Local 

ensure tbat the quamy of cement manufactured 
in the country is maintained as per relevant 
Indian Standard SpecifICations and to ensure 
low variability and greater uniformity of the 
product. 

U. .... oiIed I PG ~ 

3192. SHRI CHINT AMANI JENA: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a> whether it is a ract that at present more 
thaD tftllty-five percent LPG connections in..use 
in tbe COUDtry are unauthorised: 

(b) if 10, the reasons therefore and bow these 
arc procared; 

(c) wbether any inquiry has been made as to 
bow tbe refills are obtained for such 
CODnedions; and ' 

(d) wbdber Government wj)) consider '0 
replarite tbele CODDtttioDS so 1hat black 
JDlrketin, of renUs may be stopped? 

THE MlNlSTEl OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA DUTT): 
<a) and (b). While the poI'i"i\i~, of 
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uDscrupulous elements col Iud in,... to set and 
operate unauthorised LPG connections cannot 
be ruled out, it is not fact that more than twenty 
five percent connections ran in this category. 

f 

'(c) While no enquiry specifically directed at 
this aspect of una uthorised connections has been 
made, whenever the oil companies come across 
such connections during the course of their 
inspections/ operations. appropriate action is 
taken. 

Cd) There is no such proposal. 

Coal Production 

3193. SURI GADADHAR SAHA: WiIJ the 

Taraet 
Actual Production 

1980-11 

113.50 
113.90 

81-82 

121.00 
124.23 

(b) Factors responsible for non-realisation of 
the coal production target are as follows:-

I. Shortfall in production in SCCl during 
the years 1983-84 and 1984-85 due to constant 
industrial relations problem. 

2. Shortfall in production in the year 198J-S4 
and 1984-85 in CIl because of poor 
performance ofECl and BCCL due to problems 
of power supply. delay in openin~ of new mines, 
difficult working and geo-minin~ conditions etc. 

Cc) The target of coal production (AJllndia> 
set for the terminal year of the 7th Plan i.e. 1989-
90 is 226 million tonnes 

QaIIty Control measures by Car CODIpuin 

3194. SHRIMATI N.P. JHANSI 
LAKSHMI: Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether any quality control measures are 
bting enforced by the car manufacturing units in 
the country; and 

(b) if IO~ details therefore? 

THE MINISTER OF STATE IN THE 
DEPA1\TMENT OF INDUSTRIAL 

Minister of ENERGY be pleased to state; 

(a> the ta1'get and actual production of coal. 
year-wise from 1980-81 to 1985-86; 

(b) the factors responsible for slow progress 
in this sector; .nd 

(c) the target set for the Seventh Five Year 
Plan Period? 

THE MINISTER OF ENERGY (SRRI 
VASANT SATHE):(a) Target and actual 
production of coal during the year 1980-81 to 
) 985-86 are as under:-

B2-83 

133.00 
130.50 

(In million tonnes) 

BJ-M 

142.00 
131.22 

152.00 
147.41 

154.50 
1S4.14 

DEVELOPMENT IN THE MINISTRY Of 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) and (b). The manufacturers of passenger 
cars are adoptin~ quality control measures 
through indigenous R&D as well as import of 
know-how. Consumer awareness and 
competitive market forces have also led the 
manufacturers to pay greater attention to 
quality. The importance of this aspect has also 
been emphasised in the deliberations of the 
Development Council for Automobiles I: Allied 
Industries. As a result of modernisation. leading 
manufacturers have introduced models of can 
which are more efficient. 

Contrad with Sultanate of 0 .... for proYidiJaa 
Phone rODDHtions 

3195. SHRI MULlAPPAll Y RAMA-
CHANDRAN: WiJl the Minister of 
COMMUNICATIONS be pleased to state: 

(a) the details of work completed and foreip 
exchaqe earned as on .3OIh September .. J 986 by 
Telecommunications Consultants lndia Limited 
ullder the contract entered by it with the 
Sultanate of Oman for providia, phone 
connections there: and 

(b) the details of tbe contract witb rtprd to 
the number of phone connections to be 
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provided, the time limit (or cOmpletion and total 
value thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (a) Tele-
~mmunications Consultants India Limited had 
completed about 30% of survey and design work 
by 30th September, 1986. The value of the work 
completed till 30.9.86 was a?proximately RiyaJ 
Omani 11445 (equivalent of Rs. 3,S5.939) under 
the contract. 

(b) The contract involves supply and laying of 
2000 K.M. of underground cable which wi]] 
provide about 25,000 phone connections in 36 
towns. The contract is required to be completed 
within 13 months from 8.5.1986. There is 
maintenance period of 12 months also. Total 
value of the contract is approximately Rs. 7 
crores. 

Raising of DMT price by IPeL 

3196. SHRf NIHAL SINGH JAIN: Will the 
Miuister of INOUSTR Y be pJeased to state: 

(a) whether it is a fact that OMT price was 
raised by Indian Petrochemicals Limited from 
Rs. 17,SOO/-per tonne to Rs. 19,OOO/-in March 
1985 and again to Rs. 21,500/-in October, 1985; 

- (b) if so, the details of the increase in cost of 
production that made India Petrochemicals 
Limited to raise the DMT price; and 

(c) the findings of the Bureau of Industrial 
Costs and Prices in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTME~1 OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R..K. JAICHANDRA 
SINGH): (a). Yes, Sir. However, Indian 
Petrochemicals Corporation Limited then 
offered a disount of Rs. SOO/-per tonne making 
the ex-factory price of DMT Rs. 2I,OOO/-per 
tonne. 

(b) The main reasons (or increase in the cost 
of production of OMT by JPCL include 
significant rise in prices of majot raw-matena's, 
increase in power tariff and on account of 
maintenance and modernisation of the Plant. 

(c) According to the cost study ofDMT made 
by Bureau of Industrial Costs and Prices, the 
weighted average fair selling price of DMT 
works out to Rs. 21,OOO/ .. per tonne. 

Participation 01 N.R.I. in 011 explontion 

3197. SRRI S. PALAKONDRA YUDU: 
Will the Minister of PETROLEUM A 
NATURAL GAS be pleased to state; 

, 
(a) whether he met 500 Indian Engineers 

working in the oil sector at Houston (America) 
in 1986 and invited them to participate in 
offshore oil exploration in India; and 

(b) if so, the details of the meeting and the 
number of NR' engineers who accepted the 
proposal? 

THE MINISTER OF ST ATF OF THE 
MINISTRY OF PETROlE~lM AND 
NATURAL GAS (SHRI BRAHI.,~ADUTI): 
(a). No, Sir. 

(b) Does not arise. 

uvy on SUrplUS power produted by Captive 
Power Plants in private sector 

3198. SHRl MOHANBHAI PATEl: Will 
the Minister of ENERGY be pleased to state: 

(a) whether Government are contemplating 
to levy a cess on surplus power produced by the 
captive power plants in the private sector; 

(b) the price to be paid and the reaction 
thereto by the private sector: and 

(c) the broad outlines of the steps taken or 
proposed to be taken to ensure increase in power 
production during the Plan Period and by the 
end of twentieth century? 

THE MINISTER OF STATF IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRlMATI 
SUSHILA ROHTAGl): (a) and (b). There is no 
such proposal presently under consideration of 
the Central Government. 

(c) The steps being taken to augment the 
avaiJability of power include installation of 
additional generating capacity, better utilisation 
of the existing capacity, implementation of the 
Renovation and Modernisation programme for 
thermal stations. execution of short .. gestation 
projects. reduction in transmission and 
distribution losses and implementation of 
energy conservation and demand management 
measures. 
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Genentlon of additional power ea .. dty 
in Eastern Relfon 

3199. SUR) PURNA CHANDRA MA~ 
Will the Minister of ENERGY be pleased to 
state: 

(a) State-wise target of generation of 
additional power capacity in the Seventh Five 
Year Plan; 

(b) State-wise outlay for power in the Seventh 
Five Year Plan; and 

(c) the steps, if any being taken tb strengthen 
power generation and supply position in the 
Eastern Region? 

State 

Andhra Pradesh 
Aaaam 
Bihar 
Gujarat 
Haryana 
Himachal Pradeab 
Jammu A luhmir 
lamataka 
KeraIa 
Madhya PradeaJa 
Malwubtra 
Manipur 
Mqbalaya 
NIp'''"! 
Orilla 
Punjab 
RajutbaD 
Sittim 
Tamil Hadu 
Tripara 
Uttar Pndeah 
Weal Bapl 

A ........ to Coal ...... Aa, 1956 

3200. SHill SANAT KUMAR MANDAl 
WiD the Minister of INDUSTIt Y be pleased to 
state: 

(a) whether Government propote to amen4 

THE M'INlSTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHT AGI: (-Il) and (b). Targets of 
additional generating capacity and outlays for 
power in the Seventh Plan are given State-wise 
in the statement below. 

(c) The measures taken to improve tbe power 
supply position in the Eastern R-egion include 
installation of additional generating capacity. 
better utilisation of existing capacity, 
imptementatioD of the renovation and 
modernisation programme for thermal stations. 
reduction in transmission and distribution 
losses, and demand management and energy 
conservation measures. 

Tarpt of capicity Outlay for power iJl 
addition in 7th Plan (MW) 7th Plan (lb. Crena) 

838.50 
285.00 
47&90 

1085.00 
481.00 
143.50 
76.00 

593.25 
530.00 
947.00 

1739.50 
6.90 

1.00 
483.50 
767.40 
315.10 

3.50 
1416.00 

21.00 
1794.00 
114.70 

1104.90 
485.00 

1065.00 
1437.00 
1010.25 
260.JI 
m.n 
100.00 
396.10 

2646.00 
3041.17 

35.97 
70.00 
33.50 

780.00 
1631.00 
874.21 
33.M 

2000.00 
46.00 

3395-.00 
1241.00 

the CompaR\CS Act 1956 and the rules made 
thereunder., mating it COmlMlllory {or the 
companies to, show in their balance sheets the 
amount of (orcip cxcban&e tpeDt Oil imports 
IDd earned on exports; . 
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the need in public interest of making Jl 

mandatory on all these companies to show 
.separately the amount spent on foreignjaunts. in 
the name of'impnrt'and 'export'promotion. for 
themselves and their families; and 

Ce) if not. the reasons therefore? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDlJSTRIAl 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
Ca) to (c) While provisions already exist in 
Schedule IV Part 11 to the Companies Act. 1956. 
for disclosure of information in annual accounts 
relating to the foreign exchange earnings in 
exports and also value of imports etc.. a 
proposal to amend Section 217 of the 
Companies Act is under consideration. There is 
no proposal for making it mandatory on the 
companies to show separately the amount spent 
on foreign visits. 

l7'ran.dationJ 

U,....d.tion of branch Post Offices in 
Ghlzipur distrid 0' U.P. 

3201. SHRI ZAINUl BASHER: Will the 
Minister of COMMUNCATIONS be pleased to 
state: 

(a) the number and names of branch post 
offices in villages of Ghalipur district of Uttar 
Pradesh having population ofTen thousand and 
above~ 

(b) whether it is proposed to upgrade the 
branch post offices as sub post offices: 

(c) if so. the details thereof and the time by 
which they are to be upgraded: and 

(d) if not. the reasons therefore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): <a) There are two 
villages in Ghazipur district, namely 
Mehmoodabad and Saidpur, which have 
population exceeding 10.000. Both these villages 
are provided with departmental sub post offices. 
There is, therefore, no proposal for upgradation 
to be considered in respect of these villages. 

(N to Cd). Does-not arise. 

c ...... tIoa fadll"ln 0..1..,. .... 
...... ra dIItrIds 01 M.1aaruIttra 

~2. ~HRI VILAS MUITEMWAR: Will 
~inister of COMMUNICATIONS be 
pleased to slate: 

(a) whether adequate communication 
facilities have not been made available so far in 
the backward Chandrapur and Rhandara 
districts of Maharashtra; 

(b) the action being taken by the Ministry for 
the development of communication system in 
these areas; 

(c) whether State Government has submitted 
any proposal in this regard; and 

(d) if so, the reaction of Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): 

POSTAL 

Post Offices: (a): No Sir, Bhandara district is not 
classified as backward for purposes of postal 
development. However, in this district as well in 
the district of ChandralJur which has been 
classified as backward an adequate number of 
post offices have been provided. 

(") Pmil Of lien: At present. on account of the 
ban on creation of Pmts there is no programme 
of openin~ of new Post Office~. The position can 
be reviewed once the ban is lifted_ 

Cc) Post O/ficfs: No. Sir. 

(d) PO.t;1 Offices: Does not arise. 

TELECOM 
PCOITEI.EGRA PH OFFICES: (a) to (d). The 
information is bein~ collected and will be laid on 
the Table of the House_ 

fEnKlish 1 
OMure of Under~round Mines of 

[.C.L. and B.C.C.L. 

3203. SHRI SYED MASUDAL HOSSAIN: 
Will the Mln\s\~t of ENERGY be pleased to 
state: 

<a) whether authorities ofECL and BCetare 
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mating attempts to dose down some of the 
underground mines pursuant to the report 
submitted by Charry Committee and Sreemani 
su1M»mmittee etc.: 

~(b) whether proper survey and assessment be 
made about the still remaining reserves of coal in 
the respective underground mines before closing 
them; 

(c) wbether those collieries are still bearing 
potentialities of the mines, if properly 
developed; and 

(d) whether Government are givins second 
thought over the total issue of closing .down 
some of the underground mines to give due 
consideration to the sentiments of responsible 
quartm who still feel the mines are viable? 

THE MINISTER OF ENERGY (SHRf 
VASANT SATHE): (8) to (d). The Charry 
Committee appointed for making an ind_epth 
s,tudy of the working of the ECl had suggested 
closure of 22 mines that were sustaining heavy 
losses. Out of these 22 mines recommended for 
closure. the feasibility for reconstruction and 
deve)opme~ of 10 mines has already been tatckl 
up by Coal India Ltd. With regard to tbe other 
J 2 mines. "chemes for rationalisation and 
redeployment of manpower are beins 
formulated. 

The Bannerjee Committee which was 
appointed to examine the working of Bbarat 
Cokrng Coal Ltd., has already submitted its 
report and the report is under examination. 

SalMideaee •• to Gas ... J1re 

3204. SHRI R.P. DAS : 
SHRI· SAIFUDDIN eHOWDHARY 

WiD the Minister of ENERGY be pleased to 
state: 

(a) whether certain areas under Eastern 
Coalfaelds Ltd. and Bharat Coki.g eea' Ltd. 
"ve been declared unsafe due to subsidence ps 
aad fire: 

(b) whether Government are aware that the 
authorities of Eel aad Beel are construdinl 
buiJdinp for residential and offICe purpose 
tboup the pneral people of the area have been 
uked to evacuate: 

(c) if $0, the number of residential quarten 
and ~mces constructed in such areas; 

(d) the reasons f-Of constructing such 
buildings in tbose areas; and 

(e) whether this expenditure wtll amount to 
ultimate wastage and endanger the safety and 
security of the pegple? 

~. 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (e). Duc to 
unscientific exploitation of coaJ reserves during 
pre-nationalisation days certain settlements in 
Raniganj coalfield area are experiencing 
instances of land subsidence. The Director 
General Mines Safety has declared 40 places as 

I unsafe for habitation in the district of Burdwan. 
West Bengal. The West Bengal Govt. has. 
through legislation. prohibited construction 
activities in 25 pla«s out of the 40 identified by 
DGMS. Certain areas in ECl also have gas and 
fire hazards. These three problems namely: land 
subsidence, gas and fire are also encountered in 
some areas under BCCL. 

As per information available, Eel has not 
constructed any residential or office buildings in 
areas declared unsafe for such purposes. 
Information regarding RCCl is being collected 
and will be laid on the Table of the House. 

FuDdiotts of oIIIee of 
Development COIDIIIissioner (Drup) 

3205. DR. KRUPASINDHU BHOI: Will 
the Minister of INDUSTR Y be pleased to state: 

(a) the functions and objectives of the office 
of Devclopment Commissioner (Drugs)~ and 

(b) the "details of development projects 
undertaken by tbis office at present and the time 
by which they wiD be completed? 

THE MINISTER OF STATE IN THE 
PEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
uF INDUSTRY (SHRI R.lC JAICH~NDRA 
SINGH): (a). The OffICe of the Development 
Commissioner was created as per the Drug 
Policy of 1978 and the policy statement defined 
the functions and objectives of the offacc which 
included; . 

(i) To operate the scheme of pricing under 
the Drugs (Prices Control) Order 
(Essential Commodities Act); 

(ii) Tu recommend I policy for telease of raw 
materials (indiFDlus, impOrted and 
canatised) and to supervise their 
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distribution so as to ensure that the raw 
materials allocated to the drug 
manufacturing units are utilised 
effectively; 

(iii) To review the list of canalised items and 
also the position of various bulle drugs 
and intermediates in the Import and 
Export Policy and to suggest changes 
from time to time; 

(b) Setting up of projects does not fan within 
the purview of functions of the Office of 
Development Commissioner (Drugs). 

DtHvery of Teletnms 

3206. SHRI SAYED SHAHABUDDIN: 
Will the Minister ofCOMMUNICATJONS be 
pleased to state: 

(a) the total number of telegrams handled by 
the Department of Telecommunications during 
1985-86 and their break-up by originating State; 

(b) the number of telegrams included in the 
(a) above despatched by post; and 

(c) the break-up of the telegrams handled and 
the telegrams despatched by post by language? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COM MUNICA nONS (SHRJ 
SONTOSH MOHAN DEy): (a) to (c) The 
information is being collected and would be 
placed on the table of the House in due course. 

Openinc of Post omen in Madllya PradeIII 

3207. SHRI PARASRAM BHARDWAJ: 
Will the Minister of COMMUNICA nONS be 
pleased to state: 

(a) the number of Post OfftceS opened in the 
State of Madhya Pradesh during the Sixth FJVe 
Year Plan; 

(b) whd.her the Government of Madbya 
. Pradesh bas approached the Union Government 
for openina more post offICeS in that Srate 
particularly in rural area; and 

(e) if so, tbe details reprding the number of 
post offices goiq to be opened in that State 
during the current fmancial year? 

THE MINISTER OF STATE IN THE 
MlNISTRYOFCOMMUNlCATIONs(SHRI 
SONTOSH MOHAN DEV): (a) 7S1 post 
offices were opeDed in Madh,. PnIdesb dtlJ'iq 
the Sixth Five Year Plan. 

(b) Yes Sir. The Postmaster Cicaeral Madhya 
Pradesh bas received requests from State 
Government authorities for opening of more 
post off~ particularly in rural areas. 

(c) On account of tbe continuin, baD on 
creation of post~ at present DO programme of 
opening of new post offices is being implemented 
in Madhya Pradesh or ia other State/Union 
Territories. HOwevet'9 if the State GOl'mlDlCDt 
indicates a limited number of proposals which 
according to them are of a priority nature. the 
same can be considered in the light of tile norms 
and the Ministry of Fmanc:e approached for 
relaxation of ban in respect of such C115eS. 

MmtOpOIy ofM .... d_1 C ......... 
_fl .... .... 

3208. DR. V. VENKA TESH: WiD the 
Minister of INDUSTRY be pleased to state: 

(a) whether it is a fact tbat the mUltinational 
corporations have monopoly OD muin essentiaJ 
drugs: and 

(b) if so, the names of tbose multinational 
corporations and the names of the essential 
dNp manufactured by them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.lt. JAiCHANDRA 
SINGH): (8) and (b). From the information 
available for the year 1985--86. the foDowing 
FERA companies have 7SCJt, or more share in the 
total production of drup noted apiDSt cach. 

J.II/.... - ............... 
1 M/ .. a .... 
3. MIL W,etll LaI& - ..... --
4. MIL Sad. - 1,,[. DpI' _'9 • 

c ...... 01 Tell,.", EvJte .. 
lato 1IedJ ... b.... •• 

3209. SHRIMATI D.K. BHANDARI: Will 
t~ Minister of COMMUMICA nONS be 
p~ to state: 
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(a) whether certaiD telepboae excban,es in 
Delhi .. ve been replaced by electronic: ones: 

(b) if 10. tbe names of exchaDFS where such 
replaceOlCDt bas been done with capacity oflines 
before and after such replacement: 

(c) whether Government have been 
proposing to replace the remaining exchanges of 
the city into electronic ones; 

(d) if so. the details thereof: 

(e) whether Government have converted 

(b) s. No. 

I. 
2-
3. 
4-
5. 

2400 
5000 

10000 
4200 
6000 

certain exchatJges into electronic exchanges in 
some capital cities of some States and Union 
territories; and 

(0 if 10. the names of exchanges and 
States/ Union territories and whether the 
Government have any proposal to effect such 
conversion in the States/ Union territories 
situated on international borders? . 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEY): (a). Yes, Sir. 

Hew cJectroaic c£hanac 

Name 

Nehru Place (643) 
brol Bagb (572) 
Tu Hazari (29 J) 
~dwai Bhavan (33) 
Sena Bhavan (30 1) 

Capacity 

10000 
10000 
10000 
10000 
10000 

(c) Yea. Sir. After their DOrmallife time of2S' yean. 

(d) 51 No ExcbaJt&e to be replaced New electronic exchange 

Name Capacity Name Capacity 

I. laml BaIh (S6) 5000 Karol Bap 10000 
2- 9 ...... (21) 2100 
1. (,abhmi Napr (24) 1200 I ak1hm; Nagar lSOOO 
4. SIIatti Napr (74) 5000 Shatti Nagar lSOOO 
5. .Jer ..... (61, 69) 12600 Lodhi Road ISOOO 
6. Delhi a. (27) 9000 Minto Road 1~ 

Ie) Y.., Sir. 

(f)s.rc.. Ex ..... replaced New electronic exchanac .. CaJ*ity Name Capacity 

L ...... (CBM) 1800 ImpbaJ (PRX) 2000 
2- o.d • .' (MAX-II) 2300 GaDdbiDapr (PRX) lOOO 
1 c. ..... (l4.22) 20000 Calcutta (39,20) 20000 
4.. ...... 

lis ...... 2500 Saifabad(23) 10000 
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There is DO propoI&I u at ,....t to effect 
lOeb ~ODI in the Stateal UIlioD Tetrltoriel 
Iituated OD iDtemadonal bordln 

SaDdIoa of Gas Apadel 

32)0. DR. A. KALANIDHI: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the State-wise break-up of gas agencies 
sanctioned by Indian Oil Corporation. 
Hindustan Petroleum Corporation Limited and 
Bharat Petroleum Corporation Limited 
separately to the freedom fighters, war widows 
and physically handicapped during the last rhree 
yea~ 

(b) the Stare-wise. breat-up of the gas 
apcies sanctioned by I.O.C .• H.P.C.L. and 
B.P.C.L. -separately to the representatives of 
Scheduled Castes and Scheduled Tribes during 
the last three years; and 

(c) whether any special quota of gas agencies 
by these companies has been reserved for the 
wards of M.P.s aad M.l.A.s? 

THE MINISTER OF ST A TE OF THE 
MTNISTRY OF PETROLEUM AND 
NATURAL GAS (SHRf BRAHMA DUm: 
(a) and (b) The requisite information is given in 
the staletDent Jiven below. 

Cc) No, Sir. 
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Mlllini of Imported Dewaterinl Pumps 
freIn Coalfields and Mines 

3211. SHRI ATISH CHANDRA SINHA: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether a large number of imported 
dewatering pumps and other soptJisticated 
imported equipment ha\e been missin~ and a 
few 'Of them have ~n misplaced and dislocated 
from the various coalfields and mines: 

(b) whether several groups of employees have 
been found to be responsible and involved In 

causing such huge loss to Coal India Limited: 

(c) jf so, the facts and details thereof: and 

(d) the details of imports of dewatering 
pumps made by ell and its subsidianes during 
the last seven years and verified records thereof 
as on date? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) No. Sir. 

(b) and (c) Does not anse. 

(d) 6 dewatenng pumps were imported by 
CIL and its subsidiaries during the last 7 years 
and the same have duly been taken into store 
accounts. 

Name of tbe sector 

Perrorm.~ of Infrutrudure Sedor 
of PubBe Vaden.tinp 

3212. SHRI P.M. SAYEED: Will the 
Minister of INDUSTR Y be pleased to state: 

(a) whether it is a fact that performance of the 
infrastructure sector of the Public undertakings 
during the period from April to September. J986 
has been far from satisfactory: 

(b) if so, the extent of shortfall in each case: 

(c) whether Government have gone into the 
main causes for poor performance; and 

(d) the remedial measures proposed to be 
taken to achieve the targets and utilisation of the 
installed capacity of the aforementioned 
underta ki n g~? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTR Y OF INDUSTR Y 
(PROF. K.K. TEWARY): (a) and (b) Based on 
the provisional data receIved from 38 of the 4 J 
Public Sector Enterprises in the infrastructure 
sector comprising of steel, coal. power. minerals 
and metals and petroleum sectOrs. the financial 
performance for" the period April-September. 
1986 and the corresponding period in 1985 .. 86 is 
given below:-

(RI. in crores) 

Net profit (+) /Ioss (-) 

April - Sept. April .. Sept. 
1986 

( .. ) 
(-) 
(-) 

(+) 
(+) 

Total: (+) 

(e) and (d). The administrative Ministries 
/Departments review the performance of the 
enterprises under their administrative control 
periodically and tak\! appropriate measures tn 
improve performance so that the targets set 
couI4 he acbieved. The measures taken from 
improvin. the performance of individual 
enterprises in these secton vary fro~ enterprise 
to eD&erprise dependin. upon the specirlC 
proWems faced ~ them. Amongthe 100, term 

1985 

119.7S (-) 53.9' 
71.99 (-) 62.60 

225.02 (-) 231.55 
18.43 (+) 50.49 

799.00 (+) 532.64 

410.61 (+) 235.03 

measures applicable to the enterprises in general. 
mention may be made of the following:-
Ca) Technology upgradation 
(b) Modernisation of plant and equipment 
(c) Diversification of product mix wherever 

considered necessary. 
(d) Capital restrueturiag wherever co .. idered 

necessary 
(e) Investment in balancin, facilities and captive 

power plants. 
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(f) Training and re-training of personnel 
(g) Adoption of cost control and cost reduction 

meaSUre5 
(h) Improvement in productivity with due 
. emphasis on quality. 

(i) Encouraging labour participation in 
management. 

{Trans/at ion] 

Sug.u Mills running in loues in V.P. and Bihar 

3213. SHRI KALI PRASAD PANDEV: 
WiIJ the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether it is a fact that most of the sugar 
mills of eastern Uttar Pradesh and Bihar are 
running in losses amounting to crores of rupees; 

(b) if so, the steps taken or proposed to be 
taken to assist them to make good their loss and 
to boost and encourage the production of sugar: 
and 

(c) the details regarding production and 
consumption of sugar in the country and the 
quantity im;>orted during 1986-87? 

THE MINISTER OF STATE IN THE· 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI AZAD)' 
(a) and (b). The Government do not maintain 
profit and loss accounts in respect of sugar mills 
which are mainly in private or cooperative 
sector. The sugar policy is announced by 
Government of India from time to time. The 
profitability or otherwise of a sugar factory 
depends on a variety of factors which include 
cane availability. technical and managerial 
competence of a sugar mill and certain other 

'factors which are not directly regulated by the 
sugar policy. The ultimate responsibility to 
ensure efficient running of a sugar mill lies solely 
with the management. However. to boost and 
encourage the production of sugar. loans to 
sugar mills are available from the Government 
on soft terms for sugarcane development, 
modernisation and rehabilitation of existing 
units. 

(c) The Sugar Year 1986-87 commenced with 
effect from 1.10.1986 and ends on 30.9.1987. The 
production and import of su~ar in the country 
during 1986-87 (upto 31.10.1986) is about 0.81 
and 0.53 lakh tonnes respectively. and 8.l3lakh 
tonnes of sugar was released for mternal 
consumption. 

rEntlilhJ 
Telephone connections in Amra".ti 

(Mahanshtn ) 

3214. SHRIMATI USHA CHOWDHARI: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Amravati in Maharashtra is 
experiencing shortage of telephone connections: 
and 

(b) the number of telephone connections in 
the district at present the number of 
applications pending for telephone connections 
and the plans for expansion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (a). Yes. Sir. 

(b) The number of telephone connections in 
Amravati is 5698 and number of pending 
applications is 1553. Plans have been drawn up 
to expand the capacity of the exchanges 
progressively during the Seventh Plan period to 
clear the present waiting list. 

lJIvision of Maharasbtra in Zones 
for Levy Price Fixation 

3215. SHRI V.N. GADGIL: 
SHRI MULIDHAR MANE: 

WilJ the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government of Maharashtra 
have represented that the present monolithic 
zone for levy price fixation has put a number of 
cooperative sugar factories in serious financial 
difficulties: 

(b) whether Government propose to 'divide 
Maharashtra into three zones for levy price 
fixation: and 

(c) if so, the basis on which the zones are to be 
demarcated? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI AZAD)' 
(a) Yes, Sir'. 

(b) and (c). The matter IS under 
considerat ion. 
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Postal delivery personnel 

3216. SHRIMATI USHA THAKKAR: wm 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the strength of Postal delivery personnel 
in 1983. 1984. and 1985 and 1986~ 

(b) the quantum of posta) traffic handled by 
them during these years: 

(c) whether the post offices are having 
adequate staff to meet the increased postal 
traffic and volume of work; 

Year 

1983 
1984 
1985 
1986 

No. of PenolUlel 

1,39,500 
1,42,100 
1,43,300 
1,41,600 

(c) and (d). Yes Sir. Generally there is no 
shortage of delivery staff in post offices. As may 
be seen from the figures of 1983, 1984 and 1985. 
additional delivery staff have been provided to 
meet the increased volume of mail. However, in 
1986 matching provision could not be made due 
to existing ban orders on creation of posts. Now. 
orders rela~ing the ban to the extent of making 
appointments to vaccancies arising due to 
promotion. retirement. death. resignation. 
dismissal/removal or deputation etc. have been 
issued. and the position is expected to improve. 

(e) There is no proposal for providing 
mopeds or any other two wheeler automobile to 
the postal delivery staff. 

A vailability of Consumer IteDII in Super Bazar 

3217. SHRI KAMLA PRASAD SINGH: 
'Wm tne Mln\stet of FOOD AND C1Vll 
SUPPLIES be pleased to state: 

(a) whether it is a fact that al1 consumer items 
are not always available in the branches o(Super 
881ar, 

(b) if so, the reasons therefore; 

(c) the steps proposed to be taken to 
streamline the indenting and procurement 
procedure in Super Bazar; 

(d) whether any Regional Distribution 

(d) if so. what steps are contemplated to 
improve services; and 

(e) whether Government are considering to 
provide mopeds and or other two wheeler 
automobiles to tbe postal delivery staff to enable 
them to render prompt and effective services? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICA nONS (SHRI 
SONTOSH MOHAN DEV): (a) and (b). The 
total strength of the delivery personnel Postman 
and Extra Departmental Delivery Agents) and 
the volume of mail handled during these years 
was as under: 

Traffic bandIed 

108~ 
1138 
1198 
1211 

Croret 
Crores 
Crora 
erOret 

Centre in trans-Yamuna area as also the 
branches targetted to be opened in 1986 have 
been opened; and 

(e) if not. the reasons thereon 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRf GHULAM NABI AZAD): 
<a) and (b). The Cooperative Store Ltd. (Super 
Bazar), Delhi has informed that it is dealing in a 
very large number of consumer goods and that 
every effort is made by them to make available 
all important consumer items to the customers. 
However at times, one or the other item is not 
available in their retail outlets for reasons. such 
as. non-supply or short supply from the 
suppliers, unexpected sales resultin~ into 
temporary stock out or other reasons beyond the 
control of Super Bazar. 

(c) For making procurement of goods. Super 
Bazar has already devised procedures for 
indenting goods by the branches and Re(lional 
Distribution Centres on the basis of their 
demand. There is a fixed schedule for mid week 
supply of the indented goods to the branches. 
The procurement of goods, stock position and 
supply to branches are reviewed every week by 
the General Manager of the Super Ba1ar. 

(d) and (e) Super Bazar has proposed to open 
a Regional Distribution Centre in the Trans-
Yamnn" Area for which land has been allotted 
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by the Delhi Development Authority. Necessary 
steps for settling the prices of the allotted land 
and taking their possession are under way. Two 
branches, one at Swasthya Vihar and another at 

. Mayur Vihar in Trans-Yamuna Vihar is likely to 
be opened shortly. 

[TrCIIUlGtlon] 

Profit earned by CCI Cement Factory at 
Akaltara 

1218. DR. PRABHAT KUMAR MISHRA: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether CCI cement factory at Akaltara is 
running in profit; and 

(b) if so, the net profit earned by it during the 
year 1985-861 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN TH E MINISTR Y OF INDUSTRY 
(PROF. K.K. TEWARy): (a). No, Sir. 

(b): ·The Akaltara Unit of Cement 
Corporation of India incurred a loss of RI. 
549.78 lakhs during the year 1985-86. 

[English) 

Dedsion to write 011 aemmalated ~ of 
PubUe Sector Undertakiap 

3219. SHRI MURlIDHAR MANE: Will 
the Minister of INDUSTR Y be pJeased to state: 

(a) whether it is a ract that a decision has been 
taken by Government to write off Josses of a 
number of public sector undertakings; 

(b) if so, the details and ra.sons tbereof~ a.nd 

(c) the total amount proposed to be written 
om 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUSTRY 
(PROF. I.K. TEWARy): (a) to (c). Yes, Sir. In 
the Department oC Public Enterprises. decision 
has already been taken to write-off accumulated 
losses of Jeuop A Co. Ltd .. amounting to Rs. 
SO.IO crores being cash losses incurred by the 

company upto 31.3.1986 and of Bharat Pumps 
and Compressors ltd., amounting to Rs. 3.66 
crores being non-plan loam equal to 
accumulated cash losses of the company with a 
view to improving their financial viability . 

Exploration of 011 in nwajavur, Tamil Nadu 

3220. SHRf S. SINGARA V ADIVEl: Will 
the Minister of PETROLEUM &: NATURAL 
G AS be pleased to state: 

(a) whether the exploration by the Oil and 
Natrual Gas Commission in Narimanam, 
Thanjavur district, Tamil Nadu has shown that 
oil and natural gas are available in abundance; 

(b) the quantum of oil now taken out daily; 

(c) the quantum of gas that is flared up daily 
now; 

(d) whether Government propose to take 
concrete steps to put the available gas into uses 
and 

(e) if so, the details thereof! 

THE MINISTER OF STATE OF TH~ 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA DUTIl: 
(a). ONGC have discovered oil and gas at 
Narimanam but the fields is yet to be fully 
delineated. 

(b) About 20 Ml/ day 

(c) About 4000 Ml/day. 

<d) and (e) At 'present. the well at Narimanam 
is under extended production testing for 
detailed evaluation of reservoir characteristics. 
The question of utilisation of gas will arise only 
\f tommetcia.l ~toctuction is established. 

S. T.D. FadtItty ,ID Mora ...... , Uttar PradeIb 

3221. SHRI HAFIZ MOUD. SIDDIQ: \\'111 
tbe Minister of COMMUNICA nONS be 
pleased to state: 

<a) whether Moradaba4 in Uttar Pradesh 
does not have the STD facility to Delhi and 
other major cities like Bombay~ Calcutta and 
Madras; 
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(b) whether any steps have been taken to 
provide STD facilities at this place; and 

( c) if so, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMU'NICATIONS 
(SHRI SONTOSH MOHAN DEV): <a) 
Moradabad subscribers in Uttar Pradesh 
already have S.T.D. facility to Delhi and other 
major cities like Bombay. Calcutta and Madras 
via Bareilly trunk automatic exchange (TAX). 

(b) Does not arise. 

(c) Does not arise. 

Supply of MiniD, EquiP_Dts for Second Mine 
EIpedsioD Project of N .L.C. 

3222. SHRI V. SREENIV ASA PRASAD: 
Will the Minister of ENERGY be pleased to 
refer to the reply given to Unstarred Question 
No. 1049 on 11th November, 1986 regarding 
supply of mining equipment for Second Mine 
Expansion Project of Neyveli Lignite 
Corporation and state: 

(a) the reasons why Neyveli Lignite 
Corporation Limited bad included M.A.N. of 
West Germany and WM) in the shortlist for 
supply of spreaders for the second Mine 
Expansion Project when the Rheinbraun 
Consulting had not recommended the same; 

(b) whether NLC with its past experience 
about ,the defective supply of Bucket Wheel 
Excavator by M.A.N. of West Gemiany had 
insisted upon the consultants to enlist supoort 
for tbe firm; 

(c) if so, the reasons tberetor, 

(d) whether M.A.N. of West Germany hp 
virtually .... closed down its _ open cast mining 
equipment manufacturinl unit there; and 

(e) if so, steps beinl taken to caneell pending 
awards'? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (c). M/i. M.A.N. of 
Wtst Germany in collaboration with WMt were 
one of the parties who responded to Neyveli 
~ite p>rpGratiou'l global ten(er enquiry for 
the purchase of spreaden for ti}e IeCOnd mine 
expansion project. lniti&ny. M /1. Rheinbraun 
Consulting had not recommended M.A.N. for 

shortlisting for spreaders. However, on the basis 
of the. range and variety-of equipment for which 
M.A.N. had been recommended and had 
supplied in the past and th~ fact that Mis. 
Rheinbraun had qualifi~ M.A.N.· for the 
supply of more sophisticated equipment, NLC 
decided to keep M.A.N. in the shortlist. This 
decision was concurrecl in by Rheinbraun and 
the West German .funding agency KFW. 

(d) and (e) : As per available information 
M.A.N. has undergone reorganisation and has 
now become M.A.N-GHH. This reorganisation 
will not affeC! the manufacture of spreaders for 
supply to NLC. 
l TrGlUllltion] 

Distribution of more items under 
Public Distribution System 

3223_. SHRf U.H. PATEL: Will the Minister 
of FOOD AND CIVIL SUPPLIES be pleased 
to state: 

(a) whether Government have decided to 
implemennh~ proposal for distribution of more 
items in addition to those which are already 
being distributeq through Fair Price Shops, so 
that black marketing could f,e checked; and 

(b) if so, the details thereof! 

THE MINISTER Of STATE IN THE 
MINISTR Y OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI AZAD): 
(a) and (b). The ee'ntral Government has 
assumed responsibility for procurement and 
supply of seven essential items viz., wheat,. rice. 
levy sopr, imported edibJe oils. controlled .. 
cloth. kerosene and soft coke under the Public 
Distribution System. The State Governments 
Union Territory Administrations. are in 
addition, free to add other essential mass 
consumption goods to these seven commodities 
by making arrangement for their procurement 
and supply on their own. Wide commodity 
coverage of the fair price shops, apart from 
improving their economic viability, also helps in 

·availability of essential goods to the common 
mus of people at reasonable prices. Some of the 
State Governments have already included a 
number of other essential items for their sale 
under the ~b\it Distribution System. 

1224. DR. SUDHIR ROY: wm the Minister 
of INDUSTRY be pleased to state: 
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(a) whether Indian Council for Medical 
Research and Voluntary Health Association of 
India have been consulted regarding 
formulation of the proposed drug policy; and 

(b) if not, the reasons thereon 

THE MINISTER OF STATE IN THE 
DEPARTMENT~OF CHEMICALS & 
PETROCHEMICA~S IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): (a) and (b). The views of al) concerned 
would be taken into account while taking an) 
decision in this matter. 

Utilisation of amount realised from R.E.C. 
bonds by R ...... I FJedrifieation- Corpontion in 

Xerala 

3225. SHRIT. BASHEER: WiJ1the Minister 
of ENER GY be pleased to state: 

(a) the extent to which the Rural 
Electrification Corporation (REC) has been 
successful jn rural electrification in Kerala; 

(b) the prerogatives for the REC's projects; 
and 

(c) the extent to which REC utilised the 
amount realised from the 65 crore REC bonds 
which closed in March, 19861 

THE MINISTER OF STATE IN THF 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHT AGI): (a). As on 30th 
September, 198ft the Rural Elettrlfication 
Corporation disbursed a sum ofR" 41.04 crores 
against RE Schemes in Kerala. The State has 
achieved 100% village electrifICation and 
energisation of 59429 pumpsets. 

(b) The Rural Electrification Corporation 
sanctions loans' for the rural eiectriflCation 
projects fn the various States based on a viability 
criteria evolved by ii. 

(c) The amount realised by the Rural 
~lectrification Corporatio~ through Bonds 
forms part of t.he total budget of th$ 
CorporatiQn to meet the fmancia1 allocations 
for the various States to execut_e the rural 
electrificatiop prolramme. The actual 
subscription for the REe Bonds amounted to 
Rs. 73.87 crores. 

Protectiop to PetroeJmakaI Producen 

3226. SHRI KAILASH YADAV : Will the 
Minister of INDUSTRY be pleased to state the 
steps taken by Government to protect 
petrochemical producers in the country against 
dumpin~ of such products in India? 

THE MINISTER OF STATE IN THE 
DEPARTMENT' OF CHEMICAL§ AND 
PETROCHEMICAL~ IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): Information is being collected and will 
be laid on the table of the House. I 

(1'rQlUlation ] 

Running of lllepi Postal Semc~ in areas of 
Bibar 

3227. PROF. CHANDRA BHANU DEvJ: 
Will the MinISter of COMMUNICA nONS be 
pleased to state: 

(a) whether some organised gangs have been 
running illegal postal service in Purnea, 
Forbesganj, Jogbani, Katihar, Kishanganj etc. 
areas of Bihar for the last few years; and 

(b) if so, the measures taKen by Government 
to check It? 

THE MINISTER OF ST~TE IN THE 
MlNISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (a). 
Reports have been received about running of 
inegal postal services by some frrmsJ individuals. 
at Kishanganj, MUl.affarpur, Bhagalpur, 
lamshedpur and Gaya. 

(b) Necessary departmental inquiries into all 
these cases were taken up. Action under the 
Indian Post Office Act was initiated wherever 
eVIdence wu available. 

JEnrli.fh) 

ManufachlriDa defect iD Carburetton eaJBe or 
PoOutioa 

3228. SHRI MURLI DEORA: Will the 
Minister of INDUSTRY bt- pleased to state: 

(a) 'Whetbtt be is a'Watt \ba\ ve\\icu\ar 
emission in our cities accounts for a lar~ 
percentage of air ponution mAinly due to 
manufactUring defects of items lite carburettors 
etc.; and 
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(b) if so, measures being taken to pin the 
taponsibility of such defective manufacture on 
the various units making such items? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
D"EVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
<a> and (b). According to the Automotiv~ 
Research Association of India, it is not correct 
to say that the vehicular emission levels in our 
country account for a large percentage of air 
poUution because of defective manufacture of 
items like carburettor, fuel injectio~n equipment 
etc. 

Various measures are being taken by the 
Government to prevent ahd control air 
pollution through vehicle exhaust. A 
Committee of experts under the chairmanship 
of Director, ARAI, has suggested standards for 
emissions out of vehicle exhaust. The vehicle 
manufacturers, in association with the 
manufacturers of items like carburettors and 
fuel injection equipment. are also trying to 
improve upon the emission levels of the vehicles 
being manufactured by tbem so that they are of 
contemporary standards. Proposals for foreign 
technological tie ups for the modernisation of 
the technology of carburettors, etc. are also 
being encouraged by the Government. 

.l(estridioas 011 settinJ up IDdUltria In 
Resideatial Areas 

3229.~ DR. T. KALPANA DEVI: Will the 
Minister of INDUSTRY be pleased to state: 

Ca> whether Government propose to take 
stringent steps not to allow setting up of major 
industries in residential areas; and ' 

(b) jf so, wbether Government are 
implementing the rules regarding issue of 
licences for major industri~ in the ur~ areas 
with a popUlation of 25 to 30 lakhs1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENl IN THE MINlSTll), OF 
INDUS1'I.~ (SHRl M. ARUNACHALAM): 
<a) and (b). The exemption from Industrial 
Licensing is not available for creation of fresh 
capacity. by way of establishment of new 
iadUltrial undertatmp, substantiaf expansion 
of or manufacture of new articles by existing 
iDdutrial undertakinp:-

i) within the standard urban area limit as 

determined in the Census of India ( 1981 ) 
of a city having a population of more 
than I million; or 

ii) within the mllnicipallimits of a city with 
a population of more'" than S Iakhs u 
determined in the said Census. 

Applications for Industrial Licenses for 
setting up caPacities in the areas mentioned 
above are considered on merits. ... 

[»II~latlon ) 
Tra~ IU ..... ' for NortII-Eatem Statel 

3230. SHRI HARISH RAWAT: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether it has been decided by the 
Planning Commission on the advice of Ministry 
of Industry that tbe.present transport subsidy be 
increased upto 90 per cent for the N orth-Eastem 
States of the country; 

(b) whether this increased rate of transport 
subsidy shall be applicable to the hilly districts of 
U. P. and Himachal Pradesh also; 

(c) if not, the justifICation of keepmg these 
regions deprived of the benefit of this mCTCascd 
rate of transport subsidy; and 

(d) whether his Ministry has assessed the 
adverse effects on the industrialisation in these 
regions in the absence of any increase in the 
transport subsidy? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) to (d). Keeping in view the disabilities 
suffered by the entrepreneurs due to long 
transport leads prevailing in Andaman & 
Nicobar Islands, Lakshadweep, Sikkim and the 
North East Region the Government of India 
vide Notification No. 1I/I/SS-DBA-II. dated 
15.9.86, copies of which are available in the 
Parliament Ubrary, enhanced the rate of 
transport .subsidy from 75% to 90% in these 
ateal. The mod if ted scheme bas not been 
extended to the hiDy areas of U. P. and Himachal 
Pradesh in view of their nearness to the main 
regions of the country. 
II.lwIlM] 
C_Jalttee to IhldJ problema of Draa IDdUItrJ 

3231. DR. ~.G. ADIYODI: Will the 
Minllter of INDUSTRY be p\euecl to state: 
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(a> whether any committee/working group. 
had been constitute4 to study the problems of 
the drul industry; 

(b) if 10, the recommendatiolls of tbe 
_ ~mmitteel worklnl group; and, 

(c) whether Government have accept~ tbeir 
recommendationc;" 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY. (SURI R.I.. JAICHANDRA 
SING H): (a). Government bad Constituted the 
National Druas .t Pharmaceuticals 
Devdopment Council (NDPDC) in J983. 

(b) and (c) ~ The recommendations of 
NDPDC are under consideration or" the 
Government. 

C ... .tHee on pay Kales""" IDterba RUeI' etc. 
OD PaIJIk UndertakiDp 

3232. SURI THAMPA~ THOMAS: Will 
the Minister of INDUSTR '\ be pleased to state: 

(a) whether the Committee appointed to go 
into the pay-scales, interim relief and otller' 
matters relating to tbe public undertakings 
employees, has completed its report; anct 

(b) if not, the t~ by which the report is likely 
to be reCeievcd'! 

THE MINISTER OF ST A TE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUSTRY 
(PROF. K.K. TEWARy): (a). No, Sir. 

(b) Due to tbe demise of Mr. Justice P.N. 
Shinghal Cbairman-desipate of the High 
Power Pay Committ~, $_teps have been taken by 
the Government to recon)titute the Committee. 
As per the di~ions of the Supnme Court, tbe 
High Power Pay Committee is expected to 
submit its report within a period of 12 months 
from the date of assumption of its office. 

Aupaeatatlon of Domestie Resourees clue to 
laU in 011 prIct 

3233. SHRI C. MAOHAV REDOl: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

<a) wbether any assessment has been made ~ 

to what extent oil pool account has swelled du~ 
to steep faJl in the international prices of crude 
oil and fertilisers; and 

(b) if so, what is the extent to which domestic 
resources are likely to be augmented during the 
CUrm1t financial year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMAOUTIj: 
(a), It is not possible at this stage to estimate the 
accruals to the pool accollnt of the oil sector due 
to the fan in the international prices of crude oil 
till the end of the year. No such assessment has 
been made in l'e$pect of fertilisers. 

(b) Does not arise. 

3234. SHRI S.G. GHOLAP: Will tbe 
Minister of ENERGY be pJeased to state: 

(a) whether it is a fact that Government bave 
formulated a scheme to give bio-ps plants to the 
agriculturists to avoi$! cutting of trees for 
firewood; 

(b) whether Government are thinking of 
increasing the subsidy (or bio-gas plants; and 

(c) if so, the action taken in this regard'! 

THE MINISTER OF ENERGY (SHlU 
VASANT SATHE): (a). Yes, Sir. A National 
Project for Biogas Development which caterS to 
family based biogas plants is under 
implementation. The objectives of the project, 
inter-alia, in·clude promotion of biogas 
technology which reduces cutting of t~ for 
frrewood and produces good ~uality manure. 

(b) No Sir, 

(c) Does not arise. 

Heavy Eapaeeriaa Corpontloa, IIatia (Iibar) 

3235. SHRIMATI SUMATI ORAON: Will 
the Minister of INDUSTR Y be oIeased to state: 

(a) the num ber of the persons whose Jand was 
acquired at the "time of sellinl up of the Heavy 
£ngineering Corporatio~ Hat. in Bihar. 



95 Written Answers NOVEMBER 2S, 1986 Written Answers 96 

(b) wheth~r compensation has been paid to 
the persons whose land was acquired and the 
number of persons, out of t~em, provided with 
jo~ and the arrangements made for the persons 
who are .still unemployed; 

(c) the arrangements made for the persons 
displaced as a result thereof; and 

(d) the number of Adivasi persons working 
there at present, category-wise and the number 
of children or these persons who are getting 
education in the schools run by the faetory? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTR.YOFINDUSTRY 
(PROF. K.K. TEWARY) (a) 3090 families. 

(b) Compensauon has already been paId to 
the persons whose land was acquired. Till date 
4150 affected persons have been provided 
employment. As per existing practice. Hatia 
displaced affected persons in whose family none 
is provided with jobs are given employment in 
Qass IV posts, as and when recuritment takes 
place. 

(c) The arrangements are as under: 

i) Rehabilitation Qf dispJa~ persons by 
the State Government in six major 
Satellite village. 

ii) Provision of lower Primary Schools and 
Comm~nity Halls by the State 
Government. 

iii) Setting up of Community Development 
Department in 1974 by.HEC for taking. 
care of facilities such as roads, schools, 
tube wells, Drinking wells etc. 

(d) The details are as under:-

CATEGORY 
Group 'At 
Executive Trainees 
Group 'Bf 
Group 'C' 
Group 'D· 
Sweepers 
Master Roll 

Total 

ST 
48 
16 
8 

2121 
1748 
259 

5 

4205 

476 numbers of Adivui children are ,erring 
education in HEC Schools. 

[Ent/b) 

ProdudioD of molasses from SUlarcane 

3236. SHRI K. RAMCHANDRA REDDY 
WIll the Minister of INDUSTRY be pleased to 
state: 

(a) the quantity of molasses produced by 
crushing a ton of sugarcane; and 

(b) the cost of molasses in the open market 
and the price at which Government purchase 
molasses? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF1NDUSTRY (SHRf R.K. JAICHANDRA 
SINGH): (a). As per the norms generally 
adopted, the Molasses recovery from Sugarcane 
averages around 4 percent. 

(b) The sale price of Sugar Mill Molasses is 
controlled under the Molasses Control Order, 
1961,.a currently it is Rs. 60/- per tonne for 
Grade • A' quality 

Supply 01 poor quaUty or AHa to Consumen 

3237. SHRI SHANTI DHARIWAL: 
SJlRJ BALWANT SINGH 

RAMOOWALIA: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether the attentIon of Government has 
been drawn to the news item captioned 
"Consumen getting poor quality tAna' 
appeared in Indian Express of 16 October, 1986; 

(b) whether the wheat supplied from the. 
Central Pool is cleaned before giving it to wheat 
flour mills; and 

(c) if not, the action taken by Government to 
ensure supply of 100d quality alta to consumers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF fOOD A'ND CIVil 
SUPPJJES (SHRI GHVLAM NABI AZAD): 
(a). Yes. Sir. 



97 Wrifrea An.rwers AOltAHAYANA 4. 1_ (ScrU) 

(b) and (c) The CeatraJ Gowrnmentdoes ftOt 
supply wheat directly to the Dour miIII 
(chatkies), thoup the chakkies are also free to 
buy wheat in the open sales orpailed by Food 
Corporatbn of IDdia. CJeanin. of the wheat in 
undertaken wherever neeessary to conform to 
PFA standards. 

fllw/Uh) 

..... Oper~ far Co.l .. ~ 
DIItrtct (GIIjInt) 

3238. SHIU DIGVUA Y SINH: Will the 
Minister of ENERGY be pleaaed to state: 

(a> whether Union Go~ coDSider 
mining operatioftl for coal iD Surendraupr 
district uneconomical; 

(b) wbether Union Gover1llDent have 
informed tbe Stale Government to exploit these 
resources tbemlelves; and 

(c) whether the Union and State 
Governments have arrived at aD uDdentaDdina 
in this reprd to prevent any further pilferqe of 
these resources? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (c). In February. 1980 
the State Government of Gujarat C&JDe up with a 
request for put of mining lease in favour of 
Oujarat Mineral DeYelopmcat" Corporation 
Limited for exPloitation of coal in certain 
villages in Distric:t Surendraaapr. They. inter-
alia, requested to allow the aforesaid State 
UndenakiDg to sell the coal to be mioed by them 
on cost plus profit basis. 1be proposal was 
consideRd in the light of Central Goftnunent~ 
policy reprdiq ai'ant of mW1ll lease for 
exploitation of small ~ts of coal in isolated 
,mall pockets in the Slates by the State 
Goveinments,thrOqtl their public: UDdatakinp 
but the same was not &peed to. 

3139. SHill AJA Y MUSHRAN: Wall the 
",iDiller of COMt."UNlCAnO~ be pleased 
to stale' 

(a) whether • post otrace is factiooiDa in 
ew:ry Pucba~ 0( Jabalpur distric;t 0( Madhya 
~ .. pet tbe GowrnmeDt:s policy and if 
10, tile total .u.'" of poet officea ia JaMJpur 
diItrict; ad 

(It) if DOl, tile ,..,. for widell • poll office 
could DOt _be opeeed iD nery Paachayat 10 far? 

THE MINISTER OF STATE IN THE 
MINISTRY OFOOMMUNICA noNS (SHRI 
SONTOSH MOHAN DEV): (a) aDd (b). The 
_work of poll off .. in rural area bas ~ 
cIneIoped Oft the buis 01. miabmam population 
or 2,qGO in JlOI1DaI rural areas anct 1.000 in 
bIet1rard/tribai ~ a minimum revenue of 
8'1 of. COlt in IlOrIDII areas aDel 10% in 
_nard/tribal areas aDd a minimum distance 
01 J Ims. from the aearest post offtce. The 
eoDCeSSion puled to viBqes whicb are ,ram 
pancbayat headquarters is that such village are 
eutnptecf from the CODdition of minimum 
population. On thiS basis. subject to distance 
aDd revenue conditions' being fulfilled. by and 
large, gram pancbayat vi1lateS have been 
provided with post offICeS. If the current baa 011 
creation of posts Is lifted~ the cases of remainm, 
gram ~anchayat vinages can also be considered 
in the light of prescribed norms. The total 
,lumber of post offices at present functioning in 
JabaJpur district in 403 

17hrn.rJ.tion] 

&ttina up or Central Industrial Unit at Naftda 
in BiIw 

3240. SHRI KUNWAR RAM: Will the 
Minister of INDUSTRY be pleased to state:~ 

(a) the action taken so far on the demand tor 
setting up a centra) industrial unit at Navada 
(Bihar); and 

(b) the time by which finaJ decISion is likelv to 
be taken thereon? ' 

THE. MINISTER OF STATE IN THE. 
DEPAllTMENi OF PUBLIC £N'TE~
PIllSES IN THE MINISTRY Of IN DUSllty 
(PROF. (.K. TEWARY): (a) aDd (b). 
Information is being coUec:tCd and will be laid on 
the Table of the HOUK. 

3141. SHRI P.R.S. VENKATESAN: Wiu 
the MiDiater of FOOD AND CIVIL SUPPUES 
be pleased to ttate: 

(a) -ether GOYeI'DJIleDt propose to consider 
cIistri1M&tio1l. 0( Panaal and otbcr 'better quality 
rice produced. in Nortbml States t\wouah the 
,alllie distribution system ill die Southern 
States; IDd . 
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(b) if not, what other measures are proposed 
to be taken to lift the surplus stock of rice from 
N6rtherfl Stat~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD ANO CIVIL 
SUPPLIES _(SHRI GHULAM NABI AZAD): 
(a). ~o~ Corporation of India proc,u~1\ and 
supplIeS commoJ!, fine and superfine variti~ of 
rq- 01 qualtty whic~ conforms to the stanctanf~ 
laid down o~er the PF A Act. for the public 
distribution system throughout the countrY 

( b) Does not arise. 

3242. oiNRI AMAR ROYPRADHAN: 
SHRI K. RAMA_HANDRA REDDY: 

Will the Minister of INDUSTRY be pleased 
to state' 

<a} whether n is a fact that industrial 
stagta .. tion bas of late set in tbe COWltry; and 

(b) if so, the reasons thereof and the steps 
taken to meet the situation? 

THE MINISTER OF STATE IN THE 
DEPARTMENt OF INDUSTRIAL 
DEVELOPMENT IN 'tHE MINISTRY OF 
INOUSTR "! <SHRI M. ARUNACHALA~): 
(a) and (b). According to C.S.O Index of 
Industria!. Production, "the rates of growth in 
industrial production during the last few yean 
have been as under:-

1980-81 4.0% 
1981-82 8.6% 
1982-83 4.19f, 
1983-84 6.1 % 
f984--8S 6.8% 
1985-86 6.2% 
1986-87 5.7% 
(April-August) 

Government have been taking a number of 
ItepI to stimulate industrial production throuJb 
appropriate. changes in industrial Ucensina aDd 
import, policies _u well II through monetary and 
filcaJ mealure, and improvement in 
infrutructure. . 

3244 SRII RAM DHAN: Will the Minister 

of FOOD AND CIVIl- SUPPLIES be pleased 
to state: 

(a) whether it is a ract that many electrical 
goods for which I.S.I .. marking is compulsory 
are being ,marketed, without I.S.I. markjn, in the 
country; 

(b) if so, how many cases of violation have 
been detected during the last three yean; and 

(c) the remedial steps taken in this reprd? 

THE MINISTER OF STATE· IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI AZAD): 
(a). There is no electrical product required to be 
marketed under compulsory lSI Certification 
~arks Scheme of lSI at present. However, 
miner's cap lamp batteries and "'flame-proof 
electrical equipment for use in mines are 
required. to carry lSI mark as per the orden of 
Director General, Mines Safety, The 
Governmen\ of India had issued a Household 
Electri~1 Appliance (Quality Control) Order. 
1976 in which the conformity of the household 
electrical appliances to Indian Standards waS 
made compUlsory. This orcfer was, however, 
revised in 1981 and presently coven 40 electrical 
items: UDder this revised order, the State 
Gove(nments are the implementing authorities 
and they are required to appoint the appropriate 
authority for implementing this order. 

(b) Statistics about cases of violation of the 
above Quality ~ Control Order are not available 
with Indian Standards Institution. 

(c) Indian Standards Institution has 
identified a few electrical items of mass 
consumption for bringin. them under 
cOmpulsory lSI Certification Marks Scheme. 
The same is under conSideration of the 
Government. 

New reieplaoae Co_ dte-

324S. SHRI R. M. BHOVE: Will the Millister 
of COMMUNJCA nONS be pJeued to date: 

(a) the State--wiIe details of new telephone 
connections liveD durina the last two yean. 
year-wile; 

(b) whether lOme WJetI were tIIo fixed in 
this reprd for the current financial year; aad 
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(c) if SOt the details of the propels made ia 
reprd thereto? 

THE MINISTER OF ST A TE IN THE 
MINISTRY OFCOMMUNICA nONS (SHRI 
SONTOSH MOHAN DEY): (a). The State-wise 
details of new telephone connections given 
during 1984-85 and 19"8S-86 are given in 

statement below. 

(b) Y CI, Sir. The details of the target are given 
1ft statement-below. 

Cc) The details of the prngress made in this 
reprd is given in statement below. 
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sncrease in prices of M..-uti can 

3246. SHRI H.B. PATIL. 
SHRI SODE RAMAIAH: 
SHRI RAMASHRAY PRASAD 
SINGH: 

Win the Minister of INDUSTRY be pleased 
to Mate: 

(al whether Government are aware that the 
pnces ot Maruti Cars have been increased; 

(b) if so, the reason~ therefor; and 

(c) whether it is a fact that foreign imported 
components of Maruti cars and vans are far 
beyond what was stipulated and if so, the details 
in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTR Y OF INDUSTR Y 
(PROF. K.K. TEWARy): \ l}. Yes, Sir. 

(b) The prices of Maruti Vehicles were last 
increased in June, 1986. The increase was mainly 
because of appreciation of Yen and increase in 
customs and excise duty. 

(c) No, Sir. 

Memorandum regarding paper mills in 
West Bengal 

3247. SHRI SOMNATH CHATTERJEE: 
SHRI HANNAN MOLLAH: 

Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether a Memorandum was submitted 
to the former Minister of Industry on 2S June 
1986 by an all-Party delegation of MLAs from 
West Bengal regarding problems faced by the 
paper mills in the State; and 

(b) if so, Government's reaction thereto and 
action, if any, taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI ~f. ARUNACHALAM): 

(a). Yes, Sir. 

(b) The points made by the delegation wer as 
follows:-

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

The cntical problem of raw-material 
shortage being faced by all the large 
paper mills in West Bengal will have to be 
sorted out by evolving an effective 
National Policy whereby raw-materials 
needed can be made freely available 
irrespective of State boundaries. 
To overcome technological obsolescence 
adversely affecting the viability of the 
large Paper Mills. it is necessary to 
implement a programme of 
modernisation with adequate financial 
support from All India Financial 
Institutions. 
The package of assist mce already agreed 
upon in the case of Bengal Paper Mills 
should be implemented by all the Banks 
concerned so that the unit can reopen 
without further delay. 
Titagarh Paper Mills should be 
nationalised by Government of India in 
the public interest. 
United Bank of India should withdraw 
the case it has filed before the Calcutta 
High Court so that India Paper Pulp 
Company can secure Institutional 
Finance by hypothecation of its assets. 
Freight equalisation scheme for coal and 
steel should be abolished or should be 
extended to other raw materials for 
industrial use. 

The delegation was informed as follows:-
(i) The State Government should furnish 

details of raw material requirements, 
supplies being drawn from neighbouring 
States and the extent of shortfan being 
experienced for considering the matter 
further. Moreover import of pulp and 
waste paper is permitted under OGL free 
of customs levies and the paper mills 
could resort freely to these sources to 
augment the availability of raw 
materials. 

(ii) The Industrial Reconstruction Bank of 
India has been specifically established 
for the purpose of revival of sick 
industries and the efforts of the Banks 
are directed towards revival of such units 
in West Bengal. The Board for Industrial 
and Financial Reconstruction would 
also start functioning shortly and would 
be a major instrument for speedy revival 
of sick units. 

{iii) The Financial Institutions are already 
taking action to implement the package 
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ot assistance agreed upon in the case of 
Bengal Paper Mills. 

(iv) The Financial Institutions are engaged in 
working -out necessary package of 
measures required for revival and 
rehabilitation of Titaghur Paper Mills. 

(v) Most of the other matters referred to by 
the delegation pertain to the role of 
Financial Institutions and Banks falling 
within the administrative jurisdi~ion of 
Ministry of Finance and should be taken 
up with that Ministry appropriately. 

The State Government have since 
communicated the details of forest leases which 
have not been renewed by the different State 
Governments whIch were previously assigned to 
tbe paper mills in West Bengal. The matter has 
been taken up with the State Governments 
concer~ed for their comments/ views~ 

Weldinc defeds cause of L.P.G. 
Cylinder Blast 

3248. SHRI AJIT KUMAR SAHA: 
~HRJMATI B-lBHA GHOSH 

GOSWAMI 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether attention of Government has 
been drawn to the. news item appearing in the 
Newstime of 20 October 1986 according to 
~ch defective welding is a major ca~ of 
burstIng of LPG cylinders; 

(b) if so, what is the correct position; and 

(c) remedial steps proposed to be taken by 
Government in this matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMADUTn: 
(a). Yes, Sir. 

{b} and (c). LPG cylindeJ'! (or oil marketing 
companies are required to be manufactured 
'according to lSI specifications and are 
purchased by the companies after suitable 
quality control checks. Before filling at the I:PG 
bottling, plants, cylinden are visually inspectecj 
ror defects. Also, periodical sta(utory pressure 
tests of LPG cylinders are conducted to ensure 
safety. 

GuideIiRes for aDotaat of T ..... 
CoanectloDl 

3249. SHRI SHANT ARAM NAIl.: wm the 
Minister of COM MUNICA nONS be pleased 
to state: 

<a) whether Government propose to amend 
the Indian Telegraphs Act, 188S, 

(b) if so, the nature of the proposed' 
amendments; 

(c) tbe title of the rules that govern allotment 
of telephone connectionS; 

(d) whether there are any other 
administrative instructions or guidelines which 
Jovern the allotment of telephones; and 

(e) if so, the date on which these instructions 
or guidelines were issued? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (a). Yes, ,sir. 

(b) Amendments are being considered to take 
care of sev~1 requirements like new technical 
developments, radio frequency interference 
from electrical appliances, obstniction for line-
of -sight operation of radio relay systems, raising 
the penalities provided under the act etc. . 

(c) Tho Indian Telegraph Rules, 1951. 

(d) Yes, Sir. 

(e) Revised and consolidated administrative 
instruction~ and guidelines were last issued on 
17.1.80 and 14.3.80 respectively and 
supplementary instructions as required have 
been issued from time to time. 

Clearance to Talcher ThennaJ Plot 

3250. SHRI BRAJAMOHAN MOHANTh 
Will the Minister of ENERGY be pleased t9 
state whether Talcher Thermal Plant has been 
cleared by Ecology and Environment 
Department and if so, when it win be 
implemented? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY tSHRIMATI 
SUSHILA ROHTAGl): The proposed T.lcber 
Super Thermal Power Project awaits formal 
approva) of the Ministry of Environment and 
Forests. 
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Traasport subsidy for de,elopment 
or Industries 

32SI. SHRI VIRDHI CHANDER JAIN: 
WiD the Minister of INDUSTR Y be pleased to 
"tate: 

(OJ the names of the backward al"eas in the 
country in which transport subsidy is given by 
the Union Government for the development of 
industries; 

(b) the amount of subsidy given and the 
criteria adopted for granting this subsidy; 

(c) whether it is a fact that this subsidy is not 
"given in difficult inaccessible desert areas which 
have been declared as 'No Industry' districts" 

(d) if so, the reasons therefor; 

(e) • whether Govemment will malcechanges in 
their policy and provide this facility in the 
backward districts of desert areas and assist in 
promoting industries there; and 

(f) if so, by what time and how'? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) to (0. In order to compensate for the high 
transport costs prevailing in the hilly, remote 
and inaccessible areas, the Government of India 
in 1971 introduced the Transport Subsidy 
Scheme. The Scheme covers the States of 
Jammu cl Kashmir, Himachal Pradesh, Hilly 
areas of Uttar Pradesh comprising Dehradun, 
Nainital, Almora, Pauri Garhwal, Tehri 
GharwaJ, Pithoragarh, Uttar Ka!l.3i and 
Chamoli; North Eastern Region comprising the 
States of Assam, Meghalaya, N'tgaland, 
Tripura, Manipur and Union Territories of 
Mizoram and Arunachal Pradesh';. Sik\im; 
Andaman A. Nicobar Islands; Lakshadweep and 
Darjeelinl district of West Bengal. 

Since the inception of the scheme upto 
31.10.1986 an amount of RI. 1055 lakhs has been 
reimbursed to the States! Union 'Territories. 

There is no proposal to extend this scheme to 
desert areas declared as 'No Industry~ distrcits as 
they do not suffer from cost disadvantages in the 
matter of transport to the extent areas currently 
covered under the scheme do. 

[English} 

World Bank usistauce for Rural 
Electrification prQlnmme 

3252. SHRI BANWARI LAL PUROHIT: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the total assistance given by the World 
Bank so rar for rural electrification programme 
in the country; 

(b) the percentage of this assistance given to 
each State; 

(c) whether it has been ensured that the States 
have utilised the World Bank assistance for the 
purpose for which it was given; and 

(d) if so! the details thereof? 

THE MINISTER OF ST A TE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): (a). The total 
assistance given by the World Banle so far for 
Rural Electrification Programme in the country 
is $ 396.061 million. 

(b) A statement indicating the percentage of· 
the total World Bank loan assistance given to 
each State is given below. 

(c) and (d). To ensure the utilisation of the 
World Bank ~tance provided to the States for 
the rural electrification programme, monitoring 
is done by Rural Electrification Corporation 
regularly and by the World Bank from time to 
time. 
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Statement 

State-wise percentage World.Banlc Auittmce 

81. No. Name of the State 

l. Andhra Pradesh 
~. Auam 
3. Bihar ... Gujarat 
5. Haryana 
6. Kamataka 
7. Kerala 
8. Madhya Pradesh 
9. Maharuhtra 
10. Orissa 
II. Punjab 
12. Rajasthan 
13. Tamil Nadu 
14. Uttar Pradesh 
15. West Benga1 

Total (States) 

Central Institute for Rural 
Electrification, Hyderabad/ REC 

"Sales" of Rejects 

3253. SHRIMATI KISHORI SINHA: Will 
he Minister of INDUSTR Y be pleased to state: 

(a) whether the Monopolies and Restrictive 
Trade Practices Commission has found that 
many of the "sales" organised bv manufacturers 
or retailers are transactIng rejects from the 
manufacturers; and 

(b) if so, whether Government propose to 
make it obligatory for manufacturers to stamp 
the rejects to prevent the cheating of consumers? 

THE MINISTER OF S1 ATE IN THE 
DEPARTME~T OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a). The MRTP Commission does not maintain 
a separate record of cases where 'rejects' are 
offered for sale. However. during the period 
1.8.1984 to 31.10.1986. the Commission ordered 
investigation in 99 cases in which allegations of 
selling old. soiled, out offashion or sub-standard 
goods as new goods were made. 

(d) There is no such proposal with the 
Department of Company Affairs. 

(Amount in Million Dollanl 

Amount Percentage 

49.658 
S.S87 

32.968 
24.977 
5.152 

22.097 
10.630 
61.654 
38.152 

7.361 
31.960 
21.585 
17.251 
46.961 
20.013 

396.006 

0.55 

396.061 

Steps to make industries quality 
consdous and effident 

12.S4 
1.41 
8.32 
6.31 
1.30 
5.58 
2.68 

IS.S7 
9.63 
1.86 
8.07 
S.45 
4.36 

d.86 
5.0S 

99.99 

0.01 

100.00 

3254. SHRI SATYENDRA NARAYAN 
SINHA- Will the Minister of INDUSTRY be 
pleased to state: 

(a~ Whethet Government are Laking &teps to 
make industnes more cost efficient and quallt} 
conscious in the context of the remarks. made by 
the Prime Minister at the opening of the 
National Conference of Productivity on 29 
October: 

(b) if so, the details thereof; and 

(c) whe(her Government have also deCIded 
not to take oyer sick Units any more? 

THE MINISTER OF STATE IN THE 
DE P A R:T MEN T 0 FIN D U S T R I A L 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRJ M. ARUNACHALAM): 
(a) and (b). It is always the endeavour of 
Government to make industries more cost-
efficient and quality-conscious. Government 
have recently constituted a Commission on 
Economic Efficiency. Productivity and Expbrts 
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under the Chairmanship ofShri L.K. Jha, M.P., 
which will. inter alio suggest measures for 
Imp.oviog capacity utiJisation, efficiency and 
productivity in industry both in the private and 
the public sectors. 

(c) The general policy of the Government is 
not to take over sick units. 

Extension of P .D.S. facHities 
to Tea Gardenen etc. 

3255. SHRI RAMASHRA Y PRASAD 
SINGH: 
SHRIMATI GEETA MUKHERJEE: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether the eighth meeting the Advisory 
Council on Public Distribution System has 
recommended for the extension of P.D.S. to 
cover tea garden workers, migrant labour and 
fisherman; and 

(b) if so, the details thereof and action taken 
in this direction? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI AZAD): 
(a) Yes. Sir. 

(b) The Summary Record of Discussions of 
the Eighth Meeting of the Adviliory Council on 
Public Distribution System, which contains this 
recommendatIOn. has been forwarded to all the 
States/ Union Territories fOI folJowup action. 
The workers of tea gardens and fishermen are 
already having the facility of supply of essential 
commoditle~ under the PDS and for migrant 
labour. the States were asked to issue temporary 
ration cards to them. 

Capacity Utilisation in Pub6c 
and Private Sectors 

3256. SHRI .. BHA TTAM SRI RAMA 
MURTY: Will the Minister of INlJUSTR Y be 

pleased to state: 

(a) the products in which both public and 
private sectors are operating simultaneously: 
and 

(b) the rates of capacity utilisation of the 
respective companies in the two sectors in those 
products? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) Some of the major industries in whi~h hoth 
public and private sectors are operating 
simultaneously include: Aluminium, Zinc, 
Cement, Nitrogenous Fertilisers. Phosphatic 
Fertilisers, BHC (Tech.), D.D.T., Paper & 
Paper Board, Caustic Soda, Industrial 
Explosives. Auto Tyres. Bicycle tyres. PVC 
Resins, LDPF, Winding Wires, PVCI VIR 
cables. Aluminium conductors, leather 
footwear. Penicillin, Streptomycin, GLS & 
other lamps, Fluorescent Tubes. Electric Fans, 
Bicycles, Wrist watches. Machine Tools, Power 
& Distribution transformers, Structurals, 
Agricultural Tractors, Power drh-en pumps, 
Air/Gas Compressors. Road Rollers, Earth 
Moving equipment, Cars, Jeeps. Scooters. 
Three-wheelers, Railway wagons. Motor 
Starters & Contactors, Sulpha Drugs, Steel 
castings, Steel forgings, Boilers. Sugar 
Machinery, Mining Machinery, Metallurgical 
machinery Chemical machinery. Paper & Pulp 
machinery, Printing Machinery, Rubber 
machinery, Cran~, House service meters. 

(b) Capacity utilisation figures for the yean; 
19~3-84 and 1984.s5 of Central public sector 
companies are given in Chapter 19 of volume Iof 
Public Enterprises Survey for 1984-85 published 
by Bureau of Public Enterprises, already placed 
on the Table of the House in February 1986. A 
statement showing bveraJt capacity utilisation 
figures in seJected industries, inclusive of both 
public and private sectors for the year 1985 IS 
given below. 

Stat __ t 

Sl No. IDduatry Capacity 
Utilisation (%) 

I. Aluminium 72 
2. line 73 
3. Cement 74 
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SL No. 

4. 
5. 
6. 
7. 
8. ,. 
10. 
II. 
12. 
13. 
14. 
IS. 
16. 
11. 
18. 
19. 
28 
21. 
22. 
23. 
24. 
lS. 
26. 
27. 
21. 
29. 
30. 
31. 
32. 
33 
34. 
3S. 
36. 
31. 
38. 
39. 
40 
41. 
42. 
43. 
44. 
45. 
46. 
47. 
41. 
49. 
50. 
51. 
52. 

Industry 

Nitroaenous Fertilisers 
Phosphatic Fertilisers 
BHC (Tech.) 
D.D.T. 
Paper. Paper Board 
Caustic Soda 
Industrial Explosives 
Auto Tyres 
Bicycle lyres 
PVC Resins 
LOPE 
Windina wires 
PVC/VIR cables 
Aluminium Conductors 
Peaicilin 
Screptomycin 
GLS • other lamps 
fluorescent tubes 
Elet1ric fans 
Bicycles 
Wrist RtCbel 
Mac~Too" 
Power.t DlttributiOD traDlformen 
Structurall 
Agricultural tracton 
Power Driven pumpl 
Air I Gu Compresson 
Road RoDer 
Earth Movin, Equipment 
Can 
Jeeps 
Scooten 
Metallurgical machinery 
Three Wbeelen 
Railway walons 
Motor Starters A Contractors 
Sulpha Drop 
Steel Cutinp 
Steel Forlin .. 
Bollen 
Supr Machinei') 
Millin. machinery 
CbemieaI Machinery 
Paper at Pulp machinery 
Printinl machinery 
Rubber Machinery 
Cranes 
HOUle Service Meten 
lather Footwear 
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CapIcity 
Utilisatioa ('I) 

72 
78 
tiO 
66 
61 
80 
82 
75 
86 
69 
14 
69 
37 
39 
33 
44 
98 
94 

112 
70 
64 
n 
78 
29 
89 
65 ,.., 
" 37 
57 

136 
57 
99 
63 
31 
S3 
49 
53 
SO 

132 
S7 
73 
6S 
37 
12 
74 
12 
73 
63 
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Demaacl and SuppI, of 
Telephone COIIIIedioDI 

3257. SHRI BALASAHEB VIKHE PATlL: 
Will tbe Minister of COMMUNICA nONS be 
pleased to state: 

<a) tbe gap between demand and supply of 
telephone connections in different States upto 
30th September, 1986, exchange-wise: 

(b) the number of new telepbone connections 
uDder different categories provided in different 
States during 1986. exchange-wise; 

(c) the number of new telepbone connection 
under different categories likely to be issued 
~uring tbe remaining period ofthe current year, 
exchanF"wise; 

(d) the present backlo~ excbange~wise; and 

(e) the steps taken or proposed to be taken to 
clear tbe backlog? 

THE MINISTER OF STATE IN THE 
MlNlSTR Y OF CO MMUNICA nONS (5HRI 
SONTOSH MOHAN DEY): (a) The pD 

between dematKI.;tnd supplyoo(Waitmg List) of 
the telephone connections In different States as 
on 30tb September,. 1986 is given in AnneAure. 
Exchange-wise information is not available. 
(There are more than J 1,000 exchanges in the 
country). 

(b) The number of new telephone 
connections provided in different Stat~ during 
1986-87 are given in the statement below. 
~xchage-wise information is not available. 

(c) The number of new telephone connections 
likely to be issued during the remaining period of 
J986-87 is given in tbe Annexure. Exchange-wise 
information is nor-available. 

(d) The details of the present backlog 
(Waiting List) are already given in the Annexure 
against (a) above. Exchange-wise information is 
not available. 

(e) The existing, telephone c;xcbanges are 
being expanded wherever feasible and new 
exchanges are being instalJ .. ed to _clear .the 
backlog, depending upon the availability of 
resources. 
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(TrtIfUllIl ion] 

Pro,.... to &lve 810ft iauntifts 
loS ........... 

32S8. DR. CHANDRA SHEKItAR 
TRIPATHI: WiD tbe Minister of INDUSTRY 
be pleased to state: 

Ca) whether Government propose to give 
morc incentives to small and medium industries; 

Cb) if so, whether Government have prepared 
any scheme for the purpose; and 

(c) if 10, the outlines there0t'7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
Ca> to (c). A number of iacentfves in the shape of 
capital in~ment subsidy, trlDlport subsidy, 
excise and tax concessions, financial assistaDce 
on easy terms etc. are provided to small and 
medium industries under various schemes 
operated by Central! State Governments. 
fmancial institutions and other promotional 
agencies. These schemes are kept under constaDt 
review keeping in view tbe felt-needs of these 
industries. 

I Engli.th1 

Redlldlou in .... 
fee for V ....... ti 

3259. SHRI SHI'VENDRA BAHADUR 
SINGH: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleas -d to state the 
reasons for reducinl the L.artiol fee for 
vanasp8ti from RI. 20/- to RI. 12/- per tonue 
witb effect from 1st October, 19857 

THE MINISTER OF STATE IN THE 
MINISTIl Y OF FOOD AND CIVIL' 
SUPPLIES (SHRI GHULAM NABI AZAD): 
Taking into consideration the various 
~prcsentatioDS from tbe two Associations of 
Vanaspati Manufacturers. the interest of the 
COMumen and the practical experieoc:e pined 
durin, tbe intenenio. period, the Indiaa 
Standard. Institution decided 10 reduce the 
martinI fee to Rs. 12/- per tonDe. 

12flO. SHRI ~.D. SUL T ANPUIlI: Wall the 

Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether a number of post offices were 
opened in Himachal Pradesh during the Sixth 
Five Var Plan period; 

(b) whether in most of these post offices. 
requisite staff bas not been posted; and 

(c) if SO~ the time by which the staff is likely to 
be posted in all those post offices where no staff 
has been posted so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMM UNICA nONS (SHRI 
SONTOS" MOHAN DEV): (a) Yes, Sir. A 
total number of 182 new post offICes were 
opened in Himachal Pradesh under the Sixth 
Plan. 

(b) and (c). In extra-departmental post 
offices opened in rural areas the requirement of 
extra-departmental employees for different 
duties is worked out not on Iy with reference to 
tbe work involved but also taking into account 
the estimated income of the offICe so tbat the 
prescribed minimum percentage of income to 
cost is maintained. In this process. it is possible 
tbat while in some post offi~ separate 
personnel may be engaged for tbe counter duties. 
mail conveyance and delivery. in some other 
post offices, duties may be combined and a lesser 
number of extra-departmental employees 
posted. This is the normal pattern of staffing in 
extra-departmental offices. In Himachal 
Pradesh also the number of eJ[tra~epartmenta1 
employees may vary from post office to post 
office depending upon the circumstances of each 
case. There is therefore, no question of requisite 
staff not heiDI posted or additional staff being 
engqed. 

3261. SHRIMATI JAYANTI PATNAll: 
Win the Minister of INDUSTRY be pleased to 
state: 

Ca) whether Go~mment propose to raise the 
paper makinl capacity of the country; 

(b) if so, the existin, capacity for the 
manufacture of paper in various paper mills in 
tbe countJY; 

(c) the anticipated demand of paper and 
.-per board by the cod of Se\ath plan and also 
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by the turn of the century; and 

(d) the steps taken to achieve the production 
target; and ~ 

(e) the details thereof1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) to (e). As on 1.1.1986. the installed capacity 
for manufacture of paper and paper board in the 
country is 26.55 lakh tonnes The production 
achieved during 1985 was 15 1akh tonnes, which 
more or less matches consumption. The demand 
for paper and paper board is expected to 
increase to 181akh tonnes by 1989-90. and 28.31 
lakh tonnes by 2000 A.D 

In order to cater to the long term requirement. 
Government encourages setting up of additional 
capacity for paper and paper board consistent 
with the availability of raw-matenal. As on 
1.4.86 an additional capacity of 32.57 lakh 
tonnes has been approved b} way of Industrial 
Licences! letters of Intent/ Registration with 
DGTD/SIA. 

IlepIarisation of casual worken 
in Postal Department 

3262. SHRI K. KUNJAMBU' Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the total number of causal workers 
emploved in t he Postal Department; 

(b) whether any steps ~as been taken to 
regularise them; and 

(c) if so, the number of such employees 
regulariserl? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MORAN DEV): (a) The total 
number of Casual workers employed in the 
Department are about 16,000. 

(b) As per orders of the Department of 
Personnel, Casual Labourers who have put in 
240 days,of service during each of the preceding 
year, become eligible for absorptio'\,in group '0' 
eadteS. However, due to the ban orders enforced 
in 19841 it has not been possible to absorb Casual 
workers dunna the last two years. 

(c) Question does not arise in view of what 
bas been stated at (b) above. 

Utilization or World Ba_ Lou 

3263. PROF. P.J. KURIEN: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether it is a fact that the Oil and Natural 
Gas Commission have not utilised the World 
Bank loan for oil exploration in certain parts of 
the country~ 

(b) if so, the reasons thereof: and 

(c) the details of the exploratory work being 
undertaken with the World Bank assistance in 
the coming years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMADUm: 
(a) and (b). No. Sir. ONGC have been utilizing 
World Bank Loans for selected projects. Some 
of the reasons for shortfall in expected 
utilization are: softening of prica of equipment 
~nd services in the international market, changes 
m scope of projects and delay in approvals. 

(c) Details are as follows:-

(1) Completion of 2 onshore exploratory 
wells. drilling of additional 6 wells 
offshore and 2 wells onshore in Krishna-
Godavari basin. 

(ii) Completion of ongoing seismic survey In 
Gulf of Cambay and dri1ling of 4 
exploratory wells in Cambav basin. 

Retrmchmeat of Employees In ladiaD 
Telephone lad ..... 

3264. SHR) V.S. VIJAYARAGHAVAN: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a> whether a large number of employees are 
likely (0 be. retrenched :·s a result of 
computerisation in the Indian Telephone 
Industries; 

(b) if so, the number of employees likely to be 
so retrenched: 

(c) whether they win be provided with 
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suitable job and their emoluments protected; 
and 

(d) if so, the reasons thereof? 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
SONTOSH MOHAN DEV): (a> No, Sir. 

(b) to (d). Do not arise. 

Industrial proposals from Ken" 

3265. SHRI K. MOHANDAS: Will the 
Minister of INDUSTRY be pleased to state: 

(a) the number of indu,trial proposals from 
Kerala received for consideration by 
Government during the last three years; 

(b) the total investment involved therein; and 

(c) the number 01 proposals sanctioned so 
far? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT 0i INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRT M. ARUNACHALAM): 
(a> to (c). During the years J984 to J986 (upto 
19.11.1986), 109 Industrial Licence applications 
were received under the provisions of Industries' 
(Development &. Regulation) Act, 1951, for the 
grant of Letters of Intent for locating industries 
in Kerala. Out of these, 39 proposals were 
approved, 68 rejected and the remaining 2 were 
at various stages of consideration. 

Information. according to the actual project 
cost involved, in each case is not maintained 
centrally in the Secretariat fqf Industrial 
Approvals in the Ministry of Industry. 

Buntiat of LPG Cylinders in 
laaplore 

3266. SHRI V.S. KRISHNA IYER: Will the 
Minute. of PETROLEUM AND NATURAL 
GAS be pleased to state: 

<a) the number of cases bunting of LPG 
cylinders reported in Banplore city since 
January~ 1986; 

(b) the general causes for these bursts; 

(c) wh~her any compensation was given t(' 

those who died or injured due to LPG bursts; 
and 

(d) if so, the total amount given? 

THE MINISTER OF STATE OF. THE 
MINISTRY OF PETROLEUM AND 
N-A TURAl GAS (SHRI BRAHMADU n): 
(a) There has been no case of bursting of LPG 
cylinder in Bangalore since January, 1986. 

(b) to (d). Do not arise. 

Imported and indiltlIOIa ftW material 
components of Maruti UdyOl Ltd. 

3267. DR. DATfA SAMANT Will the 
Minister of INDUSTRY be pleased to state: 

(a) the total value of imported raw material of 
Maruti Vdyog Ltd .• for the yean 1984-85 and 
) 985-86; and 

(b) the efforts the Maruti Udyog ltd. has 
made to reduce tbe impon of raw material 
contponents? 

THE MINISTER OF ST A .. TE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF INDUSTRY 
(PROF. K. K. TEW AR Y): (a).)n 1984-85. the 
total value of imported components used by 
Maruti Udyog Limited (MUL) was Rs. 87 crores 
and indigenous components was Rs. 15 crores. 
In 1985-86, the total value of imported 
components was Rs. J 94 crOTeS and indigenous 
componems was Rs. 46 crores. 

(b) Maruti Udyog Limited has placed great 
em}>hasis on indigemsation to reduce the impon 
of components. Some of the steps being taten by 
MUL in this regard are:-

(i) Promoting manufacturers of 
components in India by providing 
technical information. assisting in 
technology transfer, providing financial ~ 
aid for tools, interacting with component 
manufacturers and their associations to 
explain Maruti's plans and policies etc. 

(ii\ Ensuring that establishment of all in-
house manufacturing facilities is on time. 

(iii) Establishment of joint venuue with 
Maruti's equity participation for 
indigenisation of cert&in critical 
components. 
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(;\') Developing s~'stems to ensure quality 
control and timel' payment to vendors. 

Prod~tion of Crude Oil in Panch,ram 
in Assam 

3268. SHRI SUDARSAN DAS: Will the 
Minister of PETROLETJ M AND NATURAL 
G AS be pleased to state: 

(a) whether the Oil and Natural Gas 
Commission announced starting of production 
of Crude Oil in Panchgram sector in Cachar 
district of Assam from 2 October, 1986; 

(b) whether n:. production has started so far~ 
and 

Ie) it so, th~ t ::3S0ns therefor? 

THE MISIST[R or STATE OF THE 
MINISTRY OF PETROlEll\.f \ND NATU-
RAL GAS (StiR1 BRr\HMADuIT) : (a) to 
(c). Comme"cial produc~lOn l1as not c.:rafted in 
Panchgram. The wen Badarpur- J -wa~, onl} put 
on trial run from l~t October. 1996 by way of 
product~on testlflg 

P1ce fiutioa of Natural Gal 

32~. PROF. FARAG CHALIHA: Will the 
Miniater of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether Union Government have received 
a representation from government of Auam 
about early flXation of price of natura) pi at 
coDCeSsional rate. vast quantities of which are 
produced in Assam's Oilftelds and which are 
being daily bumt-uJl and 

(b) if 10. the deciaion taicn thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (a). Yes, 

• Sir. 

(b) Iuue of pricing of natural PI for MOUI 
UIeI is uDder Government'! conaideration. 

(7hm.rlt1tionJ 

Put.J1c Call 0fIke ladIdet til PoIf Offke 
of JIIuDjIHulu DtItrkt 

3210. SHRI MOHO. A YUB KHAN: Will 
the Minister of COMMUNICATIONS be 

pJeued to Jtate: 

(a) the IUlIIlber of poIt oftica in Jhunjbunu 
diatrict where Public Call OtT'a (PCO) facilityis 
available and the Dumber of poIt ofIic:ea where 
this facility is yet to be provided; 

(b) the time by which peo facility will be 
provided in t he rest of post offices; and 

(c) the time by which the Telephone 
Exchange in lhunjhunu which is under 
construction will be ready and start functionin~? 

THE MINISTER OF STATE IN THE 
MINISTIt Y OF COM MUNICA nONS (SHR} 
SONTOSH MOHAN DEV): (a). Out of 379 
Post OffICeS in Jhunjhunu district, Public Call 
OffICe (peO) facility Is available in n Post 
OffICeS. 

(b) The Department of TelecommODicatioD 
does Dot have any policy for providing Public 
Call Offices in all the POit OffJCea. Under the 
present policy. the department plans to provide 
telecom. facility on fully subsidised buil at one 
principal village in every inhabited ICOJl'&phiaal 
area bounded by a hexagon of S tma. side. 
Accordingly, PCO may be opened either in a 
Post OffICe or at a location in private premises 
depending upon their accessibility and con-
venience to the public. 

(c) The Telephone Excbanse bdilding at 
Jhynjbunu is nearing completion. Electronic 
Excbanle is expected to start functioning at 
Jhuntbunu during the year 1~87. 

[ Englif h I 

llaraetalftl 01 Solar r...ru ID on-
3271. SHRI NITY ANANDA MISRA: Will 

the Minister of ENERGY be pleuod to state: 

<a) whether under the pretent a~ble 
raoun::es for eJedricity in 0riAa, the tnbat and 
remote arcu will not ~ electricity in 
foraeeable future; 

(It) whetber mate up aDd acceleraU: the 
amnII. GoVCl1UllC1lt would UDdertake ~ 
areas ill Orilla in • pbued manner to provide 
electricity by bameIIin. tbe .olar eDefJY; and 

(c) if to. the detaiJa 01 the JCbeme if already 
uader CODIicIeratioD ad if DOt, wbet .. tbiI will 
be eouidend? 
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THE M1NISTER OF ENERGY (SHRI 
VASANT SATHE) (a) to (c) ; Taking into 
conlsideration tbat from the present 
avaiab1e resources many of tbe tribal and 
remote villages in Orissa may not get 
electricity in foreseeable future, a pro .. 
gramme has been taken up for initial 
electrification of some of those villages in 
Orjss~ by solar energy, Eight villages have 
already been provide with solar powered 
lightlDg and televis on. 200 soiar powered 
sVeet lighting units have been supplied 
for instalJation in different villages in 
Orissa. Further, a proposal for a 20 K W 
hybrid power plant at Llllung is under 
consideration. 

( Translation} 

Setting up or TraDing Institutes In 
Madbya Pradesb 

3272. SHRIMATI VIDY AVATI 
CHATURVEDI : Will the Minister of 
ENERGY be pleased to state: 

(a) the number of training institutes 
set up by Union Government in the field 
of power and the loea t ions thereof ; and 

(b) whether Government are conside-
ring a proposal to set up in near future 
such traning institutes in Madhya Pradesh 
keeping in view the comprehepsive power 
progr\Jrnme? 

THE MINISTER OF STATE IN THE 
ImPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SOSHILA ROHTAG I) : (a): The 
following five Training institutes in the 
Power Sector have been set up by the 
Central Government .:-

(I) Thermal Power Stations Personnel 
" Training Institute, Nagpur. 

(2) Thermal Power Stations Personnel 
Training Institute, Durgapur. 

(3) Thermal Power Stations Personnel 
Trainioa Institute, Badarpur, 
(New D~l~i). 

(4) ThermaJ Power Stations PersoJlnel 
Trajning Institute, Neyveli. 

(5) Power System Tra ining Jnstitute, 
including Hot Line Training 
Centre at Bangalore. 

(b) There is no proposal at present to 
set up a training institute of the Central 
Qovernment in Madbya Pradesh in the 
Ii eld of electricity, 

(English) 

Constructions of GodowDS aDd Hlrlag of 
Private PlateS by FeI 

3273. SHRI K.R. NATARAJAN : Win 
the Minister of FOOD AND CIVIL SU-
PPLIES be pleased to state : 

(a) Whether it is a fact that the Food 
Corporation of India (Fel) has allowed 
private and Govemm eDt agencies in 
States and Union Terri {ories to construct 
godowns for the use of FCI ; 

(b) if so, the number of god Owns coos .. 
tructed by Government and private agen-
cies, StJte-wise break-up during the last 
three years ; 

(c) whether it is a Iso a fact that FeI 
has hired private places for use as godowns 
instead of using the god owns constructed 
by priv J te and Government agencies ; 

(d) whether private and Government 
agencies contractors are yet to receive 
huge amount of arrears from FCI ; and 

(e) if so, the details thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI OHULAM NABl 
AZAD) : (a) Yes, Sir. 
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(b} . A statomeot aIIowJng State-wise and 
aae~wiM bmatdown of -die storalc 
capacity constructed by Food Corporation 
of india and public sector agencies on 
__ tlor tbeCerporHon durina the last 
tbde JArs iI attacMd. No private party 
constructed g~ for the Corporations 
use durina this period. 

{c~ Dte o,rperatioD hires storale 
capacity oonstl'UCtcd by private .partiesl 

public SCOIOr ~aeocies for its usc. How-
ewr. WItcm additionaldotese -capacity 
is required or after the expir, of.the 
parBntee period if the terms and COD~ 
ditioDS otreered by these parties are Dot 
suitable or operational considerations 
come in the way, the Corporation hires 
Itorate caPacity from other panioB. 

(d) No, Sir. 

(c) Does not arise. 
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STD Facilities in Amaiapul'1lM and East 
Godavari District. Aodhra Pradesh 

3274. SHRI A.l.V.B. MAllESWARA 
RAO : Will the Minister of COMMU· 
NICATIONS be p1eased to state: 

(a) whether there is a proposal for 
providiug STD facilities to Amalapuram 
and East Godavari districts of Andhra 
Pradesh; 

(b) if not, the reasons thercof ; and 

(c) if so, the time by whicb STD faci-
lities will be provided there 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a) 
Ka kinada the Distuct Headquarter of 
East Godavari District and Rajahmundry 
are already having STD facilities. There 
is a proposal to provide STD racilities to 
Dowiaiswaran, Peddapurarn, Ravulapalam, 
Samalkot and Tuni during the I;urrent 
Five Year Plan. As regards Amalapuram 
there is no plan at present to provide 
STD facilities. 

(b) and (c). Amalapuram is a manual 
type .of Telephone exchange and is )lkely 
to be autoffi.Jtised towards the end of 
Current Five Year Plan due to limited 
avai1ability of Switching equipment. STD 
facility to Amalapuram will be ~easible 
thereafter. 

Telephone Se"ke In Lakbimpa, Klltr' 

3275. SHRIMATI USHA VERMA: 
Will the Mioiter of COMMUNICATIONS 
be pleased to state : 

(a) whether due to der~tive working of 
Lakhimpur Kheri telephone exchange, a 
number of connections have been surren-
dered ~ and 

(b) if so, tbe steps to improve the 
functioning. 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a) 
No, Sit. Ofi\-Y 4 \e\e\)b.one c.onneetions 
hav~ been closed on subscribefs request 
durins recent past out of 776 working 
connections. 

(b) Though working of the exchange is 
satisfactory, even then in order to imProve 
the services further, following steps are 
being taken :-

_, (i) Proper fittings of distribution 
points at subscribers office. 

(Ii) Provision of Overhead cables to 
reduce overhead alignments in 
congested localities. 

(iii) Period ical routine testing of ex-
change equipment and rectification 
of faults. 

Spurious goods manufactured by 
small seale units 

3276. SHRI Y. S. MAHAJAN: WiJ1 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether Government are aware 
that spurious goods of poor quality are 
manufactured by some of the small scale 
units who put the stamp and name of 
estJblished big units; and 

(b) if so. the steps taken or proposed 
to be taken to check such malpractices 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHA-
LAM) : (a) and (b). Government have 
not received any specific complaints of the 
type referred to in part (a). Under the 
Trade Marks & Merchandise Act, Jegal 
remedies are available to the owners of 
brand names against iBfringement of the 
quality and standard of their product. 

power Tariff in deffereDt States 

3277. SHRI CHITA MAHATA ~ WIll 
the Minister of ENERGY be pleased to 
state the details of power tariff per unit 
in different States during the last three 
years, year-wise '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRI~iATI 

SUSHILA ROHTAGI): The estimated 
average rates . of eJectricity for various 
cattiQIits of consumen in di\lerent States 
and Union Territories as on 1.4.1984, 
1.4.1985 and 1.4.1986 are given in the 
statement below: 
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StatemeDt 

Domestic Lights & Fans (Estimated Average Rates 
(30 KWh/Month) JO Paise per Unit) 

(As on 1st. April) 
------- -- .-.-- -----

S. Name of the SEB/UT 1984 1985 1986 
No. Electricity Dept t I 

Licensee/Govt. Undertaking 

1 2 3 4 5 

1. Andhra Pradesh 51.67 51.67 51.67 

2. Assam 60.00 60.00 fO.OO 

3. Bibar 62.33 62,33 62.33 

4. Guj3rat 60.56 60.00 65.00 

5. Haryana 45.00 45.00 45.00 

6. HImachal Pradesh 44.83 44.83 45.67 

7. JJmmu & Kashmir 33.08 33.08 33.08 

8. Karnataka 44.00 44.00 55.00 

9. Kerala 47.66 47.66 47.66 r Urban 46.50 46.50 47.00 
10. Madhya Pradesh 

I RUf") 44.50 44.50 45.00 ---
-

I Bombay & Pune \ 38.50 
11. Maharashtra l Otber areas J 37.25 31.50 37.50 

12. MeghalaYd 49.00 50,00 50.00 

13. Ori~a 57.50 57.SO 56.00 

14. Punjab 52.00 52.00 53.84 

15. Rajasthan 46.00 46.00 58.00 

16. Tamil Nadu 55.00 5S.00 55.00 

17. U ttar ~radesh 57.00 59.00 59.00 

18. West Bengal 55.<.t0 55.00 57.00 

19. Andaman & Nicobar Islands 58.00 58.00 58.00 

20. Arunachul Pradesh 50.00 50.()(t' 50.00 

21. Chandlgarh 32.25 32.25 36.65 

22. Dadra & Nagar Haveli 47.55 47.S5 60.00 
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1 2 3 4 S 

[ D.E.S.U. 29.00 29.00 29.00 
23. Delhi 

N.D.M,C. 29.00 29.00 29.00 

[ Goa 
40.00 40.00 4O.CO 

24. Goa. Daman & Diu 
Daman & 9i.u 60.00 60.00 60.00 

25. Lakshadweep 60.00 60.00 60.00 

26. Manipur 45.00 45.00 45.00 

27. Mizoram 48.00 48.00 48.00 

28. Nagaland 64.00 64.00 64.00 

29. Pondicherry 55.00 5500 55.00 

30. Sikkim 36.33 36.33 46.67 

31. Tripura 60.00 60.00 60.00 

32. Ahmedabad 60.69 68.12 77.91 
~ 

,/ 
I B.E.S.T. 63.77 73.08 77.01 

53. Bombay I Suburban 71.88 77.74 74.50 I 

~ Tatas 

34. Calcutta (C.B.S.C.) 48.83 50.80 50.80 

[Bihar area 
35. D.V.C. 

West Bengal area 

36. Durgapur Projects Ltd. 50.00 52.00 52.fO 

Commercial Lights & Fans (Eastima ted Average Rates 
(200 Kwh/Month) in paise per unit) 
(As on 1st April) 

- ---
S. Name of the SED/UTI 1984 1985 1986 
No. Electricity Deptt.1 

L icensee/Govt. 
Undertaking 

--- --- ---

I 2 3 4 S 

1. Andhra Pradesh 96.50 96.50 96.50 
2. Assam 73.00 73.00 73.00 

3. Bihar 83.50 83.50 83.50 

4. Gujarat 84.20 84.25 9O.J7 

S. Haryana 99.7' JOO.75 106.25 
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1 2 3 4 5 

6. Himachal Pradesh 74.50 74.50 82.00 

7. Jammu & Kashmir 58.90 58.90 58.90 

8. Kamataka 105.00 105.00 ]56.25 

9. Kerala 60.50 60.50 60.50 

Ie: Madhya Pradesh 90.50 90.50 101.50 
---

1 
Bombay & Pune 8250 82.75 

11. Mabarashtra I "-Other areas 104.80 

12. Meahalaya 80.00 81.00 81.00 

13. Orissa 71.75 71.75 95.00 

14. Punjab 90.00 90.00 105.00 

1S. Rajasthan 66.00 66.00 96.00 

[ Madras 95,00 106.00 115.00 

16. Tamil Nadu 
Other areas 90.00 101.00 110.00 

17. Uttar Pradesh 87.00 89.00 89.00 

18. West Bengal 78.00 78.00 80.00 

19. Andaman & Nicobar Islanas 51.75 51.75 51.75 

20. Arunachal Pradesh 50.00 50.00 50.00 

2L Chandigarh 70.00 70.00 88.00 

22. Dadra & .Nagar Haveh 77.55 8605 92.75 

C~·E.S.U. 50.00 50.00 91.00 

23. Delhi N.D.M.e. 53.00 53.00 9200 

( Goa 70.50 74.75 82.75 

24. Goa, Daman & Diu ! 
I Daman & Diu 76.75 76.75 83.50 

25. Lakshadweep 
60.00 60.00 60.00 

26. Manipur 
60.00 60.00 60.00 

27. Mizoram 

28. Naga\and 
74.00 74.00 74.00 

29. Pondicberry 
135.00 135.00 135.00 

30. Sik\dro 
40.00 40.00 64.00 

31. Tripura 
77.00 77.00 77.00 

..... .... 
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--~ -
1 2 3 4 5 

32. Ahmedabad 97.09 99.22 137.24 C B.E.S.T. 137.77 J55.58 J62.01 
33. Bombay Suburban 136.74 142.60 189.76 

Tatas 

3~. Calcutta (C.B.S.C.) 98.50 101.00 96.00 

Cilw areas 
3S. D.V.C. 

W. Bengal area 

36. Durgapur Projects Ltd. 50.00 57.00 57.00 

Agricultural 5 HP 10% L.F. (Estimated Average Rates 
(272 Kwh/Month) in paise per Unit) 

As on 1st April. 

S. Name of tbe SED/UT/ 
No. Electricity Deptt., 1984 1985 1986 

Licens ee/Govt. 
Undertaking 

I 2 3 4 S 

I. Andhra Pradesh 9.50 9.50 9.50 

2. Assam 30.00 30.00 30.00 

3. Blhar 36.00 36.00 36.00 

4. Gujarut 33.50 33.50 36.51 

S. Haryana 28.68 28.68 32.35 

6. Himachal Pradesh 21.94 21.94 21.94 

7. Jammu a Kashmir 11.50 11.50 11.50 

8. Karnataka 7.66 7.66 11.49 

9. Kerala 15.22 15.22 15.22 
" 

10. Madhya Pradesh J6.00 16.00 16.00 

11. Maharasbtra 22.98 22..98 1"'.31 
12. Meghalaya 30.00 30.00 21.00 

13. Orissa 22.2l 21.22 22.49 

14. Punjab 13.SO 13.50 13.50 
IS. Rajasthaq llJ)() 22.00 3J.00 
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1 2 3 4 5 

16. Tamil Nadu 15.00 11.49 11.49 

17. Uttar Pradesh 41.36 41.36 41.36 

18. W_ Bengal 3'.00 3'00 35.00 

19. Andaman & Nicobar 

20. Arunachal Pradesh 

21. Chandigarb 17.76 17.76 17.76 

22. Dedra & Nagar Haveli 54.13 54.13 54.19 

[ D.E.S.U. 21.00 21.00 21.00 

23. DeIhl 
N.D.MIC, 

[G~ 2'.00 25.00 25.00 
24. Ooa, Daman & Diu 

Daman & DlD 4S.00 45.00 45.00 

25. Lakshadweep 

26. Manipur 

27. Mizoraro 

28. Napland 50.00 50.00 50,00 

29. POlldicherry 19.00 19.00 16.85 

30. Sikkfm 40.00 40.00 64.00 

3 t. Tripura 35100 35.00 35.00 

32. Ahmedabad jS.24 64.07 67.61 

[B.E.S.T. 
33. Bombay Suburban 20.00 20.00 20.00 

Tatas 

34. Calcutta (C.B.S.C.) 

35. D:t.C. 
[Bihar atell 

West Bonpl area 

Iilargapur Projeets Ltd. • 42.00 42.00 42.00 
36. ___..-

~---
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'Smalllndustrles 5 HP 10% L.F. 
(272 K wh/Month) 
As on 1 It April 

1984 
No. Electricity DepU. 

Licensee/Gon. 
UndertakiAg 

1 2 3 

1. Andhra Pradesh 56.84 

2. Assam 57.00 

3. Bihar 100.82 

4. Gujarat 58.25 

5. Haryana 36.40 

6. Himachal Pradesh 34.00 

• 1. Jammu & Kashmir 22.70 

8. Kamataka 50.00 

9. Kerala 26,25 r Urban 47.50 
10. Madhya Pradesh l Rural 43.50 

11. Maharashtra 45.25 

12. Meghalaya 68.00 

13. Orissa 47.95 

U. Punjab 41.00 

15. Raja,than 40.00 

[ Madras 65.88 
16. Tamil Nadu 

Other arOll 60.00 

17. Uttar Pradesh 61.16 

18.. West Beqal 61.50 

19. Andaman & Nicobar Islands 43.00 

Estimated Averap 
(Ratc& ia paiIo per 

Unit) 

1985 1986 

4 5 

56.84 56.84 

57.00 57.00 

100.82 111.00 

66.89 86.45 

36.00 65.00 

34.00 44.00 

22.70 22.10 

SO.OO 86.03 

30.17 30.11 

47.50 58.00 

43.50 5&10 

45.50 60.00 

70.00 70.00 

47.95 57.00 

41.00 55.00 

40.00 69.00 

7&.00 85.00 

72.. 80.00 

62.48 86.57 

".so 63.50 

43.00 43.00 
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1 2 3 4 S --lO. Arunachal Pradesh 27.00 27.00 27.00 

21. Chandigarh 23.00 23.00 31.00 
22. Dadar & Napr Haveli 56.74 61.62 67.03 

[ D.E.U.s. 
23. Deihl 38.00 38.00 78.00 

N.D.M.C. 78.00 

[Goa 45.00 50.00 50.00 
24. Goa, Daman & Diu 

Daman & Diu 55.00 .55.00 55.00 

25. ~kshdweep 40.00 40.00 40.00 

26- Maoipur 25.00 25.00 25.00 

27. Mizoram 25.00 2.5.00 25.00 

28. Nagaland 62.00 62.00 62.00 

29. Pondicberry 60.00 .60.00 72.00 

30. Sikklm 40.00 40.00 64.00 
31. TriJ1ura 40.00 40.00 4<7.00 

32. Ahmedabad 73.46 83.81 92.62 

C~·E.S.T. 100.77 123.08 138.50 
33. Bombay Suburban 93.94 99.80 138.76 

Tatas 

34. Calcutta (C.B.S.C.) 78.00 SO.OO 80.00 

[Bihar area 
35. D.V.e. 

W. Bengal 

36- Durgapur Projects Ltd. 42.33 45.50 45.50 

Medium Industries SO KW, 30% L,F. Estirna ted Average 
(10950 Kwh/Month) ~tes in paise per 

As on 1st April Unit) 

S. Name of the SBB/UTI 1984 1985 1986 
No. Electricity Deptt., 

Licensee/Gon. 
Undertakina 

1 2 3 4 5 
I. Andbra Pradesh 5S.0S 55.05 5'.05 
2. Assam 57.00 57.00 '7.00 
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1 2 3 4 5 

3p Bibar 98.82 98.82 110.00 

4. Gujarat ( May to Oct 66.33 75.13 93.66 
( Nov. to April 79.86 98.39 

S. Har.ana 54.J6 5S.16 85.50 

6. Himachal Pradesh 34.76 34.76 59.00 

7. Jammu & Kashmir 22.70 22.70 22.70 

8. Karnataka SO.OO 50.00 18,67 

9. Kerala 21.21 22.72 22.72 

Madhya Pradesh ( Urban 5S.75 5S.7S 62,70 10. ( Rural 54.92 54.92 

11. Mabarashtra SS.2S 55.SO 80.54 

12. Megba)aya 64.85 66.85 66.85 

13. Orissa 54.09 54,09 65.50 

14. Punjab 45.75 45.75 64.35 

15. Rajasthan 61.S7 SS.OO 83.00 

16. Tamil Nadu ( Madras 65.00 76.00 85.00 ( Other areas 60.00 71.00 80.00 
17. U ltar Pradesh 6J.J6 62.48 81.25 

18. West Benpl 

19. Aodaman & Nicobar Islands 

20. Arunachal Pradesh 27.00 27.00 21.00 

21. Cbandjprh 30.26 30.26 40.35 

11. Dadta a Naaet HaveU 52.11 64.04 62.11 

( DESU 38.00 38.00 78.00 23. Delhi ( NDMe 78.00 
( Goa 5S.00 60.00 63.00 

24. Goa, Daman & Diu ( Daman 
( & Diu 60.00 60.00 63.00 

25. Lak&bdweep 32.74 32.74 32.74 
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1 2 3 4 5 

26 . Manipur 25.00 25.00 25.00 
• 

27. Mizoram 24.46 24.46 24.46 

28. Nagaland 62.00 62.00 62.00 

29. Pondicherry 60.00 68.00 72.00 

30. SJkkim 46.86 46.B6 64.00 

31. 't!ipura 40.00 40.00 40.00 

32. Ahmedabad 85.15 93.64 105.43 

B.E.S.T. 100.77 123.08 129.05 
33. Bombay Suburban 9219 98.05 136.61 

Tatas 

34. Calcutta (C.E.S.C.) 78.00 85.16 85 .. 16 

35. D.V.C. ( Bihar area 
( W. B ~Dgal area 

36. Durgapur Projects Ltd. 44.78 46.78 46.78 

Larac Industries 1000 KW 50% L.P. (Estimated Average 
(3650('0 Kwh/Month) Rates in paise 
(As on lit April) POI unit) 

s. Name of SED/UTI 1984 1985 1986 
No. EI ectricity Deptt.1 

Licensee/ 
Govt. Undertaking 

I 2 3 4 

1. Andhra Pradesh 65.56 66.82 69.15 

2 .. Assam 55.19 55.19 55.19 

3. Bihar 86.10 86.10 97.28 

( May to Oct. 73.20 1.0073 
4. Gujarat 74.42 

( Nov. to April 77.5'7 105.09 

S-. Haryana 53.65 54.65 9O.S0 ,. Himachal Pradesh 34.00 34.00 57.00 
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1 2 3 4 

--------------------------------- -----7. Jammu & Kaabmir 20.40 

8. Karnataka 44.67 

9. Kerala 33.28 
10. Madhya Pradesh 66.21 

ash (Bombay & Pune 76.20 
11. Mahar tra ( Oiber areal 62.55 

12. Mesbalaya 

13. Orissa 

14. Punjab 

IS. Rajasthan 

16. TamIl Nadu ( Madras 
( Ot ber ar eas 

17. Uttar Pradesh 

18. West Bensel 

19. Andaman &- Nicobar 1.lands 
20. Arunachal Pradesh 
21. Cbandiprb 
22. Dadra & Nasar Haveli 

23. Delhi 

24. Goa, Daman & Diu 

25. Lakshdweep 
26. Manipur 

27. Mizoram 
28. Nagatand 
29. Pondicheny 
30. Sikkim 
31. Tripura 
32. Ahemadabad 

( DESU 
( NDMC 

( Goa 
( Daman 
( & Diu 

( B.E.S.T. 
33. Bombay ( Suburban 

( TaNs 
34. Cakutta (C.E.s.C) 

SO.17 

64.96 

47.41 

63.00 
60.89 
55.89 

70.75 

75.92 

42.00 
31.74 
71.43 

75.86 

50.80 

64.67 

62.00 
54.89 
26.06 

81.20 
75.19 
78.63 
67.1l 
72.86 

JS. D.V.c.. . (Bihar area 58.59 
( W. Benaal area 58.09 

36. Durppur Projects Ltd. 41.&4 

20.40 

44.67 

34.20 
66.27 
86.45 
72.80 
48.60 

64.96 

47.41 

63.00 
72.50 
67,50 

74.07 

80.91 

42.00 
31.74 
7O.jS 

75.86 

55.80 

64.67 

62.00 
64.50 
26.06 

90.79 
100.77 
84.19 
n.61 

95.00 
56.59 
58,09 

43.84 

Written "",werl 15.8 

, 
----~--

20.40 

71.28 

34.20 
84.12 

107.33 
94.]0 

48.60 

87.28 

62.89 

85.00 
85.12 
80.12 

.97.37 

86.45 

42.00 
43.32 
61.89 

100.80 

68.80 

72.67 

62.00 
70.50 
38.88 

10255 
106.14 
JJ6.69 
100.46 
J03.so 
56.59 
'R.ot 
43.84 

.~-------
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steps to streagtIaea pobUc distribution system 

3278. SHRI GURU DAS KAMA T : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government are aware of 
the criticism made by the World Bank 
about Public Distribution System in 
India; 

(b) if so, the details thereof; and 

(c) the action taken by Government to 
strengthen the Public Distribution System 
in the country ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SU-
PPLIES (SHRI OHULAM NAB I AZAO) : 
<a> and (b). The World Development 
Ropott 1986 published by the World 
Bank, has mentioned tba t the Indian 
Gove.mment, througb the Food Corpo-
ration of India and other state agencIes, 
rUDS ODe of the largest food distribution 
systems in the world. The system has 
succeeded in providing gteater price 
stability for consumers than would have 
existed otherwise. The Report, however, 
refers to the bigh cost of bolding the 
buffer stocks of about 30 million tonnes 
of grains which is equal to more than 2 
years of sales from the fair price shop 
system •. 

(c) In actual operation of the public 
distribution system, there exists a dual 
responsibility of the Central Government 
and the State Governments. While tbe 
responsibility of tbe Central Government 

J983-84 -
Qty. Value 

Crude Oil 15.97 3541 

PetroleiJm 4.33 1271 
Product. 

• PtOViIiooal. 

is to procure, storo, allocate and trans-
port upto centra I 10doWDS. seven commo-
dities Yiz., Wheat, rice, supr. keroseno 
and edible oils, the responsibility of the 
State Governments/Union Territories is to 
lift these commodities from tbo central 
lodowns and distribute them to consu-
mers in urban and rural areas throuah a 
network of 'air price shops. Central 
Government has been. from tim e to time . ' Impressinl upon State Governmentsl 
Union Territories Administrations to 
revamp the public distributjon s)'stem by 
strengthening tbe JnfrastructuraJ faciJiti" 
and also to expand the commodity cove. 
rage of fa ir price shops with a view to 
improving their viability. 

Import of Crude Petrol 

3279. SHRI ANANDA PATHAK : 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

<a> tbe value and quantity of crude and 
petroleum products imported, year-wise 
from 1983-84 to J985-86 ; and 

(b) the price of petroleum per banel 
in the internation.t1 market, year-wise 
from 1983-84 to 1985·86 1 

TIlE MINISTER OF ST A TE OF THE 
MINISTRY OF PETROLEUM AND NA-
TURAL GAS (SHRI BRAHMA DUIT): 
(a) The quantity and value of crude oil 
a~ petroleum products imported durjng 

. the years 1983-84 to 1985-86 is 81 ven 
below:-

1984·85 

Qty. 

13.64 
6.09 

(Qt~. : 'Million Tonnes) 
(Value : R •. /Crores) 

-- - -
Value Qty. VaJue 

3430 1'.14 3687 
1915 3.87 1274 
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(b) The official selling prices of certa in 
crude in the international market during 
the past tbree years ranged as under :-

Year 

1983 

1984 
1985 

Price Range 
(S/bbl) 

26 - 31.09 

26 - 31.09 

23.5-29.5 

Suhslclence due to coal mining operation 

3280. SHRI ANANDA PATHAK: 
Will the Minister of .ENERY be pleased 
to state: 

(a) whether the Mouza Ramjileanpur, 
district Burdwan und er Eastern Coalfield 
Ltd.; is the anticipated victim due to 
subsidence arising out of gas, fire etc. pue 
to coal miniDg operation; 

(b) whether Union Government ha~e 
undertaken a pilot project on experi-
mental basis to combat \he subsidence; 

(c) the amount earmarked for such 
pilot pr~ject and tbe -expenditure incurred 
for the purpose as on d.lte ; 

• (d) whether this experiment is yielding 
any encouraging results ; 

(e) whether management contemplates 
to have simihlr project to fight the sub-
sidence an~ing Oul of gas, fire and minmg 
operation coveriug the entire area declared 
unsafe; 

(f) if so. problem time of completion 
for those projects and the tot'll fin,JDcjal 
requirement; and 

(g) the amount eam1arked in Seventh 
Five Ye'lf Plan US a me~lsure of pelSpec-
live planning and for immediate expen-
diture in the ye~,rs 1986·87 and 1987-~8 1 

. THE MINISTER OF ENERGY (SHRI 
VA~NT SATHE): (a) to (g). Due to 
unscientific exploitation of coal reserves 
during the pre-nationalisation days cer-
tain settlements in Ranisanj coalfield .. 

have experienced instances of land sub-
sidence. The Government of West B.engal, 
AsansoJ-Durgapur Development Authority 
and Eastern Coalfields Ltd. have taken 
steps to combat the problem. 

A pilot project is bemg conducted at 
Ramjibanpur (Eel) for stabilisation of 
water filled voids. The project involves 
lpplication of innovative methods like 
~towing of sand and water .slurry through 
boreholes and test ing the efficacy of those 
measures by geo-physical methods. 
Furthe r extension of the stabilisation tech-
noJogy being tried out at Ramj.banpur to 
other areas would be considered after 
assessing its efficacy. 

The sanctioned cost of the Ramjlbanpur 
is Rs. 44.84 Jakhs. An allocation of Rs. 
6 la kbs has been made for the year 1986-
87 and a similar amount for 1987-88. 

Employment to dependants of deceased 
in EeL and BeCL 

3281. SHRI SAIFUDDIN CHOW. 
DHARY ; Will the Minister of ENERGY 
be pJcdsed to state : 

(a)' the number of cases stjll pending as 
on 30.9.1986 with the authoflty of Eastern 
Coalfields Limited and Bharat Coking 
Coal Limited in respect of providing em. 
ployment to the direct dependants of those 
who died while in serVIce, incapacitated 
due to accident feadmg to death of per-
manent dis.1 blement WhIle on duty aod 
n~edicany Tound for cont.nuing the job; 

(b) tbe reasons for delay; 
~ 

(c) whether this delay runs counter to 
the prOViSIons of the subsisting tripartite 
agreements; and 

(d) the action Government propose to 
t~lke for speedy settlement of those cases ? 

THF ~UNISTER OF ENERG.Y (SHRI 
VASANT SATHE): (a) 170 cases in 
E.C.B .• and 718 cases in D.C.C.L. were 
pendmg as on 30.9.1986. 

(b) Del.\ys usually occur on account of 
inadequate or faOlly docu~tation. 
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Delays also arise due to non·avaiJability 
I of vacancies suitable to the depe8dents, 
~afly when sucb dependents are 
females. and because of doubts as to the 
identity of the claimants or the genuiness 
of the relationship with the deceased clai-
med by tbem. 

(c) No, Sir. As per National Coal 
WarP Agreement·III there is no time 
period fixed for d;sposal of such cases, 
but as per instructions issued by 'CIL for 
implementatioo of the said agreement, 
cases are to be finalised witbin 90 days of 
receipt of application from the nominee! 
legal heir of the deceased, provided all 
papers submitted are- in order. 

(d) The compani¢s have issued instruc-
tions that all applications received in this 
regard from the dependents shou d be 
scrutinised at the time of receipt itself so 
that delay do not take place.on account 
of incompleteness of application-forms or 
lack of necessary det~lils therein. 

A"oeatioa of Foodgram. Rice aDd 
Wlaeat la West Jlengal 

3282. SHRIMATI BIBHA GHOSH 
GOSWAMI : Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 

. state: 

(a) tbe current demand of foodgrains, 
rice and wheat separately (in tonnes) in 
West Bengal for distribution through 
public distribution system; 

(b) the total aiJocation made by the 
Centre: and 

(c) the actual supply made by tbe 
Food Corporation of India 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRf GHULAM NABI 
AZAD) : (a) The monthly demand frem 
the Government of West Bengal has been 
at 1,50,000 to~nea of rice and J ,30,000 
lonnes of wheat for public distribution 
.",tern during the current ~ear. 

offtake of rice and wheat during the 
period January to NOvQlDber. 1986 in 
respect of West Benaal is Q under :_ 

(In thousand fonnes) 
• Allotment Offtake 

Rico. 

Wheat 
1375 

138& 

• off take upto September, J986 onJy. 

Steps to pr_te Dadl -ad Viliag. 
IDdutr_ 

3283. SHRf SRIKANTA DATTA 
. NARASIMHARAJA WADIYAR : w'n 

the Minister of INDUS fRY be pleased :0 
tstate : 

(a) whether Government have taken 
steps for the promotion of khadi and 
village industries; 

(b) if so, the amount earmarked there-
for during the Seventh Plan; 

(c) the amount allocated to different 
States for this purpose; ,and 

(d) the details tbereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) Yes, Sjr. 

, . 

(b) During tbe 7th Plan. Rs. 540 
crores have been earmarked for the deve-
lopment of Khadi and Villa.e Industries 
programmes. This excludes Non-Plan ex- " 
penditure. 

(c) and (d). T~ Goverement provjdes 
funds to tbe KVIC by way of grants and 
loaos. KVle, in tUrD, finaUses its. pro-
arammes and allocations are enade in 
consultation wltb tbe State Kbadi & 
Village Industries Board. and tho volun .. 
tary institutioQl of eaQ'tStato. . 

t 'I \ 



TermlDatloll er .enlte of SC/ST .... 
women worken In EeL .... DCCL. 

3284. SHRI SAIFUDDR' CHOW-
DHARY : Will the Minister of ENERGY 
be pleased to state :, 

(a) tbe DumbQr of workmen both in 
Eastern Coalfields Limited an Bharat 
Coking Coal Limited who lost their job 
upto 1 Oct)ber, 1986 on tbe ground of 
alleged unauthorised absence-uLost lien." 

(b) out of the total workmen thus ter-
minated ho,w marry of them belong to 
Scheduled Castes, Scheduled, Tribes and 
women workers separately ; 

(i) SC Workers 

(ii) ST Workers 

(iii) FemaJe Workers 

(iv) OJhers 

(c) Y cs, Sir. 

(d) Since both the concerned Coal 
Companies are carrying huae manpower, 
with low output per '1nansbift, there is no 
question of tiflin. up of all the vacancies 
tbus caused. Moreover, the names of the 
employees, 10sinl their iien, are kept in 
the Badli list and they are offered jobs 
from time to tjme as Badli workers. It 
be added that Coal Companies roJJow 
reservation ppJicy and instructions of t~ 
Goyt. In all their ·recruitment. 

(c) whether these terminatioos were 
done after due compliance. of the- atandiD, 
orders and other Jaws ; and 

(d) whether tbe vacancies thus created 
have been filled in having given due 
regard to the "reservation quota" for ~ 
purpose of employment ? 

THE MINISTER OF ENERGY (SHRI 
. VASANT SATHE): (a) and (b). The 

n\lmber of wokmen losing their jobs on 
ground of unauthorised absence, i.e. 
"Lostlien" i~ the concerned two cOllI com. 
panies, .is as follows: 

Coal Companies 

Eastern Coal-
fields Ltd. 
(1.4.84 to 
4.10.1986) 

281 

201 

464 

Bharat Coking 
Coal Ltd. 

0.4.83 to 
Sept. 1986) 

• 
726 

339 

45 

132 

1005 1242 

Power GeaeratioD Capacity (Hydel'" 
Thermal) of Damodar Valley 

CorporatJoa 

3285. SHRr SAIPUDDIN CHOW. 
DHARY : Will the Minister of ENERGY 
be oleased to state: 

(a) the total capacity of power &ene-
rdtion both hydel and thermal of Damodar 
Va I ley Corpora tion; , 

(b) the averaae generation actually 
takenplace durin. the last three yeats vii-
a-,II rated capacity utilisation, year-wise .. 
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(c) the commitment of supply in term 
of MW which covers most of the publ:c 
and private sectors ; 

(d) the .average shortfall in fulfilling 
the commitment ; and 

(e) whether the effect of such shortfall 
has been determined particul.uly JD the 
areas of coal, steel, aluminium and other 
engineering industnes including small 
units '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTR'V OF ENERGY (SHRIMATI 
SUSHILA RAHTAGI) : (a) At present, 
Damodar Valley CorporatIon has a total 
installed (d erated) capacity of 1439 MW 

consisting of 1335 MW Thermal and 104 
MW of Hydel. 

(b) The a~erage generation and the 
percentage capacity utilisation during the 
Jast 3 years were as under :-

y ear Average 
Generation 

1983-84 721.25 MW 

1984-85 742.81 MW 

1985·86 737.40 MW 

~ Capacity 
Utilisation 

46.56% 

47.95% 

47.60% 

(c) The commitment of supply in terms 
of MiIJion Units to major sectors during 
the Idst three years was as under :-

Year RaIlways SAIL Other Steel Coal Mixed & others 

1983·84 633.18 ]281 

1984·BS 631.45 1277.5 

1985-86 631.45 1277.5 

(d) The average shortfall in energy sold 
against commitment during the ·:YeaTS 
1983-84, 1984-85 and 1985-86 was 8.27%, 
4.6% and 2.73% respectively. 

(e) While no specific study has been 
c;arried out, from tlme to time, the 
industries have drawn attention to their 
indlvidua\ supply posltion. In order to 
improve the generation,. a variety of 
measures which Inter-alia include the 
renovation and modernis3tlon of the exis .. 
ting units and adding to tbe existing 
capacity through short gestation schemes 
have been undertaken. 

RaDway Mall SortIng offices fa 
Hi_dial Pradesh 

3186. PROF. NARAIN CHAND 
PARASHAR: Will -the Mlnister of 
COMMUNICATJONS be pleased to 
state: 

(a) whether the Section-l working in 
lhc Railway Mail sorting office at 

816.18 1573.8 1515.24 

813.95 1569.5 1511.1 

813.95 1569.S ISH.1 

Hoshiarpur (Punjab) and catering to the 
needs of Himachal Pradesh and ~oshiar
pur d ;stnct of Punjab has since been 
restored after its closure for sometime in 
August, 1986 ; and 

(b) if so, the date with effect from 
wh ich it has been restored and whether 
some additional direct mail bags' between 
various stations in Hamirpur, Una and 
Kangra districts would also be introduced 
as per deUland in view of the interest 
of the Community between these dIstricts 
and Hoshiarpur 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (a) 
and (b). Set. No. 1 of Hoshiarpur 
Ra Hway Mail Service bas been restored 
with effect from 11.9·1986. 

Introduction of direct mail bags for 
various stations will be considered keepina 
in view, public convenience statiatlcal 
justi1tcation and operational r~qujremcnts. 
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Commlt_Dt for Payment or Non-
ReruDdable Coastrlbutloo by 

Hlmaebal Prades. 

3287. ~ROF. NARAIN CHANDRA 
PARASHAR : Will the Minister of 
COMMUNICATIONS be please4 to 
state: 

(a) whether Department of· Posts has 
received the commitment of the Himachal 
Pradesh Government for. the payment of 
non-refundable constribution (NRC) to 
cover the Joss suffered by the Department 
of Posts on the upgradation of a number 
of EDBOs/EDSOs to the status of D.S.O.S. 
for a period of ten years ; 

(b) if so, the names of the HDBOs} 
EDSOs for the upgradat;on of which the 
Himachal Pradesh Government has given 
the commitment, district-wise alongw\th 
the amount in each case ; and 

(c) the action taken by the Depart-
ment of Posts to u\"grade these Extra 
DepartmentC1 \ Post Offices, when the loss 
is being offset by the contribution from 
the State Gove.nt ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATION 
(SHRI SONTOSH MOHAN DEV): (a) 

Yes Sir. However, the period of commit-
ment to pay non-refundable constribution·· 
(NRC) is reported to be until such time 
the upgraded post offices become self· 
supporting. Further, the correspondenee 
in this regard is between Himachal 
Pradesh ~overnment and the Regional 
Director. Postal services, Himachal 
Prad esb. The Department of Posts has 
not directly come into the picture. 

(b) The names of EDBOs/EDSOs in 
Himachal Pradesh district-Wlse for which 
NRC has been offered are gIven in the 
statement below together with the all1()unt 
of NRC as caJculted by the Resional 
Director, Simila. 

tc) The ban imposed by the Govern-
ment on creation of posts is applicable 
even in_cases where an extra-departmental 
post office is to be upgraded to the level 
of a departmental sub-post office on the 
basis of NRC. It is therefore proposed to 
obtain detailed teports in all the cases 
from Regional Director Simla along with 
verified NRC figures and thereafter such 
of these cases which are considered to 
merit. reraxdtion of ban may be taken witb 
the Ministry of Finance. 

Statement 

Sl. Distr\~t 

No. 

t 2 
-----

1. Shimla 

2. Sbimla 

3. Shimla 

4. Shimla 

S. Shiml. 

6. Lahul Spiti 

7. KinDlur 

EDBO/EOSO 

3 

Summerkot 

Arbal 

Deori Khamapi 

Mandai 

Jakbri 
r 

Sapan 

KatqaoD 

NRC as asssssed by 
RQ PS Shimla (Rs.) 

4 

23,790.88 

22,264.24 

24,996.40 

22,624.00 
J 

17,637.12 

20,699.08 

28,273.56 
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I 2 3 4 

8. Mandi Palichowki 15,304.92 

9. Mandi Panqana 16,956.00 

10. Mandi GopaJpur 17,644.16 

II. Mandi Gaggal 16,809.72 

12. Mandi Ianjajeli 18,723.&0 

13. Kulu Iaree 15.262,92 

14. Kulu Larenkkelo 17,318.52 

IS. Kulu Bhutti 16,704.72 

-16. Kula Bhang 12,160.72 

17. Kangra Muhal 12,161.16 

18. Solan AlanwaJa 16,498.68 

19. Solan Patta Mahalonl 13,116.95 

20. Solan Manlig 12,847.80 

21. Solan Baddi 18,445.92 

22. Chamba Bbalai 11,058.24 
23. Cbamba Garola 18w.60 
24. Hamirp~Ir DidwUJ Tikker 9,543.36 

25. Hamirpur Basara I 13,216.48 

26. Hamirpur Awadevi 3,457.12 
, 27. Hamirpur Hreta 15,006.72 

28. Hamirpur Dhaneda 18,773.48 

29. Hamirpur Parol 7,592.72 

30. Una Pubowal 7,232.00 

31. Una ~bera 6,754.40 

32. Bilaspur HarlOi 17,916.24 

33. Bilaspur Jejwin 6,291.48 

34. Btlaspur Kaurawr 2,855.72 

35. Bilaspur ebbaroJ 12,699.60 

36. Bilaspur Banikohlor 17,321.52 

37. BlIaspur BebaJ 16,743.60 
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CODstruction of Orrke BuIWIap aad 
Residential Coloales ID N. W. 

Postal Circles 

3288. PROP. NAR~lN CHAND 
PARASHAR : Will tbe Mtoister of COM-
MUNICA TIONS be pleased to state : 

(a) whether any funds were allocat ed 
for the constroctioJ» of office buildings 
and residential coloniel in N.W. Postal 
Circle durinl tbe last three years, inclu-
ding the current financibl year; 

(b) if so,,, the break-up of allocations 
for each· constituent State, year-wise, 
separately; 

(c) the actual expenditure in respect of 
each year. separately for each State; 

(d) whether any funds have lapsed for 
want of timely sanction/speedy construc-
tion of the projects in any State in any 
year; and 

(e) jf so, tile details thereof and the 
reasons thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATION 
(SHRI SONTOSH MOHAN DEY): (a) 
to (e). The information is being collected 
and will be laid on the "Table of the 
House. 

Installation or Slagle ChaDDel UHF 
sy.tem 

3289. PROF. NARAIN CHAND 
PARASHAR : Will tbe Miuister of COM-
MUNICATIONS be pleased to refer to 
the reply given to Unstarred Question 
No. 2671 on Sth AUlDst. 1986 regarding 
VHF/UHF Telecom. Link between 
Bilaspur and Rishikesh and State ~ 

(a) the names of.60 proposa, of the 
instaUation of sinlle channel UHF system. 
as requested by the North Western (N.W.) 
Telecom. Circle alongwith their State·wiset 

brellkup ; and 

UHF system would also be included in the 
list of proposals in view of the inability 
of any other means of communjcation 
spanning the Gobind Sagar Lake between 
Bilaspur and Rishlkesh ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (3) 
The hst of 60 proposals of single VHF 
system in North Western Circle State-wise 
are given in the statement below. 

(b) There is no proposal at present. 

Stateaieat 

List of Single Channel VHF Systems 
proposed by Nortb·\\'est Telecom. 

Circle 

PUNJAB 

S.No. Name of the Route 

1. Derababa Nanak-Batala 

2. Fatehgarh Churian-Batala 

3. Shri Hargobindpur-Datala 

4. Chogwan-Amritsar 

S. Chota Sahib-Patti 

6. Gbaryala-Patti r 

7. Kbadoor Sahib-Taran Taran 

8. Majitha-Amritsar 

9. Nausbra-Panwan-Taran Taran 

10. ~ Tarsika-Jandiala Guru' 

J j. J{alanaur-Gutdaspur 

12. Kat Trekban-Moga 

13. Mahal Kalan-Barnala 

14. Sahna-Darnala 

IS. Chemkaur Sahib-Rop.u 

16. Saile Majri-Kurali 
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17. Nurpur Bedi - Ropar 

18. Anandpur Sahib-Nangal 

19. Bbuna 'Hari-Patiala 

20. Ghanaur-Patiala 

21. Chemkaur Sahib-Morinda 

22. Lambi-Malout 

23. lunir-Mansa 

24. Pbul-Rampur Phu1 Mandf 

25. Sangat-Bhatinda 

26. Talwandi-Sabo Raman 

27. Mahalpur-Hoshiarpur 

28, Banga-Jalandhar 

29. Sultanpur-Kapurthala 

30. Ahmedgarh-Ludhiana 

31. Balachaur -Naw~lDshahar 

32. Saroya-NawansbJhar 

33. Aur-Nawanshahar 

34. Rurka Kalan-Goraya 

3S. Shahkot-JaUandhar 

36. Nurmahal-Jallandhar 

37. Samrala-KhdDna 

38 Sahnewal-Ludbi"na 

39. Raikot-Ludhma 

HI.~ACHAL PRADESH 

I. Thanedar-Nithar 

2. Sbimla-Sa1ri 

3. Kasau\I-Barptiwala 

4. KasaQli-Arki 

1 2 

5. Chamba-Khajiar 

6. Dalhousie-Bakloh 

7. Dalhousie-Salooni 

8. DharamshaJa-Nagrota Surian . 
9. Dharamshala-GopaJpur 

10. Pal~mpur-Chadiar 

J I. PaJampur-Thural 

12. Hamirpur-Sujanpur 

13. Hamirpur-Dhota 

14. Hamirpur-Kakkar 

15. BiJaspor-Nainadevi 

, 16. Una-chintpurni 

17. Kulu-Nagar 

18. Kulu-Raison 

19. Sundernagar-Nihn 

20. SlJIldernagar--Dharamsala 

2J. Sudhar-Madanpur 

HARYANA 

Nti 

Exptndlture on International 
Telecommunications Servkfl 

329()' DR. B.L. SHAILESH: WiJJ the 
Minister of COMMUNICA TIONS be 
pleased to state: 

(a), the annual expenditure incurred by 
his foe Ministry ob International telecommu-
nications services via satellite and the 
names of satellite members; 

(b) whether for telephone calls, the 
cables offer bettet hnks than the satellite 
communication line ; 
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(c) whether satellite communications 
can be made secure by transmittiol data 
in code; and 

• Cd) If so, whether any plan has been o~ 
is being formulated in this behalf and its 
financial implications ? 

'THE MJtJISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (a) 
The annual expenditure incurred for pro-
vidil'tg international telecommunications 
services on Satelhte, Submarme Cables 
and High Frequency Medium for .. 985-86 
\\'as apprOXimately Rs, 43 crores. 
Abodt 9()OA, of the communication is via 
international satellites. The names of 112 
member countries of the International 
Tetecommunications Satellite Organisation 
(INTELSA n are given in the statement 
below. 

(b1 Both Cables and Satellites offer 
good quality circuits for telephone calls. 

(c) TeJecommunications services opera-
ted through Satellites for public services 
do not provide for use of·specIal codes 
for making them secure. 

(d) Does not arise. 

Statemeat 

List o/Intelsat Countries 

1. Afghanistan 

2. Algeria 

3. Angola 

4. Argentina 

S •. Australia 

6. AustrIa 

7. Bahamas 

8. Baolladesb 

9. Barbados 

to. Belaium 

11. BoliVia 

]2. Brazil 

13. Burkina Faso 

14. Cameroon 

15. Canada 

• 16. Central African Republic 

17. Chad 

J 8. Chile 

19. China PeopJe's Republic of 

20. Colombia 

21. Congo 

22. Cost~ Rica 

23. Cote D'lvoire 

24. CYprus 

25. Denmark 

26. Dominican Republic 

27. Equador 

28. Egypt 
• 

29. EI Salvador 

30. Ethiopia 

31. Fiji 

32. Finland 

33. France 

34. Gabon 

3S. Gennany, Fed. Rep. of 

36. Ghana 

37. Greece 

38. Guatemala 

39. Gui~ 
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40. Haiti 69. Netherlands 

41. Honduras 70. New Zealand 

42. Iceland 71. Nicaragua 

43. India 72. Niger 

44. Indonesia 73. Niseria 

45. Iran, Islamic Republic of 74. Norway 

46. Iraq 75. Oman 

47. Ireland 76. Pakistan 

48. Israel 77. Panama 

49. Italy 78. Papua New GUinea 

so. Jamaica 19. Paraguay 

51. Japan 8O . .reru 

52. Jordan 81. Phillippines 

53. Kenya 82. Portugal 

54. Korea, Republic of 83. Qatar 

55. Kuwait 84. Rwanda 

56. Lebanon ~s. Saudi Arabia 

57. Libya 86. Senegal 

58. Li echtenstein 87. Sioaapore 

S9. Laxembourg 88. Somalia 

60. Madagasklr 89. South Africa 

61. Mala \Vi 90. Spain 

62. Malaysia 91. Sri Lanka 

63. Mali 92. Sudan 

64. Ma ur't4oi a 93. Sweden 

65. Mduritius 94. Switzer land 

66. Mexico 95. Syria 

67. Monace 96. Tanzania 

68. Mo!'ooco 97. Tbailapd 
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98. Trinidad and Tobago 

99. Tunisia 

. 100. Turkey 

101. Uganda 
. 

102. United Arab Emirates 

103. United Kingdom 

104. United States of 

lOS. U rugu a y America 

106. Vatican City State 

107. Venezuela 

108. Viet .. Nam 

109. Yemen Arab Republic 

110. Yugoslavia 

Ill. 'Zaire 

112. Zambia 

World Bank Loan for on India Ltd. 

329J. DR. B.L. SHAILESH: Win the 
Minister of PETROLEUM AND NATU-· 
RAL GAS be pleased to state : 

(a) whether a World Bank team visited 
" India earlier this month in a ')\d to break 

the impasse holding up the release of 150 
mill ion dollar loan to Oil India Ltd. 
(OIL) ; 

Effective Petrol 
Dates 

1.4.84 6.09 

1.6.84 6.]2 .. 
17.3.85 7.01 

26.3.85 -do-

1.2.86 '7.54 

6.2.86 7.43 

to date 

(b) if so, the difficulties cOij1ing in the 
way (!f an agreement ; 

(c) whether these have since been re-
solved; and 

(d) Vtbether the World Bank has now 
agreed to release the loan for OIL? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA 
OUTT) : (a) A World Bank post apprai-
sal mIssion visited India recently for re-
viewing the Petroleum Project of Oil India 
Limited. There was no impasse. 

(b) and (c). Do not arise. 

(d) Negotiations for loan are indicated 
in December, 1986. 

. Price per Litre of Petrol, Diem and 
Kerosene 

3292. SHRI GADADHAR SAHA: 
Will the Min'ster of PETROLEUM A~D 
NATURAL GAS boe pleased to state : 

(a) the prices per ljtre of petrol, diesel • 
and kerosene year-wise from 1984 to 1986; 
and 

(b) total additional revenue collected 
through price hike, year-wise from 1984 
to '1986 ? 

THE MINISTER OF STATE OF THE 
--MINISTRY OF PEtROLEUM AND 
NAl'UR~L G~S \S\:lR\ 'Bl\'AH~A 
DUIT) : (a) The selling prices per litre 
of petrol, diesel and kerosene during the 
last 3 years ex-Delhi are given hereunder: 

(Rs./Litre) 

Diesel Kerosene 

3.200 1.89 

3.22 1.92 

,3.47 2.18 

3.39 2.11 
3.S8 2.34 

3.50 1.15 
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(b). The approximate additional annual generation of fund due to increase in ~ prices 
are as under : 

Price increase on 

17.3.85 
26.3.85 (reduction) 

1.2.86/6.2.86 

CGlltrads for Supply of Bottlers for 
Farakk. Super Thermal Power Project 

3293. SHRf SANAT KUMAR 
MANDAL : Will the MlOister of 
ENERGY be pleased to state the names 
of foreign firms which have been given 
various contracts like SUPplYIDg of bOIlers 
and other machmery for Farakka Super 

Name of the Package 

• Stage-I (3 X 200 MW) 

1. HydrOlen Generation Plant 

2. Lt Indoor Transformer 

3. 33 KV Switchgear 

4. 132 KV & 33 KV XLPE Cables & 
Accessories 

5. Data Acquisition System 

6. 400 KV SF6 Circuit Breaker 

7. 400 KV Shuot tteactor 

8. 400 KV Bus Post Insulator 

9. 120 KN and 160 CN Disc. 
Insulators 

stage-n (2 x SOO MW) 

1. Steam Generator including Electro-

static Precipitator 

Annual Impact (I~.s. in crores) 

909 
(176) (Joss of revenue) 
563 

Therma1 Power Project? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI): The information 
is given below :-

Contractor 

Electrolyser Corporation Ltd. 
Canada 

Nichimen Corporation, Japan 

SIemens, West Germany 

Asca Kabel. Sweden 

Bailey Controls Company, USA 

AEO Telefunken, West Germany 

Ni,himen Corporation, Japan 

NGK Insulators, Japan 

. Italio Solatari, Italy 

Supply-Ansaldo 
Component f 
SpA. Italy 

ErectioD-AnsaJdo SpA, 
Italy 

------------.------------------~ 
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{Tran.rlallon) . 

Allocation of Sugar ID U.P. 

3294. SHRI ZAINUL BASHER: Will 
tbe Minister of FOOD AND~ CIVIL 
SUPPLIES be pleased to state: 

(a) tbe quantity of sugar demanded by 
Uttar Pradesh Government during.the last 
three years and upto October, 1986, 
month-wise ; 

(b) the quantity of sugar allotted and 
actual supply made against the demand, 
month-wise ; and 

(c) the'reasons for supply of less quan-
tity of sugar to that State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 
AZAD) : (a) to (c). Monthly Levy Sugar 
quotas are allotted on the basis of uni-
form norms and not on the basis of 
demand/request received from the State 
Governments. From October, '1983, 
when the monthly Jevy quota w ciS last 
revised upwards, Uttar Pradesh Govetn-
ment is being allotted levy sugar quota of 
50,466 tonnes per month for distribution 
through Public Distribution System. 
Besides this, additional levy sUlar quota 
for the festivals has also been allotted. 

[English] 

AutomatlsatJoa/Mlcrowave System Ia 
Allpunluar 

3295 .. SHRI PIYUS TIRAK Y ; Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether Alipurduar in the district of 
Jalpaiguri (West Bengal) was assured by 
the authorities a change froni its oldest 
and rejected equipment! to Automatisation/ 
Microwave system, to be stalled in 1981 
last; 

(b) whether the most delicate equip-
ment to Automatisation Microautomation 
of ~JepbOD'. oxobanae ., AJipurduar is 

getting rusted in the godown of the ex-
change; and 

(c) the reasons for delay in inst'lUiog 
the automa tic exchange ? 

THE MINISTER OF STATE IN THE 
MINISTRY • OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEY): (a) 
Replacement of existing manual 
exchange by electronic exchange 
at .AJipurduar was targetted for 1986-87. 
Microwave system b:etween Al,purduar 
and Cooch Bihar has been commissioned 
in ) 986-87. 

(b) No Sir. 

(c) InstalJation of 600 line electronic 
exchange at Alipurduar is deJayed due 
to :-

(I) Non-completion of exchange 
building. 

(2) Non-~ipt of full compliment of 
Power Plant. 

Closure of Branch Post Offices in 
Rural Areanf Ratoagiri and 

Sloclhudurg Districts 

3296. PROF. MADHU DANDAVATE: 
WIU the Minister of COMMUNICA .. 
TIONS be pleased to state : 

(a) whether some of the post office 
blanches in the fural areas of Ratnagiri 
and Sandhudurg districts of the backward 
Konbeo region of Maharashtra have been 
recently closed down on grounds of finan-
cial losses; and 

(b) if so, whether the decisibn would 
be reviewed and postal branches closed 
down revived ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSFI MOHAN DEy): (a) 
No, Sir. No post offices in the rural 
areas of RatnagirijSindhudurg districts have 
been closed recently. 

(b).Does not arise. 
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Study on effect of wo~kiDg of Lot 
Adalats and Adminlstratil'e -. 

Tribunals on Courts 

3297. SHRI MOOL CHAND DAGA : 
Will the Minister of LAW AND JUSTICE 
be pleased to state: 

(a) the. number of cases dealt with 
durmg last one year by Lok Adalats and 
Admimstrati\ e Tribunals ~ 

(b) whether WOI k load in the courts 
and strength of the Judges has been 
reduced with the mtroductlon of Lok 
Adalats and Administrative Tribunals; 

(c) If so, whether Government have 
undertaken any study on this issue; and 

(d) Jf not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : (a) The 
number of cases settled and disposed of 
by Lok Adaldts and Adminlstratlve 
TrIbunals IS approximately 3,33,388 and 
5,686 respectively .. 

(b) Work tOcld m Courts has been re-
duced. How~vel the sanctioned strength 
of Judges III High Courts has not been 
reduced. 

(0) and (d). The study relating to 
judicia 1 reforms had been entrusted to the 
Law Commisston. Two reports on Joui-
eta! reforms have been received by the 
Government of Lok NayaJaya and Tax 
~ . 
Courts which are under study. 

MealUre5 to rejuvenate recently set up 
projects manufacturing IIgbt 

commercial 'Vehicles 

3298. SHRI P.M. SA YEED : 
SHRI C. MADHAV REDDI : 

Will the Minister of INDUSTRY be 
pleased to state: , 

(a) whether Govennent have adopted 
some measures to rejuveo(\te thl rour 

recently set up projects manufacturing 
1'ght commercial vehicles, if so, the 
details thereof; 

(b) the detaIls of the aJfficultIes being 
fdced by these projects; and 

(c) the estimated benefit that is Itkely 
to accrue to th e purchaser of fully indi·" 
genised light commercial vehicle after the 
measures thus adoPted by Government are 
actually made applJcabl e ? 

Tl:IE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOMENT IN THE MI\lISTR Y OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM) : (:1) to (c). Government have 
already extended certain fiscal concessions, 
particularly wIth reference to customs and 
excise dutie~, to the manufactures of fuel 
efficient commercial vehicles. However, 
the main difficulty bemg expenenced by 
these four manufacturel s of light commer .... 
cia) vehicles is the high cost of production 
arisirtg primarHy on account of the steep 
appreciation In the value of the Yen. 
Consequen t high selling prices of these 
vehicles VJs .. a-VIZ their competitors have 
affected their production and sales. DIS-

cussions with the vehIcle manufacturers 
are In progress with a view to stlmulate 
the demand for commercial vehicles. 

In this context, Government is also 
encouraging both upgraddtlon of techno .. 
logies and faster indigenisalion of the 
manufacture of components. 

Foreign, collaboratloo In higb tecbDology 

3299. DR. CHINTA MOHAN: Will 
the Minister of INDUSTRY be pleased 
to state: 

(a) the number or foreign coUaborations 
in high technology areas approved durml 
the last three years alongwJth their details: 
and 

(b) in how many cases rights under 
patents protected in India were involved ~ 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OP INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SARI M. ARUNA-
CHALAM) : (a) Gove.mment approved 
673,752 and 1024 foreIgn collaboration 
proposals in the years 1983, 1984 and 1985 
respectively. Details of aU approved 
collaborations .. showing the names of 
Indian and (orelgn firms, itemc; of manu-
factur_e and nature of collaboration are 
published on a monthly basis by Indian 
Investment Centre as a supplement to its 
monthly news letter. Copies of this 
publication :ue sent regularly to Parlia-
ment Library. 

(b) Statistical information in respect of 
cases where rights under "cuents are pro-
tected in India is not matntained 
centrally. 

Memorandum by Indian Drug manufacturers 
Association 

3300. SHRI H.N. NANJE GOWDA: 
SHRI S.M. GURADDI : 

Will the MinIster of INDUSTRY be 
pleased to state: 

(a) whether it is a fact that a Jomt 
Memor .. mdum was submitted to Govern-
ment by the IndIan Drug ~1Jnufacturers 
Association and other 4>lIled ASSocIations 
regardmg pricmg or drugs Jnd othfN: Iela-

r 
ted matter~ ; and 

(b) if so, the details of the Memo-
randum and reaction of Government on 
these demands ? • 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINIS-
TRY OF INDUSTRY (SHRI R.K. 
JAICHANDRA SINGH) : (a) Yes, 'SIr. 

(b) A copy of the Memorandum is laid 
on the Table of the House. [Placed in 
library see No. LT 3382/86]. Government 
would give due conslderatjon to the 
various Suggestions given in tbe Memo-
randum. 

National Project for Improved Chullab 

3301. SHRI SRIKANTA DAITA 
NARASIMHARAJA WADIYAR : WI)]. 
the Minister of ENERGY be pleased to 
state : 

(a) the names of the States where a 
National project for improved chullabs 
was taken up ; 

(b) the number of improved chulhhs 
either installed or demonstrated . , 

(c) the response to the project; and 

(d) the details theleof 1 

THE MINISTER OF ENERGY (SHRI 
VASANT SA TIlE) = (a) The National 
Project on Improved Chullahs has been 
taken up m all States/Union Territories. 

(b) 22 'Iakhs improved chul1ahs have 
already been constructed/lDstal:ed through· 
out the country upto end of October, 
1986. 

(C) and (d). The response to the project 
is very encouraging. V IlJage women and 
rural populatIons in general are partI-
cularly welcoming the project, often 
enthusiasttcally. Accordingly a large 
number of States/U.Ts hJve exceeded tbe 
targets allocated to them, and the ndtional 
targels have been substantIally exceeded 
in both 1984-85 and 1985·86. Inspections 
cdrried out by the in1plementing ageocl es 
and technical back up units, sanctioned 
or created to assist nodal departments lD 

implementation of the programme, also 
reveal that chull..Jls are by and large 
performing satisfactoflly, (although the· 
perfornlance varies from area to area) 
and that benefic lanes are happy to operate 
the improved chulJabs as they are free 
from black smoke <and also save fuelwooJ. 
The project has been converted mto a 
National Programme with effect from 1st 
April, 1985 in view of good response and 
heavy demand from all evel the eountry. 
The programme has also been included in 
tlle mlDimum needs progr ~nlmes by 
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tbe PlanniDi Commiss:on durjOJ the 7th 
Plan. 

(TrtmJ'lation) 

Sugar Mills In Maharashtra 1& Co-operative 
Sector 

3302. SHRI VILAS MUTTEMWAR: 
Will tbe Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : • 

(a) whether a decision had been taken 
in 1983 for setting Up two sugar factories 
in cooperative sector in each district of 
Vidarbba region in Maharashtra ; 

(b) if so, the districts where sugar 
factories have been set up or are pro-
posed to set up ; 

(c) tbe proposals received trom Chadra-
pur, Bhand~ra and GarbchiroH districts 
of Maharalhtra for grantio8 the licence 

and. the timo by which decision will be 
takeD OIl them; aDd 

(d) the reasons for delay ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SH'RI GHULAM NABI 
AZAD) : (a) 'No such decision was taken 
at Government of India level. 

(b) In view of position stat.ed at (a), 
question does not arise. 

(c) Two applications-one each from 
tbe djstricts of Chandra pur and Bhandara 
have been received and rejected. A state-
ment giving the details of these applica-
tions is given below. No application foc 
grant of an industrial licence for estab .. 
lishment of a new sugar factory in Distt. 
Garhchiroli has been receivej. 

(d) Does not arise. 

Statemeat 

-The details of applications received for grant of industrial licence from Chandrapur 
and Bhandara districts of Maharasbtra States :-

---------------------------
S1. 
No. 

Name of the proposed 
suga r factory 

1. ~ Niyoj i t Mahalaxmi 
Sahakari Sakhar 
Karkhana Ltd., At 
Sind ewahi, Taluka-
Sindewahi. Distt. 
Chandrapur, Maharashtra. 

2. The Bbugaon (Meodha) 
Sahakari Sakhar 
K.arkbana Ltd .• 
Taluka-Sakoli, 

• Distt. Bhandara 

Date of receipt 
of application 
in the Deptt. 
of 1.0, 

8.10.1985 

8.1.1986 

Date on which 
tbe prima.facie 
rejection 
letter issued 
to the fociety. 

11.12.1985 

31.3.1986 
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Foo4gralo Storage capacity in 
Uttar Pradesh 

3303. SHRI HARISH RAW AT: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to stille: 

(a) the details of the existing storage 
capacity fof' foodgrains available in the 
Uttar Pradesh; and 

(b) the details of efforts made so far 10 
increase the capacity, year-wise 1 

THE MINISTER OF Sf ATE iN THE 
MIN1STRY OF rOOD AND CIVIL 
SUPPLIES (bHR I GHULAM NABI 
AZAD) : (a) As on 1.9.1986. the covered 
storage caracily av~' Hable v.-itb the Foed 
Corporation of India in Uttar Pr~desh for 
ston~e of foodgrains was 29.28 lakh 
tonnes. of which J ].58 )akh tormes was 
its own ar.d 17.70 lakh tennes hired. 

(b) The efforts mnde by the Corpora-' 
t ion to increase the storage c;. pacity in 
Uttar Pradesh include ccnst ruct ion of 
storage cap~city and hiring of :,dditional 
storage capacity form various sources As 
a result, fhe total capacity ayailnble with 
the Corporation in Uttar Pradesh if'crensed 
from 21.99 lakh tonnes as on 1.4.1983 to 
29.28 lakh tonnes as on 1.9.1986 as indi-
cated belo" :-

As po Covered srorage ca-
pacity (lakh tonnes) 

...----------~------. 
1.4.1983 

1.4.1984 

1.4.19R5 

1.4.1685 

1.9.1986 

21.99 

~2.38 

28.43 

28.78 

29.28 

Setting up of Su"" Mills in Punjab 

3304. SHRI BALWANT SINGH 
RAMOOWAtIA : Will the Minister of 
FOOD AND CIVIL SUPPL1ES be pleased 
to state: ,- . 

(a) whether it is a fact that sugarcane 
is produced in Punjab like otber main 
crops such as wheat, rice and cotton, etc; 

(b) if so, whether Government have 
formulated any scheme to set up sugar 
mills in Punjlb with a view to promote 
more production of sugarcane in the 
State; and 

(c) jf so, tbe details in tbis regard? 

THE M1NJSTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHU1AM NABI 
AZAD) : (a) Yes, Sir. 

(b) ,md (c). The Central Government 
do not propose arees or States for setting 
up . sugar rndls. The applications for 
grant of new Jicerces submitted by entre-
preneurs threugh the State Governments 

. with their lecornmendations ~Ire consi-
dered subject to favourable ~gro·cljmatic 
condit :ons '-"nd techno-economic feaSlbllity. 
No application for gn ot of letter of 
intent/industria} licence is pending before 
the Go\err ment for setting up of new 
sugar miIls in tbe State of Punjab at 
present. 

(English] 

JmpUmeatation of Reconuneadatiou 
or Kapoor Committee 

3305. SHRI G.S. BASA VARAJU : 
SHRI H.N. NANJE GOWDA: 

Will the Minister of ENERGY be 
plellsed to state : . 

(,,) whether the recommendations made 
bv the DV Kap(."or Committee for con-
s~rving energy have bten considered by 
Government SO far ; 

(b) if not, the reasons therefor; 

(c) whether Government hare accepted· 
a{\~ of the recomendat\ons so far; 

(d) if so, the number of the recomplCo-
<lations accepted ~ and 
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(e) the time by which al1 the recommen-
dations made by the Kapoor Committee
will be fully implemented?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTR Y OF ENERGY (SHRIMA TI
SUSHILA ROHTAGI) : (a) to (e). The re-
commendations made by the D.V. Kapoor
Committee for conserving energy are by
and large acceptable to the Government
and the action already initiated by the
Government towards implementation of
of its energy conservation strategy is in
conformity with the same. As the
task involves sustained inter-action
between a number of Departments and
agencies as well as the establishment of
new mechanisms and practices. steps to
translate the strategy into distinct action
plans are at various stages of examination
interministerial consultations, In the
meantime. studies, surveys and energy
audits etc. have been spoonsored by the
Government A pilot scheme involving
rectification of about 24,000 electric
pumpsets has been completed and the
out come so fur has been encouraging.
Educational and ~wareness campaig..s

'through TV ~'nd films etc. are also being
prepared. Since most of the recomrnen-
dat:ons are basically indic.itlve of the
directions in which Govt's efforts towards
conservation of energy have to be hanne-
Iised, their implementation will be a
continuing process. As such, it is not
possible to indicate a time limit by which
all the recommendations could be consi-
dered 10 have been fuliy implemented ..

Collaboration between India and Canada
on High Technology

3306. SHRI G.S. BASAVARAJU
Will the Minister of INDUSTRY be
pleased to state :

(a) whether the Canadian Companies
have been showing keen interest in colla-
borating with their Indian counterpai ts
in the high technology fields ;

(b) whether it is a fact that a high level
delellstion headed by Minister of Ind~s-

tries and Trade and Technology of
Canada Visited India during September
1986 ; ,

(c) with whom the delegation held dis_
cussions during their stay here;

(d) whether any agreement in this re-
.gard has been reached between the two
countries; and

(e) if so, the details thereof 1

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT IN THE MINISTRY OF
INDUSTRY (SHRI M. ARUNACHA
LAM): (a) Government had approved IS
foreign collaboration cases with Canadian
firms in the year 1985.

(b) Minister of Industry. Trade and
Technology of the Government of Ontario
had visited India in September 1986.

(c) The delegation met, among others
the Minister of State in the Department
of Industrial Development and held
general discussions on transfer of tech-
nology to India and setting up joint
ventures in Ind a and in the third coun-
tries.

(d) No <1areerr.ent on industrial coope-
ration was signed during this visit.

(c) Does not arise.

Use of Electronic votlog macblnes In
Assembly elections and revision

of elecrrorat rolls

3307. SHRI G.S. BASAVARAJU: Will
the Minister of LAW AND JUSTICE be
pleased to state:

•

(a) whether electron ic vot.ng machines
would be used Juring legislative Assembly
electrons in Kerala, HalY:'lI,a and West
Bengal; and

(b) whether electoral rolls have been
revised in these States?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H.R. BHARDWAJ): (a) A pre-
liminary decision has been taken by
Government to introduce electronic voting
machines in elections. Final decision is
ye to be taken in consultation with poli-
tital parties. It is not possible to state
whether the electronic machines would be
put to use in the elections to the assem-
blies in Kerala, Haryana and West Bengal
at this stage.

(b) The Election Commission has ad-
vised that the work of revision of electoral
rolls is in progressIn these States and is
likely to be completed in Junuary, 1987.

ON6C's Agreement for sub-sea Completion
in Bombay High

3308. SHRI G. S. BASAVARADU:
Will tbe Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Oil and Natural Gas
Commission had decided for sub-sea
completion for the first time in Bombay
High;

(b) whether the job has been awarded
to some eentractors and, if so, the details
thereof; and

(c) to what extent tbe additional yield
oil per annum wiJI be gained from. these
two locations and what are the details of
the agreement reached between the ONGC
and the contractors?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS' (SHRI BRAHMA
DUTT): (a) Yes, Sir.

(b) and (c). Yes, Sir. The details are
as follows :-

M/S. ,VETCO OF SINGAPORE:
Design Engineer;ng Fabrication and, Ins-
talallat;on of tornpl: te, wollheads. ~
X-MAS tr ;e, control 'system and umbili-
cals for controls.

VALUE OF CONTRACT US$ 11155854.
M/S. SUMITOMO OF JAPAN: De~
sign, Engineering Fabrication and Ins-
tallation of pipelines.

VALUE OF CONTRACT USS 2664700
+ Y 236934000

The project envisages production of
0.5 million tonne per annum of crude oil.

(Translation)

Working of Telephones under Delhi
Telephone Exchanges

3309. SARI RAJ KUMAR RAI : Will
the Minister of COMMUNICATIONS be
pi cased to state:

(a) whether tetephones under
Shahdara , Delhi Gate and Idgah Telephone
Exchanges under Delhi Mahanagar Tele-
phone N igarn generally remain out of
order;

(b) if so, the reas'ons therefor ; and

(c) the action taken or proposed 10 be
taken by Government to provide better
telephone service to the subscribers 1

T,HE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATION
(SHRI SONTOSH MOHA N DEV): (a)
No, Sir. However. cont.nous attempt is
being made to improve the performance
further. '

(b) DOes not arise in view of (a)
above.

(c) A time bound programme has been
drawn and is being implemented to im-
prove the service further from all the
telephone exchanges in Shahadara, Delhi
Gate and Idgah (51). The service from
other 3 exchanges feeding Idgah area
(Viz. 52.77 and 73) is quite satisfactolY
and usually there are very few Complaints
from these exchages, In Shahdara area
the Laxmi Nagar (24) exchange is pro:
posed to be scrapped on commissioning of
15000 lines digital electronic exchange by
March' 87. Other Strowger Exchanges
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wbich are worn out/life expired in 
Shahdara, Delhi Gate and Idgah will be 
progressively reph'ced dependlDg upon 
availability of resources. 

A,polatment I. place of officiaJs Died in 
Telegraph Offices in Delhi 

3310. SURI RAJ KUMAR RAJ: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of officials in working 
in different telegraph offices in Delhi who 
died during the period from 1984 to 
October, 1986 and the deta11s thereof; 

(b) the facilities provided by Govern-
ment to the dependents of these officials 
and nUl'!lber of persons given appointm eDt 
in place of these officials and the number 
of such persons who have not been gIven 
employment as yet, Clnd 

(c) the reasops for not giving em~loy

ment to the dependents of nll such decea-
sed officials and the time by which the 
remaining persons will the given employ-
ment 1 

THE MINISTER OE STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SURI SONTOSH MOHAN DEV): 

(a) 38 

1984 - 6 

198' - 20 

1986 - 12 

(b) The folh"\wing facilities are provi-
ded to the dependen ts of the deceased 
Government employees: 

1. Funeral changes of Rs. 100( .. 

2. Immediate relief 10 the form of 
advance] Imited to three months 
payor Rs. 1,SOO/- which ever is 
Jeu. 

3. Relief of Rs. 1.500/ .. from Circle 
Office. 

4. Full benefit of C. O. B. I. S. 

5: The concession of out of tum 
aJiotmeut of quarter to the depen-
dents of the deceased Govern-
~ent empl~yee~ if such emplo,ee 
IS already In possession of lhe 
Government accommodation. 

6. Vnccr Deposit Link Insurance 
Scheme, double yayment of GPF 
upto Rs. 10.000/-

7. Number of Cases Rejected Pen-
Settled/Appoint_ ding 

ment liven 

1984 3 3 

1985 7 6 7 

1981' Nil Ntl 12 

(c) (i) few cases have been rejected 
because they do Dot fulfil tbe 
conditioDs of eJigjbiJity laId 
down by the Government for the 
purpose of employment. 

(Ii) Pendmg Cdses are due to non-
pletlon of formalJties. and will 
be settled as per their merjts as 
and when formalities are com-
pleted. 

Delivery of Telegrams 

3311. SHRI RAJ KUMAR RAJ: 
Will the Minister of COMMUN ICA-
TIONS be pleased to state: 

(a) the number of telegrams sent by 
hand from Central Telegraph Office New 
Delhi, to vario~s Departmental Telegraph 
Offices and VIce·versa during the period 
from January, 1986 to October 1986. , , 

'(b) the reasons for sending them by 
hand and whether this practice was adopt-
ted due to shortage of telegraphists ; 

(c) 1he details of the staff whose duty 
is to deJiver teJearams by hand and the 
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details of the staff whose are actually en. 
gaged for this work : 

(d) whether any facility is provided to 
telegram messengers for delJvering tele-
grams by hand ; and 

(e) if so, the details thereof and if not, 
the reasonS th erefor 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV)': (a) 
The total number of telegrams sent by 
band during January, 1986 to October, 
J986 is as ronows : 

(i) CTO New Delhi to Local DTO-
1.02 LHkhs. 

(ii) Local DTOs to CTO New Delhi-
1.02 Lakhs. 

(b) By band transfer of telegrams is 
restored to on the following occasions :-

(i) during night bours whenever the 
telegrams are not delivered as a 
ru I e between 22.00 rus. and 06.00 
bourSe 

(ii) interruption of loca) telegraph 
lines ; 

(iii) absenteeism of operative staff ; 

The by hand practice is not on acccunt 
of shortage of telegraphists. 

(c) . No separate staff is ealmar~ed for 
send ing of by hand traffic. Telegraphs 
Assistants, Telegraph Ovemers, Tele-
graphmen Outdoor and Despatch riders 
are utilised for sending the traffic by band. 
The staff is drafted from the existing 
strength of the Telegraph Office. 

(d) The usual facilities are provid ed to 
stdff deployed for by band operation. No 
special facilities are provided. 

(e) No special facilities are required to 
be provided since the peJ'SCDs ·involved in 
the work are functioning WIthin the ambit 
of their normal wort ..... 

(En8ilsh] 

Price lucreasa of Rice aDd Foodgralus 
sold tbr.8gfa P.D.S. 

3312. SHRI RAJ KUMAR RAJ: Wdl 
the Minister of FOOD AND CIVIL 
SUPPLIES be pJeased to state: 

(a) whether it is a fact that keel'ing in 
view the increase in the prices of paddy, 
wheat and cereals, government propose to 
increase the rates of rice and other diffe-
rent items being sold through Public 
Distribution System ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 
AZAD) : (a) There is no proposal at 
present for Government to raise the 
Central Issue Prices of wheat, rice and 
otber items to be sold through tbe Public 
Distribution System. 

(b) Does not arise. 

Developmeat Sdteme for Ernaculam 
Te 1eplJooes 

3313. PROF. K.V. THOMAS : Will 
.. the Minister of COMMUNICATIONS be 

pleased to state : 

(~) when will the Max-II type equip-
ment be installed at Kizhakkan Balan and 
North 'Parur Exchanges in Ernakulam 
district ; and 

(b) tbe development schemes proposed 
for EmakuJam Telephones in near future ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHR.} SONTOSH MOHAN DEV): (8) 

(i) Max-II type exchange at Kizhak-
kan is expected to be installed 
during 7th Plan. 

(ij) Parur is already being served by a 
Max-II exchange. 

(b) The information is given in the 
statement below. 
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Statement 

Development works proposed to be undertaken during 7th Plan in ErnakuJam, 
subject to availabIlity 9f equipment. funds, materJa's, etc. 

Name of Exchange & Type 

t) Ernakulum Jnit I (Cross bar) 
Unit II ( do ) 

2) Willmgton Island MAX-I 

3) Kalamassery MAX-I 

4) Palarivattam MAX-II 

5) Penampilly Nagar 

6) Digltal Tax at Ernakulum 

7) Tax at Emakulum (Cross bar) 

8) SPC Telex at Ernakulum 

9) Trlkkakara 

10) Udayamperoor d~tronic ILT 

Uniform Retirement Age ht Judiciary 

3314. PROF. K.V. THOMAS: Will the 
Minister of LAW ANP JUSTICE be 
pleased to state : 

(a) whether there is any .. proposal to 
provide for uniform retirement age of the 
judges the Supreme Court as also other 
judges down to the judicial officers of 
lower courts ; 

Proposal 

I) Expansion 4000 to 5000 
-do- 6000 to 7()()() 

2) -do- 13000 to 1500 

3) -do- 2100 to 3300 

4) Replacement by 1000 
lines electron IC 

eltcbanges (RLU) 

S) (RLU) 1000 tIDes 

electronic exchaoges 

6) 1) 2000 lines 

2) Expaosion by 
1000 lines 

7) 1600 to 2000 

8) 

(iJ 1100 Jocal 

(ii) 650 transit 

9) 400 lines MAX-II 

10) 120 to 320 lines 

(b) if so, the steps taken in tbis resard ; 
and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHIt) 11.R. BHARDWAJ) : <a> No. Sir. 

(b) Does Dot adle. 
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(c) The ~ge of superannuation is 65 in 
the case of Supreme Court Judge and 62 
in the case of a High Court Judge. The 
aae of superannuation in tbe case of 
Judges of the Subordinate Judiciary varies 
from Slate to State as under Article 233(1) 
and 234 of the Constitution, the appoint. 
men t of a person to the subordinate 
courts and his service conditions arc; regu-
lated by the Governor of the concerned 
State. 

Employment to persons evkttd for 
Hlndustao Paper Corporation 
NewspriDt Project. Kerala 

3315. PROF. K.V. THOMAS: Will the 
Minister of INDUSTRY be pleased to 
state: 

(a) the number of people evicted at 
Vellore in Kerala for the Hmdustan 
Paper Corpor~ltion Newsprint Project; 

(b) whether it was stipulated that the 
persons evicted would be provided employ-
ment; 

(c) if so, the number of peop!e employ-
~d so rar ; 

(d) tbe number of evictees waiting for 
employment ; and 

(e) the steps taken to provide employ-
ment to all of them? 

'IHE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF 
INDUSTRY (PROF. K.K. TEWARY): 
(~1) to (e). 232 families have been evicted 
at VeUore in Keral~\ for the Hindustan 
Paper Corporation Newsprint Project and 
tilt~re is no agreement to plovide tbem 
employment. However. so far 272 per-
sons belon,it1l to evictees and/or their 
dependents bave been employtd in 
Hindustan Newsprint Ltd. Maximum 
possible concessions and preferences were 
.ivcn to persons belonaiq '0 tltis cate,ory 

in the past and efforts will be made to 
accommodate persons of this category in 
future appomtments also depend .ng upon 
thejr qualification and SUtt lbility for the 
posts notified by the' Company. 

Ca~es of Theft and false claims of T A 
aDd LTC in BBEL 

3316. DR. A.K. PATEL: Will the 
Minister of INDUSTRY be pleased to 
state : 

(a) whether a number of cases of tbeft 
and of falls claims of TA and LTC have 
been detected in the various units of 
Dharat Heavy Electricals Ljmited during 
the last three y.rs ; 

. (b) if so, their number and the arnotun 
IDvolved and tbe actIon taken in regard 
thereto; 

(c) whether aIJ compl.1ints on the above 
counts have been Jooked into t if so, their 
number, at each· unJ t and tho number of 
complamts which have been investigated . 
and ' 

(b) the outcome thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER. 
PRISES IN THE MINISTR Y OF 
INDUSTRY (PROF. K.K. TEWARY):' 
(a) Ye~, Sir. 

(~) The total number of such cases 
durIO, the last three )eafS is 740 and the 
amount involved in Rs. 25 lakhs apprOXJ-
marely. Employees found guilty ha"e 
been punished l CC(,Jding to fufes, 

(c) and (d). Yes, Sir. The number of 
complaints locked into and found coffeet 
after investigatJon in each lJo t is Biven In 
~c statement below. 
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StatemeGt 

Number of complaints regarding theft and false 
claims of T A & ITe in various Unit .. of BHE~ 

during 1983, 1984 and 1985 

S.No. Unit 

1. BhopaJ 

2. Jbansi 

3. Hardwar 

.. 
4. Trichy Complex 

5. Hyderab&d 

6. Corporate R&D 

7. BangaJore based 
Divisions 

8. Power Group. Corp. 
Office, Industry 

Sector & R.O.D. 

l Translation 1 

Setting up or ElectrODIe Telepboae 
Exchange to Shlvpuri 

3317. SHRI MAHENDRA SINGH: 
Will the MlDister of COMMUNICA-
TIONS be pleased to 'state : 

(a) whether almost aI' the eqcipments 
required for setting up an Electronic 
Telephor e Exchange In Shivpuri have ~en 
received; 

(b) if so, tbe d~te on wbich these were 
~~ived ; and 

Complaint detected/ 
looked into 

10 

3 

20 

358 

311 ' 

6 

5 

27 

740 

Complaints 
investigated 
and found 
correct 

)0 

3 

14 

357 

287 

4 

s 

10 

690 

(c) tbe time by which the Electronic 
Exchange in Shivpuri will star t working ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICAT10NS 
(SHRI SONTOSH MOHAN DEV): (a) 
EquipDlcnt for the exchan8c has been 
received. Power Plant items are awailed. 

(b) The "'"5t packiog ease of exebange 
equipment was received in October, 1986. 

(c) The excbao&e is expected to be 
QOnlmissiencd durioS 1987.88, , 
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Starting of Work of HBJ Gas PipeliDe 
. . 

3318. SHRI MAHENDRA SINGH: 
Will tbe Minister. of PET.ROLEUM AND 
NATURAL GAS be pleased to state: . 

(a) when the work of laying Hazira 
Bijapur Jagdishpur gas pIpeline was to be 
started and the reasons for such an in-
ordinate delay in starting this work; 

(b) the present position regarding pro-
gress of th's work indicating the time 
bound scheme chalked out for eompletmg 
tbis work ; and 

(c) whether as per the agreement 
reached between Gas Authority of India 
and French Compdoy SPIE CAPAG, 
Government will have to pay penalty at 
the rate of Rs. 30 lakh per day for the 
period the work is delayed ? 

THE MINISTER OF STATE IN THE. 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BR,AHMA 
DUTT) : (a) and (b). The composlte con-
tract for execution of the HBJ Project has 
been awarded to the Spie Capag-led 
consortium on 10.5.1986. Work on all 
the segments is in progress and the pipe-
linc is scheduled to be completed in all 
respects by July 1989. , 

(c) The agreement prOVides for pay-
ments by G~lS AuthoIity of Indi.! Limited 
for delays, caused by their failure to 
comply with obligations in the contr~ct. 
The cOntractor also can be penalised 
under the contract for delays on his part. 
There has been no delay on the part of 
GAIL and hence no penalty is paY:lble. 

Setting up of Industries 0. H.B.J. 
Pipeline Route in Madhya Pradesh 

3319. SHRI MAHENDRA SINGH: 
Will the M~nister of PETROLEUM AND 
NATURAL GAS be pleased to state the 
at eas in Madhya Pr,.iesh through which 
Hazira-Bijapur-Jagd ish pur Gas pipeline is 
passing and the pl'lccs in the s.'id Slate 
whore industries b .. \sed on natural gas are 
proposed to be set up indicating ttie date 
1 

on which the work relating to said gas 
pipeline was started and the time by 
which thia gas pipeline will be Jaid upto 
~ijapur 1 

t"HE MINISTER OF STATE IN THE 
MI!'lISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA 
DUTI) : The HBJ Pipeline passes through 
the following districts in Madhya Pradesh: 
Jhabua. Ratlam, Dhar, Ujjain, Shajapur. 
Rajgarh~ (luna, Sbivpuri, Datia and 
GwaHor. A gas based fertilizer plant is 
proposed to be ~et up at Guna (M.P.). 
The work on the pipeline started after the 
composIte contract was awarded on May 
1986, and the pipeline upto Bijapur is 
expected to be completed by March 1987. 

[English1 

Priees of SoaK" and Detergeats 

3320. SHRI MOOL CHAND DAGA : 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) the details of the new soaps and 
detergents introduced by the Multinationals 
in the country during the last three years ; 

(b) whet her prices of these product's are 
- regularly risIng; 

(c) whether the indigenous concerns 
producing these items are working to their 
full capacity; 

(d) if not, the reasons therefor ; nnd 

(e) whether Government are consider-
ing any proposal to declare soaps and 
detergents as essential commodities and 
take stef)s to reduce the prices of the 
same? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPl\1ENT IN THE MINISTRY 

. OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) The following nre some 
of the Dew brands of toilet soaps and 
synthetic ,detergents introdu~d in tb~ 
country. ' 
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Toilet Soaps 

Skip, Aramusk, Ponds Dream Flower, 
Ponds Harbal Soap. Ponds Cold Cream 
Soap, Clearsil and Dettol. 

Syathetic Detergent! 

Sunlight (I>owe~\ Check (Tablet) 

(b) Most of the a bove bran~s have been 
introduced recently. Howevel, a state-
ment indicating prices of some of tbe 
popular brnods in the last three years lS 

.:ven in tbe statement below. 

(cl and (d). A multi-national concern is 
dominant only in the manufacture of 
toilet soap in the country. The bulk of 
soap productIon in the country is in the 
form of laundry soup which 1S reserved 
exclusivelY for the SOlan scale sector. So 
far as productioal of detergent 1S concern-
ed the same is shared between the organis-

ed and the small scale sector in tbe r .. ltio 
\ 

,,)f SO to SO. Indiao concerns in the orga-
nised sector have Dot been able 10 achieve 
optImum capacity utlllsation in production 
of ' soaps and detergents 00 accouu&., inter-
alia. of inadequate marketing set up and 
inputs and labour and maoasement pro-
blems. 

(e) Soap bas been declared as an essen .. 
tial commodity under the Essential Com-
modities Act. 1955. The~ is no control 
on prices of soaps and deteraents. How-
ever, imp.rta of raw materials such as 
linear alkyl benzene of synthetic deter-
gents are arranged throuah STC to ensure 
that production does not suffer aDd prices 
are kept withm reasonable limIts. Also 
fatty acids are suppHed to small scale 
units through allocation to States at SubSI-
dised pflces. A schom e bas beeD intro-
duced for supplYlOg .cheaper vaneties of 
tOIlet soaps under the Public Distribution 
System @ Rs. 1.50 per tablet. 

Statemeat 

Brand 
Wrapper Prices 

(Local T dXes Extra) 

1.1.84 1.1.85 J.1.86 

S\lUli&bt T'\blet (150 Gm) 2.0\ 2.\7 2.'36-

Suoligllt Half DR[ (250 Gm) 3.07 3 32 3.62-

Lifebuoy (150 Gm) 2.35 2.5.2 2.50--

L-ux Toilet (l00 Gm) Standard 2.43 2.70 2.68-· 

Rexona (100 Gm' 2.45 2.72 2.70 

Liril (85 Gin) 3.75 

(75 Om) 3.50 3.68 

Pears (85 Om) S.OO 5.60 6.50 

Surf 1 (Kg' 20.05 20.0S 21.65 

Rin (125 Om) 2.4 7 2.52 2.67 

Wheel (J SO Gm) 1.92 2.12 2.27 

Sunlilht Detergent Powd er (500 Om) 6.35 6.35 7.fll 

-The cbange was OD account of the chaDle in the ela:e dut), slab from 5.2$% 

to I S% • 
• ·Benefit of Excise reduction passed on immediately to eonltlmer. 
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Delivery of Telegrams 

3321. SHRI MOOL CHAND DAGA : 
Will the ,.Minister of COMMU1'IICA-
TIONS ,be pleased to state: 

(a) the details of the -telegrams sent by 
post and by hand respectively," C.TO.s 
located at Jaipuf, New Delhi, Bombay. 
Madras and. Calcutta during tbe last 
three years ; 

(b) the types or ..... modern equipments 
provided in those offices during recent 
years and at what cost; 

(c) whether their working is fully satis-
factory and how far it has improved offi-
ciency ; 

(d) the number of telegrams lost locally 
and in transit· in these eTOs during the 
last three years, the major causes of losses 
and how they have been plugged in ; and 

(e) the number of telesrams pOlted 
from above crOs, from one to another, 
during the lust one year? . .. 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (a) to 
(e). The required informatiotl is being 
collected and shaH be placed on the table 
of the House in due course. 

Commbslon on Industrial Produdhltl 

3322 SHRI INDRAJIT GUPTA : 

SHRI BANWARl LAL 
PUROHIT: . 
SHRl NARAYAN CHOUBEY: . 

DR. V: VENKA TESH : 

SHRI SATYENDRA 

NARAYAN SINHA : 

Will the Minister of JN0USTRY be 
pleased to stale: 

ta) \\ be, her a Comm1ssion beaded by 
Sbri L.K. Jba, M:P. bas been set up to 
"Study and sUHelt measures for improvin& 
iIldultrial prodtmtivityad efficiency; 

(b) jf so, the details thereof 1 

THE MINlSTER 01" STATE IN mE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSURY (SHR~M. ARUNA-
CHALAM) : (a) Yes Sir. Government 
of India have constituted a Commission 
on Economic Efficiency, Productivity and 
Exports under the ChaiImansbip of Shri 
L.K. Jh.a, M.P. 

(b) The term of the Commission would 
be init!aJJy for a period of 2 years and Its 

" f unct Ions will be advisory in nature. The 
Commission shan :-

(i) Suggest measures for improviog 
cap~dty uti~isat!on. efficiency and 
productrvlty m industry botb in 
the prIvate and the public sectors; 

eli) Analyse the existing pol.cies ill abe 
global perspective and suggest 
measures to be adopted for im-
proving the performance o{ ex-
ports and the balance of payment 
position; 

(iii) Examine any allied issues in the 
field of economic po 1 icy tha t may 
be referred to it by the Govern-
ment. 

Supply of LPG Cyliaders to Ladakh 

3323. SHRI P. NAMGYAL : Will the 
M.n\stct o{ PE1ROl..BUM AND NATU-
RAL GAS be pleased to state: · 

(a) whetber in view of acute shOrlJge 
of fire·wood LPG has become very popu-
lar and proved sheaper in tbe Ladakh 
region of J&K ; 

(b) w'hctbcr it is a fact that the Indian 
Oil Corporation was. allowed to supply 
LPG on adhoc basis only since 1984 while 
Hmdustan Petroleum has been aIL wed to 
supply LPG on a fcaular baslS in Ladakh 
(lbout a month back; 

(c) \\bether it is also a fact that the 
Ladakh had been demanding to allow 
both the companies to compete iu the 
region so that leauhu supply of LPG 
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cylinders could be ensured in vi ew of 
non-existence of .. flUmg faclliti~s ; 

! 
(d) whether Government would allow 

IOC also to s*,ply LPG to Ladakh region 
on a regular basis ; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA 
DUTT) : (a) The usage of LPG as 
domestic fuel is heeo.minl popular in". 
Ladakh relion. 

(b) Indian Oil Corporation hds been 
marketing LPG in Leb under an ad-boc 
arrangement since 1984. Hmdustan 
Petroleum Corporation has commissioned 
a regul.J.r LPG dIstributorship at Leh 10 

~ober 1986. 

(c) to (e). At present the demand for 
LPG in Ladakh IS not adequate to sus-
tam more than one distl ibutorship on a 
viable basis. 

Cost of Hard Coke fa Leb 

3324. SHRI P. NAMGY AL: Will the 
Minister of ENERGY be pleased to state: 

(a) what is the landed cost of bard 
coke at Leh ; and 

(b) whether Government are conSI-
dering any proposal to subsidise the 
f~ilht charges of hard coke for Ladakh 
10 order to bring down its landed cost for 
the benefit of the people of Ladakh ? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE) : (.1) The landed cost 
of Hard Coke at Leb IS about Rs. 2950 
per tonne. 

(a) No such proposal is under COnsi-
deration of the Government. 

A Raids OR Sweets Shops in Delhi 

3325. DR. G.S. RAJHANS: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be ploued to • ta te : 

(,) whether the Department of weights 
a nd Measures of Delhi Administration 
raided several shops ie the capita) on the 
eve of Diwah and fund short '\veilhing of 
sweets etc., as reported in the Indian 
Express of 31st October, J986 ; 

(b) if so, the number of shops found 
short weighing ; and 

(c) the action contemptlted by Govern-
ment agJinst tbe defaulters? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM . NABI 
AZAD) : (a) Yes, Sir. 

(b) and (c). Accordmg to the report 
received from the Delhi AdmlDistration, 
77 shops were found glVlgg shottweight of 
sweets. Legal actions have been initiated 
against the defaul lers. 

(Translation) 

Lignite deposits In Kapurdl. Rajasthan 

3326. SHRI MANPHOOL SINGH 
CHAUDHARY: Will tbe MIDister of 
ENERGY be pleased to state: 

(a) whether Kapurdl in Rajasthan bas 
larae depOSits of lignite; 

(b) whether a survey has been conduc-
ted JD the Ka purdi area for I ignite ; 

(c) the area where J Ignite deposits have 
been found as per the survey report; and 

(d) wnether Government propose to set 
up a hgnlte based thermal plant there? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (8) to (.c). Mineral 
Exploration Corporation Limited bas 
carried out Investigations for lignite in 
Kapurdi blook and at Jalipa block south 
of Kapurdi. These investigations indicate 
reserves of around 70. million tonnes in 
Kapurdi area and 40 miJJioD tonnes in 
Jalipa. These reserves occur in tbe top 
and middle )ilDite horizons. Javest"a-
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tions are soing on to assess the Mininl 
potentiality of the bottom lignite horizon. 

(d) Several tecbnical and economic 
issues nre still to be resolved before con-
sidering the establishment or a lignite 
ba,sed power plant at Kapurdi. 

Microwave Telepbone System In R~jastban 

3327. SHItI MANPHOOL SINGH 
CHAUDHAR Y : WiIJ the Minister of 
COMMUNICATIONS be pleased to 
state: 

(a) the places in Rajasthan where 
microwave telephone ~ystem will start 
functioning during the current year; 

(b) the area in which telephone lines 
will be connected with microwave Jines; 

(c) whether Government are aware 
that the pace of the work of microwave 
] i ne is very slow ; and 

(3) the time by which Ganganagar t 
Suratgarh, Loonkarnsar and Bikaner. will 
be lioked WIth Jaipur and Delhi through 
microwave? 

THE MINISTER OF STATE I~ THE 
MINJSTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a) 
During the current year, Jodhpur has been 
linked to Jaipur ·via Ajmer through a 
Wldeband Microwdve link. No other 
Microwave link is p:anned' for commls· 
sioning during this year. 

(b) In the coming years of the 7th Five 
Year Plan, the foUoWlO1 W_ideband and 
Nllrrow Band Mitrowave schemes have 
been planned for commissioniq in 
RajasthaD ; 

1. Jaipur-Bikaner Wideband 

2. Bikaner Surataurh-Ganganagaf 
Narrowband 

3. Jaipur-Sikar-Junjunu Narrow-
bapd 

4. Ajrner-BhiJwara Narrowband 

.. Jodhpur-Na$our Narrowband. 

(c) No, Sir. The works on the various 
schemes 2re progressing as per plans and 
the schemes will be c,ornmission'ed progre-
ssively during th is plan. 

(d) Ganganagar, Suratgarh and Bikaner 
are tentatively targeted to be linked with 
Jaipur during 1987·88. Jaipur is already 
linked to Delhi on wide Band Microwave 
and Coaxial Jinks. At present, there is 
no proposal to link-up Loonkarnsar with 
any microwave system. 

)English). 

Drilling at Kaikalur in Aodbra Pradesh 

3328. SHRI SRIHARI RAO: Will 
the Minister of PETROLEUM AND 
NATURAL GAS be1'leased to state: . 

(a) wether the drilling at Kaikalur-3 
in Andhra Pradesh was discontinued by 
the Oil and Natural Gas Commission due 
to recent flloods ; 

(b) if so, the estimated loss on this 
account : and 

(c) if not, the details of the driling and 
the amount spent thereon ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM and NA. 
TURAL GA$ (SHRl BRAHMA DUTT) : 
(a) No, Sir .. 

(b) Does not arise. 

(c) The well was drilled to a depth of 
2129 metres and it Is still under testing. 

Legal status for Lot AdaJats 

3329. DR. B. L. SHAILESH: Will 
the Minister of LAW A ND JUSTICE be 
pJe.lsed to state .; 

(a) whether there is any proposal with 
Government to confer 'legal status' on 
Lok "Adalats and to reccgnise legality of 
their verdicts; and 
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'(b) if so, the details thereof and when 
the decision is likely to be taken ? 

THE MINISTER OF STATE I~HE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) and (b). 
The Committee for Implementing Legal 
Aid Schemes has m~ ... de a proposal to the 
Government to enact legislation the sub-
ject of Legal aid. This included confer-
ment of I~gal status on Lok AdJILlts and 
enforcement of tbelr decJsions as if they 
are decrees passed by courts. Tre pro-
posal IS bemg studied and a decision will 
be taken soon. • 

Bargi Hadro Electric Project 

3330. SHRI AJAY MUSHR~N; Will 
the Minlster of ENERGY be pleased to 
state: 

(a) whether the Balgl Hydro ElectrIc 
Project (2 x 45 M~ has been pendlcg 
with CEA/CWS for c1~arance sir.ce 1982 ; 

(b) if so, tbe reasons for the deloy in 
clearance of the same; and 

(c) the tIme by which the project is ex-
pected to be cleareq ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGl):' (a) to (c). fhe 
project report in respect of th e 
power ccmponent of tbe B..:rgi multi-
purpose Project (2 x 45 MW) was r.eceived 
10 the CcntJal ElectCJc ty Authonty 
(C.E.A.) in OCtl ber, 1982 and has been 
examined; it could, however, be processed 
further in the C.E.A. only ~fter the 
irrigation component IS cleared. 

t\UisattOD of full Potential of Ganga 
Water for GeotratlngtHydro-Power 

3331. SHRI K. RAMACHANDRA 
REDDY : Will the Minister of ENERGY 

. be pleased to st,,: te : 

(a) whether tcn thousand mega-wlltts 
of electricity can be generated by makjna 
use of Gar.ga water; 

(b) the reasons for Dot utilisiog the 
fuU potential of Ganga water for geae-
ratios bydro-power ; 

(c) whether hydro-power c~n be ,eoc-
rated from the pomt of coofluence of 
Bhagiralhi and Alakananda upto the see 
a t Calcutta; and 

(d) ,if so, the steps GovernmenJ pro· 
pose to take in this regard 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRI 
SUSHILA ROHTAGI): (a) to (d). The 
hydro-ekctric potential of the A taka-
nan:Ja, ,the Bhagirathi and the main 
Gang,l be:ow the confiuer.ce of the 
Alakananda and the Dhagi fa t hi at Dev 
Prayag has been tentat ively ~slil1lateJ at 
2208 MW, 1414 MW and J525 M\V res-
pectlvely (total Sl47 MW) at 60% toad 
faclo-. 

The hydlo-eJectflc potential IS being 
developed keeping in view factol s such 
as th c avadabJJJ ry of financial res,-rces, 
the anticipated power demand in the 
Region, tcchno-ecC'nomic feasibility and 
gestation periods of individual projects and 
tbe ir,;gation 4lnd flood control bencfis, 
If any, expected to be derived. In addi-
tion to three hydro-electfJc projects, 
namely. Maneri BhJIJ Staae I, Garilwal-
Rlshikesh-CblJla and Gangel Candls (with 
a total lOstalled capacity of 279.2 MW), 
which ate In operation; four bydro-
electric projects wIth a total 'lDstalJed 
capaCity of 2104 MW ale under COns-
truction/have been sanctioned by the· 
PJanniog Commission. 

Post Offlces/T /Dlstaace/Kltometre 

3332. SHRI K. RAM CHANDRA 
REDDY.will the Minister of COMMU-
NICATIONS/ be pledsed to state 

(a) whether 50 percent of \he villagcs 
and habitations ID tbe country are wilhout 
post offices ; 

(b) whether there is a ban on locatio& 
post offices in villages ; 
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(c) when the ban is likely to be lifted : 
and 

(d~ whether Goverrment propose to 
provide post offices [It a distJnce of a 
kllometr~ for jill villages and h.witation 
by the end of the Seventh Plan ? 

THE MINISTER OF STATE IN THB 
MINISTERY OF COMMUNICATION 
(SHRI SANTOSH MOHAN DEV) ~ 
(8) There are 5,79,134 vIII ges 10 th~ 
counrty which are Selved by 1;28,313 
post offices established in rural areas. The 
pattern of postal organisation in rural 
alea lS as follow :-

A certain number of vilJages are 
grouped together and a post office (extra-
depJrtmental m most cases and depart-
ment.ll 10 some edses) is opened at a 
central VIIJ~gc. In this postel service as 
provided to all the villages. The vlllaae 
postmen/dellvery agents attached to rur") 
post offices VISIt the other villages on a 
day to day basiS. Besides delivering postal 
af tides and pJying mone) -orders, they 
also sell postage stamps and statIonery 
reglsteF postal JI ticres ar.d colJect corres-
pondence for despatch. This bnng tbe 
position, even though some villages have 
post offices ~tnd other do not, postal 
service IS available to the entJl e rural 
sector in the country. 

(b) and (c). No Sir. Th.:re is no ban 
on locatlllg post offices in villages. There 
is. howe\(er, a bart Imposed by the 
Ministry of Finance ,1nd ID fOlce since 
1984 00 cre.,lion and fillmg up of posts. 
As opening of new post offices generally 
IDvolves creation of new posts. no pro-
gramme of opening of new post offices 
is beang iR1plem~lntcd ttt present exept in 
a few easel where it is possible to do so 
by re-deployment of hvaj'able manpov.er. 
There IS no indication .wallable at ptcscnt 
as to when the ban on creatton of posts 
is likely to be lifted. 

(d) No Sir. There 15 no policty ~t 
present of pi OVid I". a post office witbin 
one kIlometre of every vdlqe. The pollcy 

followed so far is tbel' subject to tbe 
mmJmum requirment of populaJion 2nd 
revenue being satisfied, a new post office 
may be opened at distadce of not Jess tban 
3 kIlometers from the nearest eXIsting 
post office. 

[Translation] 

UtWsatioa of Gas Going Waste 

3333. SHRI IcANWAR RAM: WifJ 
the Minister of PETROLEUM AND NA-
TURAL GAS be pleased '0 state: 

(a) ,Whether if JS a fact that Gas worth 
rupees 50 lakhs is going waste ~\ery day; 
and 

(b) If so, the arangement being made 
to save that gas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHM DUTI): 
ta) and (b). Gas is at present belts flared 
due to a varIety of rea50rs. 

The following steps are being taken to 
reduce flaring of natural gas : 

Additional compression facltit es are 
beiDg prOVided III the \Ve.ern 
Offshore reglOD. 

Plans a!e bemg made for gathering 
the small quantities of associated 
natural gdS Yt h lch being fi.ued In 
isolated flelds m Guj~ir Jt regIon for 
wb ich consumers have ~llso been 
Idenl ified. 

In the Eastern regbn, Oil & N~lturJl 
Gas Commission and Oil India 
Limited have committed 8<15 to nt W 

consumers. 

O.IS authority of India h.\\e also un· 
dertaken .1 study on connecting 
various oil .fields in Assam by .1 

network of pipelines to form .1 gnd. 

Fallback consumers are being deve-
loped to util.s..: gas \\hen regular 
consumers fall to 11ft committeU 
quantities. 
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Harnessing of Wind Power 

3334. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
ENERGY be pleased to state: 

(a) whether any study has been made 
~ to asseSs tbe wind power potential in the 
country ; if so, when and by whom it was 
made; 

(b) which are the areas in South India 
that have been identified as having good 
potential wind speed ; 

(c) whether steps have been taken to 
promote the harnessing of the wind power 
for the generation of electricity; if so, 
the estimated expenditure on the project 
and cap9.city ; and 

(d) whether .lDY windmill is intended to 
be set up in the State of Kerala and jf so , 
its lik ely Jocation ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (al Yes, Sir. A 
Handbook on Wind Energy D~ta for 
India has been published under a project 
of the Department of Non-Conventional 
Energ) Sources. Wind monitoring pro-
jects· have also been taken up initiaiJy in 
six States to provide detailed :lDd reliable 
information for planning large wind 
energy projects. . Such projects will be 
extended to cover more States during the 
Seventh Plan period. 

(b) Based on available information 
Mood wind conditions exist for generation 
of electricity from wind along the 
Soutbern Ceast line of Tamil Nadu and 
the Palghat Gap near Coimbatore. ~ Many 
other inland areas in the Southern States 
are suitable for 'Water pumping \\'indmiJls 
which can operate at relatively Jow wind 
speeds. 

(c) Yes, Sir. Five wind farms with an 
BIIregate ~apacity of 3.3 MW have been 
set up at M, ndvi (1 MW) and Okha (550 
~W) in Guj:\rat; Tuticorin (SSO KW) in 

Tamil N ldu; Puri (550 KW) in Orissa ; 
and Deogarh (550 KW) in Maharashtta. 
Over 3.5 Million units of electricity have 
already been generated from these projects 
and fed to the respective state grids. The 
total expenditure on t he five projects -is 
estimated to be Rs. 6.00 croces. Further 
wind farm projects of 4lggregate capa-
city 2.2 MW are under installation. 

(d) The setting up of similar wind farm 
projects in State of Kerala can be consi· 
dered when availability of adequate wind 
speeds has been established. However. a 
few water pumping windmiUs have been 
set up in the State for demonstration and 
field trials. 

Central Industrial Projects In 
ADcJhra Pradesb 

333S. SHRI V. TULSIRAM : win the 
• Minister of INDUSTR Y be pleased to 

state : 

(a) the number of Central Industrial 
Projects in Andhra Pradesh for which 
Central ap~roval has already been given 
but the work has not yet commenced; 

(b) the details of these projects to-
sether with loc'ltion thereof; 

(c) the time by which the work is ex-
pected to be started ; and 

(d) if not, the reasons therefor? . . 
THE MINISTER OF STATE IN THE 

DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF 
I·NDUS1RY (PROF. K.K. TEWARY) : 
(a) to (d). Information is beiDI collected 
and wiU be laid OD the Table of tbe 
House. 

Propolal to •• elop Small Scale ladustrlel 
In Tribal areas ID A.P. 

1336. SHRI V. TULSIRAM: Will th e 
Minister of INDUSTRY be pleased to 
Itate : 
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(a) whether thelc is any proposal 
under consideration of Union Govern-
ment (or the deyelopment of small"scale 
units/induuries in th e tr ibal areas· in 
Andhra Pradesh; 

(~ if so, the details of the scheme and 
the" names of small scale units/mdustries " 
to be set up in tbe tribal areas; 

(c) tbe extent to which such industries 
will improve the financial an~ ether 
Ii'ving conditions of tribals ; and 

(d) tbe amount earmarked by the 
Union Government and t~e lime by which 
it will be aiven 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT iN THE MINtSTR Y 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) to (d). The information 
is bema collected. L 

Petrol Pumps allotted to Aodbra Pradesb 

3331. SHRI V. TULSIRAM : Will the 
Minister of PETROLEUM AND NATU .. 
RAL GAS be pleased to state: 

(a) whether it is a fact that the num-
ber of petrol pumps in Andhra Pradesh 

is much lower than the neilhbouring 
States of Orissa, Maharasbtra, Kamataka, 
Til mil Nadu and Madhya Pradesh ; 

(b) if so, the reaSOns therefor; 

(c) the number of petrol pumps allot-
ted in Andhra Pradesh and neighbouring 
States durjng tbe last three years; and . 

(d) the number of such pumps out of 
them allotted in Mehboobnagar disirict in 
Andhr~ Pradesh 1 

• 
• THE MI~ISTER OF STATE OF THE 

MINISTRY OF PETROLEU(\1 AND 
NATURAL GAS (SHRI BRAHMA 
DATT) : (~) No, Sir. As on 30tb Sept. 
'86, there were 1081 Retail Outlets in 
Andbra Pradesh compared to 287 in 
OrIssa; 834 in Karnataka; and 191 in 
Madhya Pradesh. Only Mabarashtra 
had 1396 Retail Outlets and Tamil Nadu 
li90. 

(b). Retail Outlets are established on 
the basis of surveys conducted by the oil 
industry taking into consideration volume/ 
d lstaoce Dorms. 

(c) The required information is liven 
below:-

. 
1983-84 1984-85 1985 .. 86 

Andhra Pr~\desh 21 40 23 

Orissa 5 IS 20 

Mabarasbtra ·14 30 49 

Kamataka 16 32 42 

Tamil Nadu 35 41 65 . 
MlldhY.R Pradesh 10 22 27 

101 180 227=508 
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Cd) Out of the Retail Outlet dealer-
ships allotted in Andhra Pradesh, 5 have 
beeD allotted in Mahboobnngar District. 

Performance of Coallodla Ltd. and 
Bharat Coking Coal Llllliteci 

3338. SHRI RADHAKANTA DIGAL: 
will the Minister of ENERGY be pleased 
to state: 

(a) whether Government have Fe"viewed 
the performance of Coal India Ltd. and 
two of its subsidiaries Dharat Coking 
Coal Limited and Western Coalfields Ltd., 
and 

PRODUCTION (MiJlfon tonnes) 

Coal India Lil!llted 

Bbarat Coking Coal Ltd. 

Western Coalfields Ltd. 

CAPITAL EXPENDITURE (Rs. Crores) 

Coal India Ltd. 

Bbarat CokIng Coal Ltd. 

Western Coalfields Ltd. 

PROFIT EARNED/LOSS SUFFERED 

Profit {+ )/Loss (-) 

Coal India Ltd. 

Bharat Coking Coal Ltd. 

Western Coalfields Ltd. 

The figures of profit and Joss mdicated 
for Bbarat Coking Coal Ltd. and Western 
Coalfields Ltd. are after adjustment from 
the Coal -Price Regulation Account. 

The audited accounts for 1985·86 a~e 
beioa finalised. 

DIIrupfloa or TetecOlDIIIUDlcatioo Senlces 

3339. DR. V. VENI(ATESH : Will the 
Minister of COMMUNICATJO~S be 
pleased tt' atate : 

(b) if so, tbe details of the performance 
of Coal India Limited, Bharat Coking 
Coa'· Limited and Western Coalfields 
LimIted in 1984 .. 85 and 1985.86·1 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) and (b). Govern-
ment of Indla regularly reviews the per .. 
forn1ance of coal companies. The per-
formance of Coal India Limited and two 
of its sU1>sidJaries, namely Bharat COklD8 
Coal Limited and Western Coalfields Ltd. 
during 1984·85 and 1985-86 was as 
under :-

1984·85 

130.81 

21.84 

4~.05 

787.87 

135.13 

275.94 

.. 

(-) 

(-) 

(+) 

1985-86 

134.11 

21.08 

48.88 

842.73 

166.62 

281.40 

(Rs. Crores) 
1984·85 

78.03 

90.12 

6.94 

(a) whether telecommunica,jon services 
especially the teleprinter and telex servIces 
were disrupted ID the COUDtry recently ; 
and 

Cb) If sq, the reasons thereof 1 ,. 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): Ca) 
and (b). The fUnctIoning of telecommUni-
cation service 11 tenerally satisfactory_ 
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However, telecommunica tions serv jCe8 
especially the teleprinter and telex services 
were temporarily affected in the country 
recently due to 'Work to-Rule' agitation 
by a.group of telecommunication staff. 

Transfer of Gas CODDectlODS In DeIhl 

3341. SHRI PARASRAM BHARD· 
WAJ : Will the Minister of PETROLEUM 
AND NATU}tAL GAS be pleased to 
state: 

(a) whether Governmen t are aware in 
regard to the hardships being experienced 
by the customers due to the introduction 
of a new system by the Indian Oil Corpo-
t ation under wbich the customers have to 
deposit th e cylinders. with the Gas Distri-
butors at the time of shifting their resi-
dence from one locality to another in the 
capital; 

(b) whether the new distributor takes 
his own time in supplying cylinder to the 
customer ~nd - in this the customer faces 
di fficulti es ; and 

(c) if so, the action taken or proposed 
to be taken in tbe matter to remove the 
hardships being faced by the customers ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PE'TROLEUM AND 
NATURAL GAS (SHRI BRAHMA 
DUTT) : (a) to (c). Under the procedure 
now in vogue a customer moving from 
Qne locality to another in the same town 
is not required to surrender his LPG 
cylinder/pressure regulator. The custo-
mer can begin getting refill supplies after 
presentation to and registration with the 
new distributor of the Transfer Termina-
tion Voucher issued by the previous dis-
tributor. 

Production aad Import of Soda AsIa 

3342. SHRI MOHANBHAI PATEL: 
VJil1 the Minister of INDUSTRY be 
pleased to state: 

(a) the quantity of soda ash imported 
during 1984-85 and 1985-86 with details of 
Dame ()f country, rate of import and tbe 
\0\11 amount involved; 

(b) the aaency through which the 
import was made, how it was distribute4 
amonpt actual users and the rate at which 
it was distributed; , 

(c) whether Government are consider-
ing proposals to increase the production 
of soda ash in the country to check the 
import and make it available at cheaper 
rate; and 

(d) if so, the details therefor '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMI:ALS IN THE MINIS-
TRY OF INDUSTRY (SHRI R.K. 
JAICHANDRA SINGH); (a) and (b). 
Imports of Soda Ash are allowed under 
Open General Licence (OOL) to the 
actual users. The importers are required 
to register their contracts with DUTD 
before effecting imports. Accordina to 
the available information, the quantity of 
Soda Ash registered for imports with 
DGTD against contracts during 1984-85 
and 1985-86 was as foJJow : 

1984·85 

1985-86 

72,390 MTs 

2,01.501 MTs 

As per aVJilabte information, the c.i.f. 
price of light Soda Ash has ranged bet-
ween us $ 110 to US $ 155 per MT 

. during thJt period. Bulgaria, Kenya, 
Roman i a and US A ar e the main count-
ries from where the imports have been 
made. 

(c) and (d). Government has "recently 
delicensed manufacture of Soda Ash 
(Standard Solvey process) to increase pro-

. duction. 

Cost of prodaetIoa of CeJaeat 

3343. SHRI MOHANBHAI PATEL: 
Will the Minister of INDUSTRY be 
ple~ to state : 

(a) whe~her the cost of production of 
cement in India is biSbee than in foreiBn 
countries; 
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(b) If $0, whether any study has been 
made to ascertain the causes and it so, 
the details thereof ; 

(c) wbether any foreign technolog} has 
been sought (0 reduce the cost of pro-
duction of cement in the country ; and 

(tt) if so, the details thereof and steps 
taken by Government in this respect? 

THE MINISTER OF STATE IN THE 
DEPARtME~T OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) and (b). The cost of pro-
duction of cement is a function of various 
factors mcluding the sea) e of operation 

. and the cost of vdrious inputs like raw 
material, fuel and power. Hence, com-
parison of international costs and pnces 
will be relevant only if such factors ope-
rating in indian plants are similar to those 
prevailing abroad. 

(c) and (d). Yes, Sir. Foroign techn .... )-
logy in the fMm of consultancy has been 
permitted from foreign collaborators such 
as MIs. Mitsublsbi M ,ning & Cement Co. 
Ltd. (MMC e), Japan, MIs Onoda Engg. 
and Consultancy Co. Ltd., Japan, Mis 
Lafarge of France, MIs Rugby Cement 
Consultants, UK, Mis. Blue Circle 
Industries. U.K., Mis. Holder Bank and 
Consultancy Limited. Switzerland etc. for, 
introduction of pre-calcinators to dry 
process kilns, conversion of wet to semi-
dry/dry process and optimisation of pro .. 
duction. This WIll result in higher pro-
duction with lower out-put cost. Besides, 
iatroduction of sophisticated equipments 
like Stacker ~ecJaimer, Vertical Roller 
Mall. sophisticated instruments and 
B1ectrooic Controls and Low Temperature 
salt technology is expected to maximise 
production at a lower cost. 

UaIer 1lttIIIfltleD of IMtaIied mpadl! by 
biduslr, maiD cause of UnemploYmebt 

aad shortage of Gooas 

3'544. SHltt ANANTA. PRASAD 
.SB1HI : Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether qovernment have come 
to the conclusion that under utilisa.tioD of 
instalJed capacity by the Indian industry 
lS the main cause for wjdespread un-
employment aDd shortage of goods in tbe 
country and also the price rise ; and 

(b) if so the steps Government pro- . 
pose to take to curb this te~dency in tbe . 
managers of Indian 'ndustr.)' ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b). While the level 
of capacity utilisation has a bearing on 
employment, prices and availabiJity of 
goods, it cannot be legarded the main 
cause f()r unemployment, shortages and 
price 1 ise. However, optimum utilisation 
of Cd pacity continues to be a major objec-
tive of Govetnment's Industdal Policy 
and several measures have been taken for 
raising production through better utilisa-
tion of capacity. This is being secured, 
inter alia, through suitab1e changes in 
industrial licensing and import policies as 
well as through monetary and fiscal 
measures and improvement in infrastruc-
ture. 

Developmeat of New Technologies ror 
Telecommunicatlou Net York 

3345. SHRI T. BASHEER: WIll the 
Minister of COMMUNICATIONS be 
pleased to state.: 

(a) whether the United N ationa 
Development Programme has extended 
and approved a project for development 
of new technologies for the . Indian tele-
communication net work; 

(b) if so, tbe objectives of the projects; 
and 

(c) the amount of assi~tance rendered, 
taraet for (;ompletion of the project and 
the actual stage of tbe' project in detail? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNiCATIONS 
(SHIU SONTOSH MOHAN nav): (i) 
YeI, Sir. 
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(b) To expand Indian Telecommunl-
cation Network both in quality and 
quantity by way of research, experimenta-
tion engineering and filed testing of new 
technologies, in the (oUowin's areas :-

1. Data & Telematic Services; 

2. Satellite Communication; 

3. Wideband Radio Relay Systems; 

4. Integrated Services Digital Network. 

(c) (i) S 999,200 

(ti) 1990 

(iii) The project has been approved 
tecently, Nomination of Pro-
ject lJil ector and Subject Co-
ordinators have been done. 
Implementation of the Pro-
g:amme will be taken up as per 
schedule apPloved. 

AbsorptioD of Imported T ecboology 

3346. SHR I T. BASHEER : Will tbe 
Minister of INDUSTRY be pleased to 
state: 

~) whether it is a f ~ct that not a 
single tecbnolo&y packa@e imported into 
tbe country bas been' absorbed though 
the countlY is importing technology under 
licence to produce; and 

(b) if so, the reasons for the same? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF I~DUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA· 
CHALAM) : (a) No, Sir. 

. (b) Question does not arise. 

Expansiou of Tbodupuzha Telephone 
Exchange 

3347. SHRI T. BASHEER : Will the 
Minister of COMMUNICATIONS be 
pleased to atate : 

(a) the present capJcity o! Thodupuzha 
Telephone Exchange ; 

(b) tbe number of applications for 
telephone CODJlectlons pending as on date, 
category-wise list; 

(c) whether there is any proposal for 
immediate expansion of the exchange; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (a) 
The present capacity of Thodupuzha ex-
change IS 800 Jines. 

(b) As on )-11-1986 the number of 
applIcations pend,ng (category-wIse) are: 

OYT 

Special 

Gener.il 

. Total: 

(c) No, SIT. 

46 

48 

325 

419 

(d) Docs not arise in view of (c). 

Allocation for off-shore aacI OD-sliore Oil 
Exploration 

3348. SHRI T. BUSHEER-: WIll the 
Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state : 

\a) the places identified for ofT-shore 
and on -shore oil exploration in the coun-
try ; and 

(b) t h~ amount allocated for the same 
in the current plan period ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA 
DUTT) : (a) Exploration is proposed to 
be undertaken in the followina basins 
during die VIl Plan period :-
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ONSHORE 

1. Cambay 

2. Kutch-Saurashtra 

3. Upper Assam and Arunachal 
Pradesh 

4. Rajasthan 

5. Assam-Arakan 

6. Nagaland and C.lcbar 

7. Bengal 

8. Him:llayan Foothills & Ganga 
Valley 

9. Krishna-Godavari 

10. Cauvery 

11. Mahanadi 

12. Category IV basins 

OFFSHORE 

I. Bombay High 

2. Kutch-Saurashtra 

3. Kerala-Konkan 

4. Krishna-Godavari 

5. Cauvery 

6. Bengal 

7. Andaman Mahanadi/NEC 

(b) About Rs. 2833 crores in~VII PJan. 

Stepping up of Export of Englneeriog Goods 

3349. SHRI LAKSHMAN MALLICK: . 
Will the MlDister of INDUSTRY be 
pleased to sta te : 

(8) whether it is a fact that a larae 
number of enameeriq companies are not 

stepping up export despite their technical 
and managerial capability to enter the 
international market in a big way; 

(b) if so, the details regardina the per-
formance of such companies; and 

(c) the teaction of Government in this 
regard 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b). Indian EngI-
neering companIes have not been able to 
penetr,lte the international market in the 
slgnlficant way, malnly due to theIr diS-
advantages in terms of price competiti-
veness, and technological status. 

According to a study conducted by tbe 
Engineering Export Promotion Council, 62 
top engineenng companies have exported 
only to the extent of Rs. 25.93 crores 
dunng 1983·84. There is considerable 
scope for improvement in this regard. 

(c) Government arc aware of the export 
potential of the IndIan Engireer log indus-
tries. Som e of the engineerIng in~ustries 
such as castings and forgings have been 
IdentIfied as thrust areas for exports. 

Government hdve taken various mea-
sures to step up exports by way of 
supplying the essential inputs at lDterna-
tiona I prices through IPR Scheme, and 
also permi tting the imports of technology 
by way of equlpmcnts required for moder-
nisation of the Plant and DesiID Drawings 
to update th e Indian products to Inter. 
national Standards. 

E,.tuation of growth rate of Iodustrial 
Production and Quality 

3350. SHRf AMARSJNH RATH~WA ~ 
Will the MJDister of INDUSTRY be 
pleased to state: 

(a) whether Government have' made 
any evaluation of contlDuous decline in 
gtowth rate in industrial production and 
alto in tbe quality ; 
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(b) ir so; the resuJts" of such evaluation 
and the reasons therefor; and 

(c) what directions bave been issued by 
his ministry in this respect to the manu .. 
factures? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTR.Y (SHRI M. ARUNA· 
CHALAM): (a) to (c). Analysis and 
monitoring of industrial product.on trends 
are done on regular basis. According to 
C.S,O. iodex of industrial ('IToduction, the 
rates of growth during tbe past few 
years were as follows: 

Year Rate of Growth 
(percent) 

1980-81 4.0 

1981·82 8.6 
1982·83 4.1 

1983·84 6.1 

1984·85 6.8 

1985·86 6.2 

1986-87 (April-Aug) 5.7 

Government have been stressing the 
need for improving productivity and up-
grading quality of products. To spread 
the concept of quality maintenance- and 
to inculcate a sence of quality awareness 
in th e minds of both producers and COn-

sumers, the month of November 1986 is 
beiDg obs erved as C Quality Maintenance 
and Improvement Month", During this 
montb, special campa ign to achie~ higber 
stand,lrds of quality. productivity and 
consumer service is bemg organised throuab. 
out the country. 

Setting up of Multi .. r"el Tbenaal 
Plant at I(uojataballiu Karnataka 

3351. SHRI SRIKANTA DATTA 
NARSJMHARAJA WADIYAR : Will the 
Minister of ENERGY be pleased [0 

state : 

(a) Whether Government propos to 
set up a multi-fuel thermal PIa: 
Kun;atabailu , near Mangalor: at 
Karnataka ;. in 

(b) if .so, the estimated cost of the' 
project; 

(~) whether tbe proposa) is expected to 
be Implemented by the end of lh Se 
Five Year Plan • e ventb • 

(d) if sOt_he steps faken to jmpleme~ 
the above proposal; and 

4 

(e) the details thereof? 

THE MINISTER OF STATE IN TH~ 
DEPARTMENT OF POWER IN THE 
MINISTR Y OF ENERGY (SHRIM 
SUSHILA ROHTAGl) . (a) d (b AT! 
Karnalaka' authorities b' ad an ), The 

. proposed the 
setting up of a muJti .. fuel Tbermdl ~ 
Plant (2x210 MW) at Kunjataba'J OWer 
ManaaJo I u near re at an estimated COSt f 
Rs. 44S crores. 0 

(c) to (e). The Proposal was e . 
. h Ce xamlned 
~n t e ntral Electricity Authorit (C 
In consuJtation with the oth Y ,B,A) . er -appralS1Do 
agencIes. The proposed site has not 0 

found compatJble On ~. been 
d . ,.DvJronmentaI conSl eratlOn. Tb e Kamat k 

Co · a a POwer rpOratiOD have} aCCord' hl 
d ' d In&,y, been a vise to prepare a rev d fi Ise easibi)itv repor t for an alternative aite 'Th" . "$ has . e revIsed 
~.~~. not yet been received in tbe 

Ualts lastalled in Raidlur Thermal 
Power Project. Kamala". ' 

3352. SHRI SRIKANTA DA 17 
NARSIMHARAJA WADIY AR • W'U A 
Minister of ENERGY be Pl' ed' tbe 
state: cas to 

(a) the number of . 
UDits installed in Raichur Thermal p 

Kama.aka ; ow~r Project, 

(b) how many of thAl'''' . 
ad .. ~ units can 

pr uce pOwer by tbe eod of tbe . Se 
Five Year Plan . Veotb • 
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(c) the total MW at power to be 
generated from these units on commis-
si on ing ; and 

{d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENf OF POWER IN THE 
MINISTRY OP ENERGY (SHRIMATI 
SUSHILA ROHT AG I) : (a) to (J). Two. 
unlts of 210 MW each, have been 
i~a\1ed at Ralchur Ther~l ,,:ower 
Project, Karnataka. The first Unit was 
commissIoned in March, 1985 and the 
second unit in March 1986 arid both the 
unifs are generating power. Each unit 
can generate 210 MW of power. 

Wool Washing Plant in Rajasthan 

3354. SHRI VIRDHI CHANDER 
JAIN: Will the MInister of INDUSTRY 
be pieased to refer to the reply to Starred 
Question No. 3148 given on 18th March, 
1986 regarding plant for washing wool in 
Rajasthan aDd state the details of the 
proposal for setting up a scouring plant 
in Rajasthan for washing and cleaning 
.the wool?-

THE MINISTElt OF ST\TE IN THE 
DEPARTMENT OF INDUSTRIAL DE· 
VELOPMENT IN THE MINISTRY OF 
INDUSTRY(SHRI M. ARUNACHALAM). 
The propou\ to set up a scounng plant 
for wool JD Rajaslhan wIth an estunated 
-cost of Rs. 46.00 lakhs has been received 
from Rajasthan Khadi Gramodyog 
SaDstba Saogh, Bajaj Nagar, Jaipur-a 
Federation of All India Kh,ldi Institutions 
working in Rajasthan. Tbe Federation 
has aJreldy got ooe acre of land at 
Industrial Atea,. Bik..1ner to set up tbe 
plant. Since It IS the first sue6 . plant to 
be set up in woollen khadl sector, 
technical opinion has been SOulbt from 
Intematlonal Wool Secret.lriat (lWS) , 
Bombay, who are rendering technical 
guidelines to all the orgJnisations engaged 
in wool/woollen khadi production in the 
cou D try. 00 clearance from lWS, which 
is stin awaited, step' will be taken to 
_ up the plant. 

Telepriater Facilit, fa HiDdi in Rajasthan 

3355.~SHRI VJRDHI CHANDER 
JAIN: Will the Minister of COMMUNI-
CATIONS be pleased to state; 

(a) the names of the district head-
quarters in Rajasthan where teleprinter 
facility in Hindi has not been provided ; 

, 
(b) whether the ,facility has not been 

provided in Da. mer and Jaiselmer district 
headquarters ~ and 

(c) if so, the time by which teleprinters 
in Hmdi wiIJ be installed at the aforesaid 
places? . 

THE MINIST R OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : 
(a) Telegraph offices at SawalDladhopuf, 
lhalawar, Bund!. Dholpur, Jhunjbunu, 
Jalsefmer, Sirohi, Jalore, Chlttorgarh and 
Tonk are not provided with Hindi 
Teleprinter facIHty. However, More 
facilIty eXists for transmission and 
reception of Hindi telegr ,1ms. 

(b) Yes, Sir. At present, Telegraph 
Office at Bdr~r and laiselmer distrJct 
headquarters are not provided wIth Hindi 
TeleprJOter facility. 

(c) Hiadi teleprinter facIlity' at Banner 
is Uk ely to be provided by the end of 
March 1987. In the rest of the places 
Hindi Teleprinter facility wlil be provided 
as and when tbe tratIic IOdd justifies tbe 
same. 

IHustrles causlag air and w~ter pollutJoa 

3356. SHRI M. RAGHUMA REDDY: 
Will the Minister of INDUSTRY be . 
pleased to state: 

(a) whether Government have identified 
the industries both in Gove .. meot as wet! 
as in private sector situated in and around 
metropolitan CitIes which are causlDl air' 
and water pollution: 

(b) if 10, whether Government have 
formulated any 8uideJincs to be followed 
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by such industries to control air 'tnd 
water pollution; and 

(Cl the outcome of the steps taken by 
Government so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF lNDUSTRY {SHRI M. ARUNA-
CHALAM) : (a) to (c). Some of the 
State Governments and Union Territories 
such as Maharashtra, Rajasthan, 
Karnatlka and Delhi Admn. have earned 
certain studies in regard to industries 
causing environmental pollution. Steps 
taken by these States in this regard 
are :-

Maharasbtra ~ Thirty five chemj~1 

industries in the State have been identified 
as hazardous and these industries are 
being p.suad ed to shift such operations 
from crowded localities. 

Rajasthan: Ten lDdustries were identi-
fied as hazardous and detJiled instructions 
have been issued to the identIfied 
industrIes to prevent pOll ution of the 
environment. 

Karnataka : Investigation on the 
emission of gases from the unIts have 
been carried out and action is being 
taken under the relevant provisions of the 
Air Pollutiuo Act against the erflng units. 

Delhi Admn.: One hundred and twelve 
industrial units have been identified as 
carrying our--danlerous operation under 
the Factories Act. Of these, 105 which 
were inspected prosecutions agJinst 80 
industrial umts have been 1.lunched. 

The Central Pollution Control Board 
has prepared an inventory of hazardous 
induStries in different pJrts of tbe country 
based on the information coUected from 
the State Pollution Control Boards. 

Several State Governments have~set up 
expert com(llittees/aroups to investigate 
the safety a.nd pollution control measures 
in the industries located in the urban 
areas of the States. The States which 

have set up such expert groups include the 
following: 

(0 Assam 

(ii) Gujarat 

(iii) Haryana 

(iv) Karnataka 

(v) Kerala • 

(vi) Madhya Pradesh and 

(vii) Maharashtra 

Based on the investigations which are 
in varIous stages of progress, the respec-
tive State Governments have directed 
their industries for ensuring necessary 
safety measures. 

Bottling Facility in L.P .G. 
Surplus Eastern Region 

3357. DR. SUDHIR ROY: Will the 
Minister of PETROLEUM AND 
NATURAL GAS be pJe.ls ed to state: 

(a) whether it is a £:let that while the. 
Western Region is glutted in LPG it still 
continues to be a scarce commodity in 
the rest of the country ; 

(b) whether it is a fact that the LPG 
sur~)lus Eastern Region suffers from 
inadequate bottJ;ng faetlity ; and 

(c) if so, remedial steps being taken in 
the matter 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA 
DUTI) : (3) For obvious reasons, LPG 
production is not uniform in aU regions of . 
the cOUOlJy ; at present more LPG is 
produced In the Western region than in 
the other regions. L PO produced at 
various locations is utilised for catering 
to tbe requirements throughout the 
country. 

(b) At present the LPG bottling 
capacity in the Eastern region is more 
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tban the production of LPG in that 
region. 

(c) Does not atne. 
( TrtlllSlatlon] 

Geaeratlon of Power by Small aDd Big 
Hy6ro-eteetrie Projeds 

3358. PROF. CHANDRA BHANU 
DEVI : Will the M'nislcr of ENERGY 
be pleased to state : 

,(~ the number of small and big 
hydro-electric projects in the country and 
the places wb ere these are located ; and 

(b) the quantity of electricity generated 
by these projects? 

TIlE MINISTER OF STATE IN THE 
DEPARTMm-.T OF POWER IN mE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAOI): Ca) and (b): 
The required information is liven in the 
Statement below. 

Statement 

Smtlllllllll1JiI HydrD Eltctrlc SI4IIlons In the Co~nlry (As 0" 31-10-1986) 

State/Organisation No. or big No. of small Generation 
power stations hydro stations (~U) 

(1985·86) 

Nortbera RegkNI 

1. Common/Central Projects 

(3) BhakTa leas Manasement Board 6 lOS70 

(b) N.H.P.C. I 678 

2. Haryana J 

3. H nnachal Pradesh ~ 2 10 576 

4. Jammu & Kashmir 3 6 863 

5. Punjab 7 1 1487 

6. Rajasibu 3 923 

7. Uttar Pradesb 13 23 4582 

~-

TOTAL NOltnIBRN IlBGJON 36 40 19679 

---
WIItenl Retloa 

1. Gujlrat I 291 

~. Madhya Pra~ 2 4JJ 
# 
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--.. - ----- - -~------ - --
State/OraaniJltion No. of big No. of amaIl GoeeratiOll 

Power Stations hydro Stations (MU) 

(1985-86) 

3. Maharashtra 12 2 S235 

TOTAL WESTERN REGION J5 2 5941 
f> 
\ 

Southern Region 

1. Andhra Prad:sh 9 2 5744 

2. Karnataka 10 7310 

3. Kerala 9 S357 

4. Tamil Nadu J9 2944 

TOTAL SOUTHERN REGION 47 . 2 21355 

Eastern Region 

1. Bihar 3 235 

2. Orissa 4 2169 

3. West Bengal I 1 12J 

4. D.V.C. 2 I 405 

S. Sikkim 1 3 30 

--
TOTAL EASTERN REGION 11 11 29CiI 

Nortb-Eastera Rqioa 

1. Cen trat Projects 

(a) NPHC (Loktak) "I 413 
(b) NEEPCO (Kondong) 1 1 166 , 

2. Assam 1 

3. Manipur 3 

4. MQlbalaya 3 2 -354 
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-------------------------------------
State/ Oraanisation No. of big No. of smalJ Generation 

Power Stations hydro Stations (MU) 
(1985·86) 

s. Nagaland 1 .. 
6. Tripura - 3 6S 

7. Arunachal Pradesh 22 

g. Mizoram 1 

TOTAL N.E. REGION 5 34 998 

TOTAL ALL INDIA : 114 89 50933 

NOTE :-Does not include generation from certJin micro/mIDi hydel sta lions 
located in Isolated areas. 

Letters of Intent aad Industrial Licences for 
'No ladustry' districts in Bihar 

3359. PROF. CHANDRA BHANU 
DEVI : Will the Minlster of INDUSTRY 
be pleased to state : 

(a) the Dumber of letters of intent and 
industrial licences issued during Sixth Plan 
period for 'No Industry' districts 10 Bih~r; 

and 

(b) the nature of industries set up and 
their locatigns and the cost of each pro-
ject 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) 'No~Industry DIstricts" 
were identified in November, 198J. During 
the years 1982 to 1986 (upto September, 
1986), 8 total number of 17 lettels of 
intent and S indu~trial llcences (includmg 
3 carry-an-bUSiness lIcences) were granted 
under the provisions of the Industries 
(Development & Regulation) Act for set-
tin, up of units in 'No-Industry districts' 
of Bihar. 

• (b) Details, such as name & address of 
the undertakioa, location (includinl the 

name of district), item(s) of manuf,lcture 
and capacity, etc. in respect of all let t ers 
of intent and industrial licences issued are 
beIDg published regularly by the Indian 
I nvestment Centre in th eir 'Monthly 
Newslet~er'. Copies of this publl~tion 
are bema sent to tbe Parliamentary 
Library regularly. Generally. It takes 
about 3 to 4 years for an industrial project 
to fructify. Actual gestation period, how-
ever, varies from project to project. Thus, 
the indust.nal projects for which the above 
) cUer of mtent and mdustrial licences have 
been granted would presently be at various 
stages of implementation. 

Information regarding actual IOvest-
ment/cost involved in projects for which 
letters of lUtent/lDdustriJI licences have 
been gIant~d is not maintained centrally 
10 the Secretariat for Industrial Approvals 
in the Ministry of Industry. 

Alloa.tioa of Edible Oils and Sugar to 
Bihar 

3360. PROF. CHANDRA BHANU 
DEV.! : Will the M ,nister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) the month-wise quantity of edible 
oils aDd .upr allotted to pibar durms" 
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the past sil months; and 
'(b) the quantity out of allotted quota 

Dot lifted by the State Government during 
these months 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI OHULAM NABI .. 

AZAD) : (a) and (b). A statement indi· 
cating the allocatIon of edible ods and 
levy sugar made by the Central Govern-
ment to Bihar during May-October, 1986 
and quota lift ::d/unlifted by the Govern-
ment of Bihar during this penod is given 
below. 

Statement 

(Figures in M. Tonnes) 

EdIble Oils Levy Sugar 

AllocatIon 

May, 1986 SSO 

June, 1986 550 

July, 1986 550 

August, 1986 700 

September, 1986 1100 

October, 1986 700 

Losses 10 Coal lodla Limited 

3361. PROF. CHANDRA BHANU 
DEVI : Will the MinIster of ENERGY be 
pleased to state: 

(a) whether Coal India Limited is 
fUnctionml in heavy losses; and 

(b) the year-wise losses incurred by it 
during the last thJcc years ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) and (b). Coal 
IndIa Limited bad been incurrir g Josses tHl 
1980-81. It earned a profit of Rs. 34.20 
crores in 1981-82. 

Losses suffered by Coal India Limited 
during the last three years were as 
under : 

Liftiog 

23 

443 

927 

550 

300 

1400 

Year 

1983-84 

1984-85 

1985-86 

(EngliJh) 

,..._.-------
Allocation 

31,583.00 

31,583.00 

31,583.70 

31,583.00 

36,629.30 

36.628.50 

Unhfted 

t 1,472.90 

1,760.10 

298.10 

4,323.70 

Losses suffered 
(Rs. in crores) 

242.68 

78.03 

Accounts not yet 
finalised 

Use of Telephone Accessories 
Purchased from Open Market 

3362. SHRI SATYENDRA NARAYAN 
SINHA) : Will the Minister of COMMU-
NICATIONS be pleased to state: 

(~l) whether Department of Telecom-
munications will freely permit use of 



2S I W rlllen Answer, NOVEMOOR 2S, 1986 

telephone accessories purchased fr.om the 
open market for use with telephone sup-
plied by it; 

(b) if so, whether separate rules exist 
for use of telephone answering machines, 
cordless telephones, push button automa-
tic diallers etc. ; and 

(c) whether in" regard to telephone set 
also, subscrtber can have the choice of 
installing any &ct he can get from the 
market? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (a) 
Subscriber owned devices which have been 
type approved by Department of Tete-
communicdtlons such as Automatic Ans-
wering a~ld recording devices, Push Button 
and DIal type Telephones, Loud s~1king 
telephones, STD Barring devices, Auto-
dialling device with one automatic repeat 
attempt, Number storage devices, Device 
providing information on call duration, 
calling time and called number for use on 
PABX extentloos have been permitted as 
attachments to telephones. Cordless tele-
phones with. a maximum range of 100 
metres are also permitted to be attached 
to the telephones. 

(b) All type approved devices mention-
ed above except Cordless telephones can 
be installed by subscribers themselves 
without permission and licence fee. For 
Cordless telephont, however, prior per-
mission and liceRce from Department of 
Telecommunica tlons is required. 

(c) One basic telephone instrument 
wil1 be provided by the Department. 
Type approved 7telephone set can be used 
by the subscriber as a second instrument. 

Gro~tb Rate of Capital Goods Industry 

3363. SHRI SATYENDRA NAJtA-
Y AN SINHA : Win tbt Minister of 
INDUSTR Y be pleased to state: 

(8) whether there is a decline in the 
.rowth rate of capital loods industry ; 

(b) if so, the corrective· measures heiDI 
taken or proposed; and 

('C) whether tbe jncrea~ in import duty 
on capital goods has resulted in raising 
capital costs without benefiting capital 
goods iDduSh y 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) The growth rate of capI-
tal goods industry during 1984-85, 1985-86 

. and 1986-87 (ApJiI-June) were 3.4 percent, 
3.3 pe- cent and (-) 0.9 per cent res-
pectively. 

(b) Va(lous measures have been taken 
for 90ntmued gt owth in production of 
capital goods industries. These inclUde 
enhancing tbelr cdpabilities to f.lce inter-
national competition thlOUgh suLJbJe 
changes in industrial, tcad \! • and fiscal 
policies, encouraging schemes of moderni-
sation and technology' Upal cldatJon and 
providing assistance for adequate availa-
bility of inputs. 

(c) Increase in import duty, While 
having a bearing 00 capital costs, has the 
effect of safeguarding reasonab'e interests 
of the domestic industry by providing 
scope for increasing production and 
strengthening self-relIance. 

DetentrallsatioD of KVIC operatioll8 

3364. SHRI SA TYENDRA NARA-
Y AN SINHA : Will the Minister of 
INDUSTRY be pleased to state: 

(a) wbether. Government have directed 
the Khadi and Village Industrjes Com-
mission (KVIC) to decentralise its opera-· 
tions ; 

(b) if 80, whether this would help arti-
sans to obtain raw materials at their 
doorsteps ; and 

(c) whether Government are also consi-
dering bifurcation of the functions of 
Kbadi and Village Industries Commission 
and Kbadi·.nd Villaae Industries Board? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) KVle programmes are 
already being implemented through 27 
State K VI Boards, 1138 r.:gistered insti· 
tutions and over 31,000 cooperative socie-
ties. Steps are also being taken to further 
decentralise its activities. 

(b) Not necessarily. 
tc) The question of bJercation of fune-

tion~ of Khadi and Village Industries 
Commission and AU India Khadi and 
Village Industries Board does not arise as 
the latter is an advisory body only. 

TakiDg over of Sick Units 
3365. SHRI RAMASHRA Y PRASAD 

SINGH: Will the M1n;ster of INDUS-
TRY be p1eased to state: 

(a) the part:culars of the sick indus-
trial UOits which have so far been taken 
over by Go\ernment and the production 
of ea<:h unit since take over; 

(b) tbe partlculJrs of the sick i~dustr~al 
units which are stdi lying as sICk umts 
and whether Government propose to take 
them over during the remaming pe:-ioJ of 
Seventh Plan; and 

j 

(c) if not. the reasons th creror ! 
THE MINISTER OF STATE IN THE 

DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) A statement indicating 

particulars of 55 units taken-over under 
the I (D&R) Act 1951 as 1.1.1982 is given 
below. Out of these, 34 units have been 
nationalised, wbile SIX units have been 
denotified and have passed Into liquida-
tiOD. In accordance with the policy 
guide linea issu cd in 1981, banks an d 
financial institutions ale resPQnsible for 
monitoring arrangements jn respect of 
sick units. As such d eta i ls of the pro-
duction of each of these units since take 
over are not 'centrally maint1ined in this 
Ministry. 

(b) and (~). In accordance with the 
practices and usages customary among 
b..lnkers as also in confirmity with the 
provisions of the statutes governing na tio-
nalised banks, it wilJ not be possible to 
divulge the names of the Sick units assist-
ed by banks. The Seventh PJan Docu-
ment has rscognised that the policy for 
sick units lias to provide, wherever neces-
sary, for sanct.ons against inept or fraudu-
lent management and that sick units 
with no prospect of becoming viable 
should not be kept aJive artificially· at 
heavy cost. The document has suggested 
that special institutional arrangements are 
needed to deal with the complex problem 
of industriiJl sickness.· Accordingly, the 
Sick Industrial Companies (Special Provi-
sions) A\,.'1 , 1985 has since been enacted, 
which inter-alia, provides for the setting 
up of a Bo:ud for Industrial and finan-
cial Reconstruction, which would c0nsider 
schenles for re\'ival of Sick udts on 
merits. 

Statement 

List o/Industrial ~rlaki",s as on 1st January 1982 w/}ose 
Manoge~nt has IHtn taken ortr unde, Industries 

(Derelopmtnt and Regulation) Act. 1951 

I. MIs. Andhra Scientific Co. Pvt. Ltd., Machlipatnam(AP) 

2. MIs. Indian Rubber Mfrs. Ltd. Calcutta -. 
3. Mis. Carter Pooler & Co. Pvt. Ltd .. Calcutta 

4. MIs. Ganesh Flour Mills Company ~imited,. Delhi 

5. MIs. India Machinery Co. Ltd., tHowrah 
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6. MIs. Containers & Closures Limited, Calcutta 

7. MIs. Sri Janki Sugar Mills & Company, Dehradun 

8. MIs. Krishna Silicate & Glass Works Ltd., Calcutta 

9. MIs. Associated Industries (Assam) Ltd. 

JO. MIs. India Belting & Cotton Mills, Ltd., Hooahly 

11. MIs. Amritsar Oil Works, Amritsar 

12. Mis. Eastel n Distilleries (P) Ltd., Calcutta 

13. MIs. Motor & Machinery Mfrs. Ltd. Calcutta 

14. MIs. Vijay Mfg. Co. (P) Ltd. Bombay 

IS. Mis. GJuconate LImited. Calcutta 

16. MIs. Enge) India Machine & Tools Ltd., Calcutta 

17. MIs PI) board Industries Ltd •. P~mpore, Srinagl\r 

18. MIs. Britannia Engineering Co., Calcutta 

19. MIs. Bengal Potteries Ltd. Calcutta 

20. MIs. Pu1gaon Cotton MJlls Ltd., Bombay 

21. MIs. Cauvery Spg. & Wvg. Mills, Cauverynagar 

22. MIs. Western India Spg. & Mfg. Co. Ltd. Bombay 

23. MIs. Priyalaxmi Mills Ltd. Baroda 

24. MIs. Sri Subblaxmi Mdls Ltd. Cambay 

25. MIs. Indore Textiles Ltd. Ujjain 

26. MIs. Somasundaram Super Spg. Mills, Ramanathapuram 

27. MIs. Nation~t Rubber Mfr. Ltd. Calcutta 

28. MIs. Sri Rama Sugars & Industries Ltd. Dobill (A.P.) 

29. MIs. Kottayam Textiles Ltd. Ettumanoor (Kerala) 

30. MIs. Prabburam M i1Js Ltd. Cbcngennur (Kcrala) 

31. MIs. Malabar Spa. & Wvg. Mills Ltd .• Calcutta 

32. MIs. National Rubber Mfr. Ltd. (Kalyani Unit) 

33. MIs. Alokc J,Jdyog Vanaspat, & Plywood Ltd. Calcutta 

34. MIs. Inchek Tyres Ltd., Calcutta 

35. MIs, Swadeshi Cotton Mills, Kanpur 

36. MIs. Sri Dursa Cotton Spg. & Wvg. Mills Ltd. Calcutta 

37. MIs, Aluminium Corpn. of l~dia ~td., Calcutta 

38. MIs. Benflilmmunity Co. Ltd., Calcutt. 
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~ 59. MYs. AltoRo tyttt Lid., Cbelukadl 

40. MIs. Dr. Paul Lohman (India) Ltd. Calcutta 

41. Mis. Sri Ram Sugar & Industries Ltd. (Sitanapram Unit) 

42. MIs. Brentford Electric (India) Ltd., Calcutta 

43. Mit. Lily Biscuits Pvt. Ltd., Calcutta 

44. ·M/s. Lily Bacly Mitts Pvt. Ltd. Calcutta 

4'. Mis. Mabadet Tdes Mills, Hub) i 

46. Mis. Apollo Zipper Co. Pvt. Ltd. Calcutta 
-47. MIs. India Health Institute & Laboratory Ltd. Calcutta 

48. Mis. NatiOOal Iron & Steel Company Ltd., Calcutta 

49. MIs. Sree Saraswati Press Ltd., Calcutta 

SO. Mis. ShivraJ Fibe ,Art Litho Works, Na,pur 

SI. MIs. Seth Goviodram Sugar Mills, Ujjain 

S2. MIs. Jaora Sugar .\fills Pvt. Ltd., Jaora. Dist. Ratl8m 

S3. MIs. Motipur Sugar Factory Ltd. Motipur, Bihar 

54. Mis. Orissa Textiles Milts Ltd. Cbowdwar, Orissa 

SSe Mis. Mohini Milla Ltd., Belgharia. W. Bengal 

SettIBl tIP or PetI' ..... icaI Uaits 

3366. SHRI RAMASHRA Y PRASAD 
SINGH: .WiII the Minister of INDUS-
TR Y be pleased to state : 

(a) whether it is a fact tbat Govern-
ment are considering to set up r,etro-
chemical units in tbe country during the 
remaining period of Seventh Five Year 
Plio; 

(b) if so. the· details thereof and the 
location of units; 

(c:) wbether it is a fact that these units 
would be set up in the backward areas of 
the coun t. y ; and 

fd) if so, the details thereof and if Dot, 
the r.sons therefor ? 

THB MINISTBR OF STATE IN THE 
DEPARTMBNT OF CHEMICALS AND 
PBTI\OCHBMICALS IN THE MINIS-
Tay OP INDUSTRY (SHRI R.K. JAI 
CHAND~ SlNGH) : (a) Yes. Sir. 

(b) to (d). The details reaardin8 tb~ 
number of units. tbeir size and lOCation 
are yet to be de~ided by the Govern-
ment. 

Export or .......... fa esa." 
lleeased ~ .. Ity 

3367. SHRI BALASAHEB V1KHE 
PATIL : Will the Minister of INDUSTlty 
be pleased to refer to the reply liven to 
Starred Question No. 119 dated 11 
November, 1986 regardina exemption to 
industries from capacity utilisation restric-
tion and state : 

(a) whether tlao units panted exemp-
tion from capacity utilisation reattiction 
have Dot fulftlled th eir commitmenta re-
garding export of production in excess of 
licensed capacity ; and 

(b) if so, the re.ctitA or Govemmeat 
thcret() ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT.. OP INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA" 
CHALAM) : (a) and (b). As tbe exemp-
tion from capacity restriction allowed was 
of a general nature for augmenting 
exports, no unit· wise assessment of exp~rt 
performance was required to be made. 

I Tr(J!lslation} 

Setting up of industries in 
GarbcltlroU District 

3368. SHRI VILAS MUTTEMWAR: 
Will the MiQister or INDUSTRY be 
pleased to state: 

(a) whether the Union Government 
have sanctioned any indugtries for being 
set up in Garhchiroli district of Maha-
rashtra which is a 'no industry district' ; 
and . 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHR} M. ARUNA ... 
CHALAM) : (a) and (b). During 1983 to 
J986 (upto Sept.) 4 Letters of Intent and 
one DGTD registration have been issued 
for setting up of industries in Garkhirolt 
Dis; riet of Maharasbtra. 

The details of LIs/DGTD registrations 
regarding name of the undertakina etc. 
are publisbed by Indian Investment 
Centre in their 'Monthly News Letter', 
~~ies of which are available in the 
Parliament Library. 

(English) 

AppoiabDeat of J ..... Ia Kanatak. 
Hlg. Court 

3169. SHRI V. SREENIVASA 
PRASAD: Win the Minis,ter of LAW 
AND JUsnCE be pleased to shte : 

\ 

(8) whether Government's attention hal 
~ .rawn to" tbe reports ~at the 

vacancies in the Karnataka Higb Court 
are still unfilled resulting in accumulation 
of pend ing cases : and 

(b) if so, the steps being taken in this 
regard 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDW Al) : (a) and (b). 
The Government is aware of the vacancies 
of Judges in the Kamataka High Court. 
The matter of flUing these vacancies at 
the earliest is eogaging the earnest atten-
tion of the Gavernment in cODsult1tion 
with tbe present Chief Justice of the High 
Court. 

Import or Coal 

3370. DR. T. KALPANA DEVI : Will 
the Minister of ENERGY be pleased to 
state : 

(a) whether any action plan has been 
finalised to meet the energy crisis in the 
country; 

(b) the q'Jantity of coking and non-
cokmg coal decided to be imported for the 
)'car 1986-87 ; and 

(c) tbe countries which have ftgreed to 
xport coal to India and the comparative 

landed price of lmported coal and tbat of 
indigenous coal ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (~HRIMATI 
SUSHILA ROHTAGI) : (a) ActiC'n plans 
for meeting tbe eneray requirements of 
the country are drawn up by all the 
a8~c.ies. responsible for producing energy. 
ThiS IS, however, an ongoing exercise and 
the detai~ ~!an8 are executed accordinl 
to the avaIlability of energy resources and 
funds. 

\: b) and Ccl. Accordin. to inrormation 
available, the' Steel Authority of India 
Limited hu imported a pproxlmat ely 1.0S 
m ilUon tonDes of cokiD, coal durin. the 
period April-September 1986: i.e., 0.96 
million tonnes from Australia and 0.Ot. . 
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m ill ion tonoes from ~ Poland. -'!_ Besides, . in 
1986-87 TISeO ia expected to import 
about O.S million tonnes of cokiDJ coal. 
The . average landed prices at the various 
steel plants of indigenous coking coal and 
the prime imported coal during the year 
1985-86 are given below :-

Piant 

Bbilai Steel 
Plant 

Durgapur Steel 
Plant 

Rourkela Steel 
Plant 

Dobro Steel 
Plant 

(rupees per tonne) 

Indigenous Imported 

728 1044 

448 1123 

615 11.U 

S90 1054 

The import of Don-cokinB coal, is not 
envisaged dw inS 1986-87 for any of the 
power station. 

(Trans/at ion) 

Fake Money Orders 

3311. DR. CHANDRA SHEKHAR 
TRIPATHI : Will the Minister of COM-
MUNICATIONS be pleased to stale: 

(a) whether fraudulent sendioa il;Dd 
receiving of fak.e moncy orders bas been 
aoins aD for a lona time; 
• 

(b) if so, whether Government have 
- conducted any inquiry into the matte, ; 

(c) whether some people have been 
arrested in this coDncction so rar ; 

(d) if so, tbe action beina taken al~tinst 
them ; aQd 

(o) the amount of lou suffered by 
A'JovOIomeot OD tbia. account ? 

THE MINISTER OF STATElIN nIB 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a> 
A few instances of payment of take money 
orders h~ve come to notice occasionally. 

(b) and (c). Yes, Sit. 

(d) Police/departmental action was 
taken promptly in aU sucb cases. 

(e) The amount of Loss suffered by the 
department during the last three years is 
Rs. 18.92 lacs. 

Supply of soft coke to Stata 

3372. SARI sI:iANTI DHARIWAL: 
Will the Minister of ENERGY be pleased 
to state: 

(a) the quota of soft coke allotted to 
each State; 

(b) whether Government are not 
supplying soft coke to States ~diD& to 
the fixed quota ; and 

(c) jf so, the steps taken to regular 
supply of soft cok.e to the States 1 

THE MINISTER OF ENERGY .(SHRI 
V ASANT SATHE):' (a) Soft coke allo-
cation to different States/Union. Territories 
is bellla made by tbe Department of Coal 
on a monthly basis for a period:of six 
months at a time. The Slatcwjse quotas 
allotted for the period Octob~r '86 to 
March '87 are given in the statemCot 
below. 

. (b) and (c). The major soft coke Q)ne 
sumina States are West Bengal, Bihar •. 
Uttat Pradesh and Delhi.. There have 
been cases of less supplies as co~oJ 
to tb e allotted quotas in the coosumina 
Slates which is due to shortfall in produc-
tion of soft coke as compared to' the 
target and .due to delay in makins fina1;t-
cial and other acc:essaryarranacaienls by 
some of the· State sponsored agenrJes. 
The coal companies bave been asked to 
step up production and' s~pply , of soft 
ctkc. \Vb e.ncver· rePorts- of' 'shorialo -arc 



Name of the Monthly 
State allocation 

(Fiaures in 
tonnes) 

Bihar 60,000 

DoIbi 10,000 

Haryana 1,500 

Himadlal Prad esh J ,000 

Orissa 2,300 

PlJlUab 1,600 

Rajasthan 3,000 

! U,P. 30,000 
(19,000 by rail and 

11,000 by road) 

,w.t .. JIeRIal -90))00 

Assam 1,000 

SiWm 1,000 

Arunachal Pradesh 100 

~m ~O 

~ 

Napland 

Ctw'IJd.-
Tripu,ra 

Manipur 

".halaya 
Gqjarat 

MalIaruIItra 

..... PadIIb 

220 

SOO 

1,000 

SOO 

100 

100 

4,000 

2,500 

5,000 

~~_ are only (or dillriba-
ti98tqA~~. 

(.". would JDcJude JO,OOO toaQeI raw 
.... COlt 110m DCCL). 

3373. SHRI SHANT! DHARIWAL: 
8HIU GTJRlJDAS KAMAT : 

Will tbe Miai_ qf IiNERDY be 
pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the news item 
appearing in the lDdian Express dat~ 5th 
October, 1986 under the caption "N.T.P.C. 
beset by problems" ; 

(b) If so, the action taken by Govern-
ment in this regard so rar ; 

(c) the amount of the National 1hormal 
Power. Corporation outstandings aaainst 
each State i 

(d) whether Government propose to 
realise this amount soon ; and 

(e) if so, · by what time and if Dot, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHT AGI) : (a) Yes, Sir. 

(b) The projects of NTPC have aene-
rally been commissioned OD schedule. 
Government is exteodinB all possible 
assistance to NTPC in overcomina tIae 
delays in the Riband and Faralla pro-
jects. All projects of NTPC are funded 
fully. The Central Transmission Project 
of NTPC was approved in 1984; subao-
quently, NTPC revised the confiluratio.n 
of the transmission Jioea and has now 
taken up the ilSuc of recovery of trans-
mission charles under the rcvilOd"heme 
with the States concerned. NTPC is also 
propariq. aloaa wUh ita ptoject reports, 
plana for tho o;aaiD~ance and ilUIVQ'YO-
ment of the eDvironment 10 tbat it can 
obt$ CIlYir~lUll4DtaJ Ud foreal cllaraaces 
expeditiously. GeneratioD of DOwer " 
NTPC baa not been affected adversely; 
tlJO plpt lOid faaor el NTPC opaated 
.tatiODI durill.~, , .... 
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68.6% as compared with 58.9% durin, tbe 
same period of last year. 

(e») to (e). A statement showiol the 
ov~u.cs of NTPC Blains' the SEBs as 
on 31.10.1986 is enclosed. NTPC hu 

entered into agreements with the Boardl 
for supply of power, payment of dues, 
and openms of Letters pf'Credit etc. and 
Govt. is extending full ... stance to 
NTPC in recoverinl ita dues. 

Statemeat 
OU:ltanding du . s of NTPC from Stat, Eke'rici'y Boartb etc. til on 31.10.1986 

(&s. in crores) 

SINGRAULI (STPP) (A) 

UPSEB 86.22 

RSEB 16.53 
DESU 24-51 

PSEB .20 

HSED JJ~40 

HPSEB 3.SS 

JfIK .21 
UTe .20 

---
-Total 142.88 

_._ 

'KO~(STPP)~ 

MJ?BB 24.78 

MSEB 10.os 
GBB 1.80 
GOA .79 

I'otol 37~42 

RAMAGUNDAM STP," (C) 

AP8EB noo 
K.BB 12.02 

TNEB 4.66 

UIB 4.06 
Total 

42.14 
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FARAKKA STPP (D) 

WBSED 
Dye 
BSEB 
OSED 

GRAND TOTAL (A+B+C+D) 

Total 

BADARPUR THERMAL POWER STATION 
DESU 
RSEB 
UPSEB 
HPSEB 
HSEB 
SALAL 

Total 

1.02 
2.42 
1.57 
1.68 

6.69 

229.73 

440.44 
6.S3 

.68 
.67 

4.34 
.01 

452.67 

In addition to the obove arrears. an amount of Rs· 262.45 crores, levied as Sur-
charse for non-payment of dues, is"also due to be received by the NTPC. 

(Engli~hJ 

Modernisatioo of Tedmology to 
increase Cement Production 

. 3374. SHRI CHINTAMANI lENA 
Will the Minister of Industry be pleased 
to state : 

(a) whether any foreign techl010gy b IS 
been sought wjth a VJew to increase the 
production of cement whlle reducing the 
cost of production; and 

(b> whether the World Bank and tbe 
International Development Association 
have granted any loans to modernl8e and 
upgrade the technology in the cement 

· industry and if so. thelr detai • ~ 

mB MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : <a> Foreian technolosy in 

the form of consultancy services has been 
sougbt by certain cement producers for 
the purpose of conversion of their wet 
process plants to dry process plants, 
settiD8 up of precalclnators, introduction 
of stacker re-clalDlcr for pre-blending of 
raw-material, introduction of Vertical 
Roller Mm for grinding of raw-matenal, 
introduction of sophisticated instruments 
and el ectron IC control devices. These 
measures would result in optImisation of 
production and reduction in the cost of 
production. 

(b) For the purpose of modernisation 
9f cement industry in India. the World 
Bank has sanctioned a loan of $ 200 
million. details of which are as follows: 

(0 $ 165 million Joan to (:Joveroment 
of India. Of this, $ 163.5 million 
wiU be onl~nt to ICICI/IDBI in 
equal proportion for relendina tho 
followina sub·projects for tho 
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purposes of conversion from wet 
to dry process :-

(a) Associated Cement Comp~
nies Ltd., Madukkarai Plant 
(TamIl N~du) & Shaha~ad 
Plant (Kamataka) •. 

(b) Birla Jute-Satna Plant (M.P.). 

(c) Cemeot Corporation of India 
Ltd.-Mandhar Plant (M.P). 

(d) India Cements Ltd.-Sankar-
. nagar Plant (Tamil Nadu). 

(e) K.C.P. Ltd.-Macherla Plant 
(:(.P.) ; and 

(f) Sbree Digvijay Cement Com-
pany-Sikka Plant (Gujarat). 

Cii) The- remaining S 1.5 million would 
be passed on to ICICI as a g"ant 
for carrying out sub-sector level 
training and technical assistance. 

[TraM/ation] 

Workers In Nationalised Coal Industry 

3375. SHRI BALWANT SINGH 
RAMOOWALIA :. Will the Minister of 
ENERGY be pleased to state: 

(a) whether the number of. workers 
employed in nationalised coal industry is 
more than required; 

(b) jf so, the facts in this regard; and 

(c) the details of the po1icy adopted in 
this regard '1 

THE MINISTER OF ENERGY (SHRI 
Y ASANT SA THE): (a) to (~. There is 

.. a general impression tbat' Coal India Ltd. 
is carrying surplus manpower, particularly 
in unskilled categories. For instance, tbe 
Chari Committee, that recently examined ' 
the workiog of Eastern Coal fields Ltd. 
bas estima ted a manpower surplus of 
SOOOO in that company_ This. and similar 
ott.er estimates are, however. not based 
on 'proper time & motion Of )"det,aUe4 

work studies and, therefore, not altogether 
reliable. A near ban on recruitment of 
unskilled workers, and re-deployment of 
surplus manpower in new projects a re two 
chief steps taken to combat this problem. 

Rural ElectrificatioD Programme by 
U.P. State Electricity Board 

3376. SUR} BARISH RA W AT: Will 
the Minister of ENERGY be pleased to 
state : 

(a) whether he has received com pIa tnts 
to the effect that the amount of Joan 
received by the Uttar Pradesh State for 
rural electrification under the minimum 
needs programme is being utilised by the' 
U.P. State Electricity Board for purposes 
other than the prescribed on es; and 

(b) if so, the steps being taken by his 
Ministry to check such irregularities? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF pNERGY (SHRIMATI 
SUSHILA ROHTAGJ) : (a) Reports of 
diversion of funds/materials ear-marked 
for rural electrification programme for 
other purposes have been r'eceived by the 
Rural Electrification Corporation. 

(b) The Rural Electrification Corpora-
tion has'taken up the matter with the 
State Electricity Board requesting it to 
formulate scheme-wise Annual Works 
Programme indicating, interaalia, the 
works proposed to be done during the 
year, overall requirements 'of materials 
for executing the works materia 1 orderec' / 
procured etc. At the same time, only a 
small amount upto 15% of the tota 1 loan 
olJtlay (unlike 400;{' in the past) is 
disbursed in cash 3t the time of execution 
of loan documents and the 2nd and 
subsequent instalments of loan nre 
released on the basis of actual physical 
rrogress. 

Supply or Smaller LPG Cylinders at 
Red~ Price In Hilly Area~ 

3377.' SHRI HARISH RAWAT : Will 
the MJnister of PETROLEUM AND 
NATU~AL (JAS be ~lensed to stat~ : 



MO~,'_ 

(a} whether ao,"1!IIDI ....... idll'· 
ina a propoeal for .-Mdiii LPG 
(CoMina tas) c)'lindels of .maHer .. at 
reduced price in hillr arees of the 
couatlr; and 

(b) if iO. 6e detail ~ , 

THE MINISTER OF STATE OF THE 
MINISTRY OF PBTROLEUM AND 
NATURAL GAS (SURI BItAPIMA 
Dum: (8) No, Sir. 

(b) Does., ar" 

3378. SHRl HAR.ISH RA WAT : Will 
the Minister or ENERGY be pleased to 
state : 

(a) the existina J eve! of power genera-
tion and its requ tement in Utt If Pradesh : 
and 

t" 
(b) the assistance prqpoaed to be 

rendered to Cbe State durin. Seventb Five 
Year Plan to brid,e 1he pp betweell the 
power generation and its requiremeat ill 
the State? 

THE MINISTBR Of STATB IN THE 
DEPARTMENT OF POWEll IN TRB 
MINISTIlY OP ENEROY (SHRlhfA TI 
SUSHILA ROHTAGI): (a) The eneJ'IY 
requirement in Uttar Pndesb duriot 
October, 1986 was ISH MU qaiost 
which the availability was 1376 MU. 

(b) An addltiona I capacity of 1794 
MW is envisaged to be created in 
Uttar Pradesh duriDl the Seventh Five 
Year Plan. In addition, U.P. will al~ 
get share from the Central Stations beiDI 
set up in the Northern Region. The 
aSlistaoce to Uttar Pradesh (rom neigh-
bouriol systems wiU depend upon 
availability of surplus. 

lEnt/Ish) 
Dlstributloa through P.D.S. 

3319. SHRI JAGANNATH PA'rrHIK: 
Will tbe Minister of FOOD AND CIVIL 
SUPPLIES be pleased to slate: 

....... -0. [ __ t ....... e that 
tbe .tocks intend_for.....,. •• amoo, 
cardholders find tbei r way to the open 
maflc_ t1Irot1Ih pAv"' I

"" ehaanel. ; 

tb) If ." the remed,a' lteps taken or 
proposed in th1. tIII1'd ; 

(c) the total number of Public Distri· 
butioa Syltem out1ets in tfJe ~untr1 and 
out or them tbe number in tho co-
operative leCtor ; and 

(d) tho steps beinl taken to increase 
the mIIlber of hbJic Distribution SYltem 
outlets in the co-operative leCtOr ? 

THE MINISTER. OF STATE IN THE 
MINISTRY OP FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 
AZAD) : (a) and (b). TIle primary 
responsitMHtY for ~i .. tiOn and super. 
vision of the pub1 ie diltribUtioD system 
rests wfth the IOfeInmeots of varioUl 
States/Union Territories. Report received 
from them from time to time show tbat 
th e system is functioning satisfactorily, 
thooP in a IYStn or this mlJlhtucfe 
certain problems and mal-practices of a 
local nature cannot complet ely be ruled 
out. The Cetrtral Government has 
alr~ady advised States/UDfon Tenitories 
to take necessary enforcement measures 
to check malprac(tCCI in the djstributlon 
of essential commodities and arrange its 
distribution to the bona /ltl e consumers in 
time and at pre-determined prices throUlb 
berter co-ordination in lirtiog, transporta-
tion. storlse and distribution. 

(c) As on 30th June. 1986, there were 
about J.2I lath 'air price abops in the 
count", out 0( wbieh about 1.03 Jakhl 
were in th6 cooperative sector .. 

(d) The Cetttral Goventment h. 
·adyited.n tM States/Union Territories 

\ that whenever deW falf price shops are 
opened the State Gowrnmeotl sMuld 
consider inter alia eneeuraaln, coopere. 
tives to open tbe outlets, particularly Jq 
tbe' rural areal. 



273 Wrillen A", .... 'r' AGRAHAYANA 4, 1908 (SAKA) 

Proposal to Sign 'Memorandum of 
Under standing' with Public Undertakings 

3380. SHRI C. MADHAV REDDI : 
SHRI MURLIDHAR MANE: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether a proposal to sign a 
'Me·morandum of underst.tnding' with the 
Public Sector Undertakings is under 
consideration of Government; 

(b) if so, tbe objectives of the 
proposed Memorandum ; and 

(c) whether the Memorancum will help 
the public enterprises to adhere to the 
production target ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF 
INDUSTRY (PROF. K.K. TEWARY) : 
(a) to (c). The Government is entering 
into Memorandum of Understanding with 
some of the major enterprises like SAIL, 
ONGe, etc. whereby the responsibility 
for achieving the pre-determined targets 
of production, profit etc. are clearly 
defined and specified. 

Increase in Pit Hesad Stocks of Coal 

3381. SHRIMATI JAYANTI 
PATNAIK : Will the Minister of 
FNERGY be pleased to state: 

(a) the pit head stock of coal, as on 
30 September, 1986 ; 

(b) the reasons flf Increase in pit head 
stocks of coal ; 

(c) the steps taken to clear the pit 
head stocks; and 

(d) the details thereof 7 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): {a) to (d). The All 
IndIa pit head stock of coal as on 30.9.86 
was 20.20 million tonnes as agkinst the 
$tock of 27.21 million tonnes as on 

31.3.86. The pit head stocks have been 
declining from April 1986 onwards and 
the draw dcwn of stocks in Coal India 
during the fi st half of the current financil 
year has been 6.91 million tonnes. 

Concerted efforts are being made to 
clear the pit head stocks wh ich include 
stopping up of despatches of coal, 
improving coal loading and more offer 
for despatches of coal by rail, and free 
sale of coal from certa in mines without 
a ny sponsorship etc. 

Setting op or Fruit Protesslng 
Plants In Kfrala 

3382. SHRI K. K JNJAMBU : Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether there is any proposal to 
set up fruit processing/fruit juice making 
plants in various parts of the country ; 

(b) whether there is any proposal to 
set up one such unit in Kerala ; and 

-(c) it so, the details thereof? 

THE MINISTER OF STATE IN fHB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 
AZAD) ~ (a) to (c). As at present, np 
proposdl to set up fruit processing/fruit 
juice plant in KerJla or anywhere else in 
the country is under concuderdtion of the 
Department of Food or its Undertakings. 
However, Modern Food Industries (I) 
Ltd. and North Eastern Regional Agricul-
tural MJrketmg Corporation Ltd. 
UndertJkmgs of the Department, arc 
currentJy implementing the following 
projects: 

Modern Food Industries (I) Ltd. 

(i) expansion of its fruit drink bottling 
plant at Delhi. 

(in pineapple juice concentrate plant 
at Sllchar in Assam. 

North Ea3tern Regional Agricultural Markel-
ing Corporation Umittd. 

pineapple and orange juice concentrate 
plant in Tripura. 
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.. _~ In BMltward Ateas for 
hdWtttal Deftl.-.t 

3383. ,PROF. PJ. KURIEN : win the 
Minister of INDUSTRY be pleased to 
state " 

fa) the total __ tlneM made in back-
WIl1'd areas for industrial development 
durinl the J)8St two years ; 

(b) the break-up of the government 
investmeat aad t:be private iAvestment; 
and 

• (c) amount invested in 'no-industry' 
Jistricts of Ker[lla during this period? 

1984-85 

THE MINISTER Of STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SURI M. AR.UNA-
CHALAM) : (a) to (c). The Central 
Government do not maintoin informatIOn 
regar-ding investments made for inc;tustf'ial 
development in backward arus. Under 
the Central Investment Subsidy Scheme, 
an amount of R.s. 183.39 crores was 
reimbursed to States/Union Territ6ries 
during the yearS 1984-85 and 1985-86. . 
During the same period an amount of 
Rs. 6 crores was reimbursed to Kcrala. 
10 Idukki and Wynad districts, which 
have been included in the category of 
'No-Industry' Distncts in Kerala, S2 units 
were granted central subsidy during tbe 
period 1984·85 and 1985 .. 86. 

1985·86 -No. of units Amount No. of units Amount 
reimbursed reimbursed 

(Rs.) 

Idulti 

Wyn~d 8 20,960 

TIle foliowilll number of Iet.ters of 
mteM (l,0I}, industrial l.c:ences (lLJ and 
DGTD lteI"stAliODS have been issued to 

WI 
Year 

(Rs.) 

29 .O.80}OOO/-

15 7,62,796/-

States/UTs (includmg backward are. s) 
during the past two years : 

~ -- --_ 
IL DGTD Regns. ----- -------

All Indja All India KeraJa All India Kerala 

1984 1-064 7 905 21 1915 13 
(627) (5) (323) (13) (1144) (8) 

J98S 14j7 25 985 24 1961 22 
(774) (18) (427) (15) (JJ40) (13) 

.itara in backdI are for backward areas. ---



277 Writ"", Auwtrl 

Details reg:lrding name of industrial unit, 
location etc. to whom LOI, IL and 
OOYD Registrations WMe issued are 
1'\FeD in tbe Indian lovestmelds Centre's 
Monthly Newsletter, copies of which are 
available in the Parliament Library. 

Development of Energy from 
Noo-Comeatiooal Sources 

3384. SHRI V.S. VlJAYARAGHAVAN: 
SHRI K. MOHANDAS : 

Will the MiOister of ENERGY be 
pleased to state: 

(a) the details of .the efforts m,lde so 
far in developing eneray from non conven-
tional sources in Kuala: 

(b) the total amount invested in this 
sector so f ~r ; 

(c) whether there is a proposal to 
extend and devdop it further; and 

(d) if so, the details thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (:l) The Department 
of Non-Conventlonal Energy Sources is 
implementing various programmes for 
utilisation of biomass: biogas, solJ(, wind 
and other forms of non-con~entional 
sources of energy (or meeting the energy 
needs of people in various plrls of the 
country including Kerala. Different non· 
conventional sources of ·energy devices 
such ~lS solar water heating systems, solar 
timber kilns, solar desalination system, 

. solar air heating/solar crop dryCl', solar 
cookers sclar photovoltaic pumps, 

. streetlighting. wind pumps, improved 
chulhas, com:nu,1ity/mstitutional . bivgas 
pJants. family siz.e bioJas plants bave .been 
installed in Kcrala. Under tbe NatlOoal 
Project on Biogas Development over 
9000 family siz.e bloa.as pla.Qt~ JnQ uoJer 
Nationtt} Projrammc on Improved 
Chu~has about 18,000 hllPl\}ve,d cbulhas 
h:we a'~ eady been installed in tbe State 
of Kera l 

•• 

(b) . The Department of NOD-COD\ ell-
tionaJ EncrlY Sources bas invested about 

RI. 214 lat. in this teeter in the State 
of KeraJa. In addition to this there it 
investment by the State Govelnmeot for 
this sector. 

(c) and (d). The programmes are 
being expanded tllrtJulhoot lite country 
incJudiDI the State of Kerala wilUD tile 
constraints of available financial resources 
and depending on local availability of the 
difTeJent non-conventiona1 eoersy sources. 

Instahtjo .... Digital Trunk Tele ..... 
£SeMBle a& lleqgakM'e 

3385. SHRI V.S. KRISHNA lYER: 
Will th e Minister of COMMUNICA-
TIONS be pleased to stat e : 

Ca) whether theI e is any digital trunk 
automatic exchange at Bangalore ; 

(b) if ,not, whether there is any 
proposal to justal a new diaital trv.nk 
automatic exchaqe at Banaalore ; 

(Cj if so, when it will be jnstalled ; and 

(d) the total amount required ? 

THE MINISTER. OF STATE IN THE 
rvUNISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): <a) 
No, Sir. 

(b) Yes, Sir. There i5 a proposal for 
installation of a new digital E lOB Trunk 
Automatic Exchanle at BugaJore. 

(c) The exchange will be ins&aUed iD 
1987-88 • 

(d) The total estimated cost of tbe 
project is Rs. 2,86.43,360. 

Dellllad, ProdllCtioa and Cost of HMT 
Automatic aad Digital Watdles 

3386. SHltI V.s. KlUSHNA IYER : 
Will the Minister of INDUSTR Y be 
llleased to state: 

(a) the total number of automatic and 
digital watches manufactured by HMT 
Limited by the end of November, ft86; 
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(b) the total demand for tbese watches; 
and 

(c) the cost of each digital watch and 
automatic watch ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER· 
PRISES IN THE MINISTRY OF 
INDUSTRY (PROF. K.K. TEWARY) : 
(a) The total number of Automatic 
Watches produced from April '86 to el1d 
of October '86 IS l.4S lakhs. Estimated 
production of Automatic Watches during 
November '86 is 0.27 lakhs. HMT does 
not manufacture Digital W .ltche~. 

(b) The totdl demand for Automatic 
Watches is estimated at about OllC million 
per annum. 

(c) The ex-factory prices of Automatic 
Watches range from Rs. 350/- to 
Rs. 580/- (exclusive of all t~xes). 

Iastallation of Electronic Telephone 
Excbange in BangaJore City 

3387. SHRI V.S. KRISHNA IYER: 
Win the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether electronic exchange has 
been installed in Baogalore city ; 

(b) if not, whether there is great need 
to instal electronic exchanges in Bangalore 
city; and 

(c) if so. when it wIll be instdlled 
there 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a) 
N.o, Sir. 

th) and (c~. The details ~f electronic 
IchaDaes proposed to be JDstallcd m 

;'ngaJore during the 7th plan are liven 
. the Statement below. This programme 
: hoWever subject to availability of 

tClO~ -

Statemeot 

FoJIowitl8 local/Tandem EJectronic 
Exchanges a~e planned to be installed at 
Bangalore ; 

1. Electrooic Exchanges UDder iDJtaliatloD: 

A 10,000 Jines E 10 B electroo'c 
~xchaoge (M~nkapur Supply) is under 
JnstaHatIo~ at Malloswararn (Bangalore) 
and is to be commissioned dUfJDg 1987-88. 

2. Electronic Exchanges Planned to be 
Installed 

During 7th Five Year Plan. 

(i) Ballgalore City-I-10,OOO Jioes 
E-JO B (Mankapur supply). 

(ii) Bangalore Central-II-JO 000 
lines E .. I0 B (Mankapur Suppiy). 

(iii) MalJeswaram Electronic Exchange 
expansIon by 3,000 lines (10,000 
to 13,000 lines). 

(iv) 2,000 Imes £-10 B Tandem at 
Bangalore. 

(v) A 4,000 
exchange 
Bangalore. 

Jines CDOT trlal 
at Also or-IIJ-

lDdustrial Lkeoces to top 20 
IadustrlaJ Groups 

_338S. SHRI SYED SHAHABUDDIN . 
Wl1J tbe Minister of INDUSTR Y ~ 
pleased to state : 

(a) the number of· indus'r,'al I' : d' , ,cences 
.Ssue JD .favour of the top 20 industrial 
groups durmg the last three years; 

(b) the number of these licences which 
have remaIned unutJlised so far; 

. (c) the Dumber of letters of intent . 
ISSU~ to· the top 20 industrial 
dUnIJ, the last 3 years ' iroup . . 

~Q) the number of such leUers of intent 
,,:,blCh have Dot been [oUowed b a '. 
tlOD for IJCenajn8 = y pplJCtl 
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(e) whether such un-utilised Jicenses 
and letters of intent are liable' to be 
cancelled or withdrawn; and 

(f) if so, the particutalS of the cancel .. 
led licences and wIthdrawn letters of 
intent? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRf M. ARUNA-
CHALAM) : (a) and (b). Industrial 

-Group-wise statistics on letters of intent/ 
industrial licences issued/utiJised/unutili-
sed, etc. are not maintained. However) 
under the provisions of the Industries 
(Development & Regulation) Act t 331 
industrial l.cences (mcluding 46 c.uryr-on-
business licences) were grdnted during the 
years 1983, 1984 and 1985 to undertakings 
registered' under the MR TP Act. Of 
these, 1 industrial licence has since been 
cancelled/revoked. 

(c) to (e). During the years 1983 to 
1985, 547 letters or intent were issued to 
undertakings registered under the MRTP 
Act. If the holder of the letter of intent! 
industrial licence fails to fulfil the condi-
tions within Its validity period, the letter 
of intent/industrial lic.ence in question is 
cancelled/revoked by tbe administrative 
Ministry concerned. Of the 547 letters 
of intent granted during 1983 to 1985 to 
MRTP undertakings, 149 letters of intent 
have. since been converted into industrial 
licences and 35 have been treated as 
lapsed/c~. ncelled. 

(0 Details of letters of iut(ntjindustrial 
licences cancelled/revoked are regularly 
published by the Indian Investment Centre 
in their -Monthly Newsletter'. COPIes of 
this publication ale being sent to Pjrlia-
ment Library regularly. 

Delivery of Le" ~emeat by Factories 

3390. SHRI V. SOBHANADREES-
WARA RAO Wid the Minister of 
INDUSTRY be pleased to state : 

(a) whether it has come to the notice 
of Government that lOme cement t acto-

ri es are not delivering levy cement against 
a])otmcnts withIn the scbeduled time and 
selling the same as nOD-levy cement; 

(b) if so, -the number of such factories 
identified- during the current year; and 

(c) the action 13ken in respect of such 
factories? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (.t) Yes, Sir. 

(b) There are 24 cement facto! ies in 
whose cases tbe shortf,dl in despatches 
under levy cdtegory as on 31.1086, h,ls 
been mOre than one month's levy obliga-
tion. 

(c) (i) Tbe matter has been faken up 
with the Chief Executives of all 
the major defaulting units to 
make good entire shortfall by 
end of December, 1986/January 
1987. ' 

(ii) Directions are also issued under 
Clause 33 and 3(a) of the 
Cement Control Order, 1967 to 
regulate supplies of levy loon-
levy ~ement and the help of 
the concerned State Govern-
ments is sough t to ensure com-
pliance of orders. 

Short desp~tches are also reported 
partly due to slow lIfting of Cement by the 
nominees and partly due to noo-avaiJabj-
tty of adequate railway facilities. Follow-
ing steps have been taken to correct the 
distorliofl in supplies under levy cate-
gory:-

(i) Levy cement is increasingly being 
moved to non-conventional deficit 
areas from factories in cases where 
the conventional markets are not 
consuming levy cement to the 
desired level due' to sluggishness 
in dem~Dd growth. 

(ii) The Railways are immediately 
approached to step·up waaon 
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S\&Pp1ies where supplies are star1ed 
to be slow due to non-availabJJ.i.ty 
of sufficient number of wagons. 

COIK'essioas to Maruti Udyog Ltd. 10 
Import Compooeats 

3391. DR. DATTA SAMANT: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) the concess.ons given to Maruti 
Udyog Ltd. iO customs duty whlle import. 
ing various compor.ents, because the fuel 
efficiency of the Maruli C~H is upto 1,000 
C.c. ; 

(b) the total ~ill10unt of concession thus 
given to Maruti Udyog Ltd. for the yeLlrs 
1984.85 and 1985:-86; and 

(c) whether the Premier Automobiles 
Ltd. Bombay had requested for slmlldf , 
concessions ~nd if so, the reasons for not 
Siving same concessions to Premier Auto-
mobiles Ltd. ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER .. 
PRISES IN THE MINISTRY OF 
INDUSTRY (PROF. K K. TEWARY): 
(a) No cOGcession have been made to 
Mdcuti Udyog. Maruti pays the' same 
customs duty as for Qtber fuel efficient 
cars of higher engine capacity. 

(b) Does not arise. 

(c) Certain concessions on customs and 
excised duty are allowed for the manu-
facture of fuel efficient passenser cars pro-
vided the vehicle passes the fuel efficiency 
cC!teria and is tested by a testing agency 
for the purpose. Tbe vehicle model 
118-NE manufactured by PAL has been 
declared fuel efficient and the manuf.iC-
turers are avaltins concessions ID levies .. 

s.ppJ! of Natural Gas by Pi,. in 
Certaia Diltricts of AI ... 

. 3392. PROF. PARAG CHALIHA 
Will the M .. nister of PETRO~EUM AND 
NA TUllAL GAS be pleased to state : 

(a) whether GO\)"'oOl\1ent have any 
plaDS to suppJ), D~uraJ las b)' layiel 
pipes for do~stic use in the OJI produ-
cing areas of Sibsagar, Jorhal and Dibru-
prb distrif;t, ; 

(b) If so, the details thereof; and 
• 

(c) if oot, tbe re&lsons therefor 7 

THE MINISTER OF STATE IN fHE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHM DUTT): 
(a) aod (b). Oil & Natural Gas Com-
mISSion has commItted to supply five' 
thousand cubjc metres of gas per ddy to 
Assam .Gas Company who, jnturn, wiil 
distnbule thiS to the domesllc Consumers 
10 Sibsagar town. 

(c) Does not arise. 

Patenting Procedure 

3393. SHRI MURLI DEORA : Will 
the MInister of INDUSTRY be pleased 
to state : 

(a) the aveCiJge tIme taken by the 
Patent Office for grantina tbe patent; 

(b) tbe longest perJod for which a 
p,ltent applJcalion is pendmg as on 

. October 31, J 986 ; and 

(c) The steps proposed by Government 
to accelera te the pace and how soon it is 
expected to achie'/e this? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA. 
CHALAM) : (a) On an average 3 years 
and 10 months. 

(b) Longest period is 13 years and six 
months. 

(c) Tbe Controller General of Patents 
Designs and Trade Marks has been asked 
to expedite disposal of applications. 
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TransportaHoa or ~I"'y coastal sblpplag 
from Ta1dler CealfieWs 

3394. SHRIMATI JAY ANTI PAT-
'NAIK : Will the MOnister of ENERGY be 
~eased to state : 

(a) whether there is a proposal for 
transportation of substantial quantity of 
coal by coastal shipping from Talcher 
Coalfields in Orissa to H,e thermal plants 
in Southern India via Paradip Port; 

(b) if so, the details thereof; and 

(e) tbe steps being taken to imptemen t 
the proposal? 

THE MINfSTER OF ENERGY (SHRI 
VASANT SATHE) : (a) to (c). Coal 
movement has been taking place from 
Paradip port to the Power stations of 
Tamil Nadu State Electricity Board. Coal 
linkage is given as per tbe cap?city avail-
a ble with rail-cum-sea route and the ports 0 

capacity. Coal linkages given to Thermal 
Power Stations of TJtniJ Nadu Electricity 
Board for "the quarter October-December 
1986 for moment via paradip port from 
J3gannath collieries are as under: 
Ennore TPS 30,000 tonnes per month 
Tuticorin TPS 40,000 tonnes per month 

Selling of ~eadquarters Building 
by Union Carbide Corporation 

3395.' SHRI SHA~TARAM NAIK: 
WiH the MinJster of INDUSTRY be 
ple~\sed to state : 

(a) whether it. is a fact that the Union 
Carbide Corporat ion is sell iog out its bu8e 
he~ldqllarters building as well 8S 6SO-acre 
land attached to it ; 

(b) whether Government have moved 
the court for an injunction against the 
Union Cal bide 10 this regard; and 

(c) jf so, the details thereof? 

THE MINISTER OF SfA'PE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINJS-
TRY OF INDUSTRY (SHRI R.K. JAI-
CHAND~ SINGH) : (8) As per reports 

appearing in the press, Union Carbide 
Corporation has sigr.ed a Letter of Intent 
to seH its headquarters building as well as 
650 acre of I.tnd aU"ched to it for about 
340 million dollars. 

(b) and (c). Yes, Sir. The District 
Judge, BhopaJ has passed an appropriate 
ad interim injunction order in this 
regard. 

Waiting List for Telephone CODDectioDJ 
ia Bombay and Delhi 

3396. SHRI MURLI DEORA: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) the number of applicants in 
Bombay and Delhi regions waltmg for 
telephone connections as on date; 

(b) how many of these applicants are 
expected to get telephones by the end Qf 
March, 1987 ; 

(c) v.hen Government expect to clear 
the backlog of connections and the steps 
being taken by Government in tbis regard; 
and 

(d) when Government will be able to 
provide telephones to the ap()llCelnts 
simply on demand/~sking ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): (a) 
The Il1lmber Gf applicants in Bomba)' and 
Delhi as on 30-9·1986 are as follows :-

Bombay 
Delhi 

1,'92,576 
1,65,000 

(b) The applicants which have been 
given ~nd are expected to be giVen tele-
phone connections by the end of March, 
1987 are as foJJo\\s :-

Pro~jded Expected 
upto to be 

30·9·1986 provided by 
31-3-1987 

Bombay 12,267 17,733 
Delhi 16,502 17,498 



287 Wrltt,,, Answrs NOVEMBEk 25, 1986 W,/1I1n Alllw.rl 288 

(c) The existing exchanges are bemg 
expanded wherever fedsible and new ex-
changes are being instaHed to clear the 
waiting list. 1he existlOg waltmg list IS 
1ikely to be wlped otT dUrIng the 7th and 
the 8th Five Year Plan periods. This is, 
however, suhject to the availability of 
resources. 

(d) The Government is likely to pro-
vide telephone connections to the appli-
cants practically @n demaildfasking by the 
end of the 9th Five Ye.lr Plan, subject to 
the nV3i1ability of ad equ~te resources. 

{Translation] 

Post Office Saving Bank Acceunts 

3397. SHRIMATI USHA VERMA: 
Will the MlD~ster of COMMUNICA4 
TIONS be pleJsed to state: 

(a) whether in post offices, Post Masters 
are authorised to open Savmgs B,lOk 
Accounts but for closing al} account, even 
I f It is only of five rupees, the pass- book 
has to be sent to distflct headquartels 
where It continues to lie for months; 

(b) whether tbis procedure is not in-
convenient for the department and the 
ge,leral public, especially when National 
Solvings Certlficates an"l0unting to lakhs 
of rupees CJn be encasbed 10 tbe post 
offices ; 

(c) whether Government propose to 
an ow closure of S:lVing Bank Accounts ID 

the post offices ; and 

(d) if so, the time by which this proce-
dure wlll be followed and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN D~V): (a) 
No Sir. Oniy departmental post offi-:es, , . 
including sub Post Offices are authorised 
to open savings accounts independently. 
While a Head Post Office can permIt 
final witbdraWdl on closure of accounts 
having mterest bearing deposits, a depart-
mentl~ Sub Post Office C:1n permit fina 

withdrawal on closure only on those 
accounts where payment of interest is not 
involved. Extra-departmental post offices 
can neither open an account independently 
nor permit withdrawal on closure. Nor-
mally, a reference to a Head Post Office 
for final withdrawal of interest bearing 
deposits takes about 7·10 days. 

(b) No, -Sir. It is JD the interest of 
the public operating their accounts at 
Post O~ce Savings Bank that the Depart-
ment hdS prescribed withdrawal on closure 
at a Head Post Office for all interest bear .. 
ing deposits. Calculation of interest on 
any account is a complicated work with 
referenee to the entiries of deposits and 
withdrawals in an account on a ledger 
car<L necessitatina a recheck by a compe-
tent superVlsor. A large number of our 
departmental sub post offices are only 
single-handed post offices.· Besid es, the 
ledger cards and other connected" docu-
ments are maintained only at a Head Post 
Office. This system also prevents fraudu-
lent witbdrawal o~losure. Nt) calcu!a-
tion of lOrerest is involved in payment of 
National Savmgs Certificates where the 
maturity values are fixed. 

(c) and (d). No changes are being COn-
templated regarding the rules f8r With. 
drawal on closure in view of (b) above. 

Taken over Sick Ualts 

3398. SHRI Y.S. MAHAJAN : Wlll 
the Minister of INDUSTRY be pleased to 
state : 

(8) the amount so far allocated to 
nurse the sick units taken over by Govern-
ment; 

(b) the number of sick units 80 revived 
and started functioning normally and 
giving marginal profits ; 

(c) whether there is any proposal to 
hand over any of the sick units back to 
privat c sector ; aQd 
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(d) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) and (b). At presentl 

there are IS units under take-over under 
the provisions of the Industries (Develop-

'ment and Regulation) Act, 1951. Parti-
culars regarding amounts allocated to 
these units as well as their revival are 
being collected and will be laid on the 
Table of the House. 

(c) and (d). -The future disposition of 
the IS units referred to above will be 
decided on the merits on each case in 
accordance with the policy guidelines in 
this regard. 

Policy for Import of Captive Power Plants 

3399. SHRI Y.S. MAHAJAN : Will 
the Minister of INDUSTR Y be pleased 
to state: 

(a) the present policy of Government 
in regard to import of plants for setting 
up captive power units by the public 
sector enterprises, State ElectrIcity Boards 
and private companies: 

(b) whether any chaDges have been 
made in the policy recently; if so, details 
thereof and the 'basis for making these 
changes ; and 

(c) the steps Government have ta~en 
or propose to take to ensure greater utilI-
sation of indigenous pLlDts/eqUJpment for 
setUng up captive power plants and the 
result thereof 7' 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN. THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA .. 
CHALAM) : (a) to (c). Applications 
received for the import of power gene-
rating equipments, except diesel gen~rd
ting sets for sland by power 8en~ratlon, 
are considered in accordance with the 
provisions of para 40 of the Jm~ort & 
Export Policy 1985-88. Import I~ nor .. 
~ally discouraged and the emphasls IS tbat 

ord ers for captive generating sets are 
placed on indigenous manufacturers. 
Import is allowed only on merits of each 
case and atrer taking into account the 
offers received against the global tenders. 
Prior permission of the Empowered Com-
mittee is required to be taken by the Pro-
ject Authorities before floating global 
tenders for import of Capital Goods in 
respect of power generation, transmission 
& distribution. No change has been made 
in the above policy in the recent past. 

In order to improve the capacity utili-
sation of the indigenous industry, Deptt. 
of Power has taken up an exercise to 
identify projects where orders for power 
generation equipment could be placed in 
advance On indigenous suppliers. 

Gobar Gas Plant Technology ~ 

3400. SHRI SOMNA TH RATH : wm 
the Minister of ENERGY be pleased to 
state: 

(a) tbe reasons' for the lack of any 
drive in propagating the gobar gas plant 
technology in different parts of the coun-
try; and 

(b) whether Government will ensure 
that mundane and constructive non-
conventional energy devices ale propagat-
ed. rather than exotic and foreign techno-
logy on thiS subject? 

THE MINISTER OF 'ENERGY (SHRI 
V ASANT SATHE) : (a) There is no 
longer lack of dr~ve in propagating lobar 
gas plant technology. A National Pro .. 
ject for BlOgas Devc)opment which caters 
to f<lInify based blogas plants is being 
implemented vigorously within the cons-
tra ints of funds ~\Vai1able. Over 6.S lakh 
biogas planfs h.lve already been set up 
till October, 1986. 

(b) The Departme~t of Non-conven .. 
tional Energy Sources is promoting various 
non-conventiORJ 1 energy devices, such as 
biogas plants, improved cbu1has, wind 
mills, photovoltaics, battery charged v~hi
cles SOld r thermal systems, biomass psi. , 
fiers, etc. • under different prosrammes, 
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All of these are constructive and directly 
help the people, particularly in the 
rural areas and are almost entirely based 
on indigenously developed technologies. 

{Traras lat ion) 

Jbuajbunu as 'No Industry Dlstrict!.' 

3401. SURI MOHO. AYUB KHAN: 
Witt the Minister of INDUSTRY be 
pleased to state: 

(a) wbe\ber Jbunjbunu district m 
Rajasthan bas no large or medium scale 
industries ; 

(b) if so, whether Government propose 
to declare this dIstrict as 'No Industry 
District; 

(c) if so, the time by which this will 
be declared as such; and 

(d) if not, the reasons therefor ~ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) There is one large scale 
industry eXlsting 10 lbunjhunu district of 
Rajasthan. 

(b) to (d). Do not arise. 

(English) 
Ia40-So,let Co-operatioD Ia new areas 

3402. SHRI H.N. NANJE GOWDA: 
W 111 the Mmister of INDUSTR Y be 
pleased to state : 

(a) whether India and Soviet Union 
have decided to cooperate in production 
in a host of new areas rncludiDg automo-
biles, automotive components, earth 
moving eqUJpment etC. ; 

(b) If so, whether the Soviet Union bas 
qreed to involve private sector participa-
tion in these areas ; 

(c) whether any delegation from India 
visited Soviot Union durjn~ September, 

1986 and any agreement bas been reached 
between the two countries ;- and 

(d) if so, the details tbereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTRY OF 
INDUSTRY (PROF. K.K. TEWARY): 
(a) and (b). India and Soviet Union 
have agreed ;n principle to de~elop Pro-
duction Cooperation in Machine Building 
Sector. Areas broadly identified are 
machine tools, automotive components, 
earthmoving, power generation, construc-
tion, ~hemical, metallurgical and mining 
equipments. The Indian co· operating 
organisations will be from public and 
private Sectors. 

(c) Indian Delegation was in the USSR 
during September, 1986. A Protocol was 
signed with the USSR State Planning 
Committee at Ih" conclusion of the meet-
ing of Indo-Soviet Sub.Group On Produc-
tion Co-operation. 

(d) The Protocol incorporates broad 
assessment of the progress achIeved and 
further steps needed to achieve results. 

Major Government Projett! In Rajasthan 

3403. SHRI VIRDHI CHANDER 
JAIN ~ Will the Minister of INDUSTRY 
be pleased to refer to the reply given to 
Unstarred Question No. 532 OD 22 July, 
1986 regardinl setting up of major 
Government Projects in Rajasthan and 
state : 

(a) whether tbe requiSIte JDformation 
has since been collected; and 

(b) jf so, the details thereof? 

THE MINISTER OF ST-\TE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES IN THE MINISTR. Y OF INDUS-
TRY (PROF. K.K. TEWARY) : (a) and 
(b). Based on the tOrormation already 
collected the details of some of the major 
projects are ~iven in the sU\temeot ,lven 
below. 
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Iacreage In Power Generation 

3404. SHRI H. N. NANJE GOWDA: 
Will the Minister of ENERGY be pleased 
to state: 

(a) whether • power generation during 
the first she months "lor the current year 
has increased in comparision to corres-
ponding period of last year ; 

(b) if so, to what ~xtent the power 
generation bas increased; 

(c) the States wbere tbe power gene-
ration has increased ; and 

(d) the steps being taken to improve 
the position further? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) Yes, SIr. 

(b) The energy generation has increased 
by 9.8% during April-Sept., 1986 as 
compared to April-September, 1985. 

(c) Except Kamataka, Kerala, Mag~a
laya and Manipur, all other States/Umon 
Territories have shown improvement 
during the above period. 

(d) The steps taken to i~prove th.e 
supply of power include cxp ending .c~m~l1I
ssioning of new capaoity, better ullhsatlon 
or existing capacity, implementmg short 
gestation projects, reducing trans~ission 

and distribution lossesf implementation of 
energy conservation and demand manage-
ment measures and arranging transfer of 
energy from surplus to deficit States. 

Coordlaatiag body for effective working 
of Public Enterprises 

3405. SHRI MURLI DEORA: Will 
the Minister of INDUSTRY be pleased to 
refer to the reply given to Unstarred 
Question No. 3734 on 12th August, 1~86 
reprding coordinatmg body for effectJve 
wor~ing of public enterprises and state: 

(a) whether the requisite information 
has since been coUected ; and 

(b) jf so, details thereof? 

THEldINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER. 
PRISES IN THE MINISTRY OF 
INDUSTRY (PROF. K. K. TEWARY) : 
(a) and (b). The information· is being 
collected and will be laid on the table of 
the House. 

Special Quality Pipes 

3406. SHRI NITY ANANDA MISRA: 
Will the Minister of INDUSTR Y be 
pleased to state : 

(a) whether pipes of special quality that 
are required for carrying petroleum pro .. 
ducts are being produced in India only in 
a limited quantity; 

(b) whether the SAIL was approached 
to make the full supply of pipes for 
Hajira Pipe Line; 

(c) if so, how much of it could be met 
and how much could not be met with 
reasons therefor : and 

(d) what steps have been taken to up-
date technology so that the need for im. 
port could be elIminated in the nCar 
future ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-
CHALAM) : (a) to (c). The project 
auth\)rities had floated tenders for 460100 
tonnes. Rourke!a Steel PJant had offered 
a quantity 4f 89.700 tonnes. An order for 
supply of 22174 tonnes was released on 
SAIL (RourkeJa Steel Plant) which is to 
be executed by JuJy. 1987. 

(d) Creation of additional capacity with 
foreign collaboration for UOE pipes with 
longitudinal welding is being permitted 
and one unit is likely to commence pro-
duction of thts item in December, 1ge6. 
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tTransiation] 

Fourth Pay Commission's Recommendation 
on Telegraph Messengers 

3407. SHRI RAJ KUMAR RAl : Wi 11 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether it is a fact that the Fourth 
Pay Commission has not examined the 
Pay scale of Telegraph Messengers working 
under the Ministry of Communications; 

(b) whether it is also a fact that they 
come under the Test category while 
sweepers, watermen and gate keepers come 
under Non-Test category; and 

(c) if so, the action being taken by 
Government to improve pay scale and 
service conditions to Telegraph messengers? 

THE MINr~TER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEY) : (a) to 
(c). The Fourth Pay Commission consi-
dered the question of service conditions 
and pay scales of all glOUp '0' posts in 
the Telecom. Department. The duties of 
Telegraph messengers could be equated 
only \\'ith other Group 'D' (test and noo-
test categuries) officials who were also io 
the scale of Rs. 196·232 against which the 
Fourth Pay Commission recommended the 
scale of Rs. 750·940. Although Telegraph-
men come under Test Category, the Pay 
Commission b.;s recommended only one 
scale of Rs. 750-940 for both test and 
non-test category in Group 'D' after con-
siderjng all the relevant factors. The 
GOi ernment h~s accepted thiS recommen-
dation. 

12.00 hrs. 

(English) 

PROF. MAOHU DANDAVATE (Raj~
pur) : I have made an enquiry ... 

. SHRI V. SOBHANADREESWARA 
RAO (Vijayawada) : I would like to draw 
your kind attention to the serious prob-
lem of posts, for potato crops in U.P. 
"nd other parts of the country. 

(Tranllotlon) 

MR. SPEAKER 
writing. 

(English] 

Please live it in 

SHRI ~ SOBHANADREE~ARA 
RAO : I have given it, Sir. 

[Translotlon] 

MR. SPEAKER : We wiU see. 

[Eng/ilh] 

PROF. MADHU DANDAVATE: 
First, I would request you to ljsten to my 
submission; and then whatever is your 
ruling ... 

MR. SPEAKER: What is your point 
of order? At this time, there can be no 
question of a submission. 

PROF. MADHU DANDAVATE: Itis 
a submission, because I have a privilege 
notice ... 

MR. SPEAKER. : Which priVilege, Sir 1 

PROP. MADHU DANDAVATE: I 
had said tha t the Minister of Euergy. Mr. 
Sathe had ... 

MR. SPEAKER : I will give my ruling. 

PROF. MADHU DANDAVATE: Just 
listen to me. In between, you sent to me, 
thi ough your SecretaIY ... 

MR. SPEAKER : I saw it yesterday. 

PROF. MADHU DANDAVATE : 
Please listen to me. He had said that he 
had not cr i t icized the policy of the 
Government ; but the Prime Minister 
declared that Mr. Sathe's views were not 
Government's views on the public seetor. 

MR. SPEAKER : No question. 

[Translation) 

It does Dot look proper. 
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PROF. MADHU DANDAVATE: In 
the past. when Dr. Ambedkar. C.D. 
Deshmukb and Asoka Mehta expressed 
different points of view, they said: 'We 
will not remain in the Cabmet'. I want. .. 

(lnterruptiOJfs)·· 

:MR. SPEAKER: Not allowed. No, 
Sir. 

(Interruption!)' • 

MR. SPEAKER: That is a constitu· 
tional provision. Any constitutional or 
statutory provision is a matter to be deci. 
ded by the court; and no parliamentary 
privJege is involved. 

PROF. MADHU DANDAVATE : That 
is not the point that I had raised ... 

(Interrupti on.)·' 

MR. SPEAKER: I have decided; 
finished. Not allowed. 

(Interruptions)· • 

SHRI AMAL OA TT A (Diamond Har· 
bour) ! Ont; unit producing boilers for 
thermal power station ... 

MR. SPEAKER: What is your point 
of order, Sir ? 

SHR] AMAL DATTA: It has gone 
lOto liquidation for want of orders. 
Government's policy is supposed to give 
orders to indigenous industfles. Ten 
thousand mega watts' worth of orders h,lVe 
been given to outsiders. 

(&.gUsh) 

MIl. SPEAKER: You can give it to 
me in wrillng. I will ask ... 

SMRI AMAL DATTA: The Minister 
of BoerS)' is sittiog bere ... 

(In/trruptions ) •• 

MR. SPEAKER: 1 cannot do it like 
this.. Not allowed. 

SHRI AMAL DA ITA: I want a dis-
cussion on this. 

[ Trans/a/lOll) 

MR. SPEAKER: AmaJji, if you live 
me in writina, I shall find out the fact 
and if need be, we shall ba ve discussion 
on it. 

{E",lilhl 

You are always free to do it. 

SHRI AMAL DATTA: If you assure 
me, I am satiafied. 

MR. SPEAKER: No problem. 

PROF. MADHU DANDAVATE: Do 
I take it as your ob.ervation tbat members 
of the Cabinet can carry on a public 
debate, a slanging debate ... 

MR. SPEAKER: That is a constitutio-
nal provision. Nothing doing. Professor 
Saab. Not allowed. 

(Interruption! ) .. 

MR. SPEAKER: Miaht be ; that IS my 
rulmg. 

PROF. MADHU DANDAVATE : You 
are unnecessarily ... 

MR. SPEAKER : Not unnecessarily. 
No, SIr. I have understood the facts, and 
I have decided accordingly. 

PROF. MADHU DANDAVATE: You 
have decided to rule out the pflvlJege 
motion. 

MR. SPEAKER: Yes. 

[Tramlatlon' 
SHRI V. TULSIRAM (Nagarkurnool) : 

Sir Mr. Gorbacbev bas arrived today. A 
delegation from Amer .e.! is on visit to 
Pakistan. They have s.tid lh~t if India 
launches an attack on PakistJn \\ itb the 
help of Ruuia ... 

MR. SPEAKER.: Tulsiramji, leC them 
say what they like ... 
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SHal V. TULSIRAM : At the present 

motMnt, they sh<ttJlc1 not ba'Ve said that 
they would destroy Ibdhl. 

(E",ll,h] 

MIt SPEAKER : t cannot td ke this up 
at random. No; under no rule can I take 
it up. 

(TrQIIs 1011011] 

SHRI V. TULSIRAM: They shoul,d 
not have said it at such an hour. It IS 

very bad. 

MR. SPEAKER : Tulsiramji, if tbe 
situation warrants, we may take it up for 
discussion. 

(EngliJh] 

SHRI SAIFUDDIN CHOWDHAR Y 
(Katwa) : Sir, may I speak a word of 
thanks for you ? 

MR. SPEAKER : For what? 

SHRI SAIFUDDIN CHOWDHARY: 
During the last session, I wrote a letter to 
you ... 

[TI'tm.flatiOlt) 

SHRI B~LKAVI BAIRAGI (Mand-
saur) : Why did be DOt go to the airport 7 
You ask bim. 

]English] 

MR. SPEAKER : He is representing 
bis party bere. 

SHRI SAIFUDDIN CHOWDHARY : 
I would ba ve looe, but he is coming to 
Parliament. 

MR. SPEAKER: Exact fy you are 
riabt. 

(r'GlUtatiOll) 

Both of us will wait hete. 

[English) 

SHRI SAIFUDDIN CHOWDHAR Y : 
Last session, I wrote a letter to you ex-
pressing my dissatisfaction at the way the 
Department of Public Enterprises dealt 
with the matter of my privilege motion. 
The Mmister did not reply, tooUlh it was 
directly connected with him. But then, 
my writing of the letter and your taking 
up tbe matter, tbe Minister has written 
to me..-or to you; you have given the 
copy-under his signature. That is a 
good thing. That haS restored the digni y 
of this House, but that should not. .. 

MR. SPEAKER: Mr. Saifuddin, we 
always do the correct thing. Professor 
Saab, what is your point of order 7 

PROF. MADHU DANDAVATE : Sir, 
why don't you give us tbe benefit of your 
correct attitude? 

MR. SPEAKER : I am always at your 
disposal: but what I consider to be right, 
I have to say. What else can 1 do 1 
Because I am guided by your rules, I 
ha ve to do as the rules say. I cannot 
always 10 according to what you think. 

PROF. MADHU DANDAVATE: Even 
when we quote the precedents, they arc of 
no use. 

MR. SPEAKER: That is all right, but 
I have seeD it also. I did not aive my 
ruling without seeing it. But you can go 
to the courts also. 

DR. V. VENKATESH (Kolar) : tn my 
district, hutldreds of children are dying due 
to brain fever. Actually, it is a very 
serious matter in Kolar. The entire dis-
trict is affected. Small kids are dying. 

MR. SPEAKER : We have already dis-
cussed that problem. I helve allowed tb.!t. 
I have allowed that, you see. What more 
can I do 1 Should I bave a killhok here ? 

DR. V. VENKA TESH: Government is 
not active bere ..• 
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SHRI AMAL DATTA: Can we also 
take up thJS matter of appointment of 
judges, which is agitating the public? 
(lntnruptio",) 

MR. SPEAKER : We always allow t Sir. 
We always allow the things you ask me to 
do. 

PROF. MADHU DANDAVATE: We 
should also discuss disappointment of the 
judges. 

{Interruptionl] 

12.05 lars. 

PAPERS LAID ON THE TABLE 

lEn81ish] 

IDdIan Telegraph (Fifth Amendment) 
Rules 1986 aod Indian Telegraph 
(Sixth Ameadmeat) Rules, 1986 

TIIE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA 
DIKSHIT) : On behalf of Shri ArjUT} 

Singh, I beg to lay on the Table a copy 
each of the following Notifications (Hindi 
and English versions) under sub-sectIon (5) 
of section 7 of the Indian Telegraph Act, 
I88S :-

(1) The Indian Telegraph (FIfth 
Amendment) Rules, 1986 published 
in Notification No. G.S.R. 1121(E) 
in Gazette of India dated the 1st 
October, 1986. [Placed in Library. 
S« No. LT-3269/86]. 

(2) The Indian Telegraph (Sixth 
Amendment) Rules, 1986 publJsh-
cd in Notification No. G .S.R. 
1167 (E) in Gazette of 1ndia dated 
the 28th October, 1986. [PJ(iced 
in Library. S. No. LT.3270/861 

Supreme Court Judges (Travelliag 
Allowance) Ameodmeat Rules, 1986, 

Hlgb Court Judges Travelling Allowance 
(Amendment) Rules, 1986 and Nodrleatioo 

under High Court and Supreme Court 
Judges (Conditions of service) 

Amendment Act 1986 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHlELA 
DIKSHIT) : On behaU of Shri Asoke 
Kumar Sen, I beg to lay on the Table :-

(1 ) A copy of the Supreme Court 
Judges (Travelling (Allowance) 
Amendment Rules, 1986 (Hindi 
and EnglIsh versions) published 
in Notification No. G .S.R. 
1187(E) in Gazette of India dated 
the 6th November, 1986 under 
sub-sectiont3) of section 24 of the 
Supreme Court Judges (Conditions 
of Service) Act, 1958. [Placed 
in LIbrary. See No. LT-3271/86 ] 

(2) A copy of the Hiah Court Judges 
Tra vel1ing Allowance (Amend. 
ment) Rules, ]986 (HlDdi and 
EnglJsh versions) published in 
Notification No. G.S.R. 1194{E) 
in G Jzette of India dated the 7th 
November, 1986 under sub .. section 
(3) of section 24 of the High Court 
Judges (ConditIOns of Service) 
Act, 1954, (Placed in Library 
See No. LT 3272/86] 

(3) A copy of Notificatlon No. S.O. 
827(E) (HJDdi and English vel-
s'ons! publisht.d in Gazette of 
IndIa dated the 4th November, 
1986 appointing the st day of 
November, 1986 as tbe date on 
which the High Court and 
Supreme Court Judges (Conditions 
of Service) Arocndment Act, 1986 
shall come into force issued under 
8Ub-leCt ion (2) of section 1 of the 
said acts. [PJaced in Ubraty. 
S" No. LT -3273/86). 
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Food Corporation of IadIa (Deatla-Cum-
Retfrement Gratuity (Nintb Amendment) 
Regulations, 1986 and Food Corporation 

of India (Staff) (Ninety-fourth) 
Amendment Regulatioas, 1986 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA 
DIKSHln : On behalf of Shri H.K.L. 
Bhagat, I beg to lay on the Table a copy 
each of the following Notifications (Hindi 
and English versions) under sub-section (5) 
of section 45 of tbe Food Corporations, 
Act, 1964 :-

(I) The Food Corporation of India 
(Death-cum-Retirement Gratuity) 
(Ninth Amendment) Regulations, 
1986 published in Notification No. 
38/F. No. 39-2/82-EP. in Gazette 
of India dated the 31st October, 
1986. [Placed in Library. See 
No. L T-3274/861 

(2) The Food Corporation of Ind ia 
(Staff) Ninety-fourth Amendment 
Regulations. 1986 published in 
Notification No. 39/F. No. 
8-3n9-EP in Gazette of India 
dated the 5th November, 1986. 
[Placed in Library. Set' No. L T 
3275/86]. 

PROF. MADHU DANDAVATE : She 
is not Bhagat. 

(Translation] 

MR. SPEAKER : A person becomes a 
bhagat if be worships God and that way 
anybody can become a bhogat. 

Reviews on and Annual Report of Bongaigaon 
ReflDery and Petrochemicals Limited 
Dltaligaoa aad Cochla Rtflaeries Ltd., 

Ambalamugal for tIae year 1985-86 

{English} 

THB MINISTER OF STATE. OF THE 
MINISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMA 
DUn) : I boa to lay on the Table a 

copy each of the following papers (Hindi 
and English versions) each under sub-
section (1) of section 619A of the Compa-
nies Act, 1956 :-

(I) (i) Review by the Goverment on 
the working of the Bongai-
gaon Refinery and Petro-
chemicals Limited, Dhali-
gaoD, for the year 1985-8f. 

(ii) Annual Report of the 
BongaigaoD Refinery and 
Petrochem icals Limited 
DhaIigaon, for the yea; 
1985-86 along with Audited 
Accounts and the comments 
of the Comptroller and 
Auditor General thereon. 
(Placed in Library. See No. 
LT 3276/86] 

(2) (i) Review by the Government 
on the working of the 
Cochin Refineries Limited 
Ambalamugal, for the year' 
1985-86. ' 

(ii) Annual Report of the Cochin 
Refineries Limited, Ambala-
mugal, for the year 1985-86 
along with Audited Accounts 
and the comments of the 
Comptroller and Auditor 
Gen era) thereon. [Placed in 
Library. See No. LT 
3277/86}. 

ODe Huadred and Ftfteeath Report of Law 
Committee on Tax Courts and One 
Hundred and Fourteenth Report of Law 

Commission on Gnm Nayayalaya 

THE MINJSTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA 
DIKSHIT) : On behalf of Shri H.R. 
Bhardwaj, I beg to Jay on the Table :-

(I) A copy of the One Hundred and 
Fifteenth Report (Hindi and 
English versions) of Law Com-
missitln on Tax Courts. [Placed 
in Library. S. No. LT.3278/ 
86] 
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(2) A copy of the One Hundred and 
Fourteenth Report (Hindi and 
English varsions) of Law Com-
mission on Gram Nayayalaya. 
[Placed in Library. See No. LT-
3279/86) 

Review on and Annual Report of Bbarat 
Wagon and Engineering Company 

Ltd. Pama for 1985-86 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO) : On behalf of 
Shri K.K. Tewari, I beg to lay on the 
Table a copy each of tbe foHowing papers 
(HindI and English varsions) under 
sub-sectJon (1) of section 619 A of tbe 
CompanIes Act. 1956 :-

(I) Review by tbe Government on the 
worktng of the Bharat Wagon and 
EnglOeering Company Limited, 
Patna, for the year 1985-86. 

(2) Annual Report of the Bharat 
Wagon nnd Engineering Company 
Limited, Patoa, for the year 1985-
86 along with Audited Accounts 
and the comments of tbe Comp-
troller and Auditor General 
thereon. [Placed in Library. Ste 
No. LT -3280/861 

Drugs (PrIces Control) Amendment Order, 
1986 Review on and AnDual Report of 
Smith Staaistreet Pharmaceuticals 

Ltd. Calcutta (or 1985-86 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO) : On beh:llf of 
Shri R.K. Jaichandra Singh, I beg to lay 
on the Table :-

(I) A copy of the Drop (Prices 
Conttol) Amendment Order, J986 
(Hindi and English versions) 
pubUshed in Notification No. 8.0. 
749 (B) in Gazette of India dated 
the 2 lit October, 1986 under 
sub-section (6) of section 3 of the 
Essential Commodities Act, 19S5. 
[Placed in Library. S" No. LT-
3281/86) 

(2) A copy each of the fol Jowing 
papers (Hindi and Enalish 
versions) under sub-section (2) of 
section 619 A of the Companies 
Act, 19S6 :-

( i) Review by the Government 
on the work ing of the Smith 
StanistJ eet Pharmaceuticals 
Limited, Calcutta, for the 
year 1985-86. 

(ii) Annu,,' Report of the Smith 
Stanistreel Pharmaceuticals 
Limited. Calcutta, for the 
year 1985-86 along with 
AudIted Accounts and the 

. comments of the Comptrol-
ler and Auditor General 
thereon. [Placed in Library, 
See No. LT-3282/86.} 

12.06 brs. 

ELECTION TO COMMITTEE 

Estimates Committee 

(English) 

SHRlMATI CHANDRA TRIPATHI 
(Chandauli) : I beg to move: 

''That the members of this House 
do proceed to eJect, under sub-
rule (3) of Rule 254, in the 
manner required by sub-rule (1) 
of Ru\e 3 \ \ of the Rule, of 
Procedure and Conduct of 
Business in Lok Sabha, one 
member from amongst themselves 
to serve as a member of the 
Committee on Est imatcs for the 
UfteXpired POrtion of the term of 
the Commjttee vict Shri Chinta. 
mani Paoiarahi ceased to be a 
member of the Comrr.ittee on bis 
appojntment as a Minister of 
State." 

MR. SPEAKER : The question is ; 

"That the member. of this House 
do proceed to elect. under Bub. 
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rule (3) of Rule 254, in the 
manner required by sub-rule (L,) 
of R.ule 311 of the Ru lea of Pro-
cedure and Conduct of Business 
in Lok Sabha, ooe member from 
amongst themselves to serve as a 
member of the Committee on 
Estimates for the unexpired 
portion of the term of the eoa.-
mittee vic, Shri Cbintamani 
Panigrahi Ceased to be a member 
of the Committee on h is appoint-
ment as a Minister of State." 

The m()lion was adopted _-
12.07 brs. 

CENTRAL EXCISE TARIFF 
(AMENDMENT) BILL. 1986-

(English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA 
DIKSHIT) : On behalf of Shri Vishwa-
nath Pratap Singh, I beg to move for 
leave to introduce a Bill further to amend 
the Central Excise Tanff Act, 1985. 

MR. SPEAKER : The question is : 

"That leave be granted to intro-
duc~ a Bill further to amend tbe 
Central Excise Tariff Act, 1985." 

The motion was adopted 

SHRIMATI SHEILA DIKSHIT I 
introduce- - the Bill. 

[Translallon} 

SHRI BALKAVI BAIRAOI 
(Mandsaur) : Mr. Speaker, Sir,. how is it 
that Madam is speakina on behalf of 
everyone, riaht from Shri Arjun Singh 

MR. SPEAKER: Why did you not 
invoke Anti-Monopoly Act. 

12.08 hrs. 

MATTERS UNDER RULE 377 

[English) 

MR. SPEAKER : The House shall 
now take up matters under rule 377. 
Dr. P. Valla} Peruman. 

(I) Need to post Central Industrial Security 
Force Personnel at Neyveli Ligaite 
Corporation to preveat theft of valuable 
stores 

DR. P. VALLAL PERUMAN 
(Chidambaram) : It has been reported 
that theft of properties worth lakhs of 
rupees bas taken place in the NeyveJi 
Lignite Corporation Ltd., NeyveJi. For 
example, conveyer belt. scraps, copper 
wires, raw 11CO coal, cement and steel 
stored for construction purposes have 
been found missing from the compound 
of the Corporation. It is, therefore, very 
necessary to take immediate ste~s to 
prevent the huge Joss taking place in 
Lignite Corporation at Neyveli. This can 
only be possible by posting the Centra) 
Industrial Security Force Personnel at 
Neyveli. 

I would therefore request the Govern-
ment to take urgent steps in this direction 
so that the loss to government by way of 
theft of valuable stores and materials 
taking place at Neyveli Lignite CorpOra-
tion is prevented. 

[TrGlLflotion} 

(U) Demand for extending tralL9port subsidy 
to the desert areas of Barmer. Jaisalmer 
and Jodhpur districts io Rajastbaa 

SHRI VIRDHI CHANDER JAIN 
(Barmer) : The Central Transport Subsidy 

----- -----.--
_ Published in Gazette of India Extraordinary Part II Section 2 dated 25.11.1986, 

•• lo~ with tbe recommendation of tile President. 
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[Shri Virdhi Cbander Jain} 
scheme introduced by the Central Govern-
ment is in force in those remote hilly 
areas which are inaccessible and where 
industrialists find it difficult to set up 
industries. 

The Ministry of Industry has granted 
subsidy upto SO per cent under that 
Scheme which was increased to 75 
per cent in April, 1983 because the cost 
of transportation of goods rad increased. 

12.09 brs. 

[SHRI SOMNATH RATH in 'he Chair) 

The Central Transport Subsidy Scheme 
is restricted to only the hilly areas and is 
not in force in Barmer, Jaisalmer and 
Jodhpur districts where the train services 
are inadequate and also in the remote 
areas which are difficult to reach. 

The Central Government have declared 
Barmer and Jaisalmer districts as f no 
industry districts'. There are large 
deposits of limestone, batonite, yellow 
stone, gypsum, rock phosphate, clay etc., 
in those areas but like biUy areas, it is 
very difficult to reach those remote areas. 

The Central Government have provided 
cent per cent assist"lnce for the develop .. 
ment of the desert areas lD the same way 
as it has done in the case of the develop .. 
ment of hilly areas. 

I would, therefore, strongly urge the 
Government to provide 7S per cent trans-
port subsidy for the desert areas, as is 
provided for the billy areas, particularly 
in Banner, Jalsaimer and Jodbpur 
districts of the That Desert, the remote 
areas which are difficult to reach and 
thereby encourage smaH entrepreneurs to 
set up industnes there so that this 
backward and border area could develop. 

[Translation} 

(IH) Need to reduce the a'erage purchase or 
opium frOID the growers from 32 kg. to 
11 kg. ID Madhya Pradesh and Rajastbaa 

SHRI MAHENDRA SINGH (Guna): 
Mr. Chairman, Sir, about ten thousand 

opium cultivators of Mandsaur and 
Ratlam districts of Madhya Pradesh and 
Chittorgarh and lhalawar districts of 
Rajasthan have been issued notices for 
the canceJhtion of their licences whereas 
assurance was given to them that reduc-
tion in the average quantum of procure-
ment would be sympathetically considered 
in view of the damage caused to opium 
crop by hailstorm last year. The average 
production of opium has fallen by two to 
three per cent in comparison with the 
average production of 1985 due to the 
damage caused by hailstorm. It is, 
therefore, requested that the average 
quantum of opium to be procured from 
the opium growers in 1986 be proportion .. 
ately reduced from 32 kg. to 27 kg. 
This dem3nd of the farmers should be 
considered sympatbetica lJy because their 
crop of opium has been severely hit due 
to the natural calamity and hailstorm. 

[English) 

(Iv) Demand for meamllfting the Haj arrain 
aDd ror arranging direct flights from 
Srioagar to Jeddab 

PROF. SAIFUDDIN SOZ (Baramulla): 
The performance of Haj by Indian pilgrim 
needs to be streamllDed. As of 
now, Indlan pilgrims face 
several odds while in Saudt Arabia. 

They have difficulties in respect of accom-
modation, medical aid, in matters relating 
to their identification, transport and 
selection of guides. The ent ire process 
requ:res close scrutiny and reforms as the 
snags in tbe present arrangements brlDl 
bad name to the country. The Ministry 
of External Affairs should involve itself 
more closely with the Haj affairs and 
strengthen, through (unds and facilities 
its embassy at Riyadh and Consulate 
Genera) at Jeddab. The Ministry should 
also go into the (unctioning of the Haj 
Committee against which several alleaa-
lions have been Jevelled by several 
quarters. Tb e Haj Corom ittte should be 
made broad-based by drawina members 
from all States, especially from Jammu 8-
Kashmir which is a Muslim majorjty 
State. Since most of the pilarima fly 
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directly from Delhi, Government should 
construct Mussafirkhanas at Delhi. 

The Government should also arrange 
direct flights from Srinagar to leddah for' 
the pilgrims' of Kashmir from the next 
year. I urge that all these refOlmative 
measures may be taken in right earnest. 

(v) Demand for S.T.D. facilities in 
Pathanamthitta district in Kerala 

PROF. P.J. KURIEN (ldukki): 
Pathanamthitta is the only district in 
Kerala which does not have STD 
facilities. This district was formed a few 
years back but it has not so far been put 
on the STO network. Although the 
microwave station has been completed, 
due to non-availability of some vital 
equipment, it could not be commissioned. 

This district cO'ltributes substanti2..l1y 
to the economy of the cCluntry with its 
cash crops like rub ber , pepper, 
cardamom. etc. With the largest number 
of schcols, colleges and technical institu-
tions. it has the highest literacy r~te in 
the State. Perhaps the largest number 
of people from a single Jistrict \\orking 
in the Gulf c()untt les are also from 
P~tha'1amthitta. In the absence of STD 
facilities, lhe growing needs of faster 
communic:ltion cannr)t be met. This has 
affected th(" develorment of this district. 

I would, therefore, request the Minist cr 
or Communications to direct the 
concel ned authorities to immediately 
suppty the equipment n _'edcd aqd 
introduce STn in Pathanamthltta at the 
earliest. 

(vi) Need to exempt International awards 
and prizes won by our artists/sportsmen 
from customs duty 

SHRI RANJIT SINGH GAEKWAD 
(Baroda) : India with its rich culture ;!nd 
heritage has produced some of the flnest 
artists in tlte world In the field of vi~ual 
arts such as sculpture, painting. gra:.,hics 
and photogral'hy. Most of thCSl' ,\1tists 
who have won i.,ternational awards are 
from :1 hu:nble backgrounct Due to [he 
prohibitive cost of are nids and materials 

they find it difficult to fully meet their art 
needs even in India. Hence when they 
receive international awards and prizes, 
they are unable to bring them home 
because of the customs re~ulations of the 
Government. For example, a well known 
photographer having WOn a camera as 
price in an international photography 
exhibition has been unable to hring it 
into the country as he is unable to pay 
the customs duty which runs into 
thousands of rupees. We seem to have 
overlooked the fact that whenever any of 
the countrymen get an international 
award it is also a recognition for our 
country. So far only a handful of 
sportsmen have been allowed to bring in 
their ~wards without paying customs duty. 

Therefore, I request the Government to 
look into the mqtter in this perspective 
and show them appreciation and acknow-
ledgement by declaring these intem:ltional 
awards and prizes won by artists as non-
dutiable commodities. This will go a 
10ng way in encouraging arts and sports 
in the country. It will further boost 
m0rale of our young artists and sportsmen 
who need every support and encourage-
ment to reach the highest potentLtl of 
their t:11ent. 

[Tram/arion1 

(vii) Need to improve Telephone services 
in Varao8si region of Uttar Pradesh 

SHRI ZAINUL BASHER (Ghazipur : 
Thel e has been continuous deterioration 
in the tJephone ser\'ices in the Varlnasi 
iegion of eastern Uttar Pradesh. In an 
important city like Varanasi~ 40 to 50 
per Cl'nt tciephl)neS remain out of ordsr 
daily. The situation of telephone services 
in Ghazipuf. B..illia. Jaunpur, Azamgarh, 
Mau and Bhadohi cities near Varanasi is 
even more piti.~bJe. In the villages, the 
telephones rema In out of order for days 
and even for months together. The trunk 
service in Varanasi is very inefficient. 
Althou~h one can get telephone connec-
tion for big cities from Varan .. si but it is 
very dillicult to get telephone connection 
from there for sm.lIl towns Il'C.lted newly. 
The trunk exchange of Var~lO:lsi plays an 
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[Shri Zainu1 Basher) 
important role in respect of communica-
tion in linking big cities of the country 
and the cities of Western region of 
Uttar Pradesh with the cities near 
Varanasi. The said exchange gives 
priority to the calls vf Varanssi city only. 

It has been proposed to set up an 
elect-onic telephone exchange in Ghnzipur 
city. Only after the completion of the 
said exchange, Ghazipur can get self .. 
dialling service for Varanasi and other 
big cities. This exchange should be set 
up as early as possib~e. There should be 
direct link between Ghazipur and 
Varanasi, Lucknow, Al1ahabad, Mau, 
AZ!lmgarh, Ballia and Gorakhpur. 

No serious effort is being made for 
the expansion of telephone serVIces in 
the Varanasi region. There is a propos I) 
for setting up telephone exchanges at a 
number of places. But it has not been 
cleared. It has come to my knowledge 
that there is a shortage of spare parts, 
cables and instruments in that region, 
with the result that the Department is not 
abie to take up the proposed new work 
and other works, like replir. etc .• 
although tbey want to undertake this 
work. 

I would, therefore, request the Minister 
of communications to pay immediate 
attention to the above-mentioned 
problems and bring comprehensive 
improvements in the telephone system in 
the Varanasi -egion of eastern Uttar 
Pradesh. 

(,iii) Need to electrify railway line 
between Bangalore aad Jolarpet 

•• DR. V. VE~KATESH (Kolar): 
The railway route between B2nga)ore and 
Madras is a very high density line. 
Several thousands of persons travel on 
this route everyday. But. unfortunately, 
this route has not been electrified so far. 
The portion of the route which is in 
Tamil Nadu has been electrified long a~o. 
This route is between Madra~ and 
Jolarpet. The other portion of the route 
i.e. between Jolarpet and BangaJore has 

LaWI (Amdt.) Bill 
been given step-motherly treatment. In 
spite of long pending demand, no prog-
re~s h.iS been mJde to electrify this part 
of the railway line. Electrification of 
this line will be a boon to the people of 
Bangalore. Bangarpet and Jolarpe t as all 
of them are very popular places. It will 
also help the employees of BGML, BHEL 
and the merchant community of Kolar 
District. 

I, therefore, request the han. Minister 
to take steps for the electrification of the 
railway route between Bangalore and 
Jolarpet immediately. 

12.20 brs. 

STATUTORY RESOLUTION RE: 
DISAPPROVAL OF COAL MINES 

NATIONALISATION LAWS 
(AMENDMENT) ORDINANCE, 1986 

AND 
COAL MINES NATIONALISATION 

LAWS (AME"'1DMENT) BILL 
I 986-Conld. 

[ Transla:ion] 

SHRI GIRDHARI LAL VY AS 
(Bhllwnrn) : Mr. Chairman, Sir, yesterday, 
during the course of discussion On the 
Coal Mines National s tion Laws 
(Amendment) Bill I was s 'ymg that the 
bureaucrats h~,d deliberately left Some 
loopholes in this Bill so that they m.ght 
be ID a position to show some favour to 
these priva te companies and thereby 
these companies might also be able to 
have monetary gains from the Govern-
ment. Such loopholes buve been left 
I,ot only in this Bill but in every legjsla-
tion. Due to tbis, the proprietors of 
the private companies take up the matters 
with the courts and obtain decrees against 
the Government from tbere. In the 
process. they claim a handsome amount 
from the Government. This happens 
everywhere. The ref('lre , the Govelnment 
should remain particularly cautious in 
t his regard. These bureaucrats mana,e 
to lea ve loopholes in eacb and 

,. The Speech was ori,ioaJJy delivered in Kaonada. 



32S SI. ReI. ~: f)/sapproval AGRAHAYANA 4, 1908 (S .fKA) Mines Natlonalisatio" 326 
0/ Ordinance and Coal Laws (AmdI.) Bill 

every legislation enacted by the Govern-
ment from time to time. Unless these 
are studied thoroughly, the private owners 
will continue to obtain decrees against 
the Governmeet and claim large amounts 
of money from them as compensation and 
you wiH not be able to contain this trend. 
Therefore, the hone Minister shou1d pay 
speciaJ attention in this respect. 

The Government had first nationalised 
coal mines in 1972. Subsequently, another 
legislation w..:s enacted in 1973 and finally 
the Coal Mines Nationalisallon (Amend-
ment) Act was fully enfOlced in 1976. 
But the Government had asked these 
companies to look after the manJgement 
of these companies during the period 1972 
to 1976 and for that the companies are 
now demanding money, a part of \\hich 
they have already received as expenses. 
The Government have provided them 
loans equal to the amount they are 
demanding for that periud and with that 
money the companies could be run 
because they had no money with them. 
In this way all tbese companies were run 
wite the Government money. fhey have 
also become entitled to claim compenSd-
tion for the slock that had piJed up 
there. The reason was that the Govern-
ment had not interpreted the word 'mines' 
in the legislation as to which of the items 
will be included in It and how other 
provisions will be made. They are taking 
advantage of this lacuna and are demand-
jng compensation. That is why you have 
brought this amending Bill. You Si.lY 

tbat it has already been provided in the 
definition that the stocks with the mines 
companies should be included in it. But 
now you are re:.lIiziog that all these 
provisions were inc~uded in the compensa-
tion that you had fixed at that time. 
However, th~ Government was involved 
in litigation for 13 years and had to 
spend money unnecessarily. At least the 

·Government should recover tbe money so 
spent from the Secretary or tbe Officer fo:, 
whose mistake or as a resal t of the 
loophole left by whom they bave to 
suffer such a heavy loss. He must be 
penalised. Had there not been loophole 
in the Act, the Government would not 

have dragged itself in litigation in the 
Supreme Court and spent lakhs of rupees 
unnecessarily. It is squarely the mistake 
of those officers as a result of which the 
Govemment had to suffer such a huge 
loss. The Government should categori-
cally state as to what they are going to 
do in this matter and what action they 
are contemplating against (bose officers 
who ieft lacuna in the legislation delibera-
tely and caused loss of revenue to tbe 
Government. This matter needs special 
attention. If you could get tbe matter 
investigated thoroughly, you would find 
that these bureaucrats remain in league 
with the owners of the private companies 
and after retirement jOin these companies 
as top executives on high salaries. So, 
natu! alJy, th ey are considerate to tbe 
owners of those private companies rather 
than to the G'lvernment. The Govern-
ment should be careful in this respect. 

Now, I want to draw your attention 
towards tbe Statement of Objects and 
Reasons of this Bi 11 which says : 

(English) 

. 'With the commencement of the 
Coal Mines (Nationalisation) 
Amendment Act, 1976 on 
29.4. J 976 carrying on of coal 
mining operation or leasing for 
mining coal by any private party 
wele prohibited." 

[ Translation) 

When you ha ve totally prohibited 
carrying on of coal mining operation or 
leasing for mining coal by any priVate 
party through the legislation of 1976, then 
I would like to know how people are 
mining the coal illegally under tbe very 
shelter of the Coal India and Bbarat 
Cooking COJl, the compan ies running 
under the Government con tro1? Accord-
ing to my lDformation, they have mined 
lakhs of tonoes of coal and are indulging 
in its smuggling and lUega) selling at 
various places. Some people ca1J them 
'Mafia' and some others know them by 
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some other name but they are ruuuIDg 
their bUS10esS all right. 

These people are 10dulgmg in these 
activities under the very nose of the 
Government and are, thus, earnmg crores 
of rupees. The Centrdl Government are 
merely watching them and are not taklDg 
any achon ~lgaIDst them. On an earher 
occasion, you had said that M ... fia g~\ngs 
were active in West Beliglll dnd Bihar. 
They are indulging 10 lh IS Illegdl mlOmg 
and smugglIng of goods worth crore~ of 
rupees. Con't the Central Gl)Vernmci,t 
even now take allY action agJlOst them? 
Is the presenl IDdchmery of the Govern-
ment. the protechon torce, on which 
crores of rupees are belOg spent not 
capable enough to applehend such 
persons and take legal actions agamst 
them? I faIl to understand -why you 
do not make such a prOVISion. They are 
extractmg huge quantities of coal Illegally 
and are smugghng it to various pLlces. 
Earlier also, I had sald that the black 
gold was smuggled to Bangladesh, Nepal 
and other countncs. HJ. ve you evolved 
some new arrangement to curb this 
smuggling '1 

I would like to draw your attel.tion to 
one more point. It says :-

(Englllh[ 

Thus, Sectlon 4 (2) of the Coking Coal 
Act and sectIon 3 (2) of the Coal Mmes 
Act bec&\me redundant and were omltted 
With effect from 29.4.1976. 

{TrQ1llJatlon} 

You have made these legislatIOns 
redundant :lnd after that added sav 109 
clause to 1 t. 

[Engluh] 

With a savmg clause to protect action, 
if any. taken UDder the existing prOViSions. 

(Tran.rlatlon] 

It meaDS that you have put thIS saving 
clause in order to save your blS officials 

and to cover up their mJsdeeds of J976 
and thereabouc. It IS evidently clear how 
the officials cheat you and Servo their 
own ends. Your officials have managed 
to get an Act passed by the Parliament to 
ploteet themselves in the same way as the 
PreSident of Bangladesh and the President 
of P Ikistan got a legislation enJcted by 
thelr lespectlve ParllJment~ to Plotect 
themselves. HJVlDg JOc1uded this clause , 
you cannot take any actlOn agdinst them. 
So, you are trymg to Sdve those officials. 
Today every country of the world IS after 
this BL.ck Gold but here this Department 
had to suffer a Joss of Rs. 700 crores. 
] ndl cl IS the only country whIch h.td to 
~uffer such a huge Joss. There cannot be 
aWOl se mism.lDagement thdn thIS. You 
must make efforts to offset this loss so 
th.1t we can le .. ld the country towards 
prospenty. By domg so, we can generate 
more power and set up more mdustrIes 
and can thus make the country 
prosperous. Persons responsible for this 
loss should also be dealt wIth ~everely 
~H1d an enquiry should be ordered lOto it. 
So, there IS an urgent need to pay atten-
tion to all these aspects. 

I have seen that many big official like 
Chairmen and Dueclors of PublIc Sector 
Undertakings are involved in It. They 
hve hke princes of olden times and 
indulge 10 laVIsh spending and 
mlsmanagLment. If the persons who 
come under the definition of a public 
servant and all the publIc workers start 
adoptmg lifestyles of Princes and 
ffilsusmg the pubhc funds tbere cannot 
be d thlDg wurse than this. Therefore , 
there 15 a need to look lOtO all these 
aspects. 

Similarly, pal t (c) of the Objects and 
Reasons SayS : 

[EnglIsh] 
"( c) SectIon 25 of both the Acts 
was amended so as to clarify that 
any amount in excess of payment 
over receipts 10 the statement of 
accounts prepdred by th e Coal 
companies shall be deemed to be 
the amount advanced by tbe 
Central Government or tbe 
Custodian. " 
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You should also try to go into the 
spirit behind it. These companies are 
tbe custodians of the money advanced by 
you. You have made a provision in it 
under which if the officials of any of the 
com pan ies have dOD.! anything wrong or 
if they have misappropriated the public 
funds, the same can be regulariscd or the 
money so misapprOpJjLlted can be treated 
as an advance and no act ion need be 
taken against such officials, but I feel 
that this is a serious lacuna in the Bill. 
You must give it a thought. 

The hone Minister is a very learned 
person, has a good knowledge of law and 
also understands other things well al.d 
if an effort is made to save the officials 
under his leadership by keeping the 
lacuna, such as the saving clause, then it 
18 bound to result in mismanagement. 
We have every hope that he will Dot Jet 
such lacuDa to creep into the system. 

Likewise, part (d) says: 

[English] 

"(d) Section 26 of both the Acts 
was also amended to empower the 
Commissioner of Payments to 
make apportionment of the 
amount among the various owners 
on the basis of the highest annual 
production in the relevant coal 
mines dur ing the last 3 years 
immediately preceding the 
appointed day." 

{Translation1 

You are equippina the Commissioner 
with such sweeping powers such as 
making huge payments to the mine 
owners. The submission that I want to 
make in this regard is that your officials 
might have conducted some enquiry at 
the time of nationalisi.ltion of mines as to 
how much compensation was to be made 
to the owners. Now you are empowering 
tbe Commissioner to make an enqu iry 
regarding the amount of compensation to 
be paid to the mine owners. I think it 
would be very ridioulous. Empowerins 

the Comm issioner aaain will resul t in 
further ambiguities. On the one band. 
you endeavour to remove ambiguity from 
the existing Act and on the other you are 
allowing more ambiguities to creep in. 
You should pay special attention to 1 t, 
otherwise it wiil result in mOle losses to 
the Government to Coal India and its 
subsU iary companies which are under the 
Central Government and are already 
funning in Joss. I do hope that the 
hone Minister will give it a serious 
thought ahd will take necessary steps in 
this direct ion. 

WIth these words, I support this Bill. 

SHRI MOOL CHAND DAGA (Palt) : 
Mr. Chairman, Sir, there is not much to 
speak OD thiS Bill. The hone Miniser is a 
distinguIshed writer and a scholar. I 
would like to quote from his own article. 
There is a famous saying, '~Evil associa-
tion must bring its impress". If one 
en lers a coal cell, one is bound to tum 
blackish. But, in the present case, the 
money invested in the coal industry 
belongs to the poor peopJe. If someone 
squander it, it obvjpusJy pmches us. The 
hone Minister has himself admitted that it 
has inculred heavy losses. I shall read 
out the summary of the Article written by 
the bOD. Minister. The Members sitting 
in this House should hans their heads on 
leading how these companies are rUD, who 
manages them and what drove them to 
bring forward this Bill. The hone Miniser 
should ten us for how long this litigation 
in this case was dragged and how much 
money was spent by the Government to 
defend themselves? Why thjs Bill has 
been brought forward so late? You can 
say that the Bill had to be brought for-
ward in the wake of the Supreme Court 
Judgement but before that the Govern-
ment might have gone to the High Court 
or they might have filed a civil suit. The 
Government at least should tell how 
much expenses were incurred on this liti-
gation. The Government shOUld come out 
with a figure as to how much money 
which is taken from the poor 
peoples' pockets was spent in this process 
before this Bi11 was introduced. Think 
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for a moment how much was the price of 
coal ten years ago and by how much 
it bas increased today. The price differen-
tial will certainly pinch you a lot, the 
price has been raised seven times. That 
article says :-

(English] 

"In the last 13 years of nationalJ-
sation, we have invested about 
Rs. 6000 crores of public funds 
in the cual sector. Although the 
investm ent has increased more 
than 100 fold. productIOn bas 
barely doubled-goIng up from 
77 mt. to 154 mt. At the same 
time, the wage rate has increased 
frem Rs. 16 per d"y to approxi-
mately Rs. 98 per day Of .lbout 
Rs. 2400 per month. On the other 
h3nd, tbe output per mdnshlft 
(OMS) In the underground mines 
has not only not increased but 
has actually gone down from 
0.54 tonne to 0.52 tonnes during 
th IS penod." 

[TrQIfJlatlon] 

The article is wntten by ShrJ Sathe. 
Now he will ten us how much are the 
comulatlve losses after investment. You 
yourself have strated this in your state-
ment. The price of coal as on 1.4.1974 
was Rs. 37.50 per tonne whereas the pnce 
as on January 9, 1986 stood Rs. 210 at 
per tonne. You yourself can notIce the 
difference between Rs. 37 and Rs. 210. 
What has been the quantum of loss 7 The 
Joss of production during one year IS 

Rs. 1300 crores. It goes to the credit of 
Shri Sathe that he bas done some plain 
speaking. We say that 'mafia gangs' are 
active there. What is tbat 'mafia' and can 
not you eliminate such gangs in BJhar? 
The Government has proved to be a total 
faiJure. There are leaders in mafia gangs 
and they are also particip~ Ie in trade 
union activity (Interruption,) .. ... It bas 
become their profession to earn money 
in this way ...... (lnterruptI01lJ) What type 
of donations they take 7 They run 
co1l1eries in a way as if there is no 
Government and tbe members from both 

the sides support them 'n raiSing the 
prices of coal. But he has put the facts 
very plainly. 

[English] 

"Coal productioD would have 
been still higher but for the in-
hibitIng factol s-like wild-cat 
strikes, dClivJty of the mafia of 
politiCians and gangsters, Jack of 
interest and cooperation on the 
part of the State Governments 
\\-bich continue to plague the coal 
industry particularly in the Bihar 
and West Bengal coalfield." 

[Translation] 

What do these f Jets point to ? Some-
times \\e support the labourers and some-
times we say tha t machmery is not avail-
able. The Government have invested Rs. 
6000 crores and the tot~ll losses are to the 
tune of Rs. 1300 crOles. The situatIOn 
compels anybody to thmk why It is so 7 
The production ]s not one of plofit earn-
mg. The R.B.I. got an enquiry conduc-
ted into the matter through the C.B.I. but 
the gUllty person Inanaged to leave the 
country. Will Shn SJthe tell us tbe 
names of the persons whom he gut con-
victed and the method by means of which 
these gangsters could be convIcted ? He 
should give us the figure 4lS to how many 
persons have been put behind the bars. 
Hon. Shn Vishl,\anath Pratap Singh has 
ordered raids on Income Tax Officers. 
Has there been any raids conducted on 
these people or has some enquiries been 
ordered against tbem? Every time, the 
same reply is given, that tbe enquiry is 
gomg on. Enquiry has been completed 
all right, but what has been the outcome 1 
We are fed up with tbe enqUines because 
that person still managed to flee the 
country. I cannot name him before 
I live a due notice for It. Now if I say 
some thing, Shri Kashyap will tell me the 
rule that. 

(English) 

You canDot say about any perSOD who 
is Dot prtaeot in the House. 
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I cannot reveal his name. They are 
such high ranked officers. God only 
knows whether they are Indians or rrom 
an enemy country. They want to destroy 
our country and till now nothing has been 
done in this matter. I want to tell you: 

[English] 

"Since nationalisation in ~12, 
coaking cO:lI price hJve incre,.sed 
by 700 per cent and non-coaking 
coal by 900 per cent." 

[Translation 1 

Is this the way any depa rtmeot should 
function? If Shri Sathe could employ me 
and give me some powers, I would tell 

I him what could have been done. Mr. 
Chairman. Sir, you are ringing the bell. 
Let me teU you : 

(English) 

"Massive dose of investment of 
coa I industry Jld not result in 
commensurate increuse in produc-
tion. Product. 'lily in coal mines 
in InJia IS comparativety low 
even with that in most of deve-
loping countt ies. There is vast 
unut.liscd cap:\city as well as sur-
plus labour. 

l Trans/at ;011) 

One can visualise the Indian character 
in the State of affairs in which the coal 
mines are. 

PROF. MADHU DANDAVATE 
(Rajapul) : I have read the artide by Shri 
Tiwari also. 

SHRI MOOL CHAND DAGA : That 
you must have read. I have also read it. 
It is the duly of a leader to expose such 
things. If the present situation contiDl.les 
and if there are no returt:s even after such 
a heavy tnveSlment and a commOdity I:ke 
coul becomes so costly. what will be our 
fate? Coal does not re •. cb ,orne places 

and non-availability of coal couses short ... 
age in generation of electriciiy which in 
turn hampers transportation a1so at some 
places. There is theft of electricity also. 
The people, the Union Cabinet and we 
the Members of Parliament can wash our 
bands off by saying tbat it is a State 
Subject and that it will run like that. We 
should all sit together and think over it. 
This is not the duty of the State alone 
but of 76 crore people of this country out 
of which 40 crores are poor. You have 
shouldered this responsibility but who wiJI 
carry it out? What I want to say is that 
many enquiries have been conducted but I 
do not know who have been punished. 
Mr. Chairman, Sir, besides the increase 
in coal prices, administrative cost allo 
increases. The participation of labour 
in the management is Dot genuine as the 
members of mafia gangs manage to enter 
as representatives of the workers ih the 
management. I do not want to go into 
the deeds ~n wh~ch they indulge because 
it will be more painful. The hon. 
MiOister may please inform us as to who 
will m:..ke payment of the litigatioD cost 
in respect of coal mines for which you are 
gOlDg to make a provisjon. Some lacuna 
has been left in the Bill at the drafting 
stage. I have been emphasizing time and 
again that it should be referred to a 
committee which should scrutinize the 
legislation before it is introduced in the 
House, otherwise some lacuna is bound to 
remain in it. Mr. Chairman is ringing 
the bell repeatedly to push through the 
B III hurriedly. On an earter occasion 
also. a Bill was pushed through hurriedly, 
but lakr OD. the Government had to beat 
a hastly retreat. So, w ill you ple~lse tell 
us what had been the cost of litigation? 
We do not have the file, otherwise we 
would have checked the amount paid. I 
have not read the judgement also and, 
therefore, I would Lke to know who is 
responsible for it. \Vhen this Bill relating 
to coal was introduced. v.e were t01d that 
its scope was very limited. One thing 
that I want to say is that it is a 11 right 
that you can transfer the employees any-
where you like but you must consider the 
representation of un employer whether 
)IOU accept it or reject it. The amend-
flle~t th~t I have ,iven is also related to 
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this. The second amendment which I 
have given is to incorporate the words 
'interest', 'titlet and 'complete ownership', 
etc. so that there is no lacuna left in the 
Bill. If you find them worthwh ile, you 
can add them, though you know better 
being an experienced hand. 

Mr. Chairman, Sir, you are repeatedly 
asking me to take my seat. I want to 
obey you but I am of the view that cer-
tain changes should be made in it and 
strict and honest officers should be de-
ployed there. It should also be ensured 
that they do not fall prey to corruption 
otherwise this effort will be of no avail. 

(English1 

SHRI AMAL DATTA (Diamond 
Harbour) : Sir ~ after nationalisation of 
Coal, the way Coal Industry hLls been run 
by the Government perhaps gives us a 
classic example of how to mismanage an 
industry thereby giving the Public Sector 
a bad name. When th e Coal .. mines were 
nationalised. one of the objects was to see 
that tbe coal prices are not arbitrarily 
raised; that workers are paid proper~y 
because they were being very much exp]ol" 
ted in the coal-mines and also to see th It 
the mining is not being done in an un-
planned fashion so that much 0 f . the . co 11 

deposits of the country rem11n In a 
pOsition that they cannot be m i?ed after-
wards, which is what the prtvat e co:\. 
mine owners were doing previoudy. While 
the workers' wages have inc;-eased, 1 do 
Dot know to what edent L.I"-' amount 
Rs. 98 which Mr. Sathe say~ that a worker 
gets per day: how much go~s to the 
workers; how much goes to th e 
persons contractors and all that they 
engage and who brings the workers and 
bas lome kind of a feudal sway over the 
workers. 

Sir, there is a mafia in the coal be'!. 
They not only deal with the coal after ~t 
bas been nlined : they not only see to It 
that illegal min ing goes on but they also 
have a share of the workers' wages. 
Unfortunately. the Government. althongb 
they are fully aware of the~ evils which 
are going on in the coafmmes, have done 

nothing to tackle them. They have also 
not planned the mining operations in such 
a way tbat the min es do not become 
unusable or the coal deposits remain in a 
position so tbat they cannot be mined 
any more-which is what the previous 
private owners of the mines were doing. 
In fact, Government is living quotas on 
coalmines for production to fulfil which 
the mine-managers are indulging in depra-
dation of coalmines. They are even taking 
away the pillars which bold the mine-
roof thereby making it impossible to go 
in rar further mining in various other 
horjzons where mining is possible in the 
uuderground mines or making it more 
expensive. And the Government has no 
way of checking tbat, no way of planning 
and seeing that this kind of mining is 
not done. This is very harmful to the 
country, to national interests. But unfor-
tunately the Government has no mind to 
protect the national interests, they hav! 
no plans to do it. 

I had occasion to visit a mine which is 
an open cast mine near Ramgarh in Bihar 
in January, 1984. I will tell you about it. 
That will show how the Government 
plans mining. This mine was planned 
with Russion help so that mining is done 
in such a f,tshion that Jess of coal is lost 
in the process of mining. It is a very good 
mine which has been opened. But I saw 
huge stacks of coal lying there and I 
asked them, "Why do you have such 
big stackq of co 11 here?" They Slid, "We 
have got one million tonnes of coa t 
stocks here". I asked them, "Why 1" 
and they said. uThe railway line which 
was to come h ere two ye~lrS ago has not 
come yet and. therefore, the coal cannot 
be transp()rted by railway; only a few 
lorries can come and the road is very 
bad; the lorries come and take some coal, 
but most of the coal which is being 
mined here is stacked". AU the equip-
ment are there and people have been 
engaled: they, go on mininl. They 
said that one day the whole thing might 
go UJl in flames. This is what tbe engi-
neers told me; "The whole thina may 
each fire and go up ill flames and there j9 
nothinf w~ c~n do abOllt it", So, this is a 
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tOL'l1 lack of coordination in planning in 
the Government. Whether it is the fauh 
of the Coal Oepartment or of the Rail. 
ways, it is the fault of the Government 
that national resources are put in such a 
jeopardy and wasted. The coal has been 
mined two years a~o, but it is still lying 
in the ithead ... 

THE MINISTER OF ENERGY 
(SHRI V ASANT SATHE): Which place 
is that? 

SHRI AMAL DATTA: I can g:ve you. 
It starts with 'Raj'. It is near Ramgarh, 
about 20 kms. from Ramga,h. I do not 
know wheth er the railway I ine has come 
now. This was the position in January, 
1984. This is the way how cJordination 
between the Railw.1Ys and the Coal 
Department takes place. Both are govern-
ment u:ldertakings, after all and they 
must be able to have coordination bet-
ween them. What happens IS this. The 
thermal power stations are all crying that 
they are sent someth:ng in the name of 
coal where 20 per cent or 30 per cent is 
not coal at all, it IS broken stones, it is 
even chunks of sto-1e. How does this 
happen ? Because l hey do not have proper 
screening mechanizm in the coalmines. 
Befole tbey load the coal destined for 
pow::r stations, it is their duty, 1S any-
where else in the worM. the coalmines 
would have sifted the cO:ll, screened the 
COJl, in such a fashion as to take out the 
stones, big lumps and all foreign material. 
J .1m not saying that you wash it. The 
washerics which they should have establi-
shed. hJve not yet been established. That 
is one big lacuna in their planning and 
implementation. Nevertheless, this could 
have been done by simply putting a 
screening mechanizm there in the pitheads 
bdole :oading the coal on for power 
stations. Now, what is happening? 
The Thermal Power Stations are paying 
for not only coal, but for 20% of stone 
also. They are paying freight f(lr it and 
the Railways which are hardput to carry 
coal-they do not have enough capacity 
-are carrying 20% of foreign material 
along with coal. 

Yo" will be s"rpri~e~ to know that 

Laws (Arndt.) Bill 

most of the loading points in the 
collieries have no way of weighing how 
much coal they are loading on rakes. 
They have no way of weighing. When 
I asked them as to what is the cost, they 
said it may be 10 lakhs, it may be 
15 1akhs. That is what a weighing 
machine is going to cost. They don't 
instal even that. They go on guess work. 
They charge the price and the railways 
charge freight to the ultimate consignee 
on the basis of that guess work. How 
much goes there, nobody knows. How 
much is pilfered On the way, nobody 
knows. It is only when a consignee says 
that pr dctic"lly nothing has come, or a 
wagon has eome half empty, they appoint 
somebody to see how much has been the 
declared weight-declared weight is 
nothing, it is a guess work-and how 
much has actually reached. 

You will also be surprised to know 
that when these collieries put the coal in 
dump, they h" v e no mecr.anism to protect 
them. In a coal belt when one moves 
around. one will find that people are at 
liberty to take away the coal whenever 
they like. MOl eover, the coal whicb is 
supplied to the power station~, or for 
that matter to other Government under-
takings. is the worst quality of coal. 
Whereas, the private entrepreneurs who 
buy coal, who send the:r o\\n people and 
bribe the colliery managers, ultimately get 
the best coa I. Is it f,,)r suhsldismg private 
industry that the coal industry has been 
nationalised '1 Is it to see that the public 
sector gets the worst coal 1 

What is the effect of sending all MJese 
stones to the Thermal Power Stations? 
Not only they ale paying mOle price for 
coal, the boilers get damaged, the work 
stops, e1ectricity generation stops and 
people suffer. It is all because th ese 
people f<'f their own advantage will not 
put the screening mechanism and will not 
weigh. This is only one aspect. I cannot 
elaborate on all the evils of the coal 
industry today. This is only one aspect 
on which I have some personal knowledge 
and I am speaking on that basis. 

I have visited some coal min~ wh~h 
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are underground miaes. I W.lS surprised 
to see that not one manager. goes down 
to see what is happening. Not 0.1\Y I 
have seen, but I have enquired flom tbe 
labourers there and outside from the 
unions. The management people never 
go down to see what is happening in the 
bits. They never go dowo. Why is th is 
state of affairs allowed by the Govern-
ment 7 Can they Dot put a check to see 
whether people are g\)mg there 1 Wb.lt 
is their job 7 The job oi an Assistant 
Munager is to go there. 

Even before natlonalisation I had been 
there. Private owners at least used to 
make sure tha t managers a) so go down 
there to see what kind of work is going 
on. Now nothing is beLng done to 
monitor the work of the management. 

Then I come to mechanisation. They 
an talk about mechanisation and pruduc-
tion. They have done some mechanisation 
in the open cast Queries. I 3m more 
interested in the deeper unJerground 
mining. They have brought :i filch,ne 
which IS called a long-wall machine. It is 
supposed to be se1f ·operatmg on a 
hydraulic system. It is about 60' long 
machine, moves on hydraulic pressure and 
cuts the coal. You will be surprised to 
know that so many machines have been 
purchased aod installed, but none of tbem 
work. None of these machines work 
because they have r.ot understood the 
workin_whetber it will work in thJs 
country or not. what is suitable for this 
COllntry. They have C3red too hoots for 
that. Whatever has been offered, I 
suppose some people who h:we been 
making some anangements got whatever 
kick back they could get "nd they have 
aet that kind of a machine. They h:!ve 
not even seen whether our engineers are 
wen versed in the working of this 
machine. So, the mechanisation has 
failed Dot beC:iuse of workers recalcit-
rance, but because of tbe rnandlement's 
dishonesty and the Government's indiffe .. 
rence. 
13.08 hn. 

$if, do you know Bow t~ workers are 

LaWI(Amdt.) BiU 
being cheated? There is an occupational 
disease caUed preumoconeosis from which 
the miners suffer from. Coal particles 
go into the lungs of the miners and cause 
thi., OCcup.ltlOnal disease. If it is 
recognised as an occupational disease then 
th.lt person has to be given COlllpensation. 
Now all the hospitals will always say it 
1S not preumoconcosis but it is tubercu-
losis and that is not aD occupational 
disease. That is how thousands of 
workers are allowed to die without 
compensatIon by cbeating them in this 
fasbion. Government should be asbamed 
that this is happening 00 the Govern-
ment's directive. 

1301 In. 

The Lok Sabha then adjourned for Lunch 
till Fourteen o/the Clock. 

The Lok Sabha re-(lssembl~ afler LUltch at 
Fbe minutes past Fourtten 0/ the Clock. 

[MR. DEPUTY SPEAKER in 'lte Chai,) 

(Translation) 

SHRI BHAGWAT JHA AZAD 
(Bbagalpur): Mr. Deputy Speaker Sir , , 
congratulations. We wish you a bappy 
married life. 

(Engli,h] 

What a wonderful differeace we find 
in you after your comiog back. 

MR. DEPUTY SPEAKER 
all the Members. 

I thank 

THE MINJSTER OF STA n: IN THE 
DEPARTMENT OF AGRIC.ULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE 
(SHRI YOOENDRA MAKWANA): 
OUf custom is Dot only to thank, but we 
sbould aJ,o be provid~ witll aweeta, 
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MR.. DEPUTY SPEAKER: I request 
all my friends to come to tbe Reception 
on 3rd December at 2S Tuglaq Road. 

[Trans/alion) 

SHRI BALKAVI BAIRAGI 
(Mandsaur): Mr. Deputy Speaker, Slf, 
you may speak here LiS much as you like, 
thereafter you may not be able to speak. 

SHRI RAM SINGH Y ADAV (Alwar) : 
Mr. Bairagi. why are you weighing every-
thing on the basis of your own experience. 

14.06 Ilr8. 

DISCUSSION RE. SITUATION 
ARISING OUT OF FLOODS AND 
DROUGHT IN VARIOUS PARTS 

OF THE COUNTRY 

[English) 

SHRI C. MADHAV REDDI 
(Adjlabad) : Sir, I rise to raise a debate 
on the natural calamities under Rule 
193. 

This is not the first time that we have 
been discussing this subject. In each 
Session, for the last few years, this subject 
bas been com lng up for discussion. 
Today, we feel that tbe spectre of famine 
and drought IS haunting this country. In 
several States, including Andhra Pradesh, 
Karnataka, Mabarashtra, Rajasthan, 
Gujarat, West Bengal, Uttar Pradesh, etc., 
either there had been severe floods or 
drought Cl}nditions are prevai;ing there 
DOW. The ,calamity of floods and droughts 
sometimes So intermiogl es that in the 
same State that too in tbe same part of 
the State, there are floods and parallel to 
that. there is a drought conditio". This 
bas hap~ened in Andhra Pradesh nnd 
this is so in other parts of the country. 

We have to live with tbis problem even 
after 40 years of our Independence and it 
s<"ems to me &bat we have not been able 
to control Roods f nd other natural 
calamities aDd we arc subject to the 

D'OIIIhl 

V Jgaries of monsoOo, thus suffering 
colossal 10ss in human )ire as well as in 
property. While on the one hand, we 
are constructing projects and several otber 
works, on the other, there is a process of 
destruction requ;ring reconstruction. So, 
this process of construction, destruction 
and reconstruction is going On for the 
last 40 years intermittently. 

Now. who is responsible for aU this? 
I will come to this question later when I 
am g;)ing to discuss the Jong term 
measures which are required to control 
floods and drought situation in the 
country. But I would like to dwell at 
Jength on the natura) calamity which 
occurred in my own State, Andhra 
Pradesh. Our Stale has witnessed the 
worst floods in August. In the recorded 
history of 133 years, of river Godavari 
there was never such a big calamity in 
which there was not only loss of human 
life-about 170 people died-but several 
cattle also perished and quite a larae 
number of persons were injured. And 
loss to property was colossal. As far as 
irrigation sector is concerned, tbe 
embankments, the drainage system, the 
whole irrigation system bad gone out of 
gear during these floods. Sir, the damage 
was so colossal that the floods which 
were wjtnessed in Godavari which bad 
come to be known us the River of 
Sorrow, was so much that it over-flowed 
to the level of about 22 feet above the 
crest level of the old Dowaleswaram 
Anicut. The flood di'ICharged was about 
3S lakh cusecs, and all our embankments 
On Godavari were designed only for 
30 lakh cusecs. In tbe length of about 
500 kms., the embJnkments over-flowed 
at sever~J places breaching at several 
places. 

Now, Sir, with this being tbe calamity, 
what is the assessment that had been 
made by the Central team and what is 
the assistance given by the Central 
Government? Sir, we are grateful the 
timely help which was rendered by the 
Prime Minister when be visited on the 
1 J th of Auaust :.Ind had three hour aerial 
survey of the flood affected area and 
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subsequently he announced another 
Rs. SO crores. But the total assistance 
that was given to Andhra Pradesh in spite 
of the unprecedented floods was only 
about Rs. 132 crores. 

Now, Sir. the method of assessment of 
the t earn is so defective, the norms are 
so r1efect ive, that the damage is calcula ted, 
ba~ d on the pre-flood level damage, 
po Ion that is, to bring the works to the 
le'\'cJ of the pre-flood stage, the damage 
is assessed. That is, reconstruction has 
to take place only to the extent of the 
damage occurred during the floods and 
raise the bunds or works to the level of 
pre-floods. This is so defective a concep .. 
tion that today, we find that the restora-
tion the pre-flood level is no restoration 
at aU ; at several places. the enhancement 
over-flowed and unless you raise the 
emb.lnkments by about S fed more, it 
will not come to the safe stage. The 
norms should be such that you bring the 
works to the safe stage, not to the stage 
of the pre-flood level. Unless, they are 
brougbt to the safe stage, then again 
next year or the year after when there are 
going to be floods again there is going to 
be breach of enbancem ent. Some States 
had been making a case that this norm 
should be changed and the work should 
be brought to the safe stage, but the 
Centre has not conceded this point so far. 
This was also placed before the Eighth 
FInance Commission which was also not 
very considerate in this particular respect. 
But the result of this is, that there is 
always the construction and again the 
destruction because you will never be able 
to reach a stage when tbe works are safe 
and future floods are not going to damage 
the works. So, this is the main def ect 
in the actual calculation of the damage 
of the floods. Sir, in several respects. 

I find that tb e DOrms fixed by the 
Government are not very reasonbJe and 
are not very appropriate in the sense 
that the whole assessment is based on 
lOme IOrt of an impressionistic approach. 
Now why I say this impressionistic 
approach. becauae the Central team 
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which visits th e States for a few days, 
they are not expected to go to each and 
every place and examine each and every 
damage. They are taken to certain places 
where the damage was the maximum and 
th en just get an impression that this is 
the extent of the damage. The team 
which visited Andhra Pradesh after the 
floods had not gone to Karimnagar. 
They had not gone to the interior places 
like Khammam, they had not gone to 
Adilabad, where the damage was colossal 
because of the fury of the floods. In 
my own cunstituency, about 250 tanks 
had been breached. In Mr. Vengale 
Rao's constituency aiso, many tanks had 
been breached; at Karimnagar, several 
tanks had been breached. 

Now, the ceiling fixed by the team is 
about Rs. 40 crores for irrigation, as 
against Rs. 132 crores that we had asked 
for. Of the ceiliog of Rs. 40 crores, half 
of that grant was required only for the 
TeJengana district, i.e. only to restore the 
tanks wllich had been breached. The 
tanks which had been constructed during 
the last 30 years-all of them had been 
breached. What are you going to do 
about it? Are you not going to tell us 
that tbey should be brought to the safe 
stage; are we not goiog to bring them to 
the stage when it would be possible for 
the tanks to irrigate the area there? 

Tbe point is that the Central team 
which visits, should be clearly told oot to 
go by an impressionistic approach. In-
stead, they should be realistiC in assessing 
the extent of damage done. Tben, what 
is the share of the expenditure? On vari-
ous counts, the expenditure ceilings are. 
beiog fixed : for irrigation tbis much, for 
embankment tbis much, for drainage this 
much, etc. 

The norms are very rigid, and the 
expenditure is fixed in such a way that 
the States are not getting to tbe extent 
required. Out of whatever the State is 
beinl given. 25% it has to bear, according 
to the Finance Commission's recommen-
dations. There is a margin money system. 
The marlin money system is also so 
defective that 50 of the marlin money has 
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to be contributed by the State Govern-
ment. Over and above the margin 
money, if there is a further damage, in 
that after the assessment is done. Govern-
ment of India is going to give 75%, i.e. 
25% is to be borne by the State Govern-
ments. 

There are also different norms for 
different d~mages, djfferent calamities. 
There is one norm for the calamity caused 
by floods; another pattern of assistance 
for the calamity due to droughts. In 
drought conditiolls, the norms fixed are 
also very disadvantageous to the States. 

It is said that for drought conditions, 
the damages will be assessed by the team, 
and then the Central assistance will be 
treated as an advance Plan assistance. It 
is not correct. It is not a grant as in the 
case of floods. It is only an advance 
Plan assistance; and the ceiling is 5% of 
the annual Plan outlay of the State. If 
the damage is more, you are not going to 
give anything. This advance pJan assist-
ance wiJJ be adjusted, and wiJl be treated 
as an additional Plan assistance in that 
particular year. Wby should there be a 
separate norm fOI one calamity, and ano-
ther norm for another calamity '1 Why 
should you not assess the damage done to 
the State, and then give that as a grant '1 

This point waS breught to the notice of 
the 8tb Finance Commission; but here 
also, the 8th Finance Commission did not 
agee to this, and th~ stuck to the re-
commendations made by the 7th Finanee 
CommissiOl~. The States protested against 
this, and they mad e out a case that in the 
case of drought which is very severe and 
very widespread in severa) States, a more 
liberal attitude should be taken. A liberal 
attitude and liberal assistance can be there 
only if the calamity is of a rare severity. 
NQthing bas been defined by the Finance 
Commission as to what is meant by a 
calamity of rare severity. It is again a 
discretionary matter. The discretion is 
with tbe Central Government ; the discre-
tion is with the team which goes. The 
discretion is with the high-level committee, 
and the Government. The States are 
absolutely h eJpless. 

Today, Andhra Pradesh has actually 
witnessed a calamity of a rare severity: 
coming aftet severe drought conditions 
last year, the£e was flood, and again 
drought conditions. During tbe floods, 
when tpe Prime Minister visited, he himself 
observed that the damage was colossal, 
and that the floods in Andhra Pradesh 
were ditf~rent from floods elsewhere. 
During floods in U.P. and Bihar, water 
spreads in on an even ground, and there is 
no damage. 

There is no fully in the flood and tbe 
water is stagnant for several days. There 
is a Joss of crops, but there is no Joss of 
propel ty, of land or of embankment or 
of irrigation works and so on. But in 
Andhra Pradesh the damage is so severe 
that it destroyed the entire irrigation sye' 
tern which was made during the last 40 
ye;ns. If you are not going to define 
this is a severe damage, as a severe cala-
mity, then which is that severe calamity 1 
Has·.there any calamity occurred so far in 
this country which has been defined as 
calamity of the rare severity? If that is 
so, Andhra Pradesh certainly can claim 
that their calamity was a rare severity and 
it should be treated as such. 

Now what is the advantage of it if you 
tIeat It is a disaster of rare severity '1 
Certainly there is an advantage because 
L ut of Rs. 132 crofes, the State Govern-
ment is going to bear 25 pel cent of this. 
If it is accepted as a calamity of rare 
severity the assistance could be very Jibe. 
ral, even though you have accepted it in 
principle, but you have not put it in the 
report with the result that we will be 
required to invest 2S per cent from our 
own fund and with the result that today 
we are Dot be in a position to spend any-
thing on the drought because on the 
drought situation the state has to spend 
first. The Centre comes to the rescue 
later. First the State has to spend and 
then in can ask the Centre to give 
advance Plan assistlnce. Now, there are 
no funds with the State to cope up with 
the situation. The drought conditions in 
the States are so severe that about 12 
districts have been very bad y affected; 
there is no drinkina water in several 
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villages in the rayalaseema region in 
Mahboob Nagar, in warangal, ID Medak 
Distflct and sever,·1 other districts. lhere 
is no dnnking water. no fodd"r for the 
cattle and no employment (or the poor 
people. About 32 lakhs of people have 
been identified as jobless today and we 
are not able to give any job to them. 
This is the severity of the flood. I request 
the Centre to preat Andhra Pradesh cala-
mity as of rare sevel Jty ... nd see that aU 
the ceIlings fixed on various 4.ccounts 
should be revised and additional financial 
assistance should be extended to Andhra 
Pradesh. 

Coming to the question of the 10ng-
term measures, for the last 40 years, we 
have been only discusslDg this problem, 
but we never thought of taking up any 
lOll8tcrm plan. We had set up bodies 
like Brabmaputra River Board, Ganga 
Flood Control Commission. Of course, 
there is no such commission for the river 
of sorrow which is Godavari today and I 
demand that there should be a separate 
commission (or it. Let them prepare 
basin-wise master plans. You are accus-
ing the State Governmerts that they are 
not spending funds; they are diverting 
funds I would lIke to ask the hone 
Minister where is the proof? Did you 
find out that the funds are bema utiltzed 
or not. It is easy to say day-in and day-
out on tbe Floor of tbe House-I have 
beard the Minister telling that the funds 
are Dot being utilized for the purpose for 
whicb they have been granted. Well, cer-
tainly, if thlt be the case, then you have 
to tJke acticn ; and Jet there be a White 
Paper on this published how the funds 
allotted by the Central Government bad 
been utilized by the State Governments; 
whether tbey have been properly utIlized 
or wrongly utllIzed or whether tbey have 
been diverted. I am sure tbat there is DO 
diversion or funds; it is a falhcy to 
think that the funds are beiDg diverted. 
As a matter of fact, Stores are spending 
much more thln what you are Biving 
them. They just canDot keep quite: they 
bave to raise funds. The embankments 
have to be raised five feet above tbe pre-
sent level on Godavary in our State. 
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Otherwise, we know that next year again 
the floods are lOing to come and the 
villages are loing to be washed away. 
Now tbe point is that the States are not 
divertiog the funds ; they are utillzmg 
funds in the leJst manner. As a matter 
of fact. the Centre has not been allotting 
funds requ:red and because they have not 
been allotting funds required the 18th 
finance commission made some remarks 
I take strong exceptions to the remarks 
of the Finance Commission. The remark 
of the Finance Commission, was that 
gOlD8 by the allotment made or the 
demand of tbe States and also the allot-
ment of the Centre, because there is a gap 
between the actual demand the States and 
the Central allotment, year after year, 
they have come to an erron cous conclu-
sion that the dem3nd is being infbted. 
It )s wrong to St.lte thelt any State 
Government has inflated its demand 
because no pohtica I machinery has any 
role to play in this. After all, the bure-
aucr,· Is, the Secretary or Colfector working 
in tbe Government, the same offiCials 
come here and stay here in the Central 
Secretariate. Wbo has lot ~lOy influence 
over them? How can we initiate tbe 
demand? It is wrong to SllY tb.lt the 
demands· are being Inflated. The EJghth 
FlOaoce CommIssion had come to that 
conclusion only because there a gap bet-
ween the actual demand of the Stdtes dod 
the allotments made by the Centre,-and 
therefore, there is has been an impreSSion 
that the demand is being inflated. That 
is an absolutely wrong statement. 
Demands are never being IDfLtted. And 
there is no scope for that. After a1l, 
wbe'e is the scope for that? After all it is 
Dot possib'e, and it is a wrong statement 
or assumption about the expenditure. 
Actually th e expenditure is much more 
than wbat is requested and because of the 
reason that tbe damage actuaJJy is more 
and allo the expenditure has gODe up 
terribly. The extent of the damage and 
the expenditure involved are not as low 
as it Wd8 five years ago when the Seventh 
Fi.nance Commissjon mentioned about 
them. 

The point is that I was talking about 
the Jonl term measures and that DO 10DI 
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term measures have been undertaken. No 
basin .. wise projects have been thaulht of 
as Ions term measures. No serious efforts 
was mnde to find out the reasons and to 
avert the situation recurring. It IS S~ id 
that States are mis-utilisinl the funds 
Riven by the Centre for raising forests in 
the upper reaches of the rivel s and be-
cause of this the rivers are being silted. 
Yes, the rivers are being silted. 
There is no doubt that the rivers are 
being sited. But, for various reasons, 
we are not able to raise the forests. It 
is because of inadequate funds. If there 
are sufficient funds certainly we could 
have taken up afforestation schemes in 
the upper reaches of Godavari. If the 
finance is inadequate, jf there is no deft-
nit e plan, it is not possible for us to rai~e 
forests. If tbe funds envisaged are aV.HI-
able in the manner and at the time they 
are required, there will be no question of 
not going in for any long term measures. 
As a part of the long term measures 
when we asked for the Polavaram Project 
to be cleared, it was ridiculed. It was 
said that Polavaram project wuuld have 
been filled in about eIght hours with flood 
in Godavari, and it was Llsked, how we 
were going to control the floods. VeSt 
that W .. 1S the fury of tbe river in August 
flood. That is the jntenslty of the floods. 
While they ,lccepted tbls, fact they are 
not prepared to treat it as flood of a rare 
severity. We asked for IccbampaHi Pro-
ject, for Polavaram Project, ~au~e in the 
upper reaches of Godavan ~et.o~e the 
tnbutaries like Pranati, S,lbar1 )010, the 
river Godavari is generally not flooded. 
Tbe damage is caused when Indravat1 
joins, after Pran.lti joins, and after Sa.bari 
jOins in the up per reach~s. These t:lbn-
taries pour enormous quantities of wate,r 
and then they flood the ri~er Godavan. 
What a.e we dojol tor th1s 1 All these 

. ts require to be coordinated by proJec , 
different State Governments, not one: State 
Govel'nment. It 1S an inter·St;lte f1ver-
Godavari-Stating from Maharashtra, and 
ft · throup Andbra Pradesh and 

OWID' . rk Madhya PI adesh , and projects I e 
Iccbampa\ i, )ndravati project, POdaU8!Um 
and Project on Pedavaau, ai' these proJec.'s 
h t be takeD. Thele are about SIX ave 0 . b . 
Qf &even projrcts ~n ~e Godav~n ~Sl~ 
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which are pending with the Central Water 
and Power Commission. The Central 
Government should clear them, and they 
are required not only for Andhra Pradesh, 
but also for Madhya Pradesh ~nd Maha-
rashtra and even Orissa. To contra) the 
floods in Godav'-lTl it is n01 so easy that 
it cannot be taken by one State. The 
whole Godavari basin has to be protected 
and that is not being done. I feel that 
there is a scope and need for taking some 
long term measures. And some sort of a 
disaster fund needs to be created at the 
Centre. The margin money scheme has 
actual;y failed. It does not work. The 
margin money scheme will not work to 
finance the damage caused. What is 
required is a disaster fund opera ted by the 
centre. And why do you not take Over 
this subject? You have been amending 
the Constitution Clnd including certain 
subject from the State List to the con-
current and Central List. I would request 
the Centre to take up this subject of flOOd, 
drought and natural calamities froOl tbe 
State List to the Central L~st and take up 
the responsibility for controJling these 
floOds, droughts and other DAtura) cala-
mities. 

SHRI RANJIT SINOH GAEKWAD 
(B.lfoda) : Whe:l our country was born, 
with four curses-poverty, increase of 
population, flood and drought and Cons-
tant threat of Pakistani aggression, and 
to a certain extent, a lesser evil of the 
opposi tion Members. 

Contrary to what my colleague has 
said that the Central Government bas 
not been giving adequate support to the 
State Governments. I would like to state 
that if the Central Government hnd not 
taken quick action, drought or flood 
situation in tbe country could have been 
very bad. In the current year" an amount 
of Rs. 387 crores bas been approved. 
This itself shows the concern shown by the 
Centra) Government. And fi,ures rhat 
have been given to me. also pro\'e thut 
1be inteDsive study has b~en made by the 
Department to find out how the prob:em 
~an bo met with. 
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Like the south· west region, as a 
matter of fact, eve,y ye,lf somewhere or 
tbe other, we have been faciog drought or 
flood. As I said, this is one of our 
unending curses. Compared to previous 
year, this year the drought affected areas 
are less. But one should not forget that 
tbe previous drought bas left its Impact. 
And when the Central Government fights 
drought or flood, it has to fight the 
current calamity as well as the after-effects 
of the previous drought or flood. The 
Central Government has many things to 
look after. And it is not right to say 
that the Central Government is not givlDg 
proper assistance or not fightlDg tbe 
calamity properly. Compared to last year 
drought, thIS year the drought affected 
area is only 27 per cent. During the 
period of 1986·87 Tamil Nadu, 
Pondicherry, Manipur have already been 
sanctioned amounts to fight drought. 
States like UP, Andhra Pradesh, Himachal 
Pradesh, Rajasthan, Madbya Pradesh, 
Maharashtra and other Union territories 
like Tripura and Goa, have also submittej 
their repOl ts and asked for fin,}ocial aid. 
For the States like Andhr<l Pradesh, 
Keral., Rajasthan, Maharasbtra and 
Pondicherry, the amounts have also been 
sanctioned by th e Govemment and seven 
other States have also applied for assIs-
tance. Knowing that there is going to 
be drought, tbe Government could only 
plan marginal funds to counteract tbe 
droughts. Now tbat marglO money has 
been increased from Rs. 100.85 crores to 
Rs. 240.75 crores. Considering our fioan-
ci..ll status, I would say that the Govern-
ment has done extremely well to find 
additioo11 fuods for fighting poverty, for 
tbe development of' our counlry and to 
bring up the backward areas, and also be 
build up our defensive machinery. For 
giviOl additional amount, J thiok I should 
congratulate the Government. The Eighth 
Finance Commission had also expressed 
its view that with the Central Government 
contributing 50 per cent of the money, it 
should be poSSIble for the State Govern-
ments to find the remaining amount and 
quite a f~~ 5t_te, }lave "een doins thatt. 

In spite of the drought and floods tbat 
bave been bitting our country over tbe 
years, the food production has luckily 
been going up. Thanks alain to the 
GovernmentSs policy that at least we have 
surplus food to face those calamities. 

We have been facing droughts and 
floods for a number of years. In some 
areas ther e is shortage of water and in 
some areas there is surplus water. So, 
something has to be done to solve this 
problem. For a country like ours which 
is always short of funds, this non-prOduc-
tive spend 109 cannot ben etit our develop-
ment. It cannot help to remove poverty. 
Some permanent and long-term progra-
mme has to be chalked out so that in the 
years to come, the country does not have 
to face such serious calamities. 

Coming back to the drough effected 
are:lS, felling of trees and forests and 
imbalance of ecoloay is also one of tbe 
reasons for the failure of monsoon. In 
my home State of Gujarat, the experts have 
studied that from the northern parts of 
the State which is known a~ Runn ot 
Kutch-the desert of Kutch-the desert 
is slowly moving towards south and that 
is mainly due to lot of industrialisation 
urbJnisation lind cuttlDg of trees. ThJt 
has also been the reason for th e failure 
of monsoon in my State. All these aspects 
one has to take into consideration in the 
years to come. Our life line is the rain. 
We do not have enough rivers in the 
entire country to help us provide sufficient 
water. Due to lack of monsoon for the 
last few yeaTS, the water level in wells 
has been going down and there will be a 
great shortfall of water in the months to 
come. In the early part of the season 
when summer is yet to come, there is 
already shortage of water and the State 
Governments are planniDg for transport-
ation of water to tbe drought affected 
areJs. I would like to sugest that 
wherever the rivers tend to flow, the 
drainage system can be worked out upto 
a certalO level where the water can be 
drained to a safer place and restored. 
We have Brahmaputra where water 
can~ot be used beca~se of ~ntroversy 
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with other countries. Some sort of 
understanding can be taken so that our 
areas do not gt't flooded·. The $ame is 
the case wIth the other rivers which get 
o\1erflood cd but we cannot do anything 
because of the sltuatf"n ::lnd the way they 
run. In the S3me way the areJS where 
there is drought, water way should be 
worked out on the priority basis. 

My . Colleague Sbri Madhav Reddi said 
water comes from Maharashtra. He said, 
onus is on the Central Government for 
not helping. Is it not the State Govern-
ment which should come together on 
such issues and solve these problems ? 
Why do they go on accusing the Centra' 
Government. I do Bet know th ·t 
MJhar;1shtra Government wants that 
their people should not suffer or wants 
others to suffer. There should be a 
dialogue between the two States. For 
how long and for how many ye!rs the 
Central ... Government ca1 keep on 
pumping in funds which are' necessary for 
other projects or for other committed 
"rojects. It is the State Government 
which must plan They koow the 

.. gecgraphy of the State or States lnd 
accordingly they shoutU plan things. 

I ooce again thank you for allowing 
me to speak on this recurring prohl em. 

MR. DEPUTY SPEAKER : Hope you 
will finish in ten mmutes. 

SHRI AMAL DATTA (Diamond 
Harhour) ; 1 do not think that justice 
can fie done to the calamities wrought in 
this country by 'floods- and droughts every 
year in len minutes. Nevertheless. Since 

that is the time allotted, I shall try to 
ndl.ere to it I.S far as possible. 

The peculiar feature about floods and 
drou~hts in this countr}' is that they have 
locr(.ased enormously since independence. 
The le.lson is the faulty nature of our 
plannIng and implementation. 

The nnnual ra iofa II in tbe country has 
not incre{~sed may be, it has become a 
Jltt Ie ern!tic ; the reasons for this are yet 
no, knoWD. What have we done with 

regard to the large forest cover that we 
had at the time of independence which is 
DOW reduced to J/3rd of its original size 
and we have to know from the satelJite 
pictures taken by Arnerij:ans what kind of 
forest cover we have. Our Prime Minister, 
the other dJY, enlightened us on this 
point. He was very proud to say that he 
has got this information from America. 
The Americans pointed out to us. We 
did not know about it. This is very 
stl ange that OUT Government rulIng tbis 
country, the same party ru!ing this 
country for a Jong time,. they have no 
idea what is the forest cover this country 
has and for which we depend for on 
rains. Our rainfall have come dt wn and 
the Rurdl Development r epartment has 
been teB Ing us that because of the lack 
of forests the dlOUghts have increased, 
sOli erosion has increased, Silting of the 
rivers and canals h:lve IDcreased and 
floods have increased as a result. So, 
this is one of the basic causes, a long 
term b3Sic CJ use why bo t h droughts and 

, floods have increased. The same amount 
of rainfall today. as 49 years ago, would 
cause a flood. It would not have c.lused 
a flood at that time. Because all the 
can.lIs and aU the rivers have lot choked 
with silt, and they have got choked with 
sift because of two reasons. Why is 
there more slltatlon? It IS because 
more soil erosion is there, tbe eroded soH 
is carried down by the rivers and this 
silt deposits on the fiver bed and the 
canals and so on and the beds are made 
higher. And, Sir, thele h s been conti-
nuous negl ect OD the parr of the Govern-
ment to dledge these rivers. to dredge the 
canals to eXC.:lvate and deepen them, to 
rna ke the embankment stronger. 

Sir, with tbe money that is available 
with the State Governments, it is DOt 
possible for tbe State Government to 
carry out this work. The Central Govern-
ment will say. 'this is what has to be 
done at the State level.' But the main 
tbing is : Who has the money? Has the 
State Government got that much money 
~to spare (or these purposes? If.the 
Central Govetnment takes away al1 the 
money of the country to its kitty and 
leaves DothiD8 to the States even to carey 
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on whatever obligations they have already 
taken up like health, education and so on 
and so forth, where IS the money to 
COme from to take up this very highly 
capjta) inlensive work-capltal intensive 
ill the sense that they take up very 
expensive work in which a lot of people 
wm have to be engaged '1 S.r, the 
Centr.!) Government has neglected this 
year after year, the P1anning Commission 
has neglected th is, and that is why we see 
the pbenome1a of ftoods and droughts not 
only alternately_ but in the same ye If In 

the same St .. l.te·some districts are affected 
by droughts and other d strics ::lle affected 
by floods ~IDd the districts affected by 
fioons after the flood water h.\s go.le 
away within a month or two months are 
again affected by drought. So, this is 
the picture we are gett ng and there is 
no long-term so1ut Jon in sight and nO 

short-term Jneasures have been taken 
bealuse of ' he lack of funds which is 
really very Domin a I when you com pare 
it to tbe totdl CentcLll Government outL~y 
on plan budget. May be Rs. 2000 cr ores 
every year allocation WJ~j take care of 
these short-term me~sures wh.ch are 
immediately necessary. To combat the 
drought one has to sink tubewells, b .. t 
when we see what h3S been done, not 
much progt ess is found so far as the 
tubewells :!fe concerned. Sir. this is a 
very sorry picture which tbe Rural 
Development Ministry presents before us. 
Two-thirds of th e tube\\el s sunk dUl ing 

. tbe Sixty Plan pel iod are not operational 
aoy mo."e. Why has It happened? 
Bec~use they S:IY I hey wanted 10 spread 
their r oney·so fdT and wide that they 
d,d not inslal deep cllough tubewells. A 
very wonderful argument. So, they weut 
only to tbe first layer of potable wdter 
and that layer dried Uil after a couple of 
years of drought. After that no water 
is coming up these tubewells. If they 
had lone to the ~ond or tblrd or fourth 
lAyer, tben water would have been 
available. So, by eoin8 tb is and trying 
to cover more area they have frustr~\ted • 
tbe entire project, the entIre money has 
Jone down the drain. 

Sir, these could have been to some 

Drought 

extent, the short-term measures. The 
other is the dredging of canals, tbe 
aflorestatlon and seeing that soil erosidn 
does not tllke place and also changing 
the contours of the land by bunding and 
v3rious other means whicb are available 
today, But no such measures have been 
taken even in RLEGP and such schemes 
which have been devised for the purpose 
of gIving employment to the rural poor. 
Sir, nothing has been done to see that 
this kind of schemes get priority. Sir~ 
if this is to be done, it is a very scientific 
work, this cannot be done by people 
sitting in panchayat unless a nationJI 
pbn is drawn up and no such natfonal 
plan js in SIght. Slr, this is a very" sorry 
stdte of affdifs that for tlcking floods and 
droughts Dot only there is DO long-term 
measure, no long-term planning, no 
Jong-term nllocation of forids and so on , 
there IS no med lum or short-term work 
planned by the Central Government. 
All that they do is, year.by-year or 
season-by-season. they do:e out some 
money. They have kept the S(ate in such 
3 condition that whenever there is a 
caJamity whjch exceeds the std(e's own 
C.lfllcity to tackl~, it has to stretch a 
begging howl to th~ CetltraJ Government 
and tbere lies the politics of the whole 
thing .. The CentraJ Government then 

. laughs and says, "No, DO, you are 
exaggeratiQg your cb ims; you are 
infilt ing your damages. You are Dot 
entitled to so much. And for those 
whom it wants to plLase, it gives mOte 
money. I can give you some examples 
bllt It would creale bad blood. People 
who could compile the statistics can see 
that in some States, the Central Govern. 
ment has been very generous. But in the 
case of other States, the amount 8lven 
has been much less than even what it is 
entitled to. fake the example of West 
Bengal wherefrom I come. There was a 
terrific flood in September. From 23rd 
to 27th of September, the. c were floods 
and the Prime Minister v sLed S.hOll": 
thereafter. We are grateful that tb~ 
Prime Minister was so much con(,,trned 
about West Bengal thllt he thouaht to 
visit within a day iO'!mediately after the 
rains stopped. He himself drove over 
~Dd went about by motof bo~t and .l~ 
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that and went to two or three blocks and 
spoke to some people through interpreter. 
Ultimately he; declared that he is givihg 
Rs. 15 crores. After some "problDg and 
questioning, it turned out that the West 
Bengal Government h 1d already spent 
half -of the matglO nloney which had been 
allocated, which had been cle~red to 
spend under the annual plan and it CJme 
to about Rs. 11.S crores. So, according ~ 
to the m.trgin money provisions of the 
Finance CommissIon, the CenlL\l 
Government hld to give the olliet hdlf 
of the ma r gm money, i.e. Rs. 1 t ,5 
crores. So, what the PI~ne Mmister did 
JS to SJY that we Wi" gwc us "nother 
Rs. 3.5 crores without examining our 
needs. But this Rs 3.5 crores IS some· 
thing Yihich our State IS also entitled to 
get. It IS because, it is eOLitled to get 
three times the margin money from tbe 
Central Government. This IS tbe statu-
tory requirement and tbe Central Govern-
ment is b'mnd to give. Tills was not a 
gr,lnt. Thts was not outside the Plan 
assistance .. This was very much w thlO 
it. But it was stated in such a fashion 
that It appeared to everybody that the 
Prime Mmister is being over-generous to 
this particulJr State. In Llct, when I go 
t-> the v Ill.lges, I hear tb \t little boys also 
which know that Rs 15 crores lS not 
Rs. 15 crores It IS only Rs. 3 crores-
not even what tbe State is e 1titled to get, 
Artel the prelimmary estimate of d lffi.'ges 
bas been submltt\!u. which is to the extent 
of Rs. 278 c"ores, tbe St,\te Government 
did this. Kno\'liDg tb,\t the Central 
Government will take a 101g time to 
examme and come to any conclusion On 

that, the State GJvernment requested 
tbat out of this fund, only Rs. 35 C~OTes. 
may be give.1 lmmediat~1y by November, 
so that the Stelle can carryon the work 
of flood relief. Nothing has been done 
so far. Wbereas tbe Prime Minister went 
to the Slate wlthin a day of stopp ,ng of 
the rains, the Central Government te:tm, 
blah.level team of the CentraL Govern-
Olent visited the State much later-only 
on 23rJ of October or somewhere around 
tbat. That is, about J month after the 
rains, they visited. ThIS JS very funny. 
The Prime MInister could go withm 
24 hours of the stopping, of rains 3nd for 

the high leve1 committee, which is really a 
JOint Secretary-rO~ him to Visit the 
State-It took more thaD 3 weeks. This 
shows that it is to be done In such a way 
to suit one"s political convenience, not for 
the purpose for which these flood control 
de" ices or flood relief devices have been 
prescribed by the FlOance Commission. 

Drought is agam said to be outsjde the 
soopc of tbe Central assislJnCe, and as 
my hon. friend, Mr. Madbav ReJdi 
pointed out, only when the drought is 
very severe-about which tbe Central 
Government is the unly judge to decide-
it wilt send the (ligh level team. But what 
i'\ the authOrIty of the high level team 1 
UltImately. it is the Prime MinIster who 
deciJes whether the drought can be caned 
sevele enough for the C~n(ral Government 
to give s 'me doles to the States. We 
h "1 ve a H been put at tbe mercy not only 
of na lure bee.1 use of the 'ong neglect of 
the essential meL'SUles wh,ch the CentrdJ 
Government should have taken nght 
from the beginning of tbe plans but, DOW 

we have been put at tbe mercy of the 
Prime Minister who IS polIticking with the 
Central assistance, of national calamlties 
which the States only need to give succour 
its peo;:le. This is a very unenviable 
situ.1tton so far dS we the representatlves 
of the people are concerned, because we 
cannot make them undeutand why is it 
that money is not for,hco:ning. The 
Central Government does not hlve to 
answ~r to tbe people. We have to. The 
Agriculture Minister Is present .here today. 
Officers b"ve worked day and night and 
within ten dJYs they prepared the entire 
damage f eport of Rs. 278 crores and 
after th~\t, it req'lires two weeks for the 
hIgh level committee to go there and to 
finalise It but even now no money b 18 
been paid even as an interim measure. 
The people are starving and they wait for 
the Prime Minister for Central assistance. 
This is where they have taken us today. 
What are they doing, to see that the 
natlon:li w,ter W,tys of which there is 
now an authority under tb~ control of the 
Central Government, that proper dredging 
and prooer maintenance of the na.tional 
waterways is heiD, done? An Authority 
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was constituted by an Act of Parliament. 
We passed the BIll with high hopes that 
Central Government will spend some 
money. I would like to know how much 
money has been spent· to see that tl e 
national waterways are also not a source 
of flood. ibis question must be answeled. 
Otherwise I it is Dot possible for us to 
know what the Central Government is 
doing. 

(1i'anslation] 

SHRI CHANDULAL CHANDRA-
KAR (Durg) : Mr. Deputy Speaker, Sir, 
wbenever flood or drought hits any part 
of the country, we hold discussion in the 
House in that reg lrd. Most of the lime, 
our discussion centres around tbe quan-
tum of relief being given to one State or 
the other. While dISCussing tbe ISSUt", 
we lay greater emphasis on the fact that 
our particular States hdve not been glven 
a fair treatment 10 tbe matter of alloca-
tion of relief funds. Of course, it is 
imperative for us to demand moreiunds, 
but we,_ as Members of Parliament, must 
also consider the severity of the famine 
conditions prevailing in different Stat .. 
and ensure more allocations for the one 
whICh is tbe worst hit. 

Let us take Rajasthan for example. 
The entire State is ill the gnp of famine 
successively for· the last three to four 
yean. Although the Congress Pdrty is In 
power in that State, yet I think it is not 
I~ttin. the amount of funds that it ought 
to have been given by the Centre. 
( Int",..tlolll) 

• Secondly, we must consIder as to how 
much of 'the funds allocated '0 the State 
are properly utilised and how such funds 
are apent. Many dams have been CODS-
tructed aiDee IndeJ)!=Ddence, but b"w far 
are they being utilised? It IS essential.to 
conatr:uct dams" both big and medium 
8~ .. also small irrtptJon projects in 
the country. But usually it is seeD, and 
tile Government have also admitted on a . 
Dum_ ~f oc:casioas that wherever dams 
hayo·been constructed, tho water bas not 

Drought 
been utilised property. I would not Dame 
and particular State in this connection. 
Our State Governments mpst \ltilise the 
water properly, but they are not doing so. 
Dams have been consuuct?d but channels. 
to distribute water have not been cons-
tructed. Even if channels are constructed, 
they are not made of concrete and water 
goes v.:aste, Steps ase not beiDl taken to 
check the wastage of water due to seep-
age. It IS essential to stop it. I am not 
saying that dams should Dot be cons-
tructed. 

IS.00 .rs. 

It is essentidJ to construct more dams 
in order to control famine. 1 be hone 
Member who spoke before me has ... riBhtJy 
plinted out thdt JQ our country stones, 
mud and fertile top soil flow into the 
rivers and c lOals at the time of floods, 
due to which the water holdmg capacity t 

of the rivers is reduced, which in turn 
causes"more floods. 

Co nsequentfy, the level of water in the 
wel1s and the tubewells is droping consi-
derably ~ It is essentiul for the Central 
as weH as the State Governments to 
undertake dredging of all the mdjor 
rIvers bod for tbis purpose a dreading 
corporation should be set up. The State 
Governments should get up dreding cor-
poratjons for the dredging of mud and 
sand that is deposited in the rivers. 
During the rainy seaso~, the rivers over-
flow and hence they do not have tbe capa-
city to flow in their normal course, wh.ch 
causes floodS. Therefore, it is important 
to set up dredging corpOI ations in order 
10 check the occurrenc~ of fammel and 
floods. It is true that it is a very expen-
sive proposition. But, if the funds 
whjch the Centre and the State Govern-
ments spend every year to tackle the pro-
blems of drouabt and floods are utilised 
for this purpose, the floods and droulhts 

• could be brougbt under control. 

I would reitera te tha t the wa ter 
chatmeJs in tbe dams should be made of 
eonctete, and small irrigation projects 
ebould also be taken up. In tbis way. 
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w.e shall be able to make better ~dlisa~ 
· tion of wa.ter. Our country has beco~ 
self-reliant in the mat~ Q{ loodJrain 
production today. 

15.02 bts. 
.. 
{SHRI SHAR~D DIGHE In the ~hairl 

But do you know th.1t 35 per cent of 
our people who are living below the 
poverty line do not have purchasing 
power to buy foodgrains even today and 
that is wby we have surplus foodgrnins ? 

Our Government are making efforts to 
bring down the pelcentage of the people 
living below the pove, ty line to 5-10 per 
cent by the end of this century. If this 
happens, the quantity of foodgraios being 
produced (\t present would not be ade-
qU'!te for us. Hence it. is itllportant to 
produce more. By 20JO A.D., our popu-
~alion ,!itl rise {o )00 cro!."es .• Therefole~ 
rt would be necessary to increase our total 
fooograin ploduction from the present 
J SO mill IOD troDes to 200 or 250 million 
tonner. Until irrigation faciJities are 
provided, arrangements f()r proper and 
full utilisation of water are made and 
adequate power is provided to lhe far-
mers, this target is not possible 10 be 
achieved. 

I want to submit ODe or two po!nts 
more. As we are aU aware, the Centre 
has already peovided Rs. 387 crores to 
the State Governments for tackling the 
natu;al calamities. However, the demand 
of every State is ever increasiog. Some 
States like Gujarat. Andhra Pradesh 
Rajasthan and Uttar Pradesh are in the 
grip of famine. 35 out of 45 districts in 
Madhya Pradesh have been bit by famine. 
In Madbya Pradesh, which is located in 
the ~ntre of the country, and bas its 
M.S.L. higher - thaa the neighbouring 
States, hus Dot been able to utilise its 
water as efficiently as it sbould baye been, 
though several rivers pass through that 
State. That is why in spite of tbe fact 
that so much of water is available in 
Madhya Pradesh, femme often hit that 
State. Therefore, it is _cutial for; the 

Government of Madhya Pradesh ,,00 the 
Central Government to make effolls to 
constr-u,t dams on all the major rive~s in 
order to provide maximum irrigation fKi-
Ii ties. 

As has been mentioned jost DOW aDd 
naturally. SO, large reserves of raw mate-
rials like Iron ore, coal, water, etc. are 
avail~1 bJe in the State for setting up steel 
plants. Similarly,. enough raw materials 
are av~ilable ,for selliO! ,up aluminium-
bc:sed mdustr~s. 1 herefOle, it is but 
natuqll tbat s~h industries should be set 
up there in the near future. These indus .. 
tries should justifiably be set up there 
beca use tbe 1 equ ired ra w material is 
~valt~b'e. there. However, it would also 
Jmply that rno:e water will be required. 
'~Ilhougb the dams constructed in the pre-
mdependence period are being utilised 'for 

. ~ig industries, yet Slore water is required 
lor them also. Moreover, the need for 
water suppJy is even greater todav in view 
of the fact that tbe farmers req~ire more 
water now .. a-days. Hence, I would 
suggest tbat Magra which is located bet-
ween Durg and RajoandgaoD would be 
an ideal site for construction of a dam 
whereby luge areas of Durg and jtajlla': 
gaon districts could be provided with' 
irr.gation facilities. Both Durs aad 
Rajnandgaon districts w;)f benefit from it. 
Besides. Bhilai and other similar expand-
ing industries could also get their require-
ments fulfilied. Mr. Chairtnan. Sir~ 
although tbat industry produces only 4 
lakb tonnes at present, yot there is no 
doubt tha t after some time the product-ion 
will increase to 10 lakb tonnes~ because 
enough raw materials are available there 
and also because it is centrally located 

'and means of transportation a,e also 
j,vailable there. Hence, tbe Government 
should pay attentio'1 to the Moara dam 
.project riSht now. The Madlfya Pradrsh 
Government has already submitted the' 
detaiJs in this regard. 

I also undetstand that the Central 
Governmenl are in favour of keepina the 
size of Mogra dam very small. That 
being so, it would Dot be able to irrigate 
more tban 15 to 30 thousand acres of 
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land, though according to my informa-
tion, it has a cap~city to irl igate much 
o';ore Jand. I do not undeIstal d "by the 
Government want to shnnk its size. The 
scbeme bas the potentIal to provide 
irrigation faciiity to very L.rge areas of 
the districts like RajnandgaoD and Durg 
which face famlDe-hke situation in succes-
sive )e-.llS. As 1 said earl er. 3S distflcts 
of Madbya Pradesn wh ch lOclude 7 or 8 . 
distf1cts of Chhattisgarh reg'on also 
remalfl under famine conditions must of 
the tmle. I bail from Durg distrtct and 
Its five or six Assembly segments like 
Saja, Dhamdha, Kilerthe, Bemetara and 
Maro etc. are facing severe famlDe condi-
tions even now. The people JD that part 
of the State need WOf k and drmkl 19 

water. Although the Government h.lve 
made al rangements to prl)vlde employ-
ment but the desired number of people 
are not getting jobs, as a result of wbich 
the pc.ople are migratmg to other places 
in search of hvelihood. You can easily 
imagine the seIiousness of the situdtion by 
the very r.umber of people traveJhng In 
trains. Any poor person will not leave 
his home unless the circumstances force 
him to do So. Therefore. I would request, 
through you, that wherever the problems 
of drinking w~.ter SC&llc1ty and pJuclty of 
funds. etc., exist, efforts should be mad e 
to solve them. Recently, Andhra Pradesh 
and West Bengal bJve sought financial 
help and they should be provIded the 
required aid. Funds should be made 
available whel ever needed to generat c 
employment. Besides, the funds allocated 
should 1:>0 properly utilised and it sbould 
be ensured that the funds meant for relief 
work _lre not diverted to other works. 
We should ensUre lhdt the money meant 
for the poor is properly utilised and its 
benefit reaches the needy persons. A 
proper enquiry sbould be conducted so as 
to cbeck the misuse of funds. It IS not 
an easy job as an enquiry involves a lot 
of difficultJes. When an officer of the 
Ccn~ral Governmenl visits ~ State, be bas 
to rely upon the figures provided by the 
State Government and th .. \t is his only 
source to co Hect fiaures. Th erefore, it 

becomes the responsibihty of the concer .. 
ned Slate Governments to ensure proper 
utilisatron of funds. Employment should 
be provided to tbe poor people wherever 
It is needed and w uter sbo .Jd be made 
available where it is scarce. When the 
Central Government plovldes funds for 
famine relief, 1t should be enl\ured that 
these are no t s ,er t on· other things like 
construction of houses etc. Jt should be 
ut.liseJ for providing me.IDS of irrigation. 
WheJ e facilIty of major Irrigation project 
is not available, the fuods can be used for 
dlgglDg ponds, constructmg tanks or small 
roads or for sinking wells and tubewells 
etc. 

It will not be COtlect to say that the'e 
should not be more emphasis on produc. 
l ion of foodg, ains as our country has 
become self-reliant in tbls field, because 
the people "'remain hungry where famlOe 
strikes and they need hdp at such 1 time. 
So, it IS neeessary for tbe Govetnment to 
provide w*r to all areas. It wilt help JI1 

remov<,1 of poverty, incre,lse product ion 
of foodgrcuns beside(' providmg employ-
ment opportu'lities to the peopJ~. Today, 
grains and ceree's form a majOJ part of 
our meals ~Ind the lD-take of other 
ingradients of J b llanced diet, like fruits, 
milk and vege:ables IS very negligible 
beclUse we caliDot afford these Items. 
Therefore, Irnga'ioo IS the biggest remedy 
for removing poverty from our couotry 
today. We should pay ma"imum atten-
tion to the construction of sm.lJl. medium 
and major irrigation projects c:1 t different 
places In the country so as to extend 
irrigatJoDdl facllitJe8 to more areas. Since 
tbe occurrence of floods has become. a 
recurrlOB feature every year, it becomes 
the duty of tile Centra I Government to 
ask the St.\te Governments to set up 
dredging corporations in their respective 
States which would be a most eflect.ve 
method of cbecking famine and floods. 

Recently, the Central Government have 
allocctted funds according to the 
prescribed norms but Madhya Pt,ldesh 
has not received this allOCation 80 far 
although it became due after March .. 
April, 1986, I hope the Government of 
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Madbya Pradesh will soon receive th is 
allocation to enable them to start various 
relief works. The people who are 
mIgrating to other places because of 
unemplo}ment will also be able to get 
work. 

DR. CHANDRA SHEKHAR TRI-
PATHI (Khutilabad) : Mr. Chalrmf!n, 
S,r, dlScusslcn on floods and dr-ought 
forms a part of the business in every 
session of Parll".ment. Floods and drought 
cnuse loss (If life, cattle heads and ClOPS 
worth crores of rupees. The Goverflme{ t 
have acjlJpted a number of rneasur~s in 
this diffction since Independence but the 
size of this country IS so large that desplle 
all these etfo' ts, floods and drought conti-
nue to b.t some area or the other. 

I want to draw your attention to the 
fact that apart from benefit ng Ihe farmels. 
the m. JOT steps taken to control fio('ds 
.Ind drought have c .used some harms as 
\\ell to which the Government have not 
pallj any. ttention. ~1l the bon. Members 
must be a\\are of the rapidly JDcreasif'g 
prob:em L f water 10ggtng ID the country, 

Only 200 UlJllion hectares of land is 
cult,vable in this couptry, out of which 
6'8 mill on hectares suffer from water 
lodgmg ~ nd as such is un cultivable. 
ThiS large nel wo: k of cana's Of Irrigation 
projects III the country proves frUitful for 
only 5 to 10 )ears • nd '"ter on the seep.. 
age of water turns 1h IS green fertile SOli 

into alkarm c and acid.c one which \\ III 
Jel,det the eillire land un-cultIvable. 

I would !\pecial1y submIt to the hon. 
Minister that it IS correct to take all these 
steps to t ~d..le floods and drought hut tbe 
Gove;nmtnt must also pay auen'ion to 
the possible b,\rm caused by s.l)lnitv 
\*.thlCh has rendeled lakhs pf acres (If hnd 
infertile and desert, othel Wise, all our 
achieven.ents \lil) come to naught. 

I want to say that an effectlve Master 
Plen bas r.ot been prepared to harness all 
tbe rivers of OUJ country which originate 
from the Himalay.ls. The Geologlcal 
Survey of India an<1 tbe ensfneers bofh 

agree ~hat siltation in the river-beds has 
been very rapid arter the COLstructJon Df 
dams in India. Before the construction 
of dams all·the silt used to spread over 
tbe land an~ the I eby. inc.teased its fertility 
but now silt rem (I IDS ID the river-bed 
itself and makes them shalJow resulting 
lQ the problem of water 10~gjDg. The 
high level comm ttee set up in 1954 under 
the Chairmanship of Dr. A C. Mitra had 
also emphasised on the formulutlon of a 
Master Plan for all the rivers in India. 
T~ Go\'emment dJd anflfove it and the 
Master Plan for the Damodar river was 
prepared in 1954 which was jmplement ed 
~l~o later on. But after that, no 
M ster Plan w~s prep1red dDywhere in 
the country. Only surveys were conduc-
ted w,thout any work on tbem. Although 
the Master Plan for the Darnodar river 
was prepared but, due to Jack of funds 
It has not been imp'emef1ted so far' 
There is the Saryu canal in Utttar Pradesh: 
T~e buddmg project ha:. been abandoned 
without constructing any btlildmg after 
crores of rupees were spent. The reason 
given for it also is lack of funds. Due 
to the same reason, Master PLlI1 could 
not be formulated and implemented. 
The JesuIt is that mOre funds are being 
spent on flood reJlef works than on flood 
controls in the country. If we compile 
the figures, ~ e CJ n derive a conelus 'on 
that h.td some more fuods been spent on 
flood control than what has been spent 
on flood relief, the flood wou:d have been 
pTever ted. I will place here some figures 
for the inform.ltlon of the House. Rs. 
301 crores \\-ere spent on flL)od rehef acti. 
vitles in this country 'n J978-79 where~s. 
Rs. 17 J craTes only were spend on fio0d 
control me;,su" s. In J9t-O 81, Rs. 2.29 
crOfes \\ere spent 011 flood relief works 
\\'hereas only Rs. 165 crores were spent 
on flood control. It is, therefore, clear 
thJt had the schemes, which the Govern-
ment dId Dot lmplement due to Jack of 
funds. been implement~d this pfl1blem, 
perhaps, would not have asisen. 

The Importance of forests in control· 
IlDg floods cannot be n~gated. But. un· 
fortuna tely. the shrll bs and trees in tbe 
hilly areas are heiD, cleared to facilltat~ 
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setting up of urban complexes. As a 
resuh of the development qL urban com-
plexes. all the trees in tbe blTts which used 
used to check -erosion of soi1 have been 
~d. The Gov~rnment must pay 
attention to tbis problem and m lke 
elforts to stop deforestation. At the 
same tnne. soil eros:On and floods can be 
checked by plantmg trees in brae 
aumbers. 

You very well know lhe importance ·or 
the drainaae system for draining out tbe 
ftood water. In tbis connection, Uttar 
pradesh, Punjab and Haryana"have cons-
tructed drains in order to Sdve lakhs of 
~cres of land from water-logging which 
l\mders the land un-culttvable. But tbe 
State Governments did not superwise tbis 
work properly as a result of which many 
trees bav~ 8rown up in the fields and a 
number of holes have also been formed. 
The Government spends a lot of money 
tt) check this erosion but It has not been 
cOntrolled effectively. When tbe river 
over-flows in the rainy rellson, this defhrt-
ment uses boulders to Check the erosion. 
In this process, tbey cttarge for thousand 
trucks for putting O:1e truck load of 
boulders in tbe river. Tha~ crores of 
rupees of the exchequer gJ mto the 
pockets of the engineers and contrilctors. 
When it is known that soH erosion would 
tate place at a particular place, then with 
a view to saving the Government mO.lei. 
boulders shOtJld be put at proper places 
and at such a time when there is nO wate. 
in the river. 

In tbis connect.oD, I wanl to draw your 
attention to Basfi, Gorakhpur and Gonda 
'districs in Uttar Pradesb. Every year. 
takhs of acres of land is rendered use~ss 
by the floods in the .tapti river. When 
late Keshav Dev M :Iviya was tile repre-
sentative or' Basti District. we as CongrtsS 
wotk.ers used to PI essul ise him t ha t with 
a view to centretliog tbe floods in Basti, 
Oooda and Gorakpur permanently. the 
surplus water of Rapt. river shou1d be 
stored by 'constrl'cting a reservo:r in 
Dana district of Nepal, (rom where Rapti 
rivff orif1nates. In this was, Nepal would 
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get electricity also. I wwld request that 
the Govemmeat should take up tho 
matter with tbe Nepalese Government and 
steps should be taken to find a permanent 
solution to the problem of tloods. 

So far as the question of sending a 
Centr.11 team to make assessment about 
the loss caused due to ftoods js concerned .. ' 
In my VlCW, such teams are totally ridi· 
colous and useless. Bspecially in 1976, 
when there was a flood in Balti, a Central 
ream went to Lucknow by helicopter and 
thereafter visited Basti. The local collec .. 
tor handed them over a typed report and 
the team returned to Delhi. If that be 
-so, tbat typed report ooul4 have been se;'lt 
to Delhi by a registered post at a nominal 
expense of Rs. 3 and SO paise. The justi-
fication of sending a team to Lucknow and 
from there to Basti by a helicopter is 
beyond my comprehension. Such Central 
study teams only go there for enjoying tbe 
behcopter ride and· come back Wilh a 
typed report in their pockets. Therefore • 
I would urge that this practice should be 
discouraged and practical methodology 
should be adopted So that tbe actual 10ss 
could be assessed. 

Just now,. Shri Chandrakar mentio.led 
about duedging but there may be some 
difficulties in it. There is no doub't fhat .. 
the dredging of the rivets is important but 
since big cities and towns are situated on 
the b lnks of the rivers, J think, dre~ging 
will not only cause problem but it will 
al~o be an expensive proposition. 

Tbere are stiB -a Dumber of points 
which I would like to raise, but as there 
is no time, I thank you for providrnl me 
an opportunity to sptak and also express 
my thanks to the hOD. Minister. 

(EnglJ.sh) 

PROF. MADHU DANDAVATE 
(RJjapur) : Mr Chairman, SIr, so far in 
tb e debate a Jot of attention bas been 
concentr.ted on the floods. or course, 
it is a good tbiol, but in the floods pro· 
bablY drouaats hJve been Washed away 
and, tberdore, ~ will cor.~ret~ a Jiltl, 
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more on the drought. conditions in diffe-
rent parts of the country. 

l request the West Coast Konkan 
region, which for the last hundred years 
had not any famine or drought conditions. 
There were floods, but this time we found 
that unusually we .bad . got the drought 
and flmine conditions and, therefore, I 
would hke to project some of the impor· 
tant prohl ems in the d rought-striken 
areas. 

The drought and floods have almost 
become a chronic phenomenon in the 
country, and, therefore, we need a little 
more dis~ssion on the preventive as well 
as remedial measures and that also will 
take us to short-term perspective and 
programmes and also a long-term pros-
pective and approach. 

Though floods and drought are mainly 
the subj eets to be more dealt with by the 
States, beea us e it has become a cbronic 
problem, at the very outset I would re .. 
quest the hOle Minister to prepare a uni-
form guidelines to be sent to all the 
States so tllat at least the general appro~ch 
will be iJeJtical and In tbat case there 
CJn be a pooling of resourc.:s by the 
Cent"e with the resources that .\fe raised 
by the State. 

As far as financial resources are con-
cerned, if you look at the kitty that is 
available in var:ous States to deal with 
the J)loblems of drought and floods, you 
will find that they ace completely beyond 
the ability of the States to raise the re-
sou ~ces, and;- therefore. the Central 
assistance should be avaibble, but in 
makmg the Centr.tl assistance available, I 
have a complaint and I would fully 
support what Shri Madhav Reddi has 
said, and what Dalt~ji bas said thnt 
actually while assistance' is given by the 
Centre, very Qften in some mltters. that 
is treated as advances to be 'adjusted with 
later allocations. Real speakinl, tbat is 
no assistance at all. It is only. some son 
of account entry. 1 do not want our 
Finance Minister to be just an accountant 
who W III try to adjust accounts here and 
rMre and sive ~ ·optical ilJusion ~ha~ 

\ c 

assistance bas been given. On that point, 
rethinking is complete]y necessary. 

I would like to place before you some 
of th e observations about tbe drought 
areas, wbich. I have visited. Very oCten, 
we find that even when the rainfall has 
dwitldJed a lot and there is scarcity of 
drinking water,. scarcity of fodder for 
animals, and also when there is the 
borden of loan interest as well as the 
loan itself, even under such circumstances 
the prob]em cannot be adequately tackled 
because of the outmoded -methods of 
assessing the position of the crops in the 
drought areas. 

Wh a t is tbe present position? The 
standards and outmoded norms a re, just 
by ,rision process; the authorities try to 
find out whether there are drought condi-
tions in a particular area. The authorities 
try to find out what exactly is the usual 
position and just by visual method, theY" 
try to find out what the present pOSition 
is and then they try to say tbat this time 
the crop is 50 paise or 60 paise or 
40 pliso per rupee. Now, that gi'tICS a 
wrong impression. In fact, I have come 
to the conclusion that in a nqrnber of 
areas in Indh, instead of accepting tbis 
outmoded norm of defining what is the 
drought condition in a particular region, 
it is better that you take the average 
rainfall in that particular area aDd jf it 
h3S considerably gone down, then without 
worcying about the Village authOrIty's 
report, we shou Id go ahead. I .know the 
difficulties in this regard. Our Finance 
Minister will tell the Agriculture Minister 
that difficulty "Will arise at . the hands of 
bankers. Bank insists that they must give 
tbe correct crop position and its assess-
ment. But I think (hat tbere should be 
a dialogue between the Finance Minister 
and the Agriculture Minister and these 
outmoded norms should be completely 
cbanaed. 

Now, there are certain efforts that are 
needed on a war-footing. One of them 
is dillinl up t~ weHs. Here, there ,s a 
very interestitll' experience IDd that 
experience i~ found in Ra.jasthan. Our 
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good friend Vyasji Is sitting he;e and he 
wiIJ probably indicate to you his 
experience. Normally water IS located 
at lS0 or 200 feet below. You win find 
that under drought conditions, even if you 
go 00 digging 700 feet (Jeep, the tubewell 
does not give any water at all and all the 
funds -and all the expenditure is wasted. . 
I am told by certain -experts and I would 
like to ascertain from tbe hOp. Minister 
whether it is a fact .••... Ron. Minister, can 
I catch your eye, rather tban that lady 
catching your eye? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPER~TION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA·) : I am 
auentive. Sir. 

PROF. MADHU DANDAVATE: I 
just want to find out from the hone 
Minister whether my information IS 

correct. I h ,ve come to kno~ from 
certain experts that some countries have 
got mach nes which can be fitted in at a 
sived place, not j for diggIng up the 
tubewell!l, but just to asseJs whether thlt 
particular place is a fit place to dig the 
tobewell and if so, how deep we have to 
dig in order to locate water. If such 
type of machines, are avaJ.1ble, m tbat 
case. I think that they ~an be utilised in 
various drought areas ?nd before you 
undertake tbe work of diggif)g the tubewell, 
you can make a preliminary assessment. 
It is something like a seismogra pb , which 
fitted at a particutar place. of course after 
the earthquake, can gIve an id ea ~s to 
wbere exactly tbe epicentre of tbe earth-
quack is situated. If this sort of a 
machine is available, I would request the 
Government to explore the possibility of 
utilising such machines to find out 
wbetber we can find a particular region 
or place is fit for digging tubewerrs. 

Then there must also be bUilding of 
small band$ wherever. some rivulets or 
some live-springs ate there. On the 
Western C'Jast, you have sucb provisioDs. 
Very often, tbough the State Government 
dec1a,cs that it construction of such bands 

is undertaken, money may be made 
avaJ lable to various vHlaaes or villate 
Panch.lyats, OUT difficulty is that wh ~rever 
v IUagers have undertaken taeh talks 
through voluntary labour, m<tDey" DOt 
made available. Especia1ty in the KODk-~n 
regIon, tb IS is the difficulty even for 
constructive works. 

I would also like to mention that there 
should be arranaements for percolation 
tanks and supply of water by tankers. I 
wou I d like to point out to you tba t in 
some parts of tbe country Illave moved 
in the drought areal and lOme of tbe 
vIUnf2ers have told us that if no arranae-
ment for water tankers is made, just at 
after Partition. there would htely be a 
movement of population from one regioa 
to another r~gion aod certain vUlqer. are 
likely to be deserted. At least jn IDJ 
West COJst-Konkan Region-I have 
identified certclin villages and submitted 
tbe list to tbe Chief Mmister or our State 
that there, if the tankers are not made 
available for drinking water, it is h"kel, 
that tbe population will shift. Then tbe 
cleansing of sm til lakes. A very fine 
solution bas been made by Mr. 
CbaoJrarkar th.lt tbe Dredlinl Corpora-
tion should be started. If tbe Dredgiog 
Corporation is set up'~ I think it will 10 
a long way lD cleansing some oltbe tanks 
wblch can become lIve again and some 
of the sprmgs which Hre almost balf dead. 
they can be enliven cd and better upp J 
of drmking water is Inade availlable. 
Then, regardJOg the expension of the 
Employment Guarantee Scheme. I am 
proud to say that 'Karnataka and Maba-
rashtra have really demonstrated tbe 
success of these schemes. ·1 think this 
success will be further expanded. The 
scope of the work should also be 
increased. At present, mainly the road 
construction activity. is made part aDd 
parcel of tbe Employment Guarantee 
Scheme. But, even c'eansing of tank. 
and dredaiD, operations, they should be 
also included in tbe Employment 
Guarantee Scheme. In tbat r8~f probably, 
better co·ope~tfon will be available. 
Then, one more suuestioo whicll hive 
not come up 10 far, I weuld like 10 teH 
the bon. MlDister t~ie in lome of tile 
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$&it.,. thoY ba.:vc succaaflllly built up. the 
cattle camps. ID Kamataka. for instance, t. Chid Minister aDnouaced that in 
drou,aht- ctonditions, due to want of 
fodder, if cattles are likely to dle, they 
wUJ be haacied over to the camps 
conducted by the Oovernment. They will 
try to set fodder from the surrounding 
nrcas or adjoining areas in addition to 
that, one interesting experience is hemg 
tried in somo places and I thlDk that 
guideHnes should be applied throughout 
tbe country. 

SHRI AJAY MUSHRAN: (Jdbalpur) 
1be Professor is not 8010g beyorad 
Karnataka. 

PROF. MADHU DAN )AVATE : No. 
I bave referred to other States. You h ld 
not listened to tbat. I retcrred to Raj..l.li-
tban. I referred to Bih \r. I referred 
tg Maharaahtra. 

SHRI AlA Y MUSHRAN : You must 
refer to efficlent States like Madhya 
Pradesh and Uttar Pradesh. 

PROP. MADHU DANDAVATE: I 
think, we can emulate m()~t efficient State 
in tbe country anti that is Madhya 
Pradesh. I think we will go a long way 
in getting rid of the drought conditionS. 
(Interruptions) There should be some 
fraternity in the House. As a gesture of 
fraternity, I have just tried to praise the 
Madhya Pr.tdesh Government also. Now, 
I hop,e tllat it will oot be misplaced. Sir. 
we must try to see that deforestation is 
avoided to as grc.lter an extent as 
J)OIIiblo. See. in our own regIon. we 
b4lve Cound th tt it b.ls resulted both in 
tho drouaht cood,tion and also ~use 
there hu bee", an erosion of SOlI especi. 
ally wboD tho moaspoD has started. You 
find tb,1.t tbero- ia a collapse and as a 
result of that. whoDever there are floods 
and OK particular route is completely 
ObsllLlOte4. Y.ou find. Ibero is a colia"se 
of v4noua bills and mountainous tracks 
and we fiad that other tracks are also 
completely obstructed. Therelore. this 
particular .. peel allo· bas to be taken 
__ of. 

Then as far as tbe relief and asaistaaco 
is: concerned, I have some concrete 
suggestIons. Only yesterday, during the 
Question Hour, I put a pointed question 
to you and I wOuld like to pursue it 
here. Not only in drought eond itioDS, 
but even in normal cO:ldili9flS also, if 
poor agriculturists appro~cb various types 
of banks, the first question that they ask 
is. what is your creditworthines '1 And 
inevitable reply by the agriculturist is tbJt, 
jf I hJd the creditworthiness I would not 
bave come to the bank at all. Now, 
th ere are- standard norms of creditworthi-
ness. They leok at the income tax 
p.lyment. They look at the propelty, 
that they hold. If they have got a b.g 
household on the basis of that, agricul-
tur11 Joans are given, especiaJly when 
drought conditions are there. Even for 
future provisions, they requ;re certain 
loaas. I would request the hone Minister 
to app:-oa~h the Finance Minis~er and 
change the entire catago.y of credltwor· 
thlOess norms. In some of the countries , 
they bave taken the productive potential 
of agriculturist and the yodngsters who 
have taken training in engineering and 
other d!sciplines, their capability to 
produce productive efforts, th 1 t is tdken 
as one of th! credit no;ms and on the 
basis of tbJ.t some of the loaos are given. 
If this is done, the drought areas will Dot 
suffer a loss. 

Now about fam.lies below the poverty 
lioe : unformately, thls ~uggestlon has not 
come in the dlscussJon so far. To small 
Jand-holqers and those families which 
live below poverty Ime,' free rauoJlS 
shJuld be [Lade availabJe. at Jeast duriog 
periods of drought. When the situation 
Improves, that can be stopped. 

There is one more concrete suggestions 
made by a number of cOlJ.structive. 
Gandhian workers in Maharashtr",. In 
Gujarat it was tried 18 the past ; as -also 
in Bihar, Lok Nayak Jayaprakash Narain 
had introduced an effort viz. for a large 
number of poor students who do not act 
even enough food to eat during drought 

" condlti'->DS, some sort of a help sbould be 
given, lay providiq them meals twice; 
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they should be provided some cbnstruct i \ e 
work and for that either food should be , . 
supplied, or some sort of remuneratJoQ 
should be 'given. 

Adequate Central assistance should be 
made available to aU the States. Here, I 

'have a concrete susgestion : even during 
droopt conditions, there are certain areas 
which are extreme1y backward, e.g. 
resions in Orissa, Bihar or Maharashtra. 

tIn MahlOlsbtra, we h:1ve the backward 
Konkan and Marathwada regions; part,s 
of Vidbarbhd are also backward. When-
ever Central assistance goes to the States 
concerned, sometimes it is found that D~t 
only normally the backward aroas re.~am 
neglocted, but during drought C?ndltlons 
in terms of assistance they remam totally 
neglected. Therefore, as a representative 
of the backward Kookan, as also of the 
backward regions in the country, I would 
say that whenever you give any assistance 
throulh any Government, you should try 
to earmark a certain amount for the 
oealected, bJckward' relioDs, so that t~ey 
do Dot remain neglected even durlOt 
drought. conditions. 

As fac' as iloods are concerned, flood 
control operations are there. There are 
various ftood control schemes; but if you 
10 through the records, very little has 
beIn done as rar as their implementation 
is concerned. If we are able to have a 
larae irriptiQn network in the country, .it 
will . be good. It bas been established In 
laces Uke Punjab that if there is greater 

:etwork of irrigation, the fury of tloods 
can be dissipated to a very area t extent. 

Therefore '1 would concretely sugest 
to tbe hO~. Minister that in areas where 
there is a potential for irrigation a~ 
where there is also a threat of floods, If 
,OU -try to increre or improve the net-
work of irrjptioD. tbe fury of floods can 
be reduced. and dissipated. 

As reprds re-forestation, I bave one 
more ..... ion : wheteVcr 800(\1 occur, 
and wherever r~lief proarammea • there, 

and wherever rehabilitation p1'QBrammes 
are undertaken, it bas been found in a 
number of areas that the rehabilitation 
has been done only on an ad hoc basi$. 
They should properly survey flood.areas, 
and see to it that at least by providing 
alternate accommodation and now 
housing; and having new cooperative 
societies for the ftooJ-aftlicted people, 
they try to adjust the l,evel of these h\luses 
in such a manner that if there is a further 
fury of the flood, there will be no further 
displacement of those people who have 
already been rehabilitated. I am very 
sorry to say' that in some of the areas 
where flood.affected people have been 
rehabilitated, after some time it bas been 
found that the flood fury bas started in· 
creasing. And what was considered to 
be the former safety level itself has under-
gone a change; and, therefore, although 
safety level buildings have been built, they 
no more remain secure. So, this aspect 
should a Iso be dealt with by discussing the 
problem with the .Ministry of Housing. 
And if this is done as a long·term 
measure, we will be able to prevent a 
number of tragedies.. As far as short-
term measures are concerned, if these 
relief activities are provided, it will mean 
a Jot of succour to thos e who are already 
suffering due to flood and famine. 

. SHRI DIOVIJAYA SINGH (Rajgarh) : 
. Mr. Chairman, Sir, whenever a calamity 

befell the country since Independence,"be 
it during the times of Late Pandit Nehru 
or Shrimati Indira Gandhi or during the 
tenure of the present Prime Minister Shri 
Rajiv Gandhi, they promptly surveyed the 
affected areas and also provided the 
mucb:needed relief. We never politicised 
sanctiooinl of relief funds, whether it was 
the case of the Government of Vlest 
Bensal, Karoataka or Andhra Pradesh. 
Whenever thero bas been drought or 
floods in thoso States, the Central Govern-
ment always came forward with adequate 
relief. The filuros speak for themselves. 

This season, we bad abnorma I ruin •• 
In' lome areas, especially in Buodelkband 
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and some parts' of Jabalpur, tbe rainfall 
was below normal. In some areas, the 
rainfall was o\)rmal but the rains were 
spread over a perioJ of only IS days or 
tbree weeks which did oot prove useful 
for the crops and most of the water flowed 
down uoutilized. There was no rab after 
10th August, as a result' of which the 
water needed for the K:1J.rif crop during 
the months of September and October 
locally c.dled 'Kuar Ka Paoi' was not 
available, due to which the Kharif crop 
was totllly ruined and the Rabi crop 
which was sown thereafter, either has not 
sprouted or ;s withering aw,IY for want of 
water. It seems that this time the entire 
R.lbi crop would be ruLl1~d. 

The assessment of the Government 
about the rains received via-a-vis dl0ught 
should not depend on tbe figures alone. I 
would request the hone Minister to imme-
diately send a Centra1 study teclm to 
Madhya Pradesh to assess t he quantum 
of rainfall received over a- period of time 
which HONed down unptilised, so that we 
may have pro~r estimates of tbe standing 
Khlrif crop. 

Mr. Chairman, Sir, the farm labourers 
of our area are migrating to other places 
in search of jobs. Although, the Govern-
ment of Madhya Pradesh have sanctioned 
Rs. 10 crores for relief work and Rs. 5 
crotes for the supply of drinking water 
and bave tried to launch some relief 
works, yet despite their efforts and also 
keepiog in 'view the magnitude of drought-
35 distr~cts out of 4S districts have been 
hit-the relief provided is not adequate. 
Thererore. more relief .works should be 
started there immediately. . 

I would" also request that identity cards 
should be issued to all tbe agricultural 
labourers and ·the poor after making a 
survey in this regard. On tho baSIS of 
such identity cards, they snould be pro-
vided with secured jobs for at least ~OO 
days a year irrespective of floods ap~ 
drouabts to enable them to feed tbelr 
families. 

There bas been drouaht in Madhya 
Pradesh for the last two years in succes-
sion, especiall, i~ the triba l belt of 

Kbargoo, Dbar and Jbabua which faced a 
sdvere drought last year also. But we are 
thankfol to Sbri Rajiv Gandhi and the 
Government of Madhya Pradesh for 
starting relief work there which provided 
jobs to the labourers in the tribal areas 
besides making arr.angement for the supply 
of drinking water in spite of the severe 
drought. Tbis year too the crops have 
been totally ruined. 

Last year, we had to start relief work 
in 10 to 12 districts but this ye~r~ we sh:tll 
have to start relief works in most of the 
districts. Therefore, the State Govern-
ment should be given relief on a large 
scale this time. 

The acute sCJrcity of fodder is also 
imminent. There has been no fodder 
crop. as a resuh of which the cattle will • have to face a lot difficulties. We shall 
have to' make arrangements for the supply 
of fodder in Madhya Pradesh, especially 
in the North We~tem· Zone and if we 
an ange to bring fodder from other 
States, the Central Government should 
give grant for its railway freight. 

As . I told you earlier, the entire area 
was inundated by the flood walers in IS 
to 20 days. There was floods in Vidisha 
district which caused a heavy loss. The 
Central Government did sent 11 Centr:I1 
Stud,Y Team there but eyen then no grant 
has been- sanctioned to this area till date 
and about 125 persons 'have since died 
besides crops worth Rs. 11 to 12 crores 
haviojf been destroyed. We did not get 
aoy relief in this regard. Altbough tho 
State Government has provided relief in 
spite their limited resources, yet it is quite 
inaqequate. Therefore, more relief sbould 
be sanction ed immediately. 

Schemes under D.P.A.P. have been 
SQing on for the last two decades but it 
needs to be looked into as to which of the 
schemes have yielded benefits and to what 
extent. We did plantatiOn, construct!d 
ponds and provided means of irrigation 
but in" spite of tbat, a permaneat solution 
to the d~ouaht problem is not in liabt. I 
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.. would .. request the Govemmeat to COtldOCt 
an enquiry into tbe implementation of' the 
schemes run under the O.P.A.P. in ttl. 
development blocks to find out how muoIl 
development has actually taken place • 
those developm eot blocks as a result of 
those .schemes. We have seen how tbo-
Rural Development De;,iutment lot a 
survey of the schemes of I.R'.D.P. conduc-
ted through the voluntary organisations, 
and shown g00d results. Therefore, I 

"would request that on the same lines, a 
mid-term appraisal of tbe progress o~ tho 
D.P.A.P. schemes should lbe made ."itb a 
view to assessing the benefits yielded ~ 
different schemes. The districts of Madhya 
Pradesh, which are covered under thiS 
scheme do not include Rajgarh. my consti-
tuency, although for development blocks 
urder it kave been hit .by successive 
droughts, and the peop1e, most of whom 
are agr"cu1tural labourers, are poor. 
Therefore, this district should .. Iso be 
covered under this ~beme. 

Tnere ar.e some areas in Dbal' and 
Jhabua districts which had dense forests 
previously but th e indiscriminate fellin8 
of the forests bas resulted in scarcity of 
water. There is Kukbi development bJeck 
'n Ohar district which has a rainfall 0( S 
to 6 inches only, whereas previously it' 
used to receive 11 inches of rainfall. The 
initial signs of formation of desert are 
qUlte viSible there. If ~mely steps are 
not taken to ch eck it .. the situation may 
worsen' in the next two decades. Simi-
larly. the situation in Dbar aJHt. Salhwan 
development blocks of Jhabua dittric, it 
very grave.. It also needs special atten· 
tion. I would sugest that suIioieat 
number of schemes aimed at lO&ceMer-
vation should be taken up. . The Gofera· 
ment . should also tighten the lCRuJatioq9 
reaardlDB grazing, as it ... it a major .... 
of forest destruction. 

."I agree with tho vrew of Shri Clumdra· 
kar that every drop of Witter should-" 
saved aDd stored, be it throup per~latioa 
tanks or throup any other meaDS. If~we 
do not store eac(l drop of' water widell we 

~ IW : Flood:.J 38c), 
Drought 

..... 6e(tas _6 w.lter, 'the JNObIem. 
of .. dJaI8IIt caanot be solved. Ia tllis 
cenaectioa, I would Jike to cite an OIam-
pie. 1bere al'O J200 ponds in 900 villa .. 
off T.kamaarb· d.istrict io Madbya Pradesll 
sine. the rule of ChclOde'las. Due to 
tbele pooda, the water level in the district 
was quite lood \ but ever sioce 70 000 , 
\11&1 Is. were dug UP. an the 1200 ponds 
ha. (lODe dry. The Central Government 
shuuld take up a special scheme so that 
tho ponds and percoi.ltion tanks a", set 
right after necessary repairs. 

Tbe plantation progr.mmes that we 
had taken up thrJugh D.P.A.P. have 
totally flopped. The hon. Minister can 
see the things for himself if he pays a 
visit there. I would like to request yOQ 
that theJe i~ DO need now to go for un .. 
iujgated plantation OD a Idrge scale. The 
Governmeot should encourage fully irn-
sated plantatioo ooly at such plaCes where 
rivc;r, pond or rivulet W(lter is available. 
I think, only then it can be put to a pro" 
per ute. 

In the; end, I would submit that there 
is acute scarcity of drinking water and 
this problem bas become very grave be. 
Cluse we face it in successive years. You 
wi" have to live special grant and assist .. 
ance for providing drink water. Govern-
ment will have to launch special scheme 
to raise the ground water level which i, 
5harply fall mg. Scarcity of driokiD8 
water leads to spread of Naru disease in 
our area. Due to scarcity of drink inl 
water, the people are forced to drink 
water from BQ$/i (sprJDS) and as a result 
or that they f~1I victim to Naru. The. 
S*Jl!le Q( about 800 out of I.S00 viIla.es 
ill my ~nstituency are suffenog from 
N4fu. Therefore. it wiil be so kind of 
y.Q'J i( you C9Uld accord approval to the 
~a,I,drjnkiDg water schemes. 

SHaJ BALASAHEB VIKHE PATIL 
(JC.PparIlOO) : Mr. Chairman, Sir, tbe 
diacussioD which is going on in the House 
at present i~ very Important. I feel it is 
i~ntt boc:auao in every session, we 
haw ditcUilion on drought and ftood~ I 
<to not know -y drouaht hUs tho 
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country io successive years. Eadiet. it 
was ORty 10 per cent of oar land .1' 
used to be hit by drourht. But, •• 
year, I find that drought has hit Maha-
rashtra for the third suooessive year. 
The Sixth- Five Yeat P~ao has just eoded 
aDd n.>w we are working on the Se¥eldlt 
Plan. I h:lVe just ,DOW gone throush the 
SupplomentJry Demands for Grants at 
also tbe original Budget. I thiak, tile 
ac&ual expenditure likely to be incurred 
on drousht is going tO~be many timel 
more than what has been provided in tbe 
Budget. Today, there are thousands of 
villages in Mabarashtra which do not 
have any source of ~l inking water, as a 
result of which the situation has become - . horrible. . In tbis COM eClion, I had -
suggested on an earliJi..occasion also 
that the problem of drilllllg water could 
he solved by providing assistance for' ta. 
iDStaUation of deep rigs which we cllli 
tube-wells. Today. more than 18 districts 
are facing drough in Maharashtra. The 
People from those areas are mig18bnl to 
the cities beer.use at 1 ast water and 
employment are aV3 Hable in cities... But 
the difficulty before tbe State Govern-
ment is that it being plan work. not 
much assistance is Ieceived from the 
Centre. Recently. the Government of 
Maharashtra had sought Rs. 470 crora 
as Central assistaace, but it is very 
slrange that l he assistance will be 
provided only after a Central team visits 
there. Last year also. Rs. 500 crores were-
sought. but only about Rs. 100 crores 
given. When tbey advance money t they 
advance it for evolving ways and means, 
but wh It I W(lnt to say is, that tb. 
allocation which the Centre mB:kes for 
meeting the situation caused by drought 
or floods should nos be based on the 
formula of the Finnnce Commission. 
Therefore. the entire plocedure needs to 
be changed. When lnere is drought in 
successive years, per head anocation 
sbould be more. DurlOg Sbri Gadlil's 

. tcnure, tbe Planning Commission bad 
made a small change in the matter of 
allocation of relief in the event of troods 
or droutht and tbe Eighth Finance Com-
mission has .'so made aome cbanICS in 
tll." fBlard, but 1 think no special 
• ~istaQce ~ ~in, sivcn to tbe Stat~ 

under tbose cbaoaes. Today, the p~p1e 
at .a., places are being rendered jobless. 
I .oaJd 'Say that more allocation for the 
irrigation projects shouid be made soon -
so that the projects could be completed 
eat'.,. !fINs will result in two benefits. 
On the one hand, tbe foodgrains . produc-
UOI) will increase and on the other the 
people will pt emptoym~nt. The probJem 
of driakiaa water wall stand solved and 
tbe process of milTation wtn be halted. 

Thirdly. our cropping pattern, as it 
goes now by the name of hybrid, requires 
max\mum use of w Ll ter. High yield ina 
varieties of maIze, wheat and other crops 
need extra dose of irrigation. If one 
lakh acres of land bearing other varieties 
0( crops· is irrigated, the same amount 
of water win suffice for irrigating only 
1tJ.OOO acres of land bearing high yielding 
var'teties. Therefore, I would raquest the 
hon, Minister that we should change. OUt 
cropping pattern and should substitute It 
by such a cropping pattern as needs 
minimum quintity of water to irrigate 
maximum land. Therefore, we ~ must 
cbange our cropping pattern accordingly. 

At preaent. the Government are giving 
importance to horticulture, We can 
grow borticulture produce on dry land 
an~ can export it as weB. But as IQng 
as you do not elf ect changes in the 
croppilll pattern, I think, we shall 
continue to be bit by drought and sh8ll 
not be able to solve the drinking water 
problem, It will have its impact On 
production' too. Many suggestions are 
beth. given to solve the problem of 
drol1gbt~ Somebody is in favour of drift 
irription. -anotber as talking of sprinkler 
irrIgation, and still anol,ber "suggests about 
caoals. But JIlay I ask CiS to how eat) 
we bave drift irrigation of sprinkler 
irrigation if we do not have water 7 
Tubewel'. as- deep as 330 feet, which Hre 
also· called bore weDs, tiave been dug up 
in my constituency, but a 11 of them 
are dry. 

When the question or environment is 
di8Cu.ssed , we talk of pl~nt~t~n of trees . 
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The environmentali~. should think over 
as to how forests can be grown if we 
receive ooly four inches of rainfall. 

TheJe are a number of universities in 
th e couotry. My suggestion is that doe 
of these universities should be assigned 
the work relating),o the drought. That 
university should carry out reSearch as 
well as extensron activities. We have 
our Krbhi Yigyan Kendra,. These are of 
general nature. We should also effect 
changes in their set UP. so that tbey could 
pay attention to the problems being faced 
by the drought-prone areas. At present, 
the work being done by the I.e.A.R. and 
at university level appears all right on 
paper but when we go to see the actual 
field work, we do not find the work that 
encouraging. Their work is like taking 
a photograph of a building which though 
looks beautiful ~n the .face of it, but 
\lhen we bappen to see the building 
actually, we will not fiod It exactly 
according to that. The same is t.rue of 
the production of commerc:al crops also 
which thae institutes project on paper. 

We do not have a single State which 
is not hlt by drought one year or the 
other. It sbows that there is some basic 
fault with our planning. In one of the 
meetings of our pa rty [had said that tbe 
droupt hlt farmers were demlnding that 
they no longer needed the dry land, rather 
Gpvernment should acqu re it. The say 
that they should be given minimum wages 
or an industrial worket' because neither 
they Cdn produce anything on th.1t dry 
land nor can they sustain without produc. 
tion. Nobody gives them respect. The 
nationalised or cooperati1 e baJ-lks do not 
come forward -to advance loans as are 
given to other JJbourers. They count 
nowhere. 

1 would suuest tbat the" definition of a 
sma U farmer or marginal farmer liven 
llnder the 'I.A.D.P. Should alao uoderlO 
a change. It sbouJd d rtferentiate between 
the drougbt-8rone areas and the other 
areas. The chanae so eft' eeted should be 
""~ and jf tm. "Cbante is not done, a 

fresh survey will have to be conduct ed 
in this regard, The previous survey was 
done 15 to 20 year back. 

Why drought hits successively in the 
same areas? After a gap of three years, 
we have drought for two years JD 
succession; after fiv. years, we have 
drought successively for three years; 
after ten years. we have drought for 
five years in succession. How the 
poP'11ation of those area'S will increase if 
the drought hits in successJve years? In 
fact, the population of these areas is 
declinmg. This decline in population is 
attributed to migration to other areas. 
The populahon is declining not because 
the family plannin, progrjlmme is doing 
well, it is ~ mIgration is takinl 
place there. ~rge the Government 
that unless tbe Central Government does 
not think over it, the State Government 
also Clnnot do anything in this regard.' 
As the procedure of asScssmtnt being 
adopted by the different visiting Central 
teams is different, it also creates difficulty. 
There should be a uniform pattern of 
assistance for drought and drloking water. 
It does not m.ltter if 60 per cent or . 
80 per ce 1t rainfall is received. If 
60 per cent rainfalt is received in 
seven days, bow the farmer can s.)w his 
field and gtow crops there' '1 I t IS wrong 
to assess the drou,ht by percentage of 
tbe rainfall received. We have also to 
see how fl\ucb' water is required I~ 
growing a crop. For this, drought survey 
is required to be done. The farmers use 
Jift irrIgation and install tubewells for 
irrigation purposes, But in our areas the 
farmers bav~ to draw water from the 
riyer which is as far as four to ten 
kifbmetres away. You have stopped 
Ilviog subsidy .. 

16.00 Itrs. 

You live subsidy only to the tune of 
one to one and a half lakhs of rupees. 
The lift costin. ODe to one a half lakhs 
does Dot prove economical, lh Maharash-
tni. even the small 'armor, bave instaIJ ed 
life costin. Rs. two crores and for that 
you have ,iven susidy of Rs. one crore. , . . 



38S D19. rt : Floods and 
Drought 

AGRAHAYAN, 4, 1908 (S'AKA) 
". D_" rt : Floods and 386 

Since you do not give full subsidy) ,big 
lifts cannot be imtalled. You will have 

• to' think over it seriously. We talk of 
tbe welfare of the farmers but I doubt 
the autbenticity of. these figures. If you 
see the production of the farm ers in 
terms of procurement, you will find that 
procurement has been lesl!! in every State 
due to the famine. The farmers have to 
sen their produce at a lower price and 
the drought hit areas are expanding. 
Due to this, the farmers do not get much 
feed-back and thus they cannot invest 
'much -in their fields with the result that 
their ,production does not increase. So, 
we shan have to think over it and the 
interest rate on loans will hJve to be 
reduced. Realisation· of loans should be 
wa i.,ed in those areas which are facing 
famine for the last two years in succes-
sion or at least the interest rate should 
be. reduce to the minimum and it 
should not be more than four per cent. 

16.02 m. 
. [SHRI V AKKOM PURUSHO· 

THAMAN in the Chair] 

The farmers are finding it very difficult 
to repay the interest. Previou~!y there 

• wele money lendeJ s but now b.lDks have 
entered the fiel~ But there has been no 
cbange in the plight of the farmers. The 
CommissIon for Agricultural Costs', and 
Prices has no relation to price rise 
wbJtsovcr. 

The Agricultural Commission -cannot 
help fa I mers to increase production and. 
therefol e, you will have to p.\y attention 
to it. [ have placed these S or 6 
sugg~stions before' you. I do not know 
what reply the ·hon. Mmist er will give. 
But 'unless attention is' paid to the 
problems of the fllrmers, I do not think 
much Ci\n be done for them. 

[English) 

SHRI RANA VIR SINGH (Kaiscrganj) : 
This is an important subject. Many of the 
Members want to speak on tbis subject. 

( Interruptions) 

SKRI YOGENDRA MAKWANA : 
~ am tellilll something else. (In,erruptio,u) 

Drought f 

MR. CHAIRMAN : What hav 
to say? (/llterrupt/ons) e you 

SHRI .YOGENDRA MAKWA 
I have a Calling Attention in th NA : 
House and the time ~-ed ~ e other 
5 O'CI UA ,or that 's ock. So. before that Of 1 

complete I Can go to the other JH:: Can 
attend my Calling attent.· the' and on re also. 

MR. CHAIRM AN· Th 
l'\. ere a number of speakers F ' re a 

ment side also thev·h rOm the GOY ern-
J aVe to speak. 

. What do·you say, MinisScr for Parlia-
~entary Affairs please 1 

SHRI BALASAHEB PATIL (Kopar. 
gaon): If the Goverrun eDt is ° 

posi~ioD to hear, wby are we ;o~ In a 
this? (/ntern'PtiOlll) OlD, all 

MR. CHAIRMAN: Oed (l er. Order. nterruplions) I wjJJ bear the Minister of 
ParliamentarY Affairs. 

~~RJ T. :BASHEER (Chirayinkil): 
ThiS 18 a subject on which every 14 ber 
would like to speaR. em 

SHRI BALASAHEB VIKHE PATIL: 
Why have you taken up discussion to-day? 

MR. CHAIRMAN: You have already 
spoken. Why do you bave a complaint? 

SHRI YOGENDRA MAKWANA : My 
senior colleague has gone to attend the 
funeral of somebody and, therefore he 
is not available. I can not attend botb 
the House at a time. 

MR. CHAIRMAN : That is riaht. 
Minister of Parliamentary Affairs, whC!t 
have you to sa, ? 

THE MINISTER OF STATE IN THE' 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA 
DIKSHIT) : I would beg to Members to 
kindly listen to wbate~r o!h~ M~bep, 
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are sayIng. We are loina to have discus-
sion. We realise this is a very important 
discussion. Still there are two ours left. 
Why do we waste our time in just arguing 
hete and asking for more time and Dot 
utilising time that has been given to us. 
I beg all of you to be patient and listen 
to each other. \Ve are trying fo accom· 
modate as many Members as pOssible. 
I will also try and find our as we get ne~r 
Six O'Clock, and I would request the hon. 
Minister to. ,be hear if he has no otber 
pre-occupation in the R~jya Sabba. We 
may be abte to carry on this debate 
to morrow. I cannot promise right now 
but I will tl'}'. Thank you. 

SHRI RANA VIR SINGH: I hope 
tbe Minister bas agreed to continue the 
discusSion for to morrow. Also as the 
Minister is busy e1sewhere, we can be 
given time stlaigbtaway. 

SHRIMA TI SHEILA DIKSH(T : It 
is not that he has not been here. He is 
very much present here. The Hon. Minis-
ter is very mueb present here, he is going 
to sit here. 

MR. CHAIRMAN: Mr. Minister, I 
do not think you will be able to go by five 
o'clock. Nr Makwana, I do not think it 
will be proper for you ..... . 

SHR1 YOGENDRA MAKWANA 
Sir the senior Minister is attending at five 
o'clock a function. (Interruptions) 

So be is in somt function, he. is busy 
someWhere. 

(Interrupt;OIJ8) 

MR. CHAIRMAN: ·1 will handle it, 
please sit dOWD. 

SHRl T. BASHEER : Sir, This is Parlia-
ment. This is more important than any 
other function. He cannot 10 away. 

\ 

{lnt~rrupllo"8] 

SBRI YOGENDRA MAKWANA: Here. 
J8e for a minute. When I \!arne bere, my 

'aenior col1ealue was in a Co!I'erence of 
-

Drought 
Revenue Ministers. So, I expected him 
to complete it and to attend 'the otber 
House. But just now I received a note • 
from the P.A. of tbe Senior Minister that 
be is attending the function and be is not 
able to attend the house. . 

(Inltr,uptlons] 

MR. CHAIRMAN: But I am sol'1')'. 
Mr. Makwana, you cannot say like that 
bec:.luse even accordinl to l.be oriainal 
alenda listing this item, you win have to 
contlDue this discussion tiJl Six O'Clock. 
So how can you, at the same time, stop 
the discussion at five?· It is not' poSsible 
and you cannot say that. As far as the 
Minister is concerned, the parliamentary 
work is more important than any other 
function. So, tbere is no excuse. 

( Interrupt/oM) 

SHRIMATI SHEILA DIKSHIT : Sir, I 
have a submission ,0 make. Please let 
us continue with tbe debate and there will 
be a Minister here. We will not bave to 
stop the debate. Would yoa kindly 
listen to my assurance on. tbat 1. Some 
M!nister wlll be here to take down the 
pOJnts. 

SHRI ANIL BASU (Arambagh): DOC$ 
he not attend to the ~usjDess of tbe 
House? 

(Interruptions) 

SHRIMATJ SHEILA DIKSHIT: Sir , 
the Minister iii here. 

SHRI ANIL BASU: No, it is on 
record that the Minister is busy at the 
function and he will no. attend tbe House. 
We are "discussing such an important 
matter and the Minister has sbown dis-
respect to the House. 

MR. CHAIRMAN: I have liven a 
Ruling that the Parliamentary work is 
more important than ~ny other WOl'\. 
Then what more i. there to say? Now, 
Mr. Sode Ramaiah may speak. 

[Tranl/allon) 

·SHRI SODE R.MAI~H (,hadra-
chalum): Mr. Chairman, Sir, B!tadra .. . 

. 1be speech wu oripnalJy delivered in TeJqu. 
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. cbalam ~Dst.ituency, wbich I represent 
wa w~rs.t victim of tbe floods in August 
Ja.e. The rivers Godavari and Shabari 
orerftowed causing much damage to pro .. 
perty in Kbamman, East and West 
Godavari districts, Many villages were 
inundated. Many houses were washed 
aw.ay. Sir, my house was also washed • away during these floods. Sand bas accU-
mulated on thousands of acres of land. 
AU the standing crops have been Jost. 
To}?acco barns collapsed at many places. 
The farmers al e in a miserable condition 
now. Stored grains, pulses were com-
pletely damaged. Thous~nds of' cattle 
were washed away. There were many 
bre~cbes in almost all the tanks. Hundreds 
of people have lost their lives. Roads 
had been cut off ar1d washed away. 
Peop)~ in tbis region left 1 heir homes aad 
hearths and migrated to safer elevated 
areas. 

Our Prime Minister Shri Rajiv Gandhi 
and the Cbief Minister Shri N.T. Rama 
Rao have toured the flood-affected areas 
extensively. Similarly many Central aDa 
State GOVl •. Committee have also toured 
the areas, to asses~ the dam'3ge and 
brought it to the not ce of the Central 
Govt. But, the Centr.lI Govt. has sanc-
tioned only Rs. 132 crores to Andhra 
Pradesh so far. Tbis amount is too in-
adequate. The State Govt. has distributed 
Rs. SOO per head to tbose whose houses' 
were completely washed aWJY. lb. 250 
per head to ,those whose houses were par .. 
tlally damaged,. a pair of dhotis, one 
st~ .nd 30 Kgs. of rice Sir, needless to 
say tbat tbis heJ'p is too inadequate. 

• 
Due ta tbe caUouaoess of officials there 

were broaches at four places on Polavaram 
buDd. Af a result Gootala, Kotta 
Pauuseema. patha Pattuseema villages 
were completol,y w.sbed away. 500 bags 
of {ice. \VOlO also washed ,Way because of 
tbo ueali,enoe of tbe officials. Action 
should be ",keD ,PIDst those irresponsi-
ble officers. Similarly, Sir. the launches 
wllicb wcre supposed to be stationed at 
Bbl.drachalam ~$ per the flood code. were 
not made available due to the nbIlige.nce 
of K.bamlDlJl di_rict ColJector. It is 

Drought 

one of the reasons wby so mucb damep 
has taken place in Bbadrachalam division. 
The essential commQdities Ute, rice. kero-
sene; etc. were not stored in ad equate 
quantities as a measure of precaution~ 

There were no launches durinl floods to 
evacuate the people to safer places. The. 
flood victims ~re starving and yet there 
was no one to help tbem. Even the 
affluent people could Dot get anything 
tbough t hey were ready to pay higher 
pr Jees. The officials were so ca tJous that 
tbey did not even tbink of storio_i the 
essential commodities in adequate quanti-
ties to meet the emergency. situation. The 
condItion of the flood victims was utterly 
miserable. In such a sil u3tioD, the State 
leaders of Communist Party ~f India 
.;ame forward to rescue tbe flood victims 
f~cing many odds. They visi ted every 
flood affected area and distributed rice 
and cloth e s to tbe victims. Both rich 
and th e poor, stood in the queue to 
receive rice and clothes .. They appreciate 
the dedication and timely help rendered 
by the State leaders of Communist party. 
Similarly, many org.lDisatioDs also came 
forward and contributed their might to 
help the flood victims. It may take yean 
by the t:me these victims recover corti. 
pletely from tbe ravages of tbe recent 
floods. According to the Govt. sources, 
820 tribJI villages were registered as com-
pletely destrpyed .•. So I appeal to the 
Central Govt. to consider the matter sym-
pathetically and ~xtend a help of Rs. 750 
crores to Andhra Pradesh immediately. 
the Central Govt. should : 

1. Construct the houses on elevated 
and safer places who have lost 
tbeir bouses in recent floods ; . 

2. Orant permission to construct the 
houses in Reset ved forest areas 
where there are .no trees ; 

.3. Construct the bouses tbrousb 
ITOA and hand them over to 
airijans ; 

4. Prot'ido employment to all the 
edUQted tribal youth or extend 
fiDIIlC.1 bplp for ~ eDlQloymenti 
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S. Write off all the lOaDS an4 extend 
new Joans ; 

B. Sanction Rs. 20,000 each to tbe 
farmers who have 10Jt their 
tobacco barns for the purpose of 
~struction ; 

1. Grant Rs. 2000 per acre La each 
farmer for removlOg sand crusts; 

g. Give performance to the. local 
candidates for employment at the 
Heavy Water Plant at M anuluru. 
At present persons from the other 
States are being preferred for 
employment at the plant. . It 
should not be so ; 

9. Ihteod the railway line from 
Manuguru to Biledilla via 
Bhadrachalam ; 

10. Establish Alumina factory at KD ' 
Pet ; 

11.. Identify and include only the real 
Girijans (Koya) in the S T hst and 
do justice to them. at pr eseot 
many communities which are not 
really tribal, have been includ e In 
tbe list, 

12. Distribute the surplus land to the 
landl ess harijans and girijans ; 

13. Set up a Beedi factory at Bhadra-
chalam as Tuniki leaves which are 
used in rolling the beedis are 
extensively avaiiabJe at Bhadra-
chalam and Burgum pabad ; 

\4. Take up lift· irrigation schemes on 
both sides of Sh4lbari and Goda-
vari rivers ; 

1'. Allocate me funds to the droDlht 
aft'ected people of Mabubnalar 
district and save them from star-
vation deaths; and 

16. Declare Khamman district in AP 
• dJ'OUlht affected area. 

Sir. the Central Govt. Ihould 3110 
grant sufficient funds to West BeD 1&1 , 
Assam, Mabaraahtra, Madhya Pradesh, 
Orissa States to rescue them from natu..,1 
calamities. 

Sir, I conclude my speech by thanking 
you for the opportunity·yoU have provi· 
ded me to speak. " 

[English) 

SHRI SATYENDRA NARAYAN 
SINHA (Aurangabad) : Mr. Chairman, 
Sir, there is hardly a St.lte which has 
escaped the raV'ages of floods this year. 
EIght States and two Union Territories 
have reported drought conditions 10 their 
areas. It has become an annual dffdir. 
We discuss it year after year practicdJiy 
in every session of the House without 
making any headway in the matter of 
preventing the ravages caused by floods or 
by drought. 

During the lalt 32 years, out of 40 
million h ~ctales of land which has been 
classified as flood-prone, only 13 million 
hectares have been provided with flood 
protection measures and we bad spent 
about RI. 1,700 crores on this. At this 
rate, it will not be possible for us to prO-
vide flood ptotection measures even in 
half that area that has been classified as 
food-prone. I am afraid we wj~1 be 
entering the 21st century with this large 
stretch of our area being visited and 
ravaged by floods every year. 

We have heard the speeches. Practi-
Cally every hOD. Member has spoken 
about the quantum of ielief that should 
be given to tbe States. Some Menlbers 
have suggested specific steps that should 
have been taken in dronght-prone areas. 
My State also suffers from flood as well 
as drought. This year, there is a pecu-
liarity. Sitamarhi district used to have 
adequate rainfall. Actually. it bad floods 
always durinl the season with th e result 
tbe crops used to ~ washed away. This 
yeat there has been no ralDrall. It is 
almost facins a drouaht condition where-
as in the Southern part of Bihar, we have 
~sual droughts. They are known to be 
PaJamau, Bhabua and Auran8lbad which 
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are droulbt-pronc areas and special steps 
bave" be taken to provide relief to those 
people. 

I am not talking of relief only. I want 
to talk about providing protectioD, Insu-
lating these areas f((1m the ravages of 
floods and droughts. So far as floods 
aod drought are cO:1cerned, it shou:d be 
possible for us to kn9w beforehand tbe 
bebJviour of tbe monsoon and we should 
be able to prepare ourselves to meet the 
challenge posed by floods or drought. 
Unfortuna t eJy, we do not have the disas-

.ter management expertise nor disaster 
manag(.ment dril!. In (act, we approach 
the question as a very shot t tIme measure. 
When the flood comes, we c:lH tbe army 
to our aid. But we do not have any outfit 
for this purpose. My frieod Shri C. 
Madhav Reddi, while speaking on this 
motion spoke about havin, a dIsaster 
management fund. ] will have to say 
something about this later on. This is a 
good idea which he has advanced. 

So far as the long-term measures are 
concerned, I have already explained to 
)OU that we do not seem to have any 
long-term me::lsure. My friend Shri 
Tripathi said that in 1954 the COmDlJtfee 
under the Chairmanship of Dr. Mitra had 
made certain recommendations that each 
and evtry b is river should have a plan of 
Its owo. Unfortunately this was not 
implemented. Regarding Damodar river, 
the plan was implemented. In Bensa I, 
Mansingh Committee was appointed. It 
prepared a plan of Rs. 125 crores. But 
in the Fourth Plan, the West Bengal 
Government provided for only Rs. 11 
croces. The plan remained in the cold-
storage. Thereafter, they got another 
plan .In outlay of Rs. 1300 crores which 
Will be implemented in 25 years. This' 
has been submitted to the Government 
and it is under consideration. In 1981, 
they took up the Brahmaputra project ~nd 
they have eot implemented It. Like that, 
you WIll find that no systematic effort has 
been made tp prepare a plan. Therefore, 
from every State we arc receivio8 com-
plaints that they have not lot adequate 
assistance. Tho Government of Jndia is 

lpending on an ~verage of Rs. 400 crores 
for relier. It is true that whatever 
demands have been made, only 10 per cen t 
of that have been sanctioned by the 
Go vero men , of India. Also, they have 
made complaints about the evaluation of 
Joss and all that. I would llke to say 
that in view of the fact tba t we are not 
able to meet the situation from our own 
resources, we should thlOk of having a 
Central Authority to deal with thiS situa-
tion. Now, we need a Central Authonty 
like the Centra! Flood Protection Autbo-
flty or a Central Authority with legal 
powers. 

Sir, In Australia, in the USA or in 
Canada which are federal States, thIS sub-
ject is in the Union List. I would submit 
that the Constitution should be aDJendcd 
to include, the subject 10 the Union List 
and appoint a Central Authority for this 
purpose. 

My (rlend Shri Chandrakar saId that 
there should be a Dredging eo!porahon. 
Then my" fr'end Shri Madhav Reddi said 
that there should be a Disaster Manage-
ment Fund to be operated by the Centre. 
And, he h~s gone abead and said that the 
Centre must take over the subject. I am 
Et Ore with him that the Centre should 
take over this responsibility. They should 
constitute an Autonomous Authority with 
sufficient funds and sufficient powers. The 
Dredgers would also be at theIr dIsposal 
to decide where they have to use the 
dredgers. We have been taking about'tbe 
embar,kment. Mr. Madhav Reddi said 
that the embankments have to be raised 
by five feet. The problem is such that in 
the course of coming )'ears, the embank-
ments become usel esse The river-bed 
goes up due -to silt with tbe result the 
wat~r overflows the embankments. There-
fore dredging becomes a necessity. My 
friend Shri Chandrakar said about the 
Dredging Corporation. Therefore, if an 
Authority is constituted, it WIll h<lVe 
enougb funds to bave the dredgers. So is 
th~ case of Disaster Managtroent Fund. 
As you said, they could have expeIts at 
their disposaL We should not have thIS 
short-term measure when the ~ood hu 
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come and the peopl~ ~re ~~r~. 

I am happy to say that now it is possi-
ble to know tbe behaviour of 1DODIOO8. 
Thanks to the foresiaht of our }'!rime 
Minister, ,we have new plans- to make 
area-wise predictions of lDODSOOD· for 
various time periods. We h~ \Ie Dow lOt 
a super· computer for tbis purpose. It 
will digest thousands of data and would 
pinpoint how exactly the monsoon would 
behave. 

Now, a country-wide data collection 
system IS being built up. Government 
has done well in using the satellite ca~~ 
blfity of remote sensing of the· glaci~r of 
Himalayas because 60 per cent of the 
Indo-Ganget ic river get theit waters from 
the Himalayas. By remote sensinl of 
snow-melting and the giacier movements, 
it would be possibJe for predJCtinl water-
inflow into the Himal'J¥lP, ri~~. ~w. 
the whple of ~do-G~p,et~ ~~,;p ~ ~. 
covered wiah accurate 8qQd fQJ'Cfa.,~ 
These have to be lin~ up witl} tJte rj,~ 
basin pIau il$Clf. Wy ff~d SIJd ¥a4J!f}f 
Reddy aJso spoke ~~~t tIJ~ q,,¥. 
planning. We have fOt tf;) ~e rive~ 
buio plan. T~.rp alF ~ver~ ~ia 
today opelatins if} 1JJe Sf'~ W~ l!Y-: 
the dansa CoQtJql ".,p, "e "y~ t~ . 
Flood COQ,trol Comm9&ic9, '" ~v~ ~ 
Brahmaputra Control ~P8f4~ W~ ~ye., 
multipliclt)' of ageDFies ~ d19 ~" OAf 
able to f~on Pfopply.. fberewp,' 
would .~jn say ~ th~, is ~ • f,r if 
C,entral authorIty t~ ccp~ l1Je ~~ 
vities of the dijl'erCl)t ffCDcl. ~ 'J'~ 
pare ap iDtecr41Fd ~ tq pqJ wltP ~ 
I tuation. Every ~ y.ear 1Ie If~ fjfCd ,i~ 
the problem. Cro" wRrtlJ crpfpB 91 
rupees are dama.~4 •. i1~QJtJ~ ~ ~1 
lives, cattle bqdf a(9 J~. ~~e. Wf 
have lOt to thiok of tw. 'Jl ~ Jona t.cpl:l 
basis. River J>uin .,.. it Jl~l. ~t 
will include aft"orestQpo ~ tqe cat." 
area which will Pfq. ff!il ~~i9R ~JHl 
pr~vent siltation ,beea.uie the riVF from 
the Caicluueqt ~ ~qt:1 ~ ., a~ 
u1~)1 tbe rifer ~ beco~ "1~. n.r., r;yer ~ Pmn ;s a JPUflIfR' 
illhould be done. I am ,in ItUDdred per 

c;,9~ ,..~O~, with Sbri ~adhav Red~i 
tAtt !~, .~uld be ~on~_ But thi, ~~ "_ 
done only by a Cenh"al authority. Ir all 
these measures are linked up togetber 
\Y;~ll' ~ata 1)f:I~~rk usioa safell~e c!Ja~nel, 
t~ CeQH.t Plpod Cpntrol Authority, 
a~~t 'Y~ :ch I have spoken. cpuld ha~ 
I!D It~pl' e picJure of water-flow as w~U 
IIJ mea~ to m~niputate the flow. We ~re 
Q~ actillf as fire-fia~teJs today. If there • 
is some propleap, we j..!st go and de~1 
~ith it. But we have not got an inte.-
ra1ed !lPproach to tbjs problem. 

Tl1Fcfore, I once again suggest for the 
cpns~deratifJn of ahe . Minister .~at the 
Const. tution should be amended and we 
should set up a Central Authority to deal 
with all these problems so that they do 
not recur and we do not come before the 
Hp}Jse every • Session to .discuss these pro_' 
biem5, to discuss tbe hardship and suffer-
i~ cLoused '0 the people and the damages 
~oJ!C to crops every year. 

WIth these words, J once 81!ain com-
PleDd my sUileston to the hon MInister 
f9r havins a Ccntrr 1 Flood Control 
Ap.hprity witb QIedgins "ark r.nd disaster 
Plapalement fur.d, all rolled into one. 

511ftl T. BASHEER (Cbirayinkil): 
)4r. Chairman, SIT, J tbank )OU for liviDS 
~e this 'ppportunily to participate in this 
d~Qn on natural calamities in our 
qJ~Dtry. 

We have been discuSji" this issue 
~ ... YY tini~' in the Hous~. Aaam and 
a,ajn, in eyct_ry Session, we have to 
discuss the same problem. So, it is biab 
time 'for tbe Government to apply their 
~rq!1 ~lDd formulate some lona-term 
measures to face the situation. We have 
~.lk~d m!l0Y tjmes .aboyt tbeso JODI-term 
measures, tiut I am sorry, the GoverD-
~~ 1' .. ", ,,1-

~h~ not ~ far applied their mind in 
~t d_iJ:ectio~. I think, the GovernmenJ 
will mpve DOW in tbe proper dJr.ection. 

. Many of my bon. cotJeagues h,!vc 
stated abopt tbe Authority and all that. 
I WOuld also IJke to submit that there 
IbouJd be a permanent laer.CY to deal 
Witli this situation. Usuany, wben our 
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Mfriister apeaks on the -subjett, he teN 
us tbat this is a lUbjeCt (or the Stat'e 
Go~ernment to deal with. ,JIllt I (.to rtt;t 
tbin1c that this could be completely and 
exclusively left te die States for ptetr 
management. The Central Go\feltatdt\tt 
must take an initiative. We bave so 
many corporations, as our Han. Member 
have correctly put it, so many commis- , 
sions, so many authorities. This is a-
, very serious and important aubjec~ 

. "asicalcy. So, tbe Central Government 
must take steps to form a permanent 
aaency-tha t may be an Authority or 
may be a Corporation; but th~t should 
be a .,danent agency -and that ageDCJ 
must undertake the work of a compre-
bensive survey of tbe flood prone areas 
and the drought prone areas and should 
formulate long-term measures and po~icies 
to face the situation. Then only we could 
10 forward. Here as it has been correctly 
spelt out, annual grant of RI. 400 CI'Orea 
or Rs. 500 crores as tbe· relief measures 
will only help to meet tbe situation in a 
temporary manner; but we must think 
about the long term plans. 

In tbis context I would also like to 
say that the sea erosion is a serious and 
big problem. So far as Kerala is con .. 
cemed I know tb It it is a serious problem. 
It is not only in Kerata; but all, the 
States lying an the coastal belt always face 
the sea erosion. The Central Gover~t 
must take up this also. I should SilY tbat 
it must be taktn up as a part of our 
planned schemes; then only we cna face 
this menace. 

I think the time is limlted and 
thererore I should confine myseJf to some 
problems or my home State, Kerala. 
Kerala has been bit by a series of natural 
calamities-both ft.oods and drousb'ts-
within a spao of two years. YOIl know 
very well that your constituency is also 
very badly affected so it is for you also . 
tbat I am speaking. In 1985 there ":8S an unprecedented flood during the sout,b-
west monsoon. In.e first part of tbe 
year 1986 tbe State was very hadfy hit 6y 
droulht. The south-west monsoon was 
eluiTVe for the first nine weeks; but 
"oW9Vef~ from ~u8Ust there was .~ 

outburst df mdittdon fotlowed by heavy 
rainfall causiQI ftoods. Sir, 6-S Jives were 
lost, .Del"Y two lakh hOllIeS were 
damaaed ren<ieriol man, homeless 
damaged public property has be~ 
massive, · roads, river banks and irrigation 
Works have been damaged-parhally or 
totaUy-a larae number of buildings and 
otller p.mlic properties also have been 
damaled. 

~ir. about agricuJture~ about 52,000 
taec~re. have been afiected by the recent 
noods. In this con text I wouJd J Ike to 
'sa), tbit tfle land pattern in KeraJa is 
~dllTertDt (rom many other States. We 
have our cash crop plantation there. 
once that is damqed, the farmers will 
take five to Stven years for producing 
anotber crop there. So,.. tbat should be 
~ken into consideration by the Central 
ttCWernment. 

Anoth er point that I would like to 
make is. the Mmister bas already visited 
.thC State, we are very happy that he had 
been there. The assessment of the COlt 
of relief measufCS, repairs and restora-
(jon is about Rs. 338 croTes. The Stale 
Government has requested the Central 
Government to grant Rs. 200 crores to 
~rry out relief measures and res~ore the 
uura-structure of the State. I under-
stand an amount of oo)y Rs. 26 crores 
has been approved by the Centre for 
relic( and rehabilitation work. J w()uid 
lik e to say that tbls is a very meaarc 
amount and quite inadequate to meet the 
situation. So I UIJC upon the Govern-
ment to apply its mind and take .steps 
to sanction more Central relief to the 
ic.~ ala State. 

(TrQIIIlatIOll) 

PROF. NlRMALA KUMARI SHAK-
TAWAT (anttoqarh): Mr. Chairman, 
-sir, the vast country lIke India which is 
pfe<fominantfy an _ricuJtural country has 
fJeCn tepCkedfy bit by the natural calami .. 
a. iNJ4 'ttaat is why we d iseuss tbe famine 
an'd the 1loods in every session. Why 
do we not try to tackle this grim situation 
• a PeintaDen1 foolin, and wby do we 
1t6t set ':IP. aepatftbent or a ~lporatio~ 
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so th'tt we may be able to find a perma-
nent solution to this problem? Without 
going into the details, I shall confine 

" myself tt) the areA from where I have 
been el(cted. Famine has become 
Synonymous with Rajasthan. 'Whenever 
there is a mention of Rajasthan, one 
thinks of a State where a grim situation 
prevails due to tbe famine. At present, 
R~jastban is facing famine "for the last 
5 to 6 years lD succession. It will not 
be an exaggeration to S3Y that this present 
famine is the worst of this century. I 
have not seen' such a famine in my 
lifetime. lhe drinking water has dried 
up and there is no fodder for .the cattle 
'wh~ch are wandering in search of fodder. 
The poeple in the viii ages are longing for 
a bowl of gra:ns. It is natural that one 
is moved at the plight of these people. 
Not only the wells, rivers and vegetation 
have dried up but the faces of the people 
also bear testimony. to this fact. A 
backward Stt te like Rajasthan is facing 
the calamity of famine. It i~ finding very 
difficult to cope with such a situation. 
The Slafe Government baa requested the 
Centre for an assistance ~f Rs. 870 crores. 
Jf this amount is not given to Raj~sthan, 
it w111 be a Steat set back for tbe State 
because, all the 27 districts h:1Ve been, 
nffected by famine. Tl.eie are 38.677 
villages in Rajasthan. out of which 31.407 
v.llages have been· hit by famine. In 
view of the sad plight in which the people 
and the cattle are, Crntral assistance 
should be granted to the Sf ate lmnJedia-
t~'Y, olherwise the situation can worsen 
further. I would like to teU about 
western Rajasthan where sman children 
of S or 6 years of age have never seen 
racos .. Fortunately, I represent that part 
of . R;ljasthan wh:ch h«s greenery. 
Cbittorgarh is a land of brave people 
and the land J8 lusb green there. lJut 
tbis time, water has dried up there aJso 
and the 'evtl of water has fall ~D consi-
derably. Jbe peop~e are not gett.ing 
drinking water. So, tbe ,Government 
should take some steps ID this reaard .. 
First of a II, moratorium should be 
.declared on revenues and Joans, so tbat 
the people cou~d be saved from ·th~ ac.,te 

hardship. Secondly, the Govemmeqt 
should grant financi,1 ass:stance which 
the R~jastban Government bas demanded 

~ so that famIDe reHef works could be 
startid there and tbe peopJe saved from 
starvation. 

. I haye one more submission to make. 
Rajasthan bas been facing acute problem 
of drinking water and the people are not 
getting even a drop of water. They ba\re 
to trudge long distar.ces to fetch wat~r. 
I have drawn your attention in this regnrd 
a . number of times earlier also. There 
is a saying in Rajasthan that a jlaD takes 
bath only three times in his li1e. First, 
at the time of birth. Second, at the' time 
of marriage and third. at the time of 
death. So, if you do not make special 
provision for Rajasthan in the wake of 
this grim situation, the problem will not 
be; solved and the people of Rajasthan 
will remain without water even after 
37 years of Independence. A permanent 
solution to the famine probl em should be 
found. The Rajasthan Canal, which, 
cherishes- the memory of our great leader, 
should be declared a Central Scheme 
without deJay and it should be completed 
as early as possible. Besides, approval 
mly be accorded to all tbe irrIgation 
schemes of Rajasthan which are pending 
with the Centre for a loog time, so that 
work could be started on them. We 
should give training to our agricultural 
scientists so that tbey may evolve techni-
ques under which cultivation could be 
done with minimum requirement of water 
as is done in Israel. You ha ve set up 
Krlshi Vigyan K~ndras at different places 
Trainins should be imparted there to. th~ 
farmers to raise a good crops with less 
water. Chittorgarb is tbe worst affected 
area in this regard. The shortaae of 
power is also responsible for this grim 
famine situation. The people do not get 
eJec!lrieity .n tiQle. The hone Minister 
should pay proper attention to it. The 
~ple . of our region are compelled to 
drink dIrty water II potable water is not 
ava,lable there. 

With these words, I convey my thanks 
to you for ,ivins me time to' speak .~d 
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hope that tbe hone Minister will pay· 
attention to these problems and take steps 
to solve them. 

[Eng/iM) 

SHRI SAIFUDDIN AHMED (Mangal-
dai): Mr. Chairman, Sir, I would like 
to say a few words about the flood and 
drought situation in Assam. There is no 
irrigation system in Assam and every 
year, therefore, there is drought, but this 
year the drought has been unprecedented. 
There was no such drQugh t in the past. 
When the people were still struggling 
against the effects of drought, in the 
month of October this year many districts 
of Assam were flooded and the flood was 
unprecedented and most devastating. 
There was no flood of tbis narure at any 
time within the last forty years. It 
covered a vast area of Assam and tht"re 
was a lot of damaae in the area; tbe 
water level was very very bigh. 

Then, the most important t~ing is that 
during these' sixteen days, during which 
the flood water receded, not a single drop 
of relief measure was forthcoming from 
any other source except the relief fund of 
the Chief Minister. About 4.42 lakh 
families were affected by the flood and 
they had to depend upon the meagre 
reijef measures provided by the Chief 
Minister from his own relief fund, and 
the money coUected flom the people of 
that place. For these 1,6 days, no relief 
is sent from any other source. People 
bave to suffer a lot. ,Sir, I beg to draw 
the attention of the hone House to one 
important fact. We arc very glad that 
our Prime Minister went to our neigh-
bouring country when there was a 
calamity. It IS indeed a very good thiDg 
to keep good friendly relations with our 
neighbouring countries. We are also 
glad tbat when there was flood in other 
parts of our country. then also our 
Prime Minister visited those places and 
distributed relief with hiS own hands. 
He a:r·dashed from one place to another 
to see the Hood situation. We are in the 
Eastern comer of this country, but we are 
also his countrymen. We sent messages-
"fter rnessapa .. ask.iD~ o"r ~r~m~ MiDis~r 

. Drought 

to come and see the fate cff OUT people •. 
But the Prime Minister turned a deaf ear 
to our cry. UptiJl now, wbat to speak 
of the Prjme Minister, excepting our 
Agriculture Minister, no other Cabinet 
Minister cared to visit our place. 

SHRI CHINTAMANI lENA 
(BaJasore) : On the other day, in this 
House itself, the Hon. Prime Minister 
explained the circumstances due to. whicb, 
he could not personally visit Assam. 

SURI SAIFUDDIN AHMED: I am 
pressing for the visit of the Prime Mlnister 
because our people are aggreived and 
they say that he is not visiting our place 
as the State bas no ruling parf)t govern-
ment and no election near at hand. 

Secondly, uptill now no relief is sent 
to our place. Only Rs. 12 crores have 
been provided and that too for drought 
and not for floods. As you "know, in 
Assam there has been a severe drought 
too. We want tbat relief measures should 
be taken up immediately in Assam. 
Assam is producing two kinds of cropes, 
one is comdterciaJ crop and the second is 
foodgrains. Both the crops are damaged 
in this year in our area. Peop1e have no 
food to eat. Therefore, jf immediate 
measures are not taken, there is a danger. 
of starvation. There is also an immediate 
danger of famine. Therefore, remedial 
measures should be taken up urgently in 
Assam so that people who are suffering 
from flood and droulht may get some 
relief. 

. Moreover, every year there are floods 
in the mighty Brahmaputra and its 
tributaries. Ther~ are two multi-purpose 
schemes Damely Dhansiri aDd Dibing 
Projects. -Sut work is not yet started on 
these. two projects. There is no hope at 
aU that these two works may be imple-
mented in the near future. If tbese 
multi-purpose river projects are imple-
mented soon, Assam can be saved from 
the problem of tloods and drought. When 
we, members from the AGP. contacted 
the Brahmaputra Board, the officials have 
stated that there is .. constraint of funds, 
and tbat there is PO moDey for tbe 

~ ~ I II 
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construdion of these two projects. 
Thousands of crores of rupees are spent 
in other places for construction of such 
projects. Bot only for these two projects 
in Assam there is no money! Therefore, , 
I request the CentIaJ uDvernment fo· 
release adequate funds for the construc-
tion of these two projects which are 
yet 1 Q be started. If thes e two schemes 
are jmplemented, there will be areat 
lelief for the' food-(lffected people in our 
State. 

[Translation) 

SHR1 ABDUL HANNAN ANSARI 
(Madhubani) : Mr. Chairman, Sir, I am 
thank.ful to you. for having prov Jded me 
with an apponunity to speak on the pro-
blem of drought and floods. I would also 
like to say tbat whatever work bas been 
done in this regard so far is confined to 
only rehef work because attention IS paid 
o~ly to the losses caused by floods and DO 

effort is made to take Decess,1ry steps to 
find out a permanent solution to tbe pro-
blem in a planned manner. It is a matter 
of reglet that every ye~lr thiS assistance is 
given as relief but no :.lttentioD is paid 
towards finding a permanent so~ution to 
the real problem. Should I expect now 
that the p~ople who are hit by floods Will 

be relieved of thIS havoc? All rivers in 
Madhubani district of Bihar orlglDate 
from hills and cause flood havoc in our 
area. But it is a matter of legret that nO' 
special attention has. been paid to it since 
Independence. I would like to cite an 
example in tbis regard. ~he const, uelion 
work of Kosi project was inaugurated by 
Late Dr. RajendrA Babu in January, 1955 
so that flood water could ~ controlled 
and suppl:cd to the farmers for irrigatitn. 
But this project bas DOt been completed 
till today. We do take interest in.aetting 
a hoae amount sanctioned by the Centre 
for the State Government, but we do not 
do .proper monitoring once it is aUocated. 
It is a matter of rearet that the projects 
ioauauratcd in 1955 aDd aa8m in 1961 by 
Late Shri Vinodanan~ Jha, the then Chief 
Minister of Bihar and tbereafter by Late 
Sbri Lal Bahadur Shastri at j3bim Naaar 

are yet to be completed. The money ear-
marked for the project is lOin. into tbe 

. pockets of engineers who are buitdinl 
their own mansions for their comfort and 
are not takina up the work or tllese 
canals. . 

The secpnd major river which affects 
our area is Kamla river which also orili. 
nates from the hnts. The canal coDstrac-
tion work on this river was innupra ted 
by Late Jawahar Lal Nehru. At present 
the canal which is known as Kaml. CaDal 
is lying dry. 1~ 1963, the then Members 
of Parliament had dr:awn the attention of 
the Governn'ent towards it but no atten-
tion has been paid to It so far. When I 
raised this question last year, I was t(1Jd 
that the Government of India would take 
it up with the Government of Nepal and 
a solution would be found out, Nepal has 
constructed dams on all their riven nod 
during the rainy season tbeyopen their 
gates as a result of wh:ch the entire nor-
thern Bihar IS inundated, whereas during 
Kharif crop they close their gala. I was 
assured that this problem would be solved 
through mutua) dialogue. But J am sorry 
to say that no effective step bas been taken 
by the Central Government in this direc-
tion. Should I hope now that the people 
who ~lre affected by flood in successIve 
years will be relieved of this problem for 
ever and the farmers will get wate. for 
irriaation ? Sir, it bas become customary 

~ 

to spe(lk on this tOllie ; some people bave 
to listen to it but nobody thinks over if. 
That being so, there is no use having a 
discussion on it. Therefore, I would Itke 
to draw the ::)ttention of the Government. 
through you, to the faj:t that so far as 
the third river--Adwara Group of Rivers 
is concerned, -five districts of Bihar are 
affected by them. Last year, the Chlcf 
Minister of Bihar had said that tbere 
were no floods in Bjhar, it wal only 
water.lo"iog io the low Iy iDa areas. I 

'had personallY'visited the area and had 
sent some photo&raphs to the Prime 
Minister of our country, Shri Rajiv 
Gandhi. I wu assured by the Minjstrles 
of Agriculture and Water Resourc:a Ib:lt 
action in tbis reaard was i)eilll taken, "but 
I am sorry to poinf out that DO steps bas 
80 far been taken 10 thi. direction. ~ 
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With' these words, I would like to say 
that besides sanctIoning relief funds we 
,bouJd allo try tg solve the problem. 

·SHRI G.S. BASAVARAJU '(Tumkur) : 
Mr. Chairman, Sir, we are discusslDg a 
very vital issue for the past three hours. 
Every years we discuss about the havoc 
of floods and drought. I am taking part 
in such a discussion for the third time in 
this august House. Some parts of the 
country are affected by floods and some 
are under severe drought conditions. In 
fact these problems have become routine 
in our country. This year there were 
devastating floods in Andhra Pradesh 
taking over 170 Jives. North-eastern 
States were also affected by floods. 
Kamataka States bas been reeling under 
severe drought for the Jast three conse-
cutive years. This year fortunately my 
State has received some rdin. ThIs is not 
at all sufficient and especially in the catch-
ment area the rainfall is scanty. 

Such problems of floods and drought 
would continue to haunt the country until 
we take 10Dl terms measures to con~rol 
them. DOastur Comapittee has given Its 
report but no action has been taken on 
lIS recommendations. Some are of the 
opinion that Dastur Committee repOl t is 
not viable. I am of the opinion that this 
is the only answer for controliing floods 
and drought in the country. Linking 
Ganga with Kaveri is the only solution 
for most of the problems of our farmers. 
Diversion of river water should also be 
takeo up on top priority basis. If 
in ig.itiolP potential is increased it wjll help 
the farmers to progress and ultimately it 
would lead to the prosperity of the coun-
try_ Forty lakh acres of land will be-
come cultivable if we spend about Rs. 
15,000 crores. It will also provide jobs 
to la\hs of labourers in the country. 

17.00 tars. 

In 1{arnataka, unfortunately the meney 
.1t Jus been saactioned by the Centre. is 
not beina utililed properly. The Chief 
Manister has no courage to utilise the 
State funds for irriaalicnal purposes. 

Droug"t 
There are several projects in Karnataka 
which are pending for the last several 
years. Upper Bhadra, Upper Thunga, 
Bedthi, Agbinashini, Varahi Netrorati are 
the most important projects which are 
pending in my State. I urge upon the 
hon. Minister to complete tbese projects 
a t the earliest. rhe completion of these 
projects would be a boon to the farmen 
of Kamataka. I hope that the bon. 
Minjster' will take immediate steps to 
COnnect major rivers of the country and 
save the poor farmers of the cour~tly from 
the havocs of floods and drought. I thank 
you for giving me this opportunity to 
speak and with these words, I conclude 
my speech. 

[£ngli",,) 

SHRI JAGANNATH PATTNAJK 
(KaJahandl) : Mr. Cbairmallt I Come from 
a Sta t e which is always in tbe gr;p of 
natural clbmities due to drought, floods 
aod cyclone. And the constituency which 
I represent. Kalahandi, has becQwe a 
national ev~nt today especially after the 
Prime Minister visited it and beca'use of 
its drought-prone conditions. 

I am not going to discuss anything here 
regarding various measures and pro-
grammes about which mJoy speakers have 
already mentioned, there is a shortc1ge of 
food, fOdeer and drinking water. But 
above aU I want to mention my experi. 
ence in the poverty-str leken of drought-
stricken areas and I would like to draw 
the attention of the House and the bon. 
Minister because it is bigb time to evolve 
a strategy and operational approach to 
eliminate poverty and eradication of 
regional imbalances, and that is tbe 
socialist concept of our planning. 

No doubt today we are in a state when 
from a country lbat was importJOg food. 
araios from outsido, we are exportJDg ~ 
DOW. But Simultaneously, at 'the same 
time, today sbortase or food, fOdder aad 
drink ins tllter in a laqe number of 
villages is a srim fact of today's India. 

Out of the total cultivable land of the 
country 70 per cent is under-rain fed or 

-no speech WI' oriainally delivered in Kannada. 
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dry area. And only 4 per cent of the 
total production comes from thls 70 per 
(:Cnt of tbe cultivable land. Because 
these areas are under a vicicious cIrcle, of 
bigh risk, low investment. poor techno-
logy low production and because of hIgh 
risk 'institutional credit IS very poor and 
there is large scale under employ~ent and 
unemployment. 

About 73 per cent of the farmers group 
can cultivate only 23 per cent o,f the 
tatalland and ahhougb we are ~alktna. of 
socialism, all ove~ India feudalism eXists. 
'So far as our land system IS concerned 
and hardly one per cent-or a little above 
that-of the land has been distributed 
through land ceillog, among the poor, out 
of the surplus Idnd. 

So WJth these conditions it is not pOSSI-
bJe t'o improve all those areas until and 
unless there IS a strategIc approach and 
there is micro-level or distnct-level area 
pian.,. and a specIal Development .Board 
for providmg adequate central asSistance 
during natural calamities 10 the whole' 
country. \ Otherwise, all these areas caD-
Dot come to the national level, so rar as 
irrigation, agriculture and other things are 
concerned. 

~imultaneously, Orissa should be trea-
ted as a special category State like Jammu 
& Kashmir and Assam. Otherwise, Onssa 
cannot comc to tbe map of prolressive 
India. 

Out of my own experience, I want ta 
bring to the attention of the hone Minister, 
the following pOints on WhiCh more 
emphasis should be laid. One is declaring 
the drought period for the whole year, not 
merely from cessation of tbe rains to the 
normal period of crop. 

17.06 lin. 
(MIl. DEPUTY SPEAKER ,,, the Chai,) 
Secondly, an emergency should be 

clcdarcd so that DO economic activity 
takes place outside the GDvernrrent 
apprOfed. Thirdly, an assured job and 
an ..... ed waae (or the whole year should 
be easured. Then. marketinl network 
and i1ISdtutiooal credit sbOUld be allUred. 
Dry farmina development with utilisatlOD 

'i 

of mod ern technology should be pursued. 
Drought reSistance seeds should be adop-
ted by farmers. AU water resources 
should be tapped. Complete ban on 
commerCial utilisatloo of. forests except 
for irription sbould be there. More 
allocation for'" promotiol dry farming. 
soil mOisture conservatIon under the 
DPAP programme and attention should 
also be p .. tid to lIvestock develorment, and 
finally, crop Insurance schemes should be 
properly implemented. 

In Orissa, one pari of the Stdle, IS 

drought stncken like K .. lJanJdbi, while 
another pari IS flood stricken, or is reellOg 
under the havoc of cyclone like Balasore. 
Only 13 million hectares of land is under 
some protected drought-prone scheme 
although there is about 40 miilion hec-
tares of land in this area. 

The total rell ~r expendIture dUflOg the 
Sixth Plao period was Rs. J 200 crores as 
against Rs. 780 crores only was gIven to-
wards flood protection, Much of the 
damage caused by the Irecent floods is due 
to lDadequJte mdintenance of tbe existlDg 
bends and embankments. The total out-
lay on flood control measures is ne9'er 
more than 1.2 per ccnt. That is why we 
should lIve more emphasis on Dood pro-
tection, rep.lirs and mamtenance of bends 
and embankments mcludlol SOil conser-
vation aDd afforestation 10 various river 
'(alley... Reckless destruction of forest 
and neglect of soil conservation bas com-
pounded the problem manIfold. SOtl 
conservation should be stepped up so that 
there will be proper sustainable develop-
meot of environment also. t 

There should be DO discfJmioatioD 
whlle giviDg the central a id, nor shau Id 
there be any distinction. At least in the 
case of the States whIch are facins conti-
nuously natural calamities like drought, 
flood and cyclones, tbe central assistance 
should be CODverte1 into If ~nls. There 
should be one hundred per ceot non-Plan 
aid or arant. Otherwise, the loal. of 
elimination of poverty bnd eradication of 
rcajonal imbalances will not be acblevco. 

Some hone Members bave suaeated 
that fb e Central Government sbould take 
full r(IPoDlfbility 10 rar a. theae natural 
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calamities are concerned and there should 
be a master plan or a national Planning 
Board should be established in order to 
develop districts like Kalahandi and other 
drought stricken areas. The visit of the 
Prime Minister to . such drought-prone 
areas has also helped. While the present 
relief measures are indeed much needed 
and therefore, are welcome, the Govern-
ment will have to take a long term view 
of the pIoblCIn and evolve a scientific 
irrigation and drainage plan so tbat this 
area can develop forward and the State 
can fully ~I nd properly utilise its water 
resources both above and under the sur-
face. Only when such povetty-stricken 
areas are developed we will reach our goal 
of 50ch lism. 

SHRI B.B, RAMAI'AH (Eluru): Flood 
is one of the b:ggest problems in the 
country. ,I can talk about floods because 
in our corstituency, we have suffered very 
heavily because of floods. The place 
where I ,come from is submerged upto 7 
f~t of wuter. We are very close to the 
Godavari r~ver. For the first time after 
so many ye,lrs, this river has threatened 
both ellst and west Godavari distncts. 

The relief measures are very important. 
The communication is completely cut off. 
Even tbe road communication is Dot there. 
The Defence Department supplied some 
boats. But tbey are not in a po~ition to 
serve the people. The other important 
tbins is wireless network. Wireless net· 
work is required because the telephon.!S 
are not able to work. The wireless sys-
tem should be strengthened and the 
Government should simplify the proce-
dures for wireless system so that we cao 
usc this wireless system in tbe cyclone and 
flood affected areas. Without tbis, tbere 
1S no way of communicating. Dvm the 
police wireless system. is not able to cope 
up with the requirements. And it is not 
even upto tbe mark. At present, tbere 
are lot of restrictions on the procedures 
for l.!ttiDl wireless network. 1 request 
the Government to simplify this for the 
benefit of the above-mentioned areas. 

, Even the food and medical supplies we 
have to Itt tbrouab belicopters. The 

De~ellce Department supplied us some 
hehcopters with low capacity. So, tbey 
were not able ,to serve the main pur~e. 

Not only that. The amount of damage 
and tbe services required are also impor-
tant. Cyclone shelters should be provided 
for the people of cyclone a~d flood affec-
ted areas, especial1y the coastal districts. 
so tbat they can protect their I ives in these 
shelters. 

The most important requirement is 
health and medical facilities, vaccine sup-
plies and so many other thmgs which the 
flood affected are~s require. But we are 
not able to get these things in time. 
Cattle protection is also very important. 
We h~ve lot of problems. It' because 
of the fact~ that the State Government 
cLIme to our rescue very quickly and this 
is why, we were able to save human 
beings and cattle. But the Central 
Government has tak en long time to come 
to assess the requirements. . 

Along with irrigation, the Flood Pro-
tection Department should also be deve-
loped. This is very essential for the pros-
perity of the ceuntTY. In fact our , ' country s economy is dependent upon 
these things. Every year, crop worth 
thousands of crores is d~maged due to 
floods throughout the country. Though 
we are an agricultural country, still we are 
Dot agriculturally strong. We have to 
import lot of commodities like sugar, edi· 
ble oils from abroad. 

If the Celtre approves projects like 
Polavaram and IchampaJti, the irrigation 
facilities thele win improve and it will 
also control flood damage besides pro-
viding drink!Dg water, navigational fJcili· 
~jes, etc. This will help increase the food 
prod uction in tbe country. 

The amount of damage that is caused 
in the recent ft.oods in my area is more 
than Rs. 600 crores. But we b~\ve only 
received RI. 132 crores from the Central 
Government. That is a very me.rgre 
alnount. The Central GOVCf"Drnent shllu!d 

. provide more assistance and it should be 
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released OD a war footing. We do not 
know when these calamities may occur. 
The Government should be able to take 
qu ick decisions and come to tbe rescue of 
t be people. 

A lot of damage has been caUled to 
river bunds, cdnal buo.ds, roads, bouses.. 
All these things are required to be rep(tit· 
ed as early as possibl e. 

The crop insurance which is provided 
in these areas is not serving the purpose. 
The insurance people say that it is done 
on the basis of a mandaI. Eyen if a p~rt 
of the mandaJ is dama,ed, they are not 
coming to the rescue unJess it is 80 per 
cent damfge. They are wiIJing (0 con-
sider VII 'age as a unit, put for that the 
value of the premium goes vcry hish. So, 
il is Dot belpmg the farmers of the areas. 
Either they should completely stop this 
insurance or do it in such a way tbat it 
1S helpful to the farmers. 

As I said earlier, recent floods have 
affected the poultry and fisber:es .... The 
most affected area in my constituency is 
Kollal u where the floods have caused lot 
of damage to the houses, fishina thanks 
and crops. After taking into coDsidera-
tiona I these things, the Government o( 
India shuuld provide sufficient funds 10 
that the loss incurred by the people Is 
made good. They should be able to' aetde • 
iQter .. StJte problems. I know there at-e 
lot of inter .. State problems in the way of 
construction of dams. If the Government 
takes active interest, tbe inter· State prob- . 
lem& which are one of the ~(" probtems 
in the way of construction of da~., ca. 
be resolved. This is very _entiat Dot 
only to help the farmen but also .. 
improve tbe economy of the coantry. This 
wiD also help in lot of other waYS. The 
8I1"icultural base is Yery importao1 evea 
for the indust·l'lal base. That is why. I 
specially request the GovC1'BlMnt te take 
imotediate measures. Not ooly tbe pr •• 
Iem of these major riven, there ,,~ 

other minor trriaatioD probtems .... tiIre 
ErrakaJava in West Godavar' Mk1 ether 
minor irrigation projects whicb are fre-
quently iDUDdatiq th,e Kolleru .rea com- . 

pl$l,. The major river. may be 8ettina 
ftooda once ia five yean or 80 but these 
small rive~ are catJsina more damage 
every year. So, tbere also the Goyernment 
should come forward and provide some 
relief for tbe smaller. irrjgation projects 
aad for prevention of tbe floods. 

I Utank you Vel y much, for giving me 
the opportunity to speak. • 

[Tran.a/Qtlon) 

SHRI DAL CHANDER JAIN 
(Damoh) : Mr. Deputy Speaker ~ SIr. 

. almost in every sess ion, this probJ ern of 
flood and drought is dIscussed. It is not 
a new problem but is hundreds and 
thousands years old.' Today, our SCJcn· 
u"ts have made tremcoJous progress and 
have been pble to send tbe man on the 
Moon. Therefore, I would like to request 
~ scientists to conduct some research 
so as to control Hoods and drought. This 
year, Madhya Pradesh is in the grip of a 
severe drOulht. so much so that 35 OUI of 
45 districts have been declared 8S drought .. 
affected areas. But the condjtioJ~s in tbe 
remainiog 10 districts are also not good. 
either. I would like to draw the attention 
of tbe HoUle to the fact tbat if we could 
complete tbe irriaat ion schemes early t we 
wOD'd be able to deal witb the drOulht 
siu.tioR to some ex(eDt. ) come from 
Bu"flelkbaDCI resion which is a backward 
area. There is 00 industry in lbat area 
anct tfae irriaatioo percentalO is hardly 
2 to 1 t)et' cent. The Kain River Irriga-
tion Project of Panna diatrict is pendiol 
willi the Central Government SIDce quite 
lOO1etime. Tberefore, J would like to say 
tbat this project should be raken up. The 
Harijan and A~,.sjs. constitute about 
4' per cent eI tbe total population of 
.. district aad yoU can well imaaino 
how much "ackward that area would be. 
TIle diamond and atone mines in PaDUa 
cJiIttict have been cloled due to some 
...nl. J would like to request tbat 
these miDea .hould be re-opened so that 
tbe people could aet work durie, tbis 
drouabt period. If tbey are nOt opened, 
the 1)eOple of Panoa districts will be 
forCed to m ..... te to other plac¥ in 
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search of work. Similarly. about 40 
per cent people in Da(llob district belong 
to the backward classess. There is 
Puncham Nagar Irrigation Scheme wbich 
'has been surveyed and the GovernmeDt 
have also spent some money on it but 
th e scheme does not appear to be head-
ing towards eally completion. I want 
that such schemes should be launched 80 
that people could get emplopment. If we 
do so flood and drought situ'ltion can be 
avert;d and a permanent solution can be 
found out. Ev~ry year we spend croPeS 
of rupees' to combat the flood and 
drought situation but they are all tempo-
rary solut ions to the problem. We 
should formul.l.e some schemes to find a 

. permanent solution to these problems and 
schemes so evolved should be given 
pract:c~1 shape. There is every poss:bility 
of natllr<l I gas aod oil being struck in 
Damoh district if intensive survey ef that 
area JS conducted. EarLer, such possibili-
ties were explored during the course of 
primary survey. I would lik~ to say that 
for finding a permanent solutIOn to flood 
and di ought problems. we should t.tke up 
some big schemes in band. Tbis year the 
Khal if crop 'Aas alrrtost destroyed in our 
area due to poor monsoon and now the 
farmers are not in a position to sow 
Rabi crop due to poor rains. They are 
pra) ing to God for rains so th !t they 
could sow their crop. The drought 
Situation is so gtirn there tbal the people 
say that they h lYe not eXilel ienced such a 
drought ;0 the last hund. ed years. 
Thelefole, I wan~ that the Central 
Governme'1t should pay aUealion to it. 
I thank the MJdhya Pradesh Government 
for 'aklDg up some primary works there, 
but these works ale I:ke a drl p in tbe 
ocean. These works are of no use and 
are tot.lUy inadequate. Therefore, I 
request the Central GtWernmel,t 10 make 
s"ccial allocation for tbe schemes·) have 
referred to above, so that permanent 
solution to the probtems of the b.'ckward 
areas of BUlldelkhand could. be found. 
II '\\,as with thiS end 'in view that the 
Centr; I Government h~td set up Bu~~el. 
khand Authotity to improve the condluo~ 
of that are:\ and to avert natural c.-1aml-
t·_ • Therefo) e the ~ntraJ Government t~.. . 
_,bnuld' pay special attention towards It. 

SHRI JAGANNATH PRASAD 
(Mohanlalganj) : M~. Deputy Speaker, 
Sir, I am thankful to you for prOViding 
me· an opportunity to speak though I 
had bard)y made any effort for it. Today 
!bey problem of floods and drOught is 
being discussed under RuJe 193. 1t is 
a natural calamity which have its adverse 
etfec!s. The hone Members have discussed 
this problem in the .cOlltext of their 
respective States. I would like to bring 
it to your notice that floods and drought 
badly affeet those Sta!es which aI e 
successively experiencing such calamities. 
Examples of Uttar Prades~ end Bihar 
which are affected by fioods every year 
and Rajasthan which is affected by 
drought arc before you. Various Mem .. 
bers from Rajasthan have sa:d in their 
speeches that the people of Rajasthan 
are pining for as cheap a commodIty as 
water. Therefore, instead of touchlOg 
upon an extensive area, I shaU keep 
mysell confined to some districts of 
Central and eastern Uttar pradesh and 
would like to draw your attenth.n to a 
few important pjoblems. The vJllages of 
Luckoow district and Hussainganj and 
Purva tehsils of Unnso distr ict form part 
of my constituency t lid they are hit by 
floods every year. Floods Cause huge 
lusses to the farmers. The rjve:s, namely 
abe Gomati. Sai and Beta wh;cb p~ss 
from there pose problems dUling floods. 
When the officers of Unnao district come 
to Luckoow for relief works ~ they have 
to corne W(.I Sandub-aD extra journey 
of 30 miles. The some.is the c~se \\ith 
tbe officers of Lucknow go 109 to Unnao. 
I have wriUen to you many letters in this 
connection and invited your ~ttention 
tbrouah other mediums well. Some days 
b:1Ck, a committee on ftoods was consti-
tuted in Uttar Pradesh and I had raiseJ 
this question before that committee also 
uyina that 'a bridge over the Bela fiver 
J)ear Rabimabad be constructed to f~Clh· 
tate smooth traospoi t ItioQ of fioed relief 
material. I think the State Go,ernment 
must b:lVe given thouabt to it but the 
construclion of bridge is not possib;e 
witb('ut help from the Central Gove: n-
mente Therefore, I \\ ould request Ihe 
hon. Minister, though I have taken jt u~ 
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in writting also. that steps be tJken in 
this regard. 

Although Lucknow city ]s located On ' 
the banks of the Gomati river but the 
city has been fully protected by construct-
ing an embankment on the river. · Now 
for the last 12 t6 IS years, the city has 
not been affected by floods, but there are 
many viUaaes 'which suffer enormous 
erosion by the fivers. ConstruC110n of 
embankment is reqUired there also. .. I 
have written many letters to the hone 
Mmister in this regard tao. 

Now I want to draw your attention to 
K hin and Pilibhit distr .cts where the 
Sharda and the Ghaghra rivers cause 
floods every year and as a lesult thereof 
thousands of acres of land is lDuodated. 
This causes exteoshe damage to the 
standlOg crops. The maID causes of t'be 
floods are accumulation or siJt 10 the 
river-beds and excess of sand which causes 
overtlow of water resultiug in floods in 
that area. These rivers are very shallow 
and a small increase in the level of water 
results In water flowing over the banks. 
Th's causes severe soil-erosIon in that 
area and huge losses are thus suffered 
every }ear. Besides, there is a bridge on 
L.R.P. road, i.e. on Assam-Barellly Road 
r:ear NJwwapur in Khiri d:strict which 
was cuDstructed at an approximate cost of 
Rs. 3 croteS. Dui a n~arby vlJlage named 
Area hlS been cut off due to the river and 
a large erosion bas resulted due to which 
the distance from the L.R.P. road h .. \s 
sbrunk to only two furlongs. If thiS 
erosion IS not cbecked in time, this bridge 
will submerge in the river and H second 
river will be formed there In tbis 
conrection, a team form the Centre WdS 

sent tbere to study tbe situation. That 
teJm has visited thal place two or three 
times, but no action ha! been taken till 
now. I urge the hone MInIster to look 
info this m liter as welt. If erosion of 
tbe land of Arca vllI~ge is not checked, 
tbe Sharda river will overflow the L.R.P. 
road and will change its course to tbe 
other side of this road thereby making the 
bridge construcfed at such a huge cost 
useless. 

I want to draw your attention to or e 
more problem' of Khjri distrJct. The 
Sub eli rIver used to cause floods in tbat 
area -every year. A canal to prevent 
fioods was constr·lcted there a t a cost of 
Rs. 6 crores but water has not been 
diverted into it till today. The reason is 
that thousands of tonnes of wood gett 
collected in this river. This district is 
situated on the border of Nepal and hal; 
dense forests in It. Trees in large numbers 
flow WIth this river hereby blocking its 
flow, whIch results in overilowing of the 
waters. This damages the standing crops 
in thousands of acres. ThlS Suheli Canal 
was constructed with the assistance of the 
Central Government. I would like to 
draw the attention of hone MIOIster to 
it and would request bim to get th s nver 
cleaned to prevent floods and to flush out 
thousands of tonnes of teak from the 
river. ,. 

I want to put forward one more 
suggestion. It is true that crores of 
rupees are disbursed among the flood-
victims in the form of flood relief to Sdve 
tbem from starvation, but later on when 
crores of' rupees ine sanctioned as house 
buildiog aSSistance, It is not dIsbursed 
immediately. I urge that some perma-
nent plan shoufd be formulated to control 
floods. 

SHRI DHARAM' PAL SINGH 
(Sooepat).: Mr. Deputy SpeLlker, Sir, 
the subject UI~der diSCUSSIon today IS very 
impol tant and it ]s discussed in every 
session because India is such a big country 
that every time some part or the ocher IS 

flooded Of IS hit by dlought. Thls 1S a 
very dangerous problem facing this 
country. If some permanent solutIon is 
found out then, I think, the problem of ' 
production of foodgraios in lodia can be 
solved. 

I do not want to take much time and . 
-would say that at most of the places 
floods are caused because of the defectJve 
dr,linage system. Let me tdke the ~se 
of my own state, Hdryana, where floods 
arc caused at many pJaces not due to 
rajns but d\JC to the inflow of wa~r from 

I • 
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outside. The admioistratiod is responsible 
for these floods caused by outside waters. 
The drainage department does oot 
properly maintain the drainage system 
and as a result of that, floods are 
caused. The funds provided for drainage 
cleaning are not adequeate. Money is 
provided only after the floods have 
occurred. I mean to say that if the funds 
granted for controlling the floods are pro-
perly utilised, this problem can be solved 
to a great extent. But, generally, it is 
seen that only 20 to 30 per ccnt of the 
sanctioned amount is spent .. If 50 workers 
are employed, 200 workers are shown on 
the muster rolls and thus the remaining 
money is simply pocketed. If a proper 
check is maintained.on spending the funds 
this can bring about substantial improve .. 
ment in the situation. 

If large sized reservoirs are constructed 
• at a distance of 50 or 100 miles to store 

flood waters, the same can be utilised by 
channel ising it to tbe drought hit areas. 
It can prevent floods at some places and 
famines at other places. 

The waters of most of our rivers flow 
into the Bay of Bengal and goes waste 
once' it mixes with sea waters. If it is 
properly utilised and channelised, it can 
be beneficial for many places. A special 
mentioned in this regard can be made of 
Gang Canel near Hardwar. The water 
of the Ganga flows through this canal to 
the Bay of Benga). If some canal is 
constructed from Hardwar, this water can 
be utilised in the areas of Haryana and 
Rajasthan. I think it can irrigate 
thousands of acres of land and, thus, 
dIOUght situation there can be overcome. 

The nature does play her part in 
causing droughts, but if we could avoid 
human failure, huge losses can be 
averted. It is the responsibility of our 
Government to rectify the short-comings. 
I would like to mention the Sutlej Yamuna 
Link Canal in this' context. Haryana is 
to get water from it. This issue has been 
pending for 20 years. Although it has 
been decided under the Indo·Pak Water 
Treaty of J955 that our State would get 
water yet we arc Dot settina tha~ ~atel' .. , , 

due to a dispute between the two States. 
I request that the S.Y.L. canal work 
should be expedited and the Central 
Government should take over this project 
and complete it. Only then this work can 
be completed speedily. Lakhs of people 
in HaryaDa and Rajasthan will get water 
through this canal. Today this water 
is being wasted and flowing to Pakistan. 
The present situation in Punjab is that 
water level has risen very high. The 
dispute between the two States is totally 
uncalled for. Punjab does not need that 
warer and if it is allowed to flow into 
Haryana and Rajasthan, the lot the people 
in these States can improve. (lnt~"uptions) 

It is a question of life and death for 
the people but Shri Daga is taking it as 
a jOke". All tbe suggestions put forward 
today relate to irrigation department but 
DO minister of that department is present 
here. The only Minister present here 
is hon. Agriculture Minister. I would 
request him to pay special attention to 
the suggestions relating to floods and 
drought and forward the suggestion 
relating to irrigation to the Irrigation 
Departmen t • 

The standing 'basmati' rice crop in 
Haryana has been destroyed. Arrange-
ments should be made to compensate for 
the same. 

With these words, I express my thanks 
to you. 

[Eng/i&h) 

MR. DEPUTY SPEAKER: I request 
each Member to speak for three minutes 
Hon. Minister is going to reply at 5.55. 

SHRI K.S. RAO (Machl'patnam): It 
is affecting the entire nation. You must 
extend the time, of the House. It is a 
very important subject. No. We do not 
agree. 

SHRI MOOL CHAND DAGA (Pali): 
The whole House supports it. We all 
want time. 

MR. DEPUTY SPEAKER: Let the 
Member speak. We will doc;ide aft~r
wards. 
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SHRI MooL ('HAND DAGA : You 
are the best judge. You can extend the 
time of the House. 

~IR. DEPUTY SPEAKER : J am not 
the sore man to take tbe decision. 

(Translation] 

SHRI JtANA VIR SINGH (Kaisar-
ganj): Mr. Depu ty Speaker, Sir, tbe topic 
under discussion is very important. You 
must have realised it by the enthusiastic 
response from tbe hone Members in this 
regard. As you are very kind-hearted , 
hence I think, you will not object to the 
small request of the hone Members for 
extension of time. 

Sir, every year, the farmers are hit by 
the Roods and drought. Today, one of 
my hone friends was saying tbat scienec 
had not made any progress in this direc-
tion. But, I would say, that though science 
might not have made any progress, yet it 
blS certainly made progress in one sense. 
Whenever there are droughts or floods, 
tbe 'problems of the people are viewed 
from the air, witb tbe help of 'the aero-
planes. If our hone Minister is not pre-
occupied wtth any official functions, he 
does take tbe trouble of making aerial 
surveys of floods-hIt areas, wbether it is in 
Andhra Pradesh, West Bengal or Ultar 
Pradesh. Whatever plans are formulated 
to meet the situation arising out of floods 
and drOUght are forgotten as soon as 
floods recede or there is some respite from 
drought. What I want to say IS that the 
hone Minister should not attach undue 
importance to attending functions and 
should jnstead lay greater emphasis on 
visiting those areas. This is my bumbl e 
request. 

Secondly, the Meteorological Depart-
ment is a white elephant. Its weather 
forecasts are rarely ""accurate. If their 
forecast is for a flood, take it that 
drougbt is in the offing and if they forecast 
tbat they will be drought, the probability 
is that of a flood. Therefore, I would 
IUgest thJt this Department should better 
be abohshed or else it shoul d be made 
scientifically more advanced to make 

accurate forecdst so that tho farmers could 
benefit. 

. 81f, the extent to which felHnl of trees 
IS resorted to can be judged from the facl 
th~t whenever a new industrial town is 
buIlt or a canal. is constructed, it is the 
forests tbat recctve the first I._I- F . ugsuw. oreets 
proJect, us from floods aDd drought. When 
a tree IS felled, it is not the tree alon e 
that receives the blow, but tbe nature too 
gets, an assault. Pelting of trees upsets 
envIronmental balaDte. Hence. we shoold 
first ensure that no industries are set 
no, ca?als are constructed and DO town~~ 
budt JQ the forest-bearing areas. 

Now, let me say a few thieas about m 
own constituency before IcY . . o~ ~ 
national ISSUes The const t· o h . rue Ion work 

n t e Saryu Canal Project has been 
gomg on for years in Babraich d' t ' 
of Uttar P d 15 rlct ra esh. I am of the view that 
the ,Canal work wilt not be completed 
dUnng tbe next three generations Th' 
Canal 't • IS as ~ stands now is in the shapcf of 
a wall which causes inuodation of large 
areas donng floods The total f . . arel 0 
Bahralch, Dasti. Gonda and Gorakhpur is 
comparable to the total area of Haryana 
State. These flood-prone areas are suffering 
due to non-completion of this project. .. 
(/nterruptions) ..... . 

Secondly, I would submit that this 
project shou1d not be put off on the 
ground of i fs being a State subj eet 
because the States do not have resource~ 
to solve these problems. The Central 
Government should provide assistance for 
early completion of big schemes. Hon. 
Sbri Yogendra Makwana should not be 
allowed to get away by sayiDI that the 
responsibility for the construction of the 
canal lies with the concerned State 
Government, be it Andhra Pradesh, West 
Bengal or bl8 own State. He must ensure 
allocdtion of Central assistance because it 
IS due to the non-completion of the 
canal that our areas are submcraed, Tube-
wells are not being sunk in our area 
in the hope of this canal. Hence. the 
CeDtre must take over this project. Sinte 
tbe areas of B,n,banki and Bahraitb 



421 DII."~: FloodJ and AGRAilA Y ANA 4, 1908 (S,.., r'A) Dis. re : Floods arad 422 
Drought Drought 

are submersed time and again, tbey should 
be exempted ftom paying land revenue for 
ever. In HafyaDIf, land, revenue has been 
waived in such cases by Shri Bansi Lal, 
but· the flood-prone areas of Uttar 
Ptadesh are not being treated alike. In 
my State, most of the 57 districts have 
been affected by drought, but you do not 
pay attention to them. You waIve the 
payment of land revenue in some areas of 
a particular State out of certain com-
pulsions, but you do not apply the same 
norms to the our areas. As land revenue 
is not waived uniformly, it causes a lot of 
heart burning in various regions. Hence, 
I would request that land revenue should 
be waived in all those areas of Uttar 
Pradesh which have been affected by 
drought. 

Another point which the hone Mem-
bers have raised is that the Agricultural 
Prices Commission is not bothered about 
the difficulties that the fdrmers have to 
face. They have their own norms for 
fixing prices, which do not have scope for 
upward revision even if there are floods 
or droughts, which badly hits the farmers. 
I want tbat the hone Minister should ins-
truct the Agricul tural Prices Commission 
to consider the fact that if certain are.iS 
have been flooded or hit by drought, 
necessary relief should be provided either 
by increasing the procurement price or 
by supplying subsidised foodgrains. I 
would submit tbat tbe level of the river-
bads has risen which results in large areas 
being inundated. The Ghagra river is one 
such river in Uttar Pradesh and th e peo-
ple know tbat is a devastating river. The 
Centre should formulate a scheme for 
construction of embankments on Ohagra 
river, so that confidence could be restored 
among the people and they are Dot required 
to live like nomads any longer. If this is 
done, they will be able to settle down and 
carry on with their aaricultural activities. 
This will immensely benefit the people of 
that area. 

I want to submit one more point. 
Immediate arrangement to provide free 
edUcation sbould be made by the Centre 
in are~IS which are affected by drought or 
floods. It is not proper to impose deve-

lopme'?t levy on them. They do not have 
enough to eat, clothes to wear; yet such 
taxes are bemg imposed on them. Heoee • I want that the States should be asked to 
take steps in this dlrectlo~. 

Mr. Deputy Speaker, Sir, finally, I 
would lik-e to submit one more point. 
The farmers work hard in order to pro-
duce more food grains ~ for the people of 
the country. Hence, the Centre as well 
as State Governments should formulate 
certain radical schemes to- bnng about 
revolutionary changes in tbe standard of 
living of the farmers and to control flJods 
and drought as also \0 save them from 
the whimsx of the Agricultural Prices 
Commission. They should at Jeast be 
provided with foodgrains at subsidised 
rates during the floods and drought. With 
these words, I conclude. 
[English] 

SHRI SHANTARAM NAIK (Pdnajl) : 
Mr. Deputy-Speaker, Sir, my place, Goa, 
is one such place where, I had sa id in my 
speech last year in one of the discussions , 
we had never seen any sort of drought 
at any time of tbe ye.llr. But hardly one 
year had passed since} had uttered tbis 
sentence in this very House, we got this 
year, an acute shortage of water and 
consequently a drought situ,ltion: 
Normally we get on an averLlge about 
100 inches rainfall, but we had this year 
only 75 per cent of the rainfall and there 
has been shortage to the ext ent of 
25 per cent. This has created a situation 
of drought in our Union TerritLfY. This 
much of shortage of rainfall in any other 
part of the country would not have 
created drought-like situation because 
this much shortage is normal for any 
otber part of the country. But because 
we have never experienced this before, 
this has, create~ an alarming situJ.tion in 
Goa. In the circumstances. I would make 
this request to the Central Government. 
The Union Territory of Goa, Daman and 
DlU have asked for assistance, not very 
much but a little over Rs. 10 crores. 
If this assistance of Rs. J 0 croces is 
sanctioned to the Union Ter-ritory 
urgently, then most of our problems in 
the com!ng six months wlll be over. Goa 
is a tourist place whiCh is visited by lakbs 
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of people from all over the world, 
particularly in the coming six months. 
In the circumstances, we have to lay 
stress not only because of the local 
population but also to cater to the 
tOUllst trade which ~ e cannot igoore 
under any circumstances. I would also 
like to submit that crops have totally 
failed and there is also acute scarcity of 
drinklDg water. Human beings somt.how 
manlge to get some drinking water for 
them, but what about the animals 1 
Right ftom February onwards upto ·May, 
the condition of animals will be worse. • 

The progress of all our Five .. Year 
Plans has been washed away in the entire 
country by floods and drought in the 
Jast 25 years. If thetF had been no floods 
in different areas, we would have made 
progress three times of what we have 
been able to, we would have had more 
scbooIs, three times the number of 
scbools we have, more roads and so 00. 
In all fields we would have made a 
tremendous progress, three times more 
progress. We have to see whether we 
can also take some expertise from foreign 
countries with respec t to the contra) of 
Hoods. This is a situation where some 
scientific know)edae is involved. Unless 
we take some expertise from allover the 
world, wherever It is avatlab~e, this 
situation may not be able to be cootrolled 
to the extent tbat we would like to. 

Secondly, whatever projects tbe Goa 
Government have proposed to the 
Central Government should be cleared. 
Presently two irrigation projects are 
pending with the Central Government on 
some pretext or the other. The Mandovi 
and THad irrigation projects are pending 
for clearance of the Central Government. 
This should be cleared at the earliest. 

When we are discussinl floods or 
droughts, the Minister in charle of 
Apiculture is before us. ActuaHy the~e 
sbould be a Mjnistry for natural calami-
tiel. It is not only agriculture that 
tuft'etI when there is flood or drouabt, 
dlore ate ,arioUi other thiDp alao which 

get affected. How are we supposed to 
express ourselves unless you carry our 
points and feelings to aU the Ministries 
because there is not one thing which is 
affected? Therefore, I suggest that there 
should be a Ministry for natufal calami. 
ties. 

As far as GO.l is conCerned, I think 
that powers of the administration and the 

. Council of Ministers should be enhanced. 
It is true that recently flom Rs. 50 lakhs 
the powers have been raised to Rs. 3 
crores. It is very fine. But this alone 
will not do. If we bave sufficient funds, 
we would have been able to do much 
more. 

SHRI DIOVIJAY SINH (Surendra-
nagar): Mr. Deputy Speaker, Sir, I 
would like to give a new dimension to 
this whole discussion. I always believe 
that a parliamentarian has basically two 
responsibiltties; one is to create an 
initiative within his own constituency and 
the other is to represent before the State 
and the Union Governments. I would 
COncentrate only on the first aspect which 
is, what can we do in OUf own constitu-
ency. Withio th.s ambit I wouJd 1ike 
to say that when we are talking of 
calamities, there are two aspects. one 
is the natural and the other is the 
man .. made. Within tbis, 1 want to speak 
only on the man-made impact on the 
environment. 

We have a voluntary forum caUed the 
• Parliamentarians' Environment Forum. 

I made a specific su&&estion to the 
Hon. Minister. In our Parliamentarians' 
forum there was a scheme for producina 
·an audio-visual film caUed "Akal Hum Le 
Aaye-We have ~rouaht this famine", in 
which I would like to spell out deforesta-
tion, excessive grazing, soil erosion which 
is counter-bunding also, over withdrawal 
of water sources, also fewer cattle and 
family planning. If such an audio-visuaJ 
film is produced in the name of Parlia .. 
mentarians' Environment Forum, we can 
make ourselves felt throuabout our 
constituencies that we are doio, weU in 
this field. 
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SHRI K.S. RAO: Mr. Deputy 
Speaker, Sir, It is a very important 
subject as everybody has realised. The 
flood and the drought situation in this 
country cannot be taken independently 
because it is inter-connected with irriga-
tion. The loss that is normally caused 

, by floods is immeasurable and the loss is 
bothways. In this respect the Govern-
ment, either State or the (entre. should 
pay immediate attention and see that at 
leJst it is taken up regionwise so that we 
can sort out the problem of not only 
irrigation ; but also floods. 

For example, you take the case of 
Andhra Pradesh. The Joss due to the 
unprecedehted floods in the recent past 
is said to be about Rs. 1683 crores and 
the annual budget of A'1dhra Pradesh is 
ab'out Rs. 1200 crores. Obviously we 
can understand how much damage has 
been done and how much could have 
been saved If only the WJter is tamed in 
tbe rivers. Instead of allowing mdny 
States to complain about the inadequate 
help from the Central Government, the 
States will be too happy if the Central 
Government updertakes these measures. 

As we know there is constraint of 
resources with the Central and State 
Governments. So, I suggest that Govern-
ment must take immediate measures to 
give clearance to the projects asked for 
by the State Governments and they may. 
be allowed to raise funds through bonds 
for the projects which they want to 
construct. 

Further, Sir, when we are considering 
the funds Biven to the farmers fo~ digging 
bore wells as loan. We can as well adopt 
a method of asking the farmers to take 
Jo'an for constructjng a project involving 
thousand crores of rupees which can 
cultivate 10 lakh acres of land. The 
farmers will be happy to come forward. 
It will solve the problem of irrigation 
and avoid flooding. The water level will 
also come up by which the drought 
situation in other parts of thc country 
will get solved. Instead of allowing the 
States to complain the Central Govern-
ment and State Governments must sit 

together and find out proper and jmme" 
diate measures to sort out tbe problem. 

MR. DEPUTY SPEAKER: Now the 
hone Minister will reply. 

(Interruptions ) 

[Translation] 

AN HON. MEMBER: I have not 
been given an opportunity to speak. 

SHRI GIRDHARI LAL VY AS : The 
discussion should continue tomorrow 
also. 

(Interruptions) 

(English) 

MR. DEPUTY SPEAKER : I request 
the Members to take their sealS. You 
can speak on so many other BiBs. There 
are lot of chances for you to speak. po 
not insist to speak on this subject alone. 
Already many Members have spoken on 
this subject. We allotted four hours for 
this discussion and already four hours 
are over. We ale going to come across 
similar type of Bills and discussion under 
Rule 193. You can speak at that time. 
How it is possible to allow all the 
Members to speak on tbis subject alone. 

(InterruptlolU ) 

SHRI MOOL CHAND DAGA : You 
please respect the wishes of the House. 
Many members want to participate in the 
discussion. So either you glve time today 
by extending tbe time of the House by 
one hour or we can continue with the 
discussion tomorrow. 

MR. DEPUTY SPMKER : Tomorrow 
it is not possible. 

SHRI MOOL. CHAND DAGA: 
Rajasthan is very much aflected by 
drought. The condition there is very 
miser.able. 

MR. DEPUTY SPEAKER : Please 
tdke your seat. We have already decided 
about it in the BAC. Lot of other things 
ale coming by way of CaIlIDa Attention 
and discussion undcr !tule 193, aDd we 
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bave to end by 5th December. How it 
is possible to give so much time on one 
subject. It is aiso not possible to take 
it up tomorrow as there are otber things. 
You have to discuss price rise. We are 
going to discuss so many things. 

18.00 hrs. 

Therefore, if you want, I will ask the 
Minister for Parliamentary Affairs if 
she w,!nts to say anything. We can 
extend . the sitting of the House today. if 
possible. 

SHRI MOOL CHAND DAGA: Why 
not tomorrow? 

MR. DEPUfV-SPEAKEIt : That is 
not possible. Wby not today? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PAltLIAMENTAR'Y 
AFFAIRS (SHRIMATI SKBILA 
DIKSHIT); I appreciate the. feeJiop of, 
tbe hOD. Members, but I would like to, 
submit to this very hone Hoose .. thnt from: 
every State one or two Members bad tbe 
opportunity to express tbeir views e:tbcr 
on drought or flood, whatever is affectiq 
their State. Now, if the other Members 
want to say the same thing over and over 
again, or certain specific difficulties about 
their constituencies, I would sugest that 
we can sit today for another hour. 

SHRI MOOL CKAND DAGA-: 
Nobody bas spoken' from Rajasthan. 

MR. DEPUTY -SPEAKER : That is 
not correct. Pror.etaktrwat baa· spoIIen. 

SHRI M'JOL CHAND DAGA : I am 
sorry, I was Dot there .t tbat dme. 

SHR IV. SOBHANADREESWrARA 
RAO (Vijayawada): Let there be Do 
famine for discussion at least. 

SHRIMATI SHBILA DIKSHlT : W. 
can extend the sitting or tbe Houle, if 
you want, to tit for some' time 1lJOI'« 
We cannot, however, ceITY tb. dJlcualion 
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to tomorrow. The Minister has also to 
rel)l, ,tOday. 

Mil. D'BPUTY ·SPEAKER : We will 
extend· tbe sitting of the HOuse for one 
hoar. Within that time, the Minister's 
reply also' must be over. 

I will give two or three minutes to 
ev-ery Member. Kindly give your sugges-
dODS only. The Minister will reply at 
6~30. 

(l,,'trrupt;ons) 

SHRIMATI SHEILA DIKSHIT: Let 
us start with the discussion. We have 
about half an hour. I would request all 
ttie Members to cooper~te. 

MR. DEPUTY-SPEAKER Mr. 
Sultanpuri. 

[Translation] 

SHRI K.D. SUL1ANPURI (Simla); 
Mr. Deputy Speaker, Sir, without takiDM 
much time. I want to subqtit th.:t tbe 
maize crop' in Himachal Pradesh witbered 
for want of rains at a time when it wa j 
paSSing through the grain formation stage 
As if that- was Dot enougb, tbe ra IDS cvme' 
at· tbe time "r harvest. As a result thereof. 
the fanners suffered huge losses. The 
rains were so heavy that the entire traffic .. 
in the Kinnaur distr:ct, which is situated 
Od' the lildo·ClJina border, came to a 
I1'lnding liair, and the entire crops in the 
lower - reaches of Himachal Pradesh were 
destroyed. 

11:84 bri. 
[SHKl SltARAD D)GHE In the Chair) 
In tbe reoeot. past, there has been a 

avero· earthquake in Himachal Pradesh 
for whiob ~ent,.t assistance W'S SOUlht 
rer f'elief work. The HOD. Prime M;nister 
who wal -present in the House just now: 
baa a'"a~s been-Ivery sympathetic to tho 
I*'fJ1a. of Hirr.acbal Pradesb. It was at 
b~ ioatance that a surYeY team was sent 
th .. o~ The Stato Government has spent 
a.. 13 crores for providin, reljef to the 
ealtllquake victims, but the Centre has 
afwnJ 10' far Hi.mount of Rs. 4 crotes 
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only. This has been pointed out several 
times. The money which was elrmuked 
for development of villages including 
electrification and construction of roa'ds 
is nJW b ~ing diverted for providing relief 
to the earthqu,lke victims. As one hon. 
Member from Uuar Pradesh has just now 
pointed out, the serial surveys which are 
conducted do not yield any results, I think 
that the same is true of Himachal Pradesh 
as well. What I want to say is that tbe 
Centre should pay the relief funds to the 
Himachal Pradesh Government at the 
earliest as pf omised by the Prime Miols.ter. 
A loss of Rs. 79 crOles has been incurred 
due to the earthquake. I visited my 
constituency on the 20th of tbis month. 
The entire market place of Chopa) Tebsil 
has been d~stroyed by fire. Some solution 
sought to be found to deal with such un .. 
foreseen cJlamitles. Steps for controlling 
floods in the rivers and ri~ulets are not 
taken nor any efforts made to harness the 
hydro-el~tric potentLl1 in the State. The 
result is that the fertile soil of the hills is 
washed away to the plains. The daals in 
the foot hills of Punjab, Hary.lna and 
Uttar Prad t;sh are getting silted which 
need to be desilted. The heavy rains in 
the hills cause JJsses worth crore8 of 
rup.s in the plains. J WJnt to sU!lest 
that" in order to check soil erosion, mOle 
and more plantation should be done in 
Himachal Pradesh. This IS not beiog 
Gone. plant~tion work is undertaken in 
tlle plains, but the higher reaches are left 
out. BeSides, no proper. arranlements 
3.te made by the Government in regard to 
the cuhivalilJD of app:es, potatoes and 
other seed fruits, The middlemen are 
pocketing all the profits. Ihe farmers 
must be freed from their clutches. The 
farmel s, whether they belong to Uttar 
Pradesh. Dihar or Karnataka, have no~ 
awakened. They are not getting remu-
nerative pr:ces for their produce. Agri-
culture should be tre:lteo more or Jess like 
an industry. When industries are set up, 
25 per cent subsidy is granted, but the 
same is not done in case of agriculture. 
I w",nt that this should be liveD CODsi .. 
deration. We can rna ch abead lowal'ds 
socialism onl), by paying aUentiop to the 

poef· 

The small farmers,. having 2 or 4 
bfthaS' of land, have also come und er the 
land cell 101. but the big farmers are 
exempted from it. Therefore, the small 
fArmers should be liven their rights. Mr. 
Ciaairman, Sir, you also belong to a far-
Mer's famify and most of the Members 
preSent here are farmers. Hoo. Min ister 
6f A,ticu1ture, Sbri DhiIJon, presents the 
same report.-which he receives from his 
Oftice, s aod the quantum of relief funds 
is determined accordingly. If Rs. 2 crOTes 
Were s~tioned, the amount that Hima-
chal Go~el1nnent has received is even Jess. 
I do itOt know whetlaer it has been reJ~as
ed·from here or Dot. I want to say tbat 
a team should be immediately sent to tbe 
drought-hit areas so that a correct 
repnrt eottfd he obtained. It should not 
happen that tbe team presents its report 
quite late- and recommends tbe payment of 
a certain amount. We sball have to see 
fur ourfelves as to what is happening io 
the Vi1laaes. I feel that you should consi-
der it and should try to remove the short .. 
cemiogs in the matter. I thank you for 
proYidieg me an opportunity k> speak. 

(English] 

SURI ANIL BASU (Arambagh) : Mr. 
Chairman, Sir, first of all, I thank you 
for alloMrfg me to participate in this diS" 

cussion. I shaH confine myseif to the 
long-stan'diftg demands of our State 
Governme1lt. The proposals which are 
sent to the Central Government for clear-
ance 'are kept pending for long years. 
And these rrojects are not given clearance. 
I come rrom Arambagb Constituency, 
which is a tHgbly flood-prone area. For 
protecting this area from floods and also 
to ev..,tve a better drainage system in this 
urea, the revised Lo~er Damodar Flood 
Control Scheme had been sent to the Union 
Government in the year 1979. Till date, that 
scheme has not been cleared on some plea 
or the other, that scheme has been cleared by 
the OaOla Flood Control Commission :md 
the Central Water Commission. That has 
been kept pending by tbe Pianning Com-
mission ror the fast one year. I would 
like to know from the hon. Minister what 
steps. they propose to take to cJeDr aU 
~esc schemes whicb are urgently required 
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for controlling the floods in tbe area con-
cerned. 

Sir, similarly, there is the Teesta 
Barr ,lge Scheme. The State Governments 
have all eady spent to the tune of Rs. 167 
crores for that project and they sought 
for the special Central assistance, but you 
will be astonished to hear that Rs. 5 
crores had been provided to the same 
project, till now. So. I would urge upon 
the Union Government to see that more 
funds are allocated for this special pro-
ject, i e. the Teesta P~ject. The Central 
Government should give assistance to them 
at the earliest. 

Similarly. there bas been a serious pro-
blem in the down stream of the Fdrakba 
Barrage. The whole erosion down Parakha 
Barrage is frustrating the whole Farakha 
project. You know that in the down 
stream of the Farakha. in tbe Raghuo.ilh 
Ganj block aDd in the Fardkba. every year 
there is a continuous erosion of the feeder 
canal and there is a chance of mixing up 
of the feeder canal with the 'Pddma' river 
frustrating the whole Farakha project. 
There is a proposal from th~ Stale 
Government-from the Farakha B lrrage 
AuthorIty-to take up the anti-erosion 
programme in the feeder canal area, but 
till now. DO clearance has been given to 
the anti-erosion programme, at iUghunath-
ganj and down Farakha Barrage area. 
Sir, through, aU tbese, we have come to 
the conclusion that the schemes which are 
urgently required for the flood control, 
are not cleared by the Central Govern-
ment and lh~y are keeping all the schemes 
pending for a long time W Jthout any' 
reason. If this casual approach to this 
serious problem is not stopped and the 
scheme is not taken up on a war footing, 
the.l there will be a feeling among the 
people, (lmong the States. that the C ntra' 
Goveroment is not at all wining to pro· 
teet the people from the devastation of 
the Roods. That ,s why, I submit that 
in rcs;>C(:t of these projects ",hich al e Dot 
only submitted by the State Government 
of West Beog.tl but also by the other 
~tates, there would be an appeal ~rotl) 
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all sides of th.! House tha t the Central 
Government is keepilll aU the schemes 
pending for long years and they are not 
giving clearance. In tbe meantime, the 
problem will get accumulated. The pro-
blem is becoming serious and sel jous 
every day. That is why, I submit that all 
the schemes which are submitted by the 
Slate of West BenaaJ and all other States 
should be cleared by the Planning Com-
mission as early as possib:e. 

[Translation] 

SHRI VIRDHI CHANDER JAIN 
(Barmer) : Mr. Chairman, Sir. this year, 
Rajasthan has been hit by a severe famlDe 
and the worst hit areas are the desert 
areas of Jaisalmer and Barmer. We have 
been experiencing famine successively for 
the last 3 to 4 years for which we h:lve 
also submitted a memorandum to the 
Central Government and have demanded a 
gran t of R~. 869.10 crores. We bad 
submitted this memorandum on 31st 
Octobel, but so rar we have not receIved 
the gfJnt. A Study Team should imme-
diately be sent tbere to make assessment 
of th,e situation and to recommend relief 
grant. . We want that an ad hoc grant of 
Rs. .250 crores should be given to us till 
the Study Team submits its report soathat 
we could start famine relief work there. 
Till date, no felief work has been started 
there. Neither there has been any arrange-
ment for drinking waler nor for fodder for 
the cattle. On the other hand, the 
employees are on strike which has para-
Iyseed the administration there. J also 
want that the prescnt granl should not be 
given under the advance plan. The grant 
t hat was given to us dQJiog the last 3 to 4 
ye"rs had no relation to the gravity of the 
situation. Seventh Finance Commission 
.and Eishth Finance Commission also blve 
recommended tbat duriol sucb' a grave 
situ.lt,on, the Central Government should 
provide 100 per cent gra,lt. Thelefore, 
the Central Govermenl should provide 100 
per cent grant to Rajastban so that we 
may ab~e to solve this problem in an 
effective manner. The Central Govern. 
ment have already orovided us 10 rias and 
100 tankers for tbe drinking water scheme 
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but, in my view, these are insufficient. 
Considering the gravity of the situation in 
Rajasthan, we should be aiv~n at least 100 
tankers and an equal number of rigs 
more, so that we could implement the 
drinking water schemes smoothly. Rajas-
than needs to be given full a~sistance in 
this regard. 

I also want to submit that the new 
formula recently evolved by your Depart-
ment for giving assistance for the drinking 
water sche[)1es is totally against the guide-
1 ines of the Planning Commission. It bas 
been clearly laid down by the Plann;ng 
Commission that Rajasthan be given 
assistance on special priority basis for the 
drinking water schemes. If you put this 
condition that grant to a State will be 
determined on the basis of their minimum 
needs programm e. then the size of the 
Rajasthan Plan being very smat!, we shall 
be able to get very sman grant, as a result 
of which we shall not be able to provide 
drinking water to the people of Rajasthan 
during the Seventh Five Year Plan period. 
If there is any permanent solution to this 
problem in Rajasthan, j t is the Indira 
Gandhi Canal. But the speed at which 
the work is being done on this canal is 
vt.ry slow and unsatisfJctory. We want 
that it should be completed during the • 
Eighth Five Year Plan. It is possible 
only if tbe Central Go\ernment provides 
special assistance to Rajasthan. With 
these words, I hope that considering the 
gravity of this problem in Rajasthan, the 
Central Government will take prompt 
decision to save us from the severe famine 
and will also effect changes in the norms 
regarding quantum of assistance. It is 
hoped that the Centre will give us 100 per 
cent assistance so that the people and the 
livestock could be saved. and relief work 
started. 

[En,lishJ 

SHRI CHINTAMANI lENA (Bala-
sore) : I am very grateful for the oppor· 
tunity given to speak for a few minutes 
on this very important subject. 1 am con-
veying my gratitude to our revered Prime 
Minister who is evincing a keen interest 
in this matter. and is visitinl tbe disaater 
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areas, and areas affected by floods , 
cyclones or any other type of natural 
calamities immediately after OCcurance. 
This is acting as a great morale booster 
to the affected people. 

The Centre has realized the gravity or 
such calamities. For this purpose, tbey 
have revised the rate of Central assistance , 
e.g. the ex-gratia grant, and also compen-
sation for fish seed farms which are washed 
away, and for houses. utensils and c10thes 
which are also washed away. They have 
enhanced the rate of such Central assist-
ance. But all this is just a drop tn the 
ocean in considering the magnitude of loss. 
I would request hun. Minister to increase 
the amounts of Central assistance. 

After independence, we have spent 
thousands and thoslnds of crores of 
rupees tilf now on flood control. But we 
know that flood devastation is causing a 
huge damage in our country. The main 
reason is deforestJtion, erosion, as also 
putting up embankments for flood control 
whatever we liked. without examining the 
technical side of it. In fact. these emb~:nk
ments are causing havoc. Even when 
there is ~ small ~reach in these embank-
ments, there is a great disaster and devas-
tation. They are a!so harming the com-
munity and the viliages. So, I would 
r~quest hone Minister-that before put-
tIng up such a kind of flood control 
embankments, they should be technically 
appnwed. I would request the hone 
Minister to give priority for the execution 
of drainage system, which will diSCharge 
flood waters quickly. For that purpose 
saline inundation, protection of embank: 
men ts etc. are necessary. 

We have seen the position of the lower 
Himalayas as also of the Western Ghats. 
The eco-system should be revived. About 
20 years b"ck, we did not hear floods 
in Kerala. Now, every year, in Rajasthan 
and Kerala, etc. where there was no flood 
they are being affected by floods. Thi; 
is due to the reason of large scale defores-
tatIon. We have already forgotten about 
linking of Ganga with Cauvery. That 
file has been perhaps m isplcced in the 
Ministry. That project should be lIven 
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the top priority; it shou1d connect Ganga 
with Cauvery via Orissa. 

Regarding drought conditions, I would 
like to point out two or three things. 
During the past severa) years of experience, 
'We have not learnt anythll1g lIke severe 
drought of 1965, 1966. 1972, 1975, 1978, 
1982, 1984 and also the current year. 
The central assistJnce is gi\'en through a 
lengthy and complicdted procedures which 
we know. I would only request th e hone 
MinJster that bargaming mentality should 
be forgotten from the central side and also 
from the State side, because in the current 
year upto 31st April, 1986, 13 States 
which are affected by drought have 
sought Rs. 4,300 crores as central assis· 
tance, but the Centre has sanctioned only 
Rs. 550 crores only. So, this bargainmg 
system should be stopped. 

I would submit before the hone MinJster 
that a National InstItute of Disaster 
Management should be established at the 
central level and experts and technical 
personnel from all the States should be 
taken therein.. That instItution should 
have its branches at least in each State 
which will function with full coordination 
coordinate with the State Government. 

For drinking purposes In flood affected 
areas in drought prone areas, pipe water 
syste~ should be executed on the basis of 
SO per cent central assistance, 25 per cent 
sbould be contributed by the State con· 
cerned and 25 per cent by the local bodIes 
or village panchayats; that pipe system 
sbould be at least taken up in eight 
earnestness in a village having a popula-
tion of 2000 or more at the moment. 

In my State in my own constituency, 
there is a long coastal belt, biJIy areas 
and mountainous areas. Every year in 
'One part or the othe- in nlY State and 
also constituency, there is drought. flood, 
cyclone, tornado, etc. So. I would rcqu est 
the hon. Minister and the government to 
kindly look into it and release tbe 
assiStance souaht by the State Govern-
ment. 

SHRI S. JAIPAL REDDY (Mahabub-
nagar): For want of time, I wi sh to 
confine myself only to a few points. First, 
I would plead with the Minister for revi. 
sion of the norms on ass~stance both for 
floods and drought. 

Referring to Andhra Pradesh and the 
devastation caused by floods, I want the 
government to note that the flood level 
thIS time was much higher tban recorded 
earlier. The norms that are now being 
observed 10 the country are guided by 
pre-floods level; those norms are no 
longer pertinent, more particularly In tbe 
context of the unprecedented floods that 
devastated Andhra Pradesh recently. 

~ 

Secondly. with regard to drought also, 
J would plead for radical revision of 
norms. 

Sir. the norms applicable for floods 
are not the some as are applicable for 
drought. I would lIke the Mmister to 
enlighten the House as to why different 
yardsticks should be adopted for floods-
relief and dlought-relief. 

Secondly, in regard to drought tbe 
Government of India has identified the 
the drought-prone areas all over the 
country. So, I would like the Govern-
ment to enlighten us as to what are the 
long term plans to eliminate the causes 
for this drought.pruneness in tbes identi. 
fied areas. 

And then, coming to drought in 
Andhra Pradesh again and more parti-
cularly to Mahabubnagar district which I 
have the honour to represent here, the 
conditions thert; are so serve that many 
starvation deaths have been reported by 
daily newspapers in Andhra Pradesh. 

PROF. MADHU DANDAVATE: 
Excepting the Government. 

SHRI S. JAIPAL REDDY: The daily 
newspapers which are owned by Congress 
(I) Members also hdve reported starvation 
deaths. I am not going to raise a con-
troversy as to what are the reasons for tbe 
Itarvation deaths-whether they were due 
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to long term under-nutrition or anything 
else-because such a controversy of the 
semantic kind is totally irrelev~nt. But if 
a particular area is totally drought-prone 
and the same area is hit by drought for 
three years in a row, then how can the 
ordinary norms be made a.,plicable? I 
am told that the Reserve Bank of India 
has special guidelines in respect of areas 
which are hit by drought for three years 
in a row. And for the last three years, 
MahabubnClgar distrtct in Andhra Pradesh, 
and some parts of Telangana and Raya-
laseema have been hit by drought for 
three years in a row. 

Against this background, what kind 
of special assistance would the Govern-
ment give to these areas 1 I would like to 
know that. 

I know that the central team is visiting 
Andhra Pradesh and some other districts 
on the 27th of this month, and I know 
that nothing will come out of it because 
I had gone round with the central teams 
on two oceasions, and I do not want to 
repeat the same this time. They just 
visit and do nothing. And whatever 
Jjttle assis.tance they give to the State is 
adjusted against the Plan funds to be 
given to the State Government in the 
succeeding years. 

I would like to hear the Minister on 
these issues. 

SHRI P. NAMGYAL (Ladakh): 
Mr. Chairman, floods and droughts rains 
are a regular featule so far an Jammu 
and Kashmir is concerned, and particu-
larly so in the LaJakh region which is my 
constituency. I would only request the 
hon. Minister to kindly see to it that 
proper and adequate relief an assistance 
is provided to aU the flood and drought 
affected parts of the State, particularly 
the far-flung areas like Ladakh, Doda 
and Garez which normally do not get the 
assistance in tIme. 

Sir, denudation of forests and destruc .. 
tion of forests and training and providinl 
protection of the banks of the major 
rivers and river basjns are interrelated 

with floods and drought which are faCing, 
throughout the country. Therefore, I 
would like to give you a few suggestions 
for your consideration so tbat proper 
steps can be taken in time to prevent 
frequent floods and drought. 

(a) Forests should be declared as a 
national property. This subject shouJd 
be taken from the State List to the 
Central List So tha t scientific and syste-
matic exploitat;on of forest wealth coulJ 
be ensured. Some St21es are explOIting 
forests indiscrJminateJy without proper 
pJanning and repJantation programme. 
With the result. frequent floods and 
drought are caused every year. 

(b) My second suggestion to check, 
raduce floods and drought Would be 
that all the rivers should be declared as a 
national asset and brought under the 
Central control, so tbat the Central 
Government could take up training the 
courSe of rivers, gIving prioflty for 
construction and protection of emb:mk-
ments of the most flood prone river 
basins. The Central Government can 
utilise and distnbute the river waters in 
the drought affected parts of the country, 
whereve: it is feasible. 

(c) The power generation from various 
hydel projects in the country can be 
utilised equitably for drawing underground 
water or over-ground W'lter for irrigation 
purposes in th e drought affected areas. 

if 'these three suggestions are imple-
mented, not only frequent recurrence of 
floods and droughts can be checked and 
reduced but also solve the unending water 
disputes going on among different States. 

(Translation] 

SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI (Rajkot) : Mr. 
Chairman, Sir, I thank you for providmg 
me an opportunity to speak on floods 
and drought. 

Today, there is drought in most parts 
of Gujarat. It is a matter of solace for 
us that the hon. Minister Shri Makwana 
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beloD8s to Gujarat and he is aware of the 
situation prevailing there. I would like 

,to speak a few words about the prevail. 
ing situation in my district Rajkot. 
There has been drought for the last two 
years in Rajkot. There is no river 
nearly. Weare mute spectators to the 
people's sufferings. Last year, when 
Hon. Shri Rajiv Gandhi paid a ViSlt there, 
the State Government and the Central 
Government provided assistance, but 
today even after a lapse of one year, the 
situation continues to be the same. This 
year, the water level has faHen further 
thereby making the situation all the more 
grave. The women folk trudae two miles 
in order to fetch water. When this is th e 
situation in this season, \\'hat will happen 
in summer '1 

So far, the drought used to hit 
Saurashtra for about four years in a 
decade but at present there has been a 
drought successively for the last four 
years. Therefore, the acute problem of 
drinking water in that region should, be 
tackled 011 war footing. Today, the 
villages nre being driven towards poverty 
and hunger. Therefore, it is our duty 
to save them, otherwise, villages will g,ve 
a deserted look in the near future. Our 
State has formulated a number of 
schemes for drinking water, which should 
be implemented as early as possible. 
These days we find that newspapers in 
Gujarat are full of drought news. The 
Hon. Prime Minister is greatly concerned 
over it. Our Government has perpared 
a Master Plan for this purpo~ which 
needs to be implemented, especially in the 
regions like Saurashtra and Kutch. There 
has been drought in Kutch for the last 
{our years, for which measures should be 
taken to make arrangement • or drinking 
water after giving it a serious thought. 
A Central Team is due to visit our State. 
Narmada Scheme is the last alternative 
to solve this problem. You should 
immediately formulate a scheme for 
drinkiDI water. This plan would require 
belp from other States also. Narmada 
Scheme bas been pending for many years. 
This scheme bad two .. three important 
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conditions to which our Prime Minister 
Shri Rajiv Gandhi has agreed. This is 
a matter of great happiness. If this 
scheme is not implemented immediately, 
the people would feel burt as they are 
looking to this scheme with high hopes. 
In order to give relief to the people and 
to save the livestock, arrang~ments should 
be made for drinking water. I would 
submit to the hone Minister that there 
has been no crop in our area for the last 
two years. The people have no other 
source of livelihood. Therefore, the 
Central Government should provide J03DS 
at subsidised rates of interest to the 
farmers to save them, because they are 
unabl e to repay the loans amounting to 
crores of rupees. The Government 
should, therefore, waive these loans. I 
hope that the hon. Min lster would 
expedite this matter and would help them 
so that we may not have to raise this 
matter time and again. Therefore, you 
should formulate such schemes as may 
be capable of providing drinking water 
there immediately. 

With this words, I conclude. 

[Eng/i.sh] 

SHRI K. RAMACHANDRA REDDY 
(HlDdupu;): Mr. Chairman, Sjr, thank 
you very much for giving me this oppor-
tunity to speak. Because of the cons-
traint and restraint of lime, instead of 
going into the generalities, I will confine 
myself only to on e point. Tliere are 
number of areas in the country. where 
drought is persistent for years together 
but there are some areas where drousht 
period is just a year or two. The Govern .. 
ment is tryins to equate these two areas 
and is trying to give the same aid which 
is not a very correct system. For examp'e, 
I come from Anantapur district of 
Andhra Pradesh. This is a very chronic 
drought-prone area. In the Jast century. 
that is, from 1800 A.D. to 1900 A.D., 
only fifteen times drought had taken place. 
From 1900 A.D. to 1950 A.D., seven 
times the drought had affected thiS area. 
From 1950 to 1979, that is, "when we were 
ourselves ruling this country, the fre-
quency of drouaht has increased to IS 
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times. Within a period of 29 years, 
fifteen times drought has been there. 
Then from 1979 to 1986, the famine has 
invaded this region every year. The rain-
faU in this area is very very low. It is 
the second lowest in the country. Even 
though the district has been the play-
ground of chronic drought, the Govern-
ment is not paying any attention to it. 
People are suffering. Whenever the State 
Government sends a report, say for Rs. 
300 crores or Rs. 400 crores, the Central 
Government makes it a point not to 
believe it. Then tbey send a Central 
team. The Central team goes there and 
visits some areas. 1 know of some case~ 
where the Central team visited the areas 
between 12 p.m. to 12 mid-night. In tbe 
light of torcbes they tried to assess the 
damage to the crops, and then they said 
there wos not that much of drought. 
Why don't you believe the State Govern-
ment ? They are tbe proper persons to see 
whether tbe area is affected and what is 
the intensity of the drought. The Central, 
Government sends its team to those areas 
not to get a correct assessment but with an 
idea so as to underplay the Severity of 
drought and give a handle to the Central 
Government to reduce the quantum of 
assistance to be given. Merely because 
Andhra Pradesh is being ruled by another 
party, please don't try to discriminate. 
The people there have been sufi'ermg from 
ages together and now every year they are 
being affected by drought. Why don't 
you at least have some Pity and compas-
sion for tbem? See these people. They 
are half-starved and half naked. They do 
not even have money to want a pair of 
chuppa/s. When such is the position, why 
does this Government not take some steps 
to come to the aid of those areas? I 
know, the usual reply of the Minister will 
be that they at;e spending so much money 
throuab NREP, RLEGP, Minimum Needs 
Proaramme and Drought Prone Area 
Proll'amme. He is going to narrate the 
fiaures. The same reply bas been given 
every time such discussion takes place. 
So I request the Minister please don't , . . 
read the statistics. 1 say that stahstlcs 
ale nothinl but an ass and will not give 
the correct picture. So, -I request the 
Minister to please depute a team of 
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Parliamentarians to go to the villages of 
this area. Let them go to the dilapidated 
houses, see those people and tben come 
to their own conclusion. It is high time 
that you com" to their aid otherwise I do 
not know what is going to be the fate of 
tbose people. I request the Government 
not to neglect these people and do some-
thing to help them. 

[Translation] 

SHRI RAM PUJAN PATEL (Phulpur): 
Mr. Chairman, Sir, I tbank you for pro-
viding me an opportunity to speak on tbe 
s itua tion of floods and drought. I also 
thank the hon. Minister of State for 
Parllamentary Affairs for extending the 
time of this discussion. 

Generally, farmers, labourers and peo-
ple of poor sections of society are affected 
most by the natura 1 calamities like floods 
and drought. The Hon. Prime Minister 
and the hon. Minister of Agriculture, had 
toured Andhra Pradesh, West Bengal and 
other affected States and have sanctioned 
funds to them, but so far Uttar Pradesh 
has not been granted any funds, as a 
result of which relief works have nOl been 
launched there. I would, therefore, like 
to request that funds should be allocated 
to Uttar Pradesh. The Hon. Minister of 
Agriculture has said that tbe State 
Governments should not demand more 
funds ; instead, they should formulate 
comprehen!iive schemes to prevent drought 
and floods. When the hone Minister him-
self is of this opinion, thjs work should 
be done under the supervision of the 
Central Government so that it can be 
done in a better way. I would lik~ to 
submit that Uttar Pradesh beina a larse 
State, it should be Biven its due share. I 
would also like to add that in order to 
check large scafe bungling in the relief 
works undertaken by the States) the 
Central Government should monitor 
them. The misuse of funds should be 
stopped so that the farmers and other 
poor people could be benefited. 

I want to mention one thing in parti-
cular. Dams and reservoirs should be 
constructed in large numbers to store the 
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rain water because so far it bas not been 
uttlized properly. This causes floods aod 
beavy losses to the people. If this is done, 
it would help in reducing tbe frequency of 
floods. Besides, dams can help in genera-
tion of electricity and its water can be 
utilized for lfrigation, thereby reducing the 
warth of drought. The main reason for 
floods in the villages is the absence of 
outlets for rain water which in tUfn bddly 

. affect the villagers. I would, therefore, 
request that a comprehensive scheme 
should be formu~~ted for discharging of 
water. I would also request the hone 
minister to pay special attentIon to tree 
plantatJon. I would like to submit that as 
the farmers have to face huge losses in the 
wake of f1~oJs and drought therefore 
besides providmg them fertilizers and seeJs 
at concessional rates, the payment of thelf 
land revenue should also be walved as 
they do not get any assistance and are 
unable to carryon with agrrculture as an 
occupation. Under Kaunhu Development 
Block. at least 40 to 50 villages are affec-
ted by floods every year. I wOuld like to 
submit that a dam should be constructed 
between Mubarakpur and Sitakund. I 
had already wntten a letter in this connec-

tion to the hon. Minister of Water Resources 
and as a result thereof a survey of that 
development block was also conducted. 
Constuction work of the ddID should, 
therefore, be immediately started. Soil 
erosion is posing grave thereat to Muba-
rakpur as well at Lllapur, which are 
situated on the banks of the Ganga and. 
therefore, construction of a dam is urgently 
required. You cannot solve this problem 
by merely providing relief of Rs. 50 or 
ks.. 100 to the Villagers. The Central 
Government should formulate a compre-
hensive scheme ID this regard. 

With these words, I conclude. 

SHRI GIRDHARI LAL VYAS (Bhil .. 
wara) : Mr. Cbairman. SIr, I thank you 
for Branting me an opportunity to speak 
through my twn has come very late. 

The hone Minister was previously 
loot ina after another Ministry and rc-
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centJy he has assumed the charge of this 
Ministry. He will earn a bad reputation 
~ecause he has taken over the charge at a 
time when there is a severe famine in 
Rajasthan and people are facing starva-
t ion. He has not provided any monetary 
assistance to Rajasthan to meet tbis con-
tingency. Had there been some other 
Mmister, be would have advanced some 
money but despite being a neigbbour he 
has not provided any help to Rajas;han. 
Some relief should have been given in 
advance pnor to the submission of the 
repoI't of the enquiry comml ttee in order 
to enable the State Government to pro-
vide. some employment to the people. 
There is a severe famine in the Stare. 
Even cattle do not get fodder and if 
labourers there do not get employment 
how will they make their both ends meet: 
Therefore, immedbte arrangements should 
be made to obviate the situation. The 
StJte Government has subm,tted a memo-
randum to you in this regard. A Central 
Study Team:8 being sent to Andhra 
Pradesh On 27th but no date has been 
fixed so rar to send such a team to 
Rajasthan in spIte of a seriOus famin~ 
prevalling there. It shows that he is not 
seriOUs 10 thIS regard and does not 
want to pay any attention despite a severe 
famine and a lot of difficultIes being faced 
by the people. RJjasthan has been in the 
grip of severe famine for the last three 
to four years and all 27 distrIcts have 
b~en bit by ramin e. Neither drinking 
water, nor fodder, foodgrains of employ-
ment is available in the State. There is a 
heavy exodus and 30 to 40 per cent people 
h.lve already migrated to other places in 
search of 1ivhhood. The situation in 
Rajasthan will worsen if you do not pro-
vide help immediately by way of employ-
ment to the people and fodder for tho 
cattle. If this is not done the live-stock 
wdl perish in no time. The people of 
Rajasthan are runnlOg bere, tbero and 
everywhere in search of food. Never 
bef)Te has such a situation developed. 
When Shrimati Indira Gandhi was alive , 
she used to say that nobody would die of 
starvation in this COuntry. Today Sbri 
Rajiv Gandhi says the same thing ~nd tho 
ruling Congr&ss Party IS committed to it" 
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But the hOD. Minjster 18 not paying 
. attention to it. He . is bringing a bad 
name to the Government. This casual 
approach on his part is causing enormous 
difficulties to the people of Rajasthan. 
You should he lp the people of Rajasthan 
at the earliest so that they could be saved 
from this severe famine. 

I also want to submit that in the case 
of famine, the Centre releases the entire 
money as advance fund under the Plan 
wherens it gives 75 per cent of the total 
amount as subs1dy in the case of floods. 
It is a gross injustice. When there is a 
flood, atJeast one crop can be raised but 
during the drought, not even skgle crop 
can be raised, These norms have been 
continuing since the days of British ers 
and OUf bureaucrats are also following 
tbem. Neither Rabi, nor Kbarif crop 
can be raised during a drought, but our 
hone Minister has nevet' cared to pay 
attention to this problem. If there is a 
flood, atleast one crop can be raised. 
Wheat crop can be raised or rice crop 
can be raised. On the other hand, 
nothing can be produced during drought. 
But Central Government do ~s not think 
about it. It is gross injustice to the 
famine str;cken people. These norms 
which have been continuing since the 
British days, should be changed. 

The Rajasthan Government had 
demanded Rs. 870 crores from the Centre 
to provide relief to the affected people, 
Rs. 450 crores for providing employment, 
Rs. 200 crares for providing drink ing 
water, Rs. 200 crores for providmg 
fodder and Rs. 20 cro!"es for other things. 
He is wen aware of the financial condi-
tion of the Rajasthan Government. The 
State Government employees are on 
strike. The Centre have landed us in 
trouble by constituting the Foutth Pay 
Commission for their employees. When 
the Central, Government have already 
implemented the recommendations of the 
Fourth Pay Commission, then why do 
they not grant money for increasing the 
sa1aries of State Government employees 
of Rajasthan, U.P. and Bengal? They 
abould try and belp tbose emp) e)'ees. 

Why should there not be· parity in the 
pqy scales of State Government and 
Central Government Employees ~ 

I would request as Shri Virdhi Chander 
has also done that the Centre should 
gran t us Rs. 250 crares in advance and 
should give the remaining Rs. 620 crores 
when their team vjsits the State. The 
Central Government should send their 
team at the earliest and should release 
tbe remaining amount to the Rajasthan 
Government so that employment, food 
and water could b~ provided tbere. The 
people would get work and . they will not 
die of starvation. Otherwises, our 
Government will be defamed. Our 
Government have always come to tbe 
rescue of the people whenever they were 
in trouble. But today the Govemm ent 
is a siJent spectator. You are our 
neigbbour but you are Dot doing anything. 
You shou~d help the Rajasthan Govern-
ment at the earliest. 

SHRJ RAMASHRA Y . PRASAD 
SINGH (Jahanabad) : Mr. Chairman, Sir, 
this is a very important issue but the 
Government does Dot recognize it as such. 
Flood and drought are the bane for our 
country. Sometimes the country is hit 
by floods and sometimes by drought. 
Flood and drought have become" a regular 
feature in our country. Sir.. I want to 
submit to the hone Minister that the 
floods in oU .. 4 area this year have rendered 
thousands of smaJl and marginal farmers 
landless. They have slipped into the 
category of agricultuf(il labourers and 
h:lve faJlen below the poverty line. This 
caJamity of floods has adversely affected 
thousands of people and has brought 
them below the poverty line. Therefore, 
I would say that tbe Government have 
never paid attention to the problems of 
floods and drought. Today t the Govern-
ment spends crores of rupees on flood 
relief work but I think if some scheme is 
formulated to control floods, the country 
can be saved from this calamity. 

Two of our flood control schemes are' 
pending with the Central Government. 
The first one relates to the construction 
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of embankments on the Baldiya, Punpun, 
Phalgu and Dardha rivers which is 
pending for the last 10 years. The second 
one is the Punpun-Dardha project which 
is pending since 1980. If these two 
schemes are approved by the Government, 
I dare say that we can find a permanent 
solution to floods and drought in at least 
five districts. These two schemes will 
cost less than the amount that is spent 
cvery year on relief activ1ties without any 
permanent results. By approving these 
two schemes the problem can be solved 
permanently. The extremists are using 
these problems as a tool to mislead the 
poor farmers, labourers and children. 
Murders are committed there in large 
numbel these days and the Government 
also knows about it. Today the flood 
prob1em has turned into a spate of 
murders. Therefore, you should imme-
diately accord approval to these two 
schemes to save the people there from 
flood and drought. 

(English] 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh) : SIr, I am not making any 
speech. I am just placing some points 
for the consideration of the Government. 

Natural calamities like floods etp, 
should not be left to the States to be 
dealt with. It should be drought to the 
Union List, as in Federal States lIke USA, 
Australia and Canada because these floods 
and droughts have been a regular feature 
and the State Governments have no capa .. 
city to meet the situation. This should 
be brought within the Union List. In 
other matters, HIe States might be quarrel-
ling with the Centre. But in a matter 
like this, they will be only too happy to 
agree. 

There should be a Cabinet Committee 
with Agriculture Minister, Min ister of 
Finance, Minister of Irrigation and' Water 
Resources, and ftbe Minister of Food and 
Civil Suppljes etc. We are discussing 
maoy things coming under this drought 
and ftood situatron which are deal t with 

by different Ministries. There should be 
a Committee to deal with the situation. 

As has been pointed out by many pre-
vious speakers, the policy should be 
changed. It should not be advanced to 
be adjusted ag'-linst the ways and means 
against the future plan assistance but there 
should be Irants but there are no grants. 
In many States crops may be spolled and 
affected due to serious floods and 
droughts, but they are 'not spending the 
money required to meet the situation with 
the fear that the more they spend, their 
plan wiJI have to be sqeezed corres· 
pondingly. 

The Famine Code or Relief Code 
should be updated. In many States, they 
are not updated. It is outmoded. They 
should have also a provision to deal with 
earthquake but in Orissa it is not there. 
In my Constituency. last year they found 
it difficult to provide relief, when earth-
quake visi ted some area of Dhan Kanal 
district. 

I think the Government for having 
introduced the crop insurance scheme. 
But it has got to be modified so as to 
gives benefit to the agriculturists who are 
afflicted by drought conditions and floods. 
What is the position at present? The 
position is that the district is the basis in 
respect of khari crop and in respect of 
rabi, the basis is the block. Proper 
assessment of crop damage is not there. 
H should be modified with such areas 
being considerably reduced for forming the 
basis. Crop insurance policy should be 
modified and properly implemented, 

Hirakud is a very major river vaHey 
project. Modernisation is very much 
called for. Cracks have developed in the 
Hirakud dam endangering the safety of 
that area. That should be modernised. 
That sbould be attended to on priority. 
The Sambal barrage which is the second • 
stage of Ranlali Dam project over the 
river Brahmani, with canal provision has , . 
been stopped. That has not been fUnded 
in the Seventh Plan. That should be 
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attended to so that canal work would 
start immediately. 

Again, there is a Flood Forecasting 
Division, presently functioning at Burla 
where the Mahanadi, the biggest river, 
touches Orissa. Tbere is aJso an attempt, 
a conspiracy to shift it outside Orissa. 
Instead, that should be retained there. 
It should be upgraded as the Flood Fore-
casting Circle. Liberal grants should be 
provided for Orissa. As you know, 
Orissa is the homeland of natural cala-
mities. Seven Districts, out of a total 
number of 13 Districts, have been affected 
by rains and floods. Besides. there are 
so many drought affected areas like 
Dagorah, Kuchlnda, Jharguguda, Sub-
Divisions, Kalahandi and Ohenkanal dis-
tricts. So, liberal grants should be given 
to Orissa to meet th is situation. 

(Translation) 

SHRI MOOL CHAND DAGA (PaJi): 
Mr. Chairman, Sir, 2.57 crore people 
have been hit by famine. The famine is 
of three types. The first is fodder famine, 
the second is water famine and the third 
is employment famine. Shli Vjrdhi 
Chander has demanded Rs. BOO crores 
i.e. Rs. 4 per person. We have t6) 
manage with this meagre amount for 
9 months. Time IS short and some 
amount will be spent by the Ministers in 
their own constituencies. The first thing 
that should be done is to allot funds to 
every block. The condition of the blocks 
should be reviewed monitored regularly. 
The greatest weakness with the Central 
Government is that it does not monitor 
the spending once the funds are s3ctioned. 
Highly influencial persons living in the 
capital manage to spend the funds in 
their own areas to ensure that the situa-
tion in their respecti¥e areas improves. 
I say that you at least visit all the 
districts. Why do you and Shri Vishwa-
nath Pratap Singh believe us 7 You 
&end a Parliamentary Team and find out 
honestly what is to be done there. It is 
a national problem and is not confined to 
Rajasthan alone. If people die in 
Rajasthan, the nows will be that people 

in India are dyinl of hunger. It will be 
shameful for the country. The peoplo 
are becomina disabled and you are 
making them so. Even today people 
do not get two square meals a day and 
water js not available despite the Accele-
rated Rural Water Scheme. We put 
forward demands but who is benefited 
by them '1 Rs. 7 crores have ~ 
granted for flood relief but has it been 
utilised or not. I want to say that the 
Government should allocate funds to the 
blocks according to their shares so that 
peopie could know about it. You will 
be surprised to know that people are 
selected for the issue of identity-cards by 
the Patwari to determine as to who is 
poor. Money is taken for issuing' such 
cards to poor persons. Even this much 
walk is not done impartially. A Jot of 
fa vourtism is shown while doinl so. 
They are told that only two out of five 
will be given identity cards or one out of 
seven win be given work. 2.S7 crore 
persons are hungry and you are cons. 
tantly ringing the bell ..... . (lntt;rUplions. ) 
In the same way. Andhra and Maharash'" 
tra have also been hit by droeght. It is 
a national issue and aU should collec-
tively think how money should be 
allocated. Rajasthan has been faciD'S 
famine for the Jast four years. You need 
not give anything if famin e lasts for a 
short period. But how much Rs. 600 
crores mean for a State which bas been 
facing famine for four years in succes- ' 
sion? Not only that, it is also not 
certain when that amount will be granted. 
Your officials sit in air-conditioned 
buildings; how can they feel the difficul. 
ties of others. OUf people have become 
used to their fate. The canal which was 
to be completed in 1960 bas not been 

,completed upto DOW. I request you to 
raise this question in the Cabinet. other-
wise 2.57 crore people of Rajasthan will 
die and cattle heads will perish. 

19.00 brs. 

They have lost thoir livestock which 
numbered about four crores. They have 
sold their houses and jewcUeries as they 
could not ,ot any work for the last ~~ 
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years. Kindly take this problem seriously. 
You thould properly monitor tho 
allocated funds till it reaches the block 
level and sbould ensure that the political 
people do not set any personal benefit 
out of it. 

SHRI SYED MASUDAL HOSSAIN 
(Murshidabad) : The Ganga, Bhagirathi. 
Padma, Bhairvi, and Ta)angi rivers cause 
heavy erosion in my district. The t~tal 
atfectcd area is 120 kms. and the distance 
between the Ganga and Bhagirathi near 
Ragbunatbganj Block-2, is barely one 
kilometre. 27 lakh cusecs of water flow in 
the Ganga and 40,000 cusecs of water flow 
in Bhagiratbi. If these two rivers meet 
each other. not only Murshidabad district 
but tbe area upto Shantipur in Nadia 
district will also be inundated and form 
part of the river. The Rani Nagar Block-2 
and Bhaawangola Block-2 arc located 
alona the Bangladesh border. Tbe 
Nirmalchar area of Bhagwangola Block-2 
is already a part of Bangladesh now. If 
you fail to check the heavy erosion for 
another two years, the entire area of 
Bbaawanao1a Block-2 and Rani Nagar 
Block-2 will no more be in Murshidabad 
district but will form part of Bangladesh. 
It is very difficult for tbe State Government 
to undertake this work, therefore, the Central 
Government should take up this Iesponsi-
bility. The Revised Lower Damodar Flood 
Control Scheme is pending with the Centre 
since 1979 and the PJanninl Commilsion 
is also not approviDl it. So you sbould 
try and get it approved. 

While participatfna in the discussion, 
many boo. Memben from Raja.t~an 
pointed out that the State wu experlen-
cIDa condnuoUl famine for the last 3 to 4 
yean. I have myse1f vilited Rajasthan and 
have aeen the famine-sticken and droulht 
sticken areal. I have fun Iympathy with 
them. Their demand for Ra. 800 crores ia 
far from adequate and more funda sbould 
bo allocated to them for this purpose. 

SHRI MOHD. AYUB KHAN (Jbun-
iIlunu): Mr. Chairman. Sir. like other 
1Jqn. Mcmben of Rajaatban, I would also 
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like to make special mention about Rajas-
than. There are 27 districts in Rajasthan. 
Out of 204 tehsils, 194 tehsils arc famine 
stricken. Out of 38,670 vilIaacs, 31704 
villages are hit by famine. Out of 270.51 
lakh population, 2S7.11 lakh people are 
badJy affected by famine. The total 
livestock population in the state is 308.34 
lakhs and their condition is very bad. I 
would therefore, request you to allocated 
Rs. 870 crores immediately to Rajasthan 
to enable them to deal with the worst 
famine situation and unt iI this amount is 
granted, an immediate advance amount of 
Ra. 250 crores must be provided to Rajas-
than to meet the continaency. It is neces-
sarry to start relief work immediately and 
you should also depute a team to super-
vise the proper execution of relief works. 
I come from Jhunjhunu district which is 
Quite far away from Indira Gandhj Canal. 
Therefore, under famine relief programme 
a canal should be constructed there so 
that the SYL or Ganga Canal which is to 
be dUB from Haridwar could quench the 
thrirst of Jbunjhunu district, the land 
of which has been parched for centuries. 
Earlier fam ine used to strike once in three 
or four years but now there has been 
cuntinuous famine for the last four ycars. 
Under these circumstances, special aid 
should be given to Rajasthan 80 that peo-
ple may get r some relief. The condition 
of the cattle is very pitiable, and t there-
fore, arrnngements should be made to 
provide fodder for them. Employment 
should be given on a regular basis to the 
people for the whole year and you should 
make necessary arrangements for it. 

SHRI BANWARI LAL BAIRWA 
(Tonk): Mr. Cbairman, Sir, J would 
like to put forward only few points before 
you. Presently. the entjre Rajastban is 
in the ,rip of severe famine and all the 
27 districts are badly affected. The 
condition is deplorable everywhere and 
the sufferings of the people have 
increased, especially tbose of the Harijana 
and Adiwasis. In this reaard, J would 
like to submit that Rajaatban Govern. 
mont bas submitted a memorandum tn 
you and I would request that Rajastba. 
should let aid accordiDl to this mefl1O-
ra~dum. 
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The condition of my Tonk district has 
become more aaravating as compared to 
the neiahbourinl districts of Alwar and 
Bbaratput, beCause in these districts 
people are suffering done to the failure 
of rain but in my district the problem is 
two· fold. 'Firstly, there were no rains 
and secondly, the under ground water 
level has fallen sharply. So it is becom-
ing very difficult to exploit the under-
ground water and make it avaiJable to 
the people. The Government is fully 
awale that the water of Banas river which 
flows from my area can be utilised for 
drinking and irrigation purposes but it is 
unfortunate that this matter is being put 
off since a long time. Now our Hon. 
Prime Minister has approved the construc-
tion of the multi-purpose Bisalpur Dam, 
and as such, we are very grateful to him 
for this. I request you to provide 
adequate funds.for this dam. Two years 
of the Seventh Five Year Plan have 
already lapsed and now thele are only 
three years left of this plan. R.s. 52 
crores have been sanctioned for tbe 
construction of this dam but till now no 
progress has been made. I would requ~t 
you to pay more aU ention towards this 
impOrtant project so th 1t people ma~ . be 
saved otberwise this time the condItIon . . 
Will become very critical. Therefore, It 
ia necessary to pay attention towards 
this area to save the people from starva-
tion. 

I would like to raise one point about 
the people belonging to the scheduled 
castes. They have very small land 
holdings and have no oth er work. As a 
result of it, they are milrating from their 
native places. 1 would request that the 
Government should also pay attention 
towards tb s problem. 

1 would like to submit one point about 
Agriculture University. Every State has 
an Agriculture University of their own but 
till uow there is DO Aariculture University 
in Raasthan. The Sukhadia University 
has been made multi-purpose University. 
Therefoe. I request you to take immediate 
steps to open an Aariculture University 
in Rajasthan. 

I hope that you will live these POinD 
a serious consideration. These POints ate 
not only imPOl taDt but are very ~ 
also. Besides, more and more func1l 
should be made available to Rajasthan. 

SHRI RAM SINGH YADAV (Alwar) : 
Mr. Chairman, Sir, about 19 per ccnt of 
the total area of our country is affected 
by drough t and most of it is in Rajasthan, 
Gujarat, Maharasbtra and Andhra 
Pradesh. So long as the Central Govern-
ment ·does not create a national fund to 
deal with tbe drought problem, we 
cannot save ourselves from drought and 
people cannot get proper relief. There-
fore firstly I would suggest you to create 
a National Drought Fund so that neces-
sary aid may be provided to aU drouaht 
affected areas in the country. 

Secondly, I would sUBIcst that a 
National Institute of Disaster Mana.e-
ment should be set up in the country. 
We always write to the Central Govern-
ment to depute a Central Team to 
conduct survey of tbe flood atJected areas. 
Till now no Central Team has been sent 
to Rajasthan. So it sbould be the duty 
of this Institute to collect information 
from aU drought affected areas in the 
country and make it available to the 
Central Government. The Central Govern-
ment should provide funds for drinldna 
water schemes and other schemes· on the 
basis of th eir report. 

Ours is a pastoral economy. Out of 
a total livestook population of 4 crores 
in Rajasthan, about 3.02 crores are 
affected by drought. There is neither 
water nor fodder available for them. So 
I would suggest that on the lines of PCI, 
which is responsible for food supply all 
over the country, a Cattle Fodder Store 
or Bank should be -set up at the national 
level, to collect fodder throughout the 
country and to make it available whore 
it is required. 

One more thina I would like to say is 
that the funds allocated for Accelerated 
Rural V'atet Supply Proarammo arc Dot 
utilised proporly due to the OODdition of 
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<matching grant. Not only this, the moo ey 
does not reach in time. Therefore. it is 
the responsibility of the Government to 
provide drinking water to those areas 
which are facing problem. The Hon. 
Prime Minister has also assured that 
during Seventh Five Year Plan period. 
drinking water facility will be mads 
available to every village of the country. 
So. in view of this, it is. necessary to 
provide more funds to the Rajasthan 
GovernDlent under Accelerated Rural 
Water Supply Programme. Our State 
Government has demanded an amount 
of Rs. 200 erores from the Centre. I 
hope that the Centre will provide this 
amount to the Rajasthan Government so 
that drinking water could be mod e 
available to the people and the problem 
of fodder for the cattle could also be 
solved. 

In the end, J would like to say that 
works have been stopped there because 
the payment of RI. 14 erores from last 
year's famlDe relief, has not been made 
to the Rajasthan Government. So I 
wpuld request you to make immediate 
pa)'Dlcot of this amount and in addition 
to it. an advance amount of Rs. 250 
crore. in advance plan should be given 
u adhoe arant to the Rajasthan Govern-
ment. I hope that is view of the special 
circumstances prevailing in Rajasthan, 
the Central Government will grant Rs. 250 
crores immediately to Rajasthan. 

MR. CHAIRMAN : The Minister 
Shri Yosondfa Makwana. 

SHRI MOOL CHAND DAGA : Mr. 
Chairman, Sir, the hon. Minister should 
speak after visitiDg all parts of Rajasthan 
and should not r1 ey exclusively On paper 
statistics. 

lEnIr/lh) 

THE MINISTER OF STATE IN THE 
DBPARTMBNT OF AGR.ICULTURE 
AND COOPERATION IN THE 
MlNlSDlY OF-AGRICULTURE (SHill 
YOOBNDRA MAKWANA): Sir, I am 
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thankful to all the 41 Members who have 
participated in the discussion under 
Rule 193. Many members have made 
good suggestions. My friend, Mr. Daga 
and many otbers have· said that I should 
not give statistics but it is Dot possible 
for me to substantiate my arguments 
without grviog statistics. Even if 
Mr. Daga becomes the Minister I am I 

SUI:e. he will give figures and he will 
substantiate his arsuments by aiving 
figures and facts. 

MR. CHAIRMAN : As a member also 
he gives statistics. 

SHRI YOGENDRA MAKWANA : So 
it is necessary to give figures to the 
House. There are good suggestions like 
afforestation and silting in river beds. A 
suggestion has been made about the 
national fund. It was made by Sbri 
Madhav Reddi and repeated by every-
body. They have repeated the same 
sUlgestion. 

PROF. MADHU DANDAVATE: We 
are very consistent. 

SHRI YOGENDRA MAKWANA: 
Surely you arc very consistent but I 
would like to infonn the House how the 
system has developed. Upto 1950 there 
was no such provision for scarcity relief 
or for natural calamities. This point 
was discussed at length in the Second 
Finance Commission and many sugges-
tions were made by the State Governments 
and representatives of the people that 
there should be som e fund to meet the 
calamities immediately because natural 
calamity comes without any notice and 
the funds are not available. So some 
provision should be made. 

Now this provision was introduced 
durins the Second Finance Commission 
in the name of margin money and an 
outlay of Rs. l00.'S crotes was made as 
margin money during the Second Finance 
Commission. Looking to the nature of 
the calamities and their occurrences this 
amount has becD revised. The Eighth 
FiDance Commi8lion revised it and made 
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it Ra. 240.75 crores. So this amount is 
now made more than double. 

Sir, upto the Sixth Finance Commission 
the system was to give an advance Plan 
assistance. There was no provision for 
grant which has now been introduced by 
the Seventh Finance Commission about 
floods, cyclones, hail-storms and earth-
quakes. The grant provision was intro-
duced from the Seventh Finance Com-
mission. Till then it was only advance 
plan assistance and it was the State 
Government who was responsible to meet 
with these calamities and they were 
managing from th eir own funds. 

Now, I would like to give some figures. 
During the Sixth Plan the total amount 
spent on drought relief, floods, etc. was 
Rs. 2783.97 crores. This is for the entire 
period of the 6th Plan. As against that, 
during the two years period, Rs. 1745.31 
crores have alre3.dy been released; that is 
the ceiliog of expenditure for the State 
Governments. It is very difficult for the 
Central Government also to help the 
State Governments for all the work they 
undertake for providing relief to the 
people. The funds are limited and within 
that Ijmited funds, we have to heJp the 
State Governments. All of us know that 
last year we bad unprecedented drought 
and floods all over the couDtry. Fourteen 
States and two Union Territories suffered 
from drought and all tho twenty-two 
States and four Union Territories suffered 
from floods, hailstrom. cyclone etc. and 
even fire. Fire was never the subject for 
giving relief to the States. But that was 
introduced by the Eighth Finance Com-
mission recently. This time we have 
given money for fire to West Bengal, 
Assam and others. The areas fOF provid-
ing relief measures which the Government 
has to undertake and the help that it 
gives to the States are increasing every 
year. That is what I wanted to say. 

This year, nineteen States and Union 
Territories have reported damage due to 
Roods, heavy rains etc. Eleven States and 
two Union Tcnitories have already sub-
mitted their memoranda for droughts. 

There are three others, whom we are ex-
pecting to submit, because we have receiv-
ed preliminary reports from them, from 
States like Gujarat' and others. They have 
not submitted their memoranda but in due 
course they will submit, 

Then, the demands for funds by the 
State Governments are increasing. I do 
not say that it is inflated, though it is in-
ilated, because it is objected to by the 
Members. They are very keen to pro-
tect the interests of the States and what-
ever the State Government says, they say, 
is right. They want to justIfy that here. 
It is our experience and we have seen it 
from the memoranda which we receive 
and the damage which has occurred in the 
States, that there are some inflated 
demands also. but I would not lIke to go 
into that at present. 

So far as drought is concerned, I have 
just got a report from the MeteorolOgical 
Department and they say that due to the 
defiCIency in the rainfall this year, only 
26.6 per cent of the areas afe affected by 
moderate drought this year. I have 
received this report during the course of 
the day when I was listening to the han. 
Members. (Int~rruptio1U). You can say ; 
you have a right to", say. but I would not 
be able to say like that. 

Though the Meteorolo&ical Department 
says that the drought condition is not as 
bad as in the previous years, the State 
Governments say that it is worse. It is, 
therefore, very difficult for me to say any-
thing on this point. 

While we say that the money liven to 
the States is not utilized, Shrj Madhav 
Reddi emphatically said that it is utilized 
and he would lik e to know if there was 
any instance where it was not utilized. 
Here are the figures (or the variOus States 
but I would mention only about th~ 
Andhra Pradesh. Shri Madbav Reddi 
said that there was difficulty of drinking' 
water. Now. in the year 1985 .. ~6, a sum 
of Rs. 1587.45 lakh was released under 
AR. WSS, Accelerated Rural Water Supply 
Scheme, fot Andbra Pradesh. But what 
is the utilisation 7 Only as. S82 lakhs, i.e. 
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36 per cent had been utilised. Now, who 
is to be blamed? Is the Government of 
India to be blamed 7 Or, is it the State 
Government who have not utilised the 
funds that have been given? 

SHRI ANIL BASU: When did you 
release the funds? If you release them at 
the fag end of the year, bow is it possi .. 
ble? 

SHRI YOGENDRA MAKWANA: 
This is for 1985-86, financial yeal. 

SHRIC.MADHAV REDDI:Yous= 
the agriculture Jyear and not the financial 
year. 

SHRI S. JAIPAL REDDI: Sir, we 
protest. This is misleading. If the money 
is released towards the end of the finan-
cial year and if the State Government is 
asked to spend it by the end of the finan-
cial year, how is it physically possible? 
Is it the way to deal with this matter? 

SHRI YOGENDRA MAKWANA: I 
am sorry tbat Shri JaipaJ Reddy is not 
aware of tbe facts and he wants to justify 
the State Government. But that is not 
possible. They have not utilised tbe 
funds. It is so not only in the case of 
Andhra Pradesh. other States have also 
not utilised. 

SHRI S. JAIPAL REDDY : I am a 
critic of both the Central as well as the 
State Governments. 

snaI YOGENDRA MAKWANA: 
This will show as to how the State 
Governments are not utilising the funds 
which they have got with them and also 
those funds which have been released by 
the Central Government. In fact, there 
are a number of schemes and I would like 
to take them up one by one. 1 save this 
just as one example. 

One another point haa been made by 
Shri ldzdbav ROOdj with regard to basin-
wile master plan. This is a aood idea. 
And this also requires fondl. I have 
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taken Dote of it and I will communicate 
it to the Ministry of Water Resources, 
because tbat Ministry deals with the matter 
and so it can look into that suggestion. 
It is a good suggestion and It is repeated 
by two or three other members also. 

Shri Madhav Reddi and Shri Danda-
vate both referred to 'impressionist 
approach' of tbe officers wbo go and 
assess th\! probJem in the field. Those' 
officers who go there, they are drawn from 
different disciplines. Some of them are 
from Works and Housing, some are from 
the Ministry of Rural Development, some 
are from tbe Ministry of Finance and 
some others are from Water Resources 
Ministry. They are aH experts. These 
experts go to the States, visit the areas, 
discuss with the State Governm ent officials 
and tbey are also accompanied by the 
State officials. I know that when they go 
to the States, they do not fly in heJi· 
copters. It may be true in the case of a 
Minister. I will say that it may be true 
in my C:lse. I have flown over the areas 
in helicOpters. But J these officers who go 
there, . are really doing the job. They go 
in tbe morning and return Jate in the 
evening. And sometimes they have to 
skip even th eir lunch. Let us be fair to 
tbem also. 

SHRI K. RAMACHANDRA REDDY: 
Even though they are experts, t hey cannot 
find out or assess the intensity of the 
floods or the damage caused to the crops. 
just by visiting the fields in the midniaht 
with the help of a torch. 

SHRI YOGENDRA MAKWANA: 
Assessment differs from man to man. 
The experts may S3Y one thing anrl the 
laymen may say some other, It is a ques-
tion of laymen and experts. 

PROF. MADHU DANDAVATE: 
lust a minute. I was not referrina to the 
officials. But at the vi1lage level, tbere is, 
what we call, the ThaJali. He just taka 
what we caU a 'vision' of the crop and on 
the basis of tbat, submits a preliminary 
report on the percentage of crop tbat bas 
survived. 
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SHRI YOGENDRA MAKWANA: 
Yes. That is annaNari system. I will 
Come to it later on because somebody also 
mentioned about this onnowa.ri• Now 
this onnawari has been changed into 
palsQwor;, And in doing so, J am sure, 
they might not have changed mereJy the 
name, but they must have changed the 
system also. It is expected of tbe State 
Governments that tbey change tbe sysrem 
if it is not proper. 

Th ~n there is tbis suggestion about JODI 
term measures. Tb is is a co~mon 

suggestion made by many hone members. 
I would like to inform the House that a 
number of long term measures are taken 
by the Government of India. Here again, 
this is a matter of constraint of funds. 
Otherwise Government have all plants. 
Government know it. TJJe vageries of 
monsoon are not unknown to the Govern .. 
ment of India. Therefore, there ate a 
number of schemes which we have under-
taken including dryland forming. 

Sir, the surest solution aod the effective 
solution for the drought is irrigation. If 
the irrigation is increased, the intensity of 
the drought can be decreased. The irri-
gat ion facilities, if it is extended, the far .. 
mers can get the benefit. If we harness 
all our resources-aU our water resources 
-like rivers. streams and other things, 
then there potential of t 13.5 million hec-
tares can be irrigated. 113.5, million 
hectares potential is there, in the country. 
But because of the constraint of funds, 
we are not able tb harness this entire 
thing. 

In 1950-51, 22.6 million hectares, irri-
gation facilities were available, which is 
now. in' 1984-85, 62.9 miJlion hectares. 
The investment made during the Sixth Plan 
was to the tune of Rs. 10,899 crOteS. 
Now, see with Rs. 10,899 crores invest-
ment, the irrigation potential which is 
increased is to us, it looks very smaJJ. It 
is very less But the amount spent on it 
is much more. Therefore. it requires 
huge amount to harness, all our resources 
to achieve this potential of 113.S million 
hectares. But the Government is dolDi 

it. The State Government also bas to 
spend a some amount for this. 

Now, somebody h ere, I wiU see my 
DOtes and 8ay, bas said that the Govern-
ment should appoint a Commission to 
identify the drought prone areas and to 
frame the schemes. Now, the areas are 
Identjfied already. Desert areas and 
drought prone areas are identified and 
schem es are there. At the end of the 
Sixth Plan, 13 States, 70 districts and Sil 
blocks were covered under DPAP-
Drought Prone Area Programme. This is 
at the end of the S;xth Plan. Here again 
the constraint of funds comes in. The 
total allocation was Rs. 404.30 crores and 
the expenditure was Rs. 337.42 crores. 
That comes to 83.46 per cent. 

Now, this is the scheme which is a 
Centrally sponsored scheme-SO per cent 
from the States and SO per cent from the 
Government of India. State has limited 
resources. The Government of India has 
also limited resources. Therefore, we can-
not cover the entire drougbt prone areas, 
but we have to do it phase-wise. 

So far as the DDP-Desert Develop. 
ment Programme-is concerned, at the 
end of the Sixth Plan,S States,21 districts 
and 126 blocks were covered and an ex-
penditure to the tune of Rs. 73.SS crores 
were made. 

Then, there is a Soil and Water Conser-
vstion Programme. There is a National 
Rural Employment Programme. I will 
give the figur~ jf the bon. Members want. 
For NREP also, I have got the figures 
here. Then, for the National Rural 
Employment Programme, the amount 
released was ...... 

SHRI S. JAIPAL REDDY: Figures 
for Soil Conservation. NREP does not 
solve the prob)em. 

SHRI YOGENDRA MAKWANA: 
Soil Conservation is one of the compo-
nents of DPAP. Now, RLEGP is also 
100 per cent assistance from the Govern-
ment of Jodia. UDder, NREP, the 
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amount which was released during tbe 
Sixth Plan ..... . 

SHRI RAM SINGH Y ADA V: F~r 
'NRBP, you have not released funds thiS 
year. 

SHR} YOGENDRA MAKWANA: 
About this year, I will tell you. I am 
coming to it. 

SHRI S. JAIPAL REDDY :. W~at , 
about the figures for Soil ConservatIon . 

SHRI YOGENDRA MA~WANA: 
Figures for the soil conservatIon, I can 
communicate to the ~ember who wan~ 
separate figures for it. Deser~ Scheme IS 

also for soil conservation. I wIll commu-
nicate it to him. But, under RLEGP 
scheme, during the Sixth Plan, we ~a~e 
released some amount Rs. 435261.77-lt IS 

in lakhs. 

SHRI S. JAIPAL REDDY : That is 
not relevant. 

SHRI YOGENDRA MAKWANA: 
It is very relevant, because your States 
are not doing it. Let me tell you very 
frankly and emphatically that because 
they are not implementing these program-
mes properly, there is the problem of 
drought and floods. (lnttrrupt;ons) You 
never intervene there. Here you are 
asking for things ...... (]nterruptlollaf) 

I win explain to Mr. JaJpal Reddy who 
is a very knowledgeable ma?, as t~ ho~ 
RLOOP helps: it helps In bundlng,. Jt 
helps in drainage. These are ~pltal 
works. (InterruptiDns) We have Intro-
duced crop insurance also, to help farmers 
in distress, in case there IS a drought. 

Then, in respect of drinkina water 
prosramme• I said just DOW that we have 
ARSWP: and for flood cootro), there is a 
scheme for embankments. So·far, 1416 
Kma. of embankments have been made; , 
drainage channels 26,109 Kms. and town 
protection works 375 Klns. and villa,. 
railed 326-10 far. 

Tbese are the measures which are of a 
long term nature. For cyclones, we have 
cyclone shelters. We have built them in 
Andhra Pradesh, Kerala, Orissa, West 
Benaal and Tamil Nadu. Government 
of India has helped State GovelDments 
in this mattet also. 

These Jong term measures which we 
have takeD, have to a certain extent 
belped in controlling floods and other 
.calamities. But ·as I said earHer, all 
these require funds; and when funds are 
limited, it is very difficult to do it imme-
diately, because we have priorities. 
Planning Commission loes by priorities, 
which are priorities according to them. 
According to the best of their knowledge, 
they fix priorities ; and according to these 
priorities, they are making aUocation of 
funds. 

I should thank Shri Ranjit Singh 
Gaekwad who has really understOOd the 
problem and who appreciated the efforts 
made by Government of India. 
(InterruptioN) He made Suggestions, 
but never made any allegations which had 
no basis. 

SHRI S. JAIPAL REDDY: We are 
appreciative of your appreciation of that 
hone Member. 

SHRI YOGENDRA MAKWANA : 
ShIi Amal Datta was pleading the case 
of West Benlal. He said that Prime 
Minister had declared Ra. 1 S crores as 
ways and means advance. This is margin 
money ; it is the .share of the Cenfre. 
This margin money, as I said, has been 
increased by Finance Commission-S~ 
by the State and SO% by Government of 
Indja. This 50% is nothing but a ways 
and means advance. What is this ways 
and means advance? To meet the 
situation immediately it is provided. 
So, Rs. 11.87 crOres is the marlin money 
of Government of India fOJ' West Bengal, 
and Rs. 3.S crores liven to them as ways 
and means advance. So, it is RI. IS.3 
crOtes given as a way. and means advace 
to tbe State Government. 

SHR.I C. MADHA REDDY : It is " 
araat ; Dot aD advance. 
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SHRI YOOBNDRA MAKWANA: It 
is a grant; but it is a ways and means 
advance for meeting the immediate 
requirements of the State Government. 
They have to utilize this money. 
(lnurruplions) He was asking about the 
teams. and said that the team visited on 
the 20t h. He said that the team visited 
very late, i.e. much later than the occur-
rence of the event. This memorandum 
was submitted OD the 13th October 1986; 
and the team visittd on the 20th October. 
If he says that seven days is too much 
of a delay, I have nathina to say. I 
told you just now that a number of 
States are affected, and we have to send 
teams to these States. Officers are 
iimited in number, and we have to draw 
them from different Ministries. If they 
send them, th en we can send them. 

And we· take care to see tbat the officer 
who go t here are impartial. On the 
contrary, he tried to blame the Prime 
Minister for bis visit. He said that it was 
all political. If Prime Minister is not 
going to Assam. the Assam Members say 
and just now they were saying tbat he is 
neglecting Asiam. It is not like tbat. 
The Prime Minister himself has replied 
here tbat the Assam Government said that 
was not the proper time to vjsis Assam 
because all roads are blocked by the 
floods. So. be can visit Assam on Iy when 
he can travel by road so tbat he Can see 
the conditions, be can meet the people. 
That is whl1t he said. It is on the requ~t 
of the State Government that he had not 
visited Assam. But the members say 
tbat the Prime Minister is not visiting 
Assam. When he visits West Benaal, the 
members say that it is a political visit. 
Now whar is this 1 How to reply and 
how to understand the Jr.-embers' psycho-
lolY? I do not understand it. On the 
one hand, they say that it should not be 
made a political issue; on the other they 
themselves are muias a political issue by 
makinl certain allegations. 

Mr. Chandra1c:ar' made a lood sunes-
tiOD about setlin. up a Dredacr Corpora-
tion in the Centre as well as in the States. 
1 havo taken Dote of it. but that also 
requires fUDd~ , 

Dr. Tripathi mentioned about water. 
logging and salinity. These problems are 
created by inigation. If the water is not 
propedy manage, then after irrigation, 
salinity and water-logging is the resultant. 
It is there in the Punjab also. The water 
table has come up. In many other 
command areas, the problem of salinity 
is there. Now for this, we have to train 
our farmers for the best. use of water 
which is available to them; that is caUed 
water manaaement. Now, this water 
manaaeMent we taught to our farmers 
through KVK (Krishi Vigyan Kendra). 
Dr. Tripathi mentioned tbat this is the 
result of the irrigation. We have to take 
care of that. 

Prof. Madhu Dandavate mentioned 
about Annawari. I have just replied to 
tbat. He represents the Konkan reJion. 
He said tbat it is a backward rcaion and 
requires to be helped. The Government 
of India wants th e development of all 
regions including the backward regions 
and particularly for backward regions, 
there are a number of schemes for 
industry also, we are giving priority; we 
are giving certain facilities in order to 
develop the backward regions. 

PROF. MADHU DANDAVATE 
Helve you- receiVed any official communi-
cation from the Maharashlra Government 
regarding the financja) assistance ? 

SHRI YOGENDRA MAKWANA: 
I have received a memorandum reaardin. 
flood and it was sanctioned also on the 
30th of October. About drollaht I wiD 
just now tell you. 

PROF. MADHU DANDAVATB: A 
memorandum rc : flood is yet to come. 

SHRI YOGENDRA MAKWANA 
No, for flood, they have already Jiven a 
memorandum. From the Mabarashtra 
Government, we had received a memoran-
drum on the 12th of November, 1986. 
The amount is Rs. 450.51 crores includ-
ing Rs. 176.30 croteS for )887-88; and 
that is under consideration. 
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luuantee scheme. It bas done & ,ood 
work. I myself visited the State. I have 
seen Karnataka aad MJbarashtra States. 
But:all.the Stale Governments are not 
inkoducinJ this scheme because of their 
limited resources 1tnd the Government of 
India cannot force the States to do it. 
Mabaraehtra has another scheme of 
cotton monopoly procur ~ment scheme. 
But -that is tlot there in other State. 

Then about the norms not only Shri 
Madhu Dandavate, but almost everybody 
said tbat these norms should be changed, 
the norms for giving relief for floods, 
cyclone. etc., and for drought. They want 
everythina should be given as grant. But 
tbat is not possible. And these norms 
are fixed by the Rinaoce Commission. 
When the F.inance Commission is 
appointed, the State Governments have an 
opportunity of meetiDl the FioaBoe 
Commiss IOU and li~ng their memoranda, 
roproanting .their edse. 'Mombers of 
parliament also meet the FinaDOC Com-
mission and represent. So, after taking 
all these into consideratIon tbe Finance 
Commission bJS fixed up these DOrms. 
Sot tbe norms which are today in 
existence are those fixed by the Finance 
Commission. 

Bat so far as the relief DOrms are 
concerned, the Governmeftt ef India has 
recently revited and we have changed in 
certain cases so far as the gratuitous 
amount is concerued. 1)er deceased person 
earlier it w~s RI. 2,000 and DO'» It is 
RI. S~OOO. For at-araHa payment for 
less of limb or both eyes earlier there 
was nothing, now it is Rs.. 2,500. Now 
we are giving according to these norms to 
the State Governments. Rolief for old 
and infirm and destitute children per 
head per day Rs. 1.50 was given earlier, 
DOW it is JU. 2 per day aDd R.e. 1 per 
child. Like that these IDorms are revised. 

SHRI C. MADHAV RBDDI: When 
dh1 tbese norms com e into force. 

18&1 YOGENDBA MAKWANA: 
TIuIe ale DOW beilll civeo. I think, from 
t~ last yoar. 

at.. " .~ 111001II __ 
Droug'" 

AN lION. MBMBal : ~ ... ~. 

saRI YOGENDRA MAKW~ .: 
This .year, ,tbis crOJ) ye~. we CDui.red; 
in the midst of Ithe year, .d\oIe we~ 
changed 8nd.some States lave _ 1" 
ad vantaae of the revised .oems. fhis \YCaf 
everybody will let tbe advaDtaae of tthoIe 
norms. 

Them, Sbri Madhu Batadavate mentio11ld 
about maChines, that ~ _Ie ... CDJe 
machine in foreilo coo"'ri .. wblob allows 
the water 1tble ..... . 

'RIc new norma 'C8Ine .., .fOlt'e __ 
tbe 1st of July. I •• 

fie meDtiooed -about Ithe aachiQca 
whIch can .allow the wator tebte and thaD 
if the dilIiog is made the tubewell will not 
faH. We have SUGb machines. I was 80 
not aware of them. But I.. DOW told 
that we in India have allo lOch maobiaeI 
and -the ,Central Ground ,W .. Baud aatt 
some State.Govemmeat iepartlDllltl aave 
equipment for IOCR" the _ ......... 
where water is available .. nd {or "'till 
also the depth of the wator. Tbly __ 
such machines, they are ... them stso. 

PROP. MA9HU DANDAVAm: 
IDltal them immediately. Do not wait ,.iII 
the twenty·first century. 

SHRI YOGENDRA MAKWANA : 
They are using them. It is not a .question 
of installina. The Contral Ground Water 
officers are USill8 them. 

SHRI RAM SINOH YAD~V : Meatioa 
about Rajasthan. 

SHRI YOGENDIlA fMAlKWANJ\ : I 
am comina to Rajasthan; do.,t WOIJ'Y. 

Then be mentioned abou1 the 1JousfDa 
societies which construct 'houses In tbe 
villa80s. T Jrne and aa-Jo, we &1ft the 
suideJines to the State Governments. 'We 
circulated a model bin also that in to. 
lyina areas nobody abould coDSttQCt 
hoUICS. But, except Man;pur GO otber 
State Government bas ODIctod a law. 1t 
is very difficult to for certain tbiup ftleb 

.. we tell tboul. I 
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SUR1 ANIL BASU : What is the alter-
native tben 1 

SHR! YOGBNDRA ·MAKWANA 
What is the alternative 1 

Alternative is, it is for the State 
Government to eDact tl .law and implemCllt 
it. Tha t is the only thing to do. 

Then SbDi Djpija,a SiIlIh-he 4las 
&ODe-was very ~een that the amoUBt 
.ould k sanctioned. I ·wanted to inform 
him that the .amount was sanctioned only 
yesterday, on the 24th. 

SURI CHANDULAL CHANDRA· 
KAR : What about M.P. ? 

SHIU YOGENDRA MAKWANA : It 
is Ra. S.P crotes. 

Shri Balasaheb Vfkhe PallJ was men-
tioning about irrigation faciliti es. Most 
of the Members nave made the same 
suagestion. Over and above that, Mem-
bers have said that money shOtrld be 
provided to their Slates and constituencies. 

Then comes the question of monitoring. 
We do monitot.· But it is very difficult to 
be a police man on the State Govern-
ments. After providing fuods, we request 
tbe State Governments to review the work 
done. Whenever I visit any of the States, 
I also .review the WOI k done by tbe State 
Governments. I have reviewed the work 
done by two or three States. ] do not 
discuss with the ~finister. but I discUS3 
with the officers. If the Minister wants to 
be present, he can do so. My experience 
is that most of tbe States hlve utilised 
the money sanctioned by the Central 
Government. 

A number of Members have mentioned 
tha t there are a number of projects which 
ere pend ina. I will say in one sent ence 
that whatever projects are submitted to 
the Government of India and are pendinl 
with us, I wilt request my cdJleaauc in the 
Ministry of Wa ter Resources to look into 
them. I will communicate to him that 
there is a feeling amODI the Members that 
their projects are delayed and that they 
have ftpreaaed concern about it, so that 
be can take immedjate aoIioD. 
\. 

Dro",", 
SHRI S. JAIPAL RBDDY: I along 

with other Members have pleaded for 
revIsion of norms of assistance. 

SHRI YOGENDRA MAKWANA : It 
is fixed by tbe Eighth Finance Commis-
sion. About the criteria i.e. pattern of 
assistance, that is decided by the Eighth 
Finance Commission. So far as norms 
are concerned, they are revised. 

SURI S. JAIP AL REDDY: In cases 
where the severity is rare, these norms 
need not be made applicable. Take the 
case of areas which have hit by drought 
for three years. In such rare cases, the 
norms prescribed by the Finance ,Commis-
sion would not be applicable. Would the 
Government of IndIa apply some otb er 
standards? 

SHRI YOGENDRA MAKWANA: 
Shri Madhav Reddi has also mentioned 
that the situation is rather severe because 
of unprecedented floods in Andhra 
Pradesh. 

SHRI S'. JAIPAL REDDY: Drought 
is also there. 

SHRI YOqENDRA MAKWANA.! 
Drought is less and flood is more. For 
that I have said that I will look into it 
and I will see how best we can help the 
State Governments. 

Shri Ramaiah mentioned about crop 
insurance. He said that mandaI is the 
unit now and village should be the unit. 
There is no objection in making village as 
the unit. But ooJy thing is that it is diffi. 
cult for the State Government. Actually, 
at present, manaaing mandai as the unit 
is also difficult for the State Governments. 

SHRI V. SOBHANADRBESWARA 
RAO: The farmers are paying premium 
but they are not getting the relief. 

PROF. MADHU DANDAVATE: You 
can submit it to the MandaI Commis-
8ion. 
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. SHRI YOGENDRA MAKWANA: 
Then, Sbri Rana Vir Singb-I do not 
think he is here-made a point. Every-
body said about afforestation, but he said 
that the students in the flood-affected 
areas should not be charged any fees. 
This is for the State Governments to 
decide. . 

I do not think any new suggestion or I 
any new Querry was made from anybody 
except by Members from Rajasthan. So 
far as Rajasthan is concerned, their memo-
randum we have received on tbe seventh 
of November 1986 and it is under consi· 
deration. But recently during the finan-
cial year 1986·87, we have released RI. 
98.70 crores to the State Government for 
drought of the previous year. Then, Rs. 
1.1 crore have been released for pre-
monsoon floods and Rs. 7.59 crores have 
been released recently on 30th October 
1986 for floods. This is for Rajasthan. 

I have covered all the points made by 
the hone Members. 

(Tran.datlon} 

SHRI VIRDHI CRANDEll JAIN : 
When are you sendinl the study team ? 

(EnglIsh) 

SHRi YQGENDRA MAKWANA: We 
will send the study teams. 

SHRI VIRDHI CHANDER JAIN: 
You most send within a week. 

~HRl YOGENDRA MAKWANA: So 
far as study teamS aro concerned, there 
are certain difficulties.. Why it is delaye~, 
let me explain. It IS delayed because It 
depends upon the availability of the offi-
cers because we have to draw them from 
ditferant Ministries and if tbe officer is Dot 
available with the Ministry, tben we have 
to posq,<me the visit of the team. 1here-
fore, it is delayed. But I wiU ~ that the 
teaQl visits Rajasthan at the earllClt. 

SHRI VIRDHJ CHANDBR JAIN: 
Ad hoc grant must be pa ide 

SHRI YOGENDRA MAKWANA: If 
the State Government requests for that I 
'will look into it. Let the State Gove:n-
lment request foc the Ways and Means 
Advance. I will look into it. 

Ours is not a country but it is a sub. 
,continent and in a sub·continent there are 
different types of climatic zones. In sorno 
areas there is access rain, in some areas 
there is drought. So, this problem is a 
perenni al problem and it can be solved 
only with these IODg·term measures which 
tbe Government has taken which I have 
just described. But because of the funds 
constraint, it is not possible to do every-
tbinS at time. Thank you very much. 

19.52 m. 

BUSINESS ADVISORY COMMITTEE 

[Eilg/ilh] 

Thirty-rlnt Report 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRlMATI SHEILA 
DIKSHIT) : Sir, I beg to present the 
Thirty-first Report of the Business 
Advisory Committee. 

MR. CHAIRMAN (SHRI SHARAD 
DIGHE) : The House now stands adjourn-
ed to reassemble tomorrow at 11 a.m. 

19.53 hu. 

TI" Lok Sabha I~n DdJou,ntd 1I11 EI,,,n 
of the clock on Wt'tiM,day, Novembe,26. 
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